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LOK SABHA

Thursday, February 27, 1915/Phalgwrui 
8, 1M  {Saka)

The Lok Sabha met at Eleven of the 
Clock

[Mr. Speaker in the Chair]

WELCOME TO THE MONGOLIAN
PARLIAMENTARY DELEGATION

MR. SPliAKER: Honourable mem
bers, at the outset, I have to make
an announcement.

On my own behall and on behalf
of the hon. members ol the House,
1 have great oleasure in welcoming
Mr. Tsedendambyn Gotev, M.P.,
Secretary of the Presidium of the 
Great People’s Hural of the Mongo
lian People's Republic and the hon.
members ol the Mongolian Parliamen
tary Delegation who are on a visit to
India as our honoured guests. The
other members ol the delegation are:

1. Mr. Dendeviln Oidov, MP..
2. Mrs. Gochoogiln Dulma. MP.,
3. Mr. Sharavdorjisi Jndan.baa,

MP*
4. Mr. Luvsan Rmchin Officials
& Mr. OUgoxu

The Leader ol the Delegation
arrived yesterday evening and the 
other members ol the Delegation arri
ved this morning and wui be in India
till the 5th of March. They are now
Mated in the Soecial Bo*. We wish
Utfm a happy *tod fruitful stay in our
«vu»tvy. Through them we convey 
*ur greeting* and bm  witim  to the
m *  i* ~ i.

Parliament, Government and the Peo
ple ol Mongolia.

Durgapur Steel Plant

*141. SHRI M. S. PURTY: Will the
Minister ol STEEL AND MINES be
pleased to state:

(a) whether Durgapur Steel Plant
has been working below its capacity;

(b) if so, the reasons therefor; and

(c) the steps taken in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): (a> to
(c). A statement is laid on the Table
of the House.

Statement
(a) Yes, Sir.
(b). The main reasons are:—

(i) Adverse industrial relations:
-<ii) Deterioration in condition of

coke oven batteries.
(m) Lack ol adequate maintenance

ol various items of equip
ment in the past; and

(iv) Inadequate availability of
power during 1973-74 and the
early part ol 1974-75.

<c) Close and constant liasion is
maintained with the Ministry of
Energy and the authorities of D.V.C.
to ensure maximum supply of power.
Similar liaison is maintained with the
Ministry of Railways to ensure that
difficulties in regard to rail move
ment do not hamper production in
any way and with the Department
of Coal to ensure adequate and timely
supply of coking coal to the steel
tfUnt The question ôf augmenting
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the captive power generating capacity
in the steel plant is under examina
tion A number of long term mea
sures are already in hand to bring
about an improvement m production
and these continue to be implemented
These include provrnn of balancing
facilities requuel to coircct existing
imbalances in production facilities ca
pital programmes involving addition*
replacements etc, improved mainten
ance aimed at b^ex equipment avail
ability and plannei procurement of
spares and refractories and other es
sential materials A new half coke
oven battern is under conduction
and a programme has been drawn up 
for the re-building of the existing
coke oven batteries Concerted efforts
also continue to be made to impiove
industrial related a and to enlist the
corporation of workeis m maximising
production

l£To qso iptft : sft, #
wxt sft & avpyifr wr^rr g for

SW  f t  -JcWT UtmT k  fsFRT 
W* •JsqflTH 1973—74 % |TTT ? w ft jfr
% fWrnr % sfttot % fv n
f£T{ mfw* TOgO % 8W

?rtaT, f t
f m fm ,  faftrcr -ft
V̂apr H Tngr * pfarr, fw fl-

?r TT̂ RSr *  ffHT I 5  3TTCRT WTT fT f r
^ sfrn?TT n  t o  ^ ifcpr
| ifrr TO ?Tfr W  T̂TVT P 3fRiT
*t>  ottsw  n  arfe ^ f t  ?

*eqnr?i ifrr wrc tfsrm* if t vm
*rxt rarwar) 1 9 7 3 -7 4  w

v f w  «r i t h  pri5  m  srrmpr
7 «n*r 75 r>rnr 849 z*  §wr vtt* 

#rfa*r *im  ^ 3 ^ 7 6  r t  753
s*  $wt 1 «frc s * 10 *n*t% % tfr
* tto  annrfy w  % f ifjittt 6 
m r  b4|wrtCT<#Tfirzvifhr

m  »ft«f*re 4 *nw 31 ^ n r  300
s r  g«rr ^ f

T̂Taft % STPt *T ift flT5FT %
|  wrrrq flraft 5, 6 %

fa r *  * *  % |  v f c t o *
ferr WF *TTOj VfT *PTT t  fa  «£BT
*sft # tfta, ^r: t  1 m *r|
far 6, 7 arc! *r sft *nrsr *  **f*rs 
jjf?rc?fr H ^ c r  t o * n* «r, 
srft ^ rr#  foft gf *ftr 3*
g w w t ^  sftar ^  qr* f*r TTflrr 
t  1 p t  P r  t> ^ ^ arfr IT
qpRPT$R*T 9T, ?3rPTfT <3*0^
qr 9[<nr >bprt qwr ft fa*
f^T m t f t  ^  m  Tl T 
? tr  t  f^r i f^Tfrrr 1967-68 *r?»r
% 10 r̂r̂ THO ^5TR540 f a  «rr^r » 
1968-^9 if 5 fTO 15 tprrc BO9 ^
strm Jpr fr?r i ^  in t w*r ^*5 6 

f t  fWT ?Tt "TnTTP- w%t ??Tr^
f  f^TT^TnrTqXfrTJT^T^Ttl

iif%?r qgtym tvf «FRTir*£ t«rr,tt
t o  Timr sqrr i %*&; w*twt *t ̂ tT°r 

m  t t o  m  f t  *rf i r̂t 
fftsft ^nfjrr nt o t

% ^  |t i v w  r  vftt f t  f 9
HWfWT «ft f¥JT f»<nr
?m 11 fftr **r arrr % ^rmr^r w w  f t
f f ^ T R T  ^ T T  fr  ?r*T%

«PW*T W?T TO ^ W  Tq?
t  fafc f*nr zfPPTT 3RT I  I 

qr w  wrr t?*t w wr T{?r 
^erif% I

SHRI KRISHNA CHANDRA HAL- 
DEE I want lo know whether It is 
not a fact that Hindustan Steel Emplo
yees union affiliated to CITU and otBr 
cerg associations DSP submitted con* 
structive suggestions on expansion
schemes and to improve production 
to make the plant viable and this* 
were not accepted by the auUwrltlMft 
Is it not a tact that 700 contractor# 
workers have not yet beso aken back 
inspite of the categorical aswrance
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.given by the hon. Minister Chandra- 
jit Yadav on the floor of the Lok 
Sabha last session? This assurance 
was not honoured l̂ y the management. 
Is it not a fact that at the plant level, 
at the shop level, etc the three tier 
-committee set up t>y the West Bengal 
Labour Minister, Dr Gopaldas Nag 
•could not function due to opposition 
and non-co-operation from the INTUC 
union9 Apart from the an&wer given 
by  the Minister in reply to the mam 
question and suoplcnuntar j question. 
I have mentioned these factor* Are 
these reasons not responsible for the 
poor performance of the Durgapur 
Steel Plant’

SH R r CHANDRAJ1T YADAV. So 
far as the first part of the nueftlon 
•is concerned, namely that some memo* 
randum was submitted by the CITU 
Union and the OflR '̂is’ Union for the 
improvement of p.oductmn and mcius- 
trial relations, thoie suggestions have 
been received and they are getting our 
<due consideration Thii, is al&o a fact 
th.it in the last two years a concerted 
-effort was made to improve industrial 
relations 1 must say that all the 
unions functioning at Durgai ur co
operated at that stage and < meeting 
was held with the Labou- Minister of 
West Bengal the management end the 
representatives * f the trade unions »n 
the Durgapur Pint. On ’ &ih Maj, 
i*#72, an agreement was reached that 
tripartite committees at thre* ltvels 
Sthe floor level, the plant lev<.*l end the 
State level should be forme J. These 
committees were foinaed and all the 
unions working there, whether affi
liated to the CITU Union or A1TUC or 
INTUC, ha\e agreed The Plant 
Committee was alro formed, and it 
started functioning well. There was 
no agreement as to vuhat .should be 
the nature t» the participation at the 
floor leve. comnvtVees So far. the 
floor committees couid not be formed 
At the State level some meetings 
were called and certain agreements 
were reached, oat later on certain 
difficulties arose because of inter- 
union rivalries Local problems are 
there, 1 am not denying that, «nd we 
are seeking the co-operation ctf all the

people saying that we should sit to
gether and try *o resolve these pro
blems.

So far as the 7o0 contract labourers 
are concerned, this problem of con
tract labour is there in almost every 
plant Certain pto e-lures were also 
evolved a & to now to absorb most of 
the contract ,abou- One criterion 
was fixed that workers m works 
which are of a permanent nature may 
be made permanent, but with the con
sent of the iepresrtn stives of 
unions Unfortun ii-'lv, the ui.ion re- 
presentat ves themselves did not agree 
on the specific works which s*re of 
a permanent natur'*, and that is the 
onlj difficulty OJherwi-i*, we stand 
b.\ that principle, we want to imple
ment it

So far as the 700 woikers are con
cerned I told the man.igemtnt *lso. 
categorically and 1 nsued instructions 
to the management also that .til those 
workers, wno aro witling to ccT»e 
back and who are not mvolv* d m 
anv violate acti\iU<s should be allow
ed to come back, except the 20 wor
kers against *hom there ire police 
cases, but the CITU Union itself is 
insisting that thos» 20 workers should 
also be taken bacK and that unless 
and until they are taken bark, the 
woikers wi*l nov joir In spitt* of 
that more *han 50 ppr cent ha\e **1- 
readv joined, ami further effoits are 
being made I vsm tc assure the 
Members again that I have told them 
not to insist on our taking back the 
20 workers against there aie cases of 
violence We will consider their 
cases later on. Others are welcome 
to join, but it is the ClTT Union 
which is preventing them from conn
ing and joining the work

SHRI SAMAR MUKHERJEE: On
this issue we made a representations 
to the Minister only a few days ago 
about these 700 contract workers* and 
we had some talks. He told us be 
would 'also see that all were taken 
back.
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SHRI CHANDRAJIT YADAV: 1

am very sorry. Whatever I told you 
1 am saying on the floor ol the House 
again.

SHRI SAMAR MUKHERJEE: You
said you had asked the General Mana
ger to come io Delhi and have talks 
with you.

SHRI INDRAJIT GUPTA- Let us 
have a half-hour discussion on it.

MR. SPEAKER: We can have it.
SARDAR SWARAN SINGH SOKHI:

In reply to part (b) the minister &a>d: 
“Lack of adequate maintenance of 
various items of equipment in the 
past"

1 would like to know (a) who is 
responsible for the p>or maintenance 
of equipment and what are the various 
items of equipment in the plant: (b) 
whether the coke oven plant which 
was supplied by the British consor
tium as the time of its construction 
early in 1853 was not of the capacity 
as it was originally mentioned and 
it started giving trouble from the 
very beginning of its commission; (c) 
whether the half battery of the coke 
over is being constructed by the same 
firm and (d) when the rebuilding of 
the existing cok«.» oven batteries would 
commence and when it would be com
pleted.

SHRI CHANDRAJIT YADAV When 
we found that production was falling 
and appreciable improvement was not 
taking place, two committees' were 
formed to go into the details and 
identify the reasons tor low produc
tion an<j bad maintenance. One Mr.
R  K. Chatterjee was working there 
first as Assistant General Superin
tendent and then as General Superin
tendent and then as General Manager.
We fixed the responsibility on him.
He was demoted. Later on he made 
a representation against that but 
ultimately he had to leave the plant. 
Some action was taken against Shri 
C. S. N< Raju, General Superintendent 
I  would assure the hon. member that

21, 1616 Oral Answers 
all possible measures are being taken 
for proper maintenance ol the plant. 
We are quite aware of the weaknesses 
managerial or departmental ard a* 
when they came to our notice we take 
effective steps. Some short-term and 
some long-term schemes have been 
prepared and steps are taken. About 
the same question whether the same 
company hag been given the work of 
rebuilding the half cokeoven battery,. 
1 want notice

DR. RANEN SEN: In the statement 
it is said*

The question of augmenting the
captive power generating capacity in 

the steel plant is under examina
tion. ..

A new half cokeoven battery is
under construction ”
The power crisis is 5 or 6 ytars old 

and the need to have a new power 
plant lelt nearly I years ago. May I 
know why in i»piie of the fact that 
four or five years have elapsed, this 
is still under consideration? What ui 
the reason for this d«lay?

SHRI CHANDRAJIT YADAV. Ac
tually, the installed capacity ol the 
captive plant is 20 MW. The 
generation capacity is 15 MW. The 
total requirement ol power for the 
existing installed capacity of the 
steel plant is about CO MW. There 
were serious power cuts and pow*r 
interruption during 1973-74 and also 
in the first few months of 1974. But. 
during the last four or five months 
appreciable imporvements have ix-en 
made. We have quite close liaison 
with the DVC and the DVC has met 
the requirements of the plant. We 
want to be sure that the captive plant, 
whose installed capacity 20 MW, 
will produce the maximum. There
fore, certain steps have been taken 
to maximise the production of the 
captive plant. It is a fact that for the 
last four or five months there has not 
been any shortage of electricity. The 
situation has itmpro/e considerably, 
and we hope this situation will con
tinue. So far as the half coke oven 
battery is concerned, It is under 
oanstructioo*
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Action is being taken to complete 
th e  re-building o f the coke-oven 
battery as quickly as possible.

Faulty Mining of Iron Ore by Private 
Parties

*143. DR. RANEN SEN: Will the
Minister of STEEL AND MINES be 
pleased to state:

(a) whether the Iron Ore Board 
has discovered faulty mining of iron 
oie by private parties; and

(b) if so, the steps being taken to 
rectify the situation?

THE DEPUTY MINISTER IN 1 HE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD), (a) In 
the course of *ome studies based on 
available data, the lion Ore Board 
have observed that mining in some 
iireas> m the private sector mines is 
not earned on in a proper and scien
tific manner.

(b) The Iron Ore Board, therefore, 
constituted two committees to study 
and suggest the integrated develop- 
went ot iron ore deposits tn Baraj' 
amda sector and Bellary-Hospet 
sector. The report oi Barajamda Com
mittee has been received and uction 
is being taken to implement its re
commendations. The report of 
Bellaxy.Hospet Committee has yet to 
be received.

DOR. RANEN SEN* Last year in 
neply to question by Shri p. M. Sayeed 
in November 1974 the setting up of 
the two committees was mentioned. 
Later on, we learnt that one of the 
committees of the Iron Board has ex
pressed serious concern at the misuse 
of iron ore leases by private parties. 
The report goes ©q to state that the 
Board has come out with the finding 
that the private sector, which was 
•arMer contributing a substantial por
tion of the iron ore, was now only 
cornering them without exploiting them

further. Since this iron ore is very 
necessary lor our steel production and 
for export purposes, may 1 know 
what particular steps the Govern
ment of India is going to take, or has 
taken, to see that there is control 
over he private companies who are, 
cornering and misusing the iron ore, 
if not completely taking over all the 
iron ore mines held by the private 
companies’

THE MINISTER OF STATE IN *IHE 
MINISTRY OF STEEL AND MINES 
(SHRI CHANDRAJIT YADAV): It
has been stated n  the main answer 
that certain deficiencies in the ex
ploration of these mines were brought 
to our notice and we felt that certain 
steps are necessary for the improve
ment of the iron ore mines. There- 
lore, the Iron Ore Board was formed, 
which i& making a study of these pro
blems It had appointed two commit
tees. The report of one committee has 
already been received That com
mittee has made certain suggestions. 
To implement one suggestion a ceilain 
investment is necessary m the Bi.ra- 
jamda area—about Rs. 12 crores for 
developmental works and about Rs 5 
crores for the central screening and 
crushing plane. Thc private mine 
owners have also agreed for the in
vestment. But they want an assu
rance that whatever iron ere they will 
mine will be exported and that the 
MMTC should be able to export that 
iron ore. It should not lie on the pit
head. These questions are being exa
mined very carefully.

While granting lease to private 
mine-owners, the Government is 
always very careful to see that only 
those mines are given to private mine* 
owners which are not amenable to 
large-scale mechanised mining or 
which are export-oriented. For ex
ample, Goa has it* history. Goa is 
the main area where private mine- 
owner* exist. It has a history. They 
have been doing business for quite a 
lew years. We do not at the moment 
feel any necessity to take over those 
private mines. Effective steps aie 
being taken and will be taken when
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we get the second report also to im
prove and making mining more scien
tific and see that the iron ore, as the 
hon Member said rightly, which is 
the most important natural mmmU of 
our country does not go waste

DR RANEN SEN It is admitted 
on all hands and there is a news
paper report—being a long one, I do 
not want to read it—of 4th February 
in which it ib ftalei that the Board 
has come to a concluson that there is 
not only mis-utiluatun but serious 
mischief is being perpetrated by pri
vate rame-owners In vi^w of that, I 
want to know what stands tn the way 
of the Government to take over 
management frum the private hands 
when it is admitted that it is a very 
important industry Jor the develop
ment of our country and to cam more 
foreign exchange 1 want a specific 
answer to that, virnethtr thî . has beer 
examined or it is being examine i

SHRI CHANDRA JII \ADAV 1 
have replied to this question These 
things. ha/e been brought to our 
knowledge The Govcr iment is 
very seriously considering how to 
develop iron ore mint»s «-cie >tifically 
and private mine-owneij should ai'-o 
not be permitted to do mining .n an 
unscientific way Only in thofce areas 
where mechanisation is not possible 
that the> aie working there We 
have also also atkc \ the Iron Ore 
Board to take a total piclu c of the 
iron ore mineral lesources see what 
«ffectnt steps should be taken to im
prove the mining and to see that mis- 
utiiisation does not take place in 
future

SHRI PURUSHOT1 AM KAKOD- 
KAR There are biR mme-owners m 
Goa and there «*e pÎ o sm ill mire- 
dwners in Goa On account ol those 
small raine-owners 1 think the 
M M TC office was opened m Goa 
But I learn that these small mine- 
owners have not vet been able to 
export iron ore and iron ore \s accu
mulated May 1 know from the hon 
Minister whether it is on account of 
any such fault that they have not

been able to export their iron ore 
and the MMTC hat not undeitake» 
export erf iron ore ol small mine- 
owners’

SHRI CHANDRAJxT YADAV I 
will look into it The hftn Vember 
may give me specific case* of those 
small mme-owners whose iron ore has 
not been exported and care has not 
been taken of their.

SHRI NAWAL KISHORE SINHA: 
May I know, firstly, vihat are tl e 
important delects m mining detected 
by the Board and enumerated in its 
report secondly, whether it has come 
to the notice of the Government 
that private mine-owners are doing 
mere scrapping ai d not deep mining 
which is destroying and wasting 
national wealth and thirdly whether 
the Gover iment have decided to set 
up benehficiation plants in those areas?

SHRI CHANDRA JIT ^ADAV The 
mam problems of these mines are 
that m bome *reas, there are trans
port problems, we have not been able 
to invest on transport anu, the eiore, 
transport problems aie thort Some 
of the mine areas are not atce«sible 
and the transport cost is> very high. 
In certain mines enough investment 
has not been made, therefore, there is 
lack of proper ir vestment Steps are 
t>eing ta*en to make proper invest
ments so that scientific nunmg is done 
and the mines aie properly developed 
As I said earlier, the Board has found 
that there should be a central screen*- 
mg and crushing plant which will help 
m the speedy production and also 
better quality, of iron ore That Pro
posal is under out consideration. 
These are the main problems which 
have been identified It is a fact that 
some of the small mine owners have 
not been able to do proper mining, 
foolproof mining has not been done 
and there has been wastage Elective 
steps are being taken, so that wastage, 
does not take place in future
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Police Kcvrearion 00 Refugee* 
in Mans camp

•144. SHRI DINEN BHATTA
CHARYYA: Will the Minister of
SUPPLY AND REHABILITATION be 
pleased to state:

(a) whether he received any com
munication from the President, Ud- 
bastu Unnayant.il Samity, Mana Camp 
regarding the CRP repression on re
fugees;

(b) if so, the outlies thereof; and

ic) what steps have been taken 
by Government to stop the repression 
and rednsss the grievances of the 
workers?

THE MINISTER OF SUPPLY AND 
REHABILITATION (SHRI R. K. 
KHADILKAR): (a) Yes, Sir.

(b) and (c). A statement is laid on 
the 1 able of the House.

Statement

(bt The text of the telegram dated 
9-1-1975 received from the President, 
Udbastu Unnaysnsii Sanuty, Mana 
Camp, is as follows:—

“Stopping teaef benefit refugees 
Sohagpur Nawagaon kept under 
Police CRP Barricade (.) Police CRP 
started inhuman torturing on hungry 
refugees (.) Even Missionary relief 
disallowed insulting humanity (.) 
Situation grave for forced starvation 
Death (.) Immediate attention 
intervention solicited to stop oppres
sion”

(c) No CRP has been posted in 
Sohagpur Nawagaon Area and, there
fore, the question of repression by CRP 
does not arise. It is further reported 
that there was no instance of inhuman 
torture by police, nor any missionary 
relief is known to have been offered to 
the migrants.

The factual position is that about 
3000 returnee migrant families were 
moved to worksite camps at Tawa for 
being put 011 canal-work on the Irriga
tion Project, but they refused to take 
up the work offered. Our efforts made 
to persuade them were unsuccessful. 
According to Government instructions 
011 the subjcct, if the able-bodied adult 
male members of a family refuse to 
work, their relief benefits are stopped 
and the family is discharged from 
camp. Notices were, therefore, issued 
to these families at Tawa explaining 
to them the consequences of their 
lefusal to work. Those who did not 
take up work inspite of notices, their 
relief benefits were stopped w.e.f. 
21-12-1974. By the 1st week of Janu
ary, 1975, most of the families had 
agreed to take up work and 011 hu
manitarian grounds their relief benefits 
were restored with effect from the date 
of their taking up work. In the mean
while. Police arrangements were also 
made i-\ tht State Government to deal 
with any law and order situation that 
mr.v arise.

A few representatives of migrants 
from Tawa Camps were invited to 
tome to Delhi on 15-2-1975 to meet the 
Minister of Supply and Rehabilitation. 
Their demands were discussed and they 
were informed that Government had 
decided that rehabilitation assistance 
would be given to them in their turn 
in relaxation of the instructions that 
ttlpse who deserted from relief camps 
rehabilitation sites were not entitled 
to it.

SHRI DINEN BHATTACHARYYA: 
jtay I know from the hon. Minister 
what actually is the total number of 
refugees in the Mana Camp who are 
still awaiting proper rehabilitation?

SHRI R. K. KHADILKAR: There
are about 25,000 families in all our 
Camps.

1 SHRI DINEN BHATTACHARYYA: 
What is the total number of refugees?

SHRI R. K. KHADILKAR: On an 
average, one family is counted as con
sisting of five persons.
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SHRI DINEN BHATTACHARYYA: 
From the statement it appears that 
the CRP was not employed against the 
refugees who deserted and who, after 
all, came back. But they were refused 
their doles and repression was started 
against them by police and the goon- 
das. May I know whether this fact 
was brought to the notice oi the Minis
ter several times and if so, what effec
tive steps were taken—from the state
ment it does not appear that any effec
tive measures were taken—so that 
there may not be any occasion for any 
agitation of any nature by these 
refugees who are still refugees and who 
are awaiting rehabilitation?

SHRI R. K. KHADILKAR: The
refugees at Tawa are called Karmi- 
shilurs who are supposed to work. But 
these people declined to work, and 
some of them tried to gang up. So, 
the State Government took precau
tions. There is no question of the 
CRP coming in the picture at all. I 
must make it very clear- only a few 
days back—for his information, I am 
telling him—a few refugees who had 
some grievances came and met me anU 
all their genuine grievances have been 
resolved. What they are getting is 
enough. They are getting more than 
what the local labourers get. If I give 
the figures the House will be wonder- 
struck. They are getting subsidised 
ration plus money and they do not 
want to work. They want to work only 
on a charged basis that means Rs. 3.30 
without doing any work. We are not 
going to tolerate it

SHRI NITIRA^ SINGH CHAU 
DHARY: May X know whether it is :• 
fact that quite a few thousand fami
lies have been shifted from Man,* 
Camp for doing work in Tawa Project 
and those families have been lodged rt 
Timarni, I)bolaria, Sohagpur, etc. and 
that, in spite of the fact that they are 
being supplied rice at 57 Paise per kilo 
they are refusing to work and are 
creating trouble there?

SHRI R. K. KHADILKAR: What the 
hon. Member bag said is absolutely 
true. For your benefit* 1 will give some 
figures regarding the benefits they gal 
apart from money. So far as money is 
concerned, we are giving, after incre
ment Rs. 40 to Rs. 150 to a family 
consisting of six or sven members. 
This is the position so far as the 
money part is concerned. I would like 
to enlighten the House on one problem. 
We are giving them so many benefit* 
and even then, as the hon. Member 
said correctly, they are not prepami 
to work at all. This is the main ques
tion. They want food, they want mo. 
ney but do not want to do any work- 
I may tell you that this is a social 
problem which was ventilated in our 
conference and some of the States like 
Mysore referred to it

SHRI KRISHNA CHANDRA HAL- 
DER- They are a hard-working people. 
Let him come with me to West Bengal
I can show him many cases to show 
how hard working they are.

SHRI B. K. DASCHOWDHURY: I
have heard the reply given by the 
Minister. But 1 would like to know 
very clearly from him whether it is 
a fact that this question relates *o 
Udbastu Unnayansil Samity and cer
tain representations received from 
them and whether it it. a fact that this 
Samity was formed there with the 
active co-operation of some of the high 
officials working in Mana and also in 
the Ministry m Delhi.

Secondly, I want to know whether 
moat of the executive members of thi* 
Udbastu Unnayansil Samity are 
spokesman of the traders working m 
and near about the Mana camp.

Thirdly, is it also a fact that the 
Mana Employees* Association repeated
ly requested the Government to take 
action against the Udbastu Unnayansil 
Samity which is misguiding these poor 
refugees not to work properly? Is it 
also a fact that they are not enthusi
astic about their work because they 
are not given the security of work attar 
the completion of the Tawa project?
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Will the Minister alia consider reha
bilitating these displaced persons re* 
fugees who are working there and will 
be working there for 2-3 years? What 
is the guarantee given to them? It is 
your problem to rehabilitate them pro
perly.

MR. SPEAKER: Members houldi
« le M  fron* making Speeches during 
question-time.

SHRI R. K. KHADILKAR. The 
mention of the Sarmty he has made 
Is correct This Samity which is j>un 
posed to look after the welfare of the 
refugees, mainly consists of traders 
from the refugees who are making 
money.

So far as the Tawa problem he has 
mentioned, it is not correct. If they 
work, they will be settled later in their 
turn That assurance is there.

SHRI B. K. DASCHOWDHUFY 
What about taking action against the 
Samity’

SHRI R. K KHADILKAR* Some 
parties are injecting politics into it. 
There i& a United Central Ref gee
Council and this Samity is enlisting 
their support Their members recent
ly had met m Calcutta and they are 
•suppo.sed to look after ail the.se 
refugees and not the government

SHRI SAMAR MUKHERJEE: The
real fact is that the Deputy Minister 
jgave an assurance to those refugees 
who have been sent to these work cen
tre® that they would be given a daily 
wage of Rs. 3.50, but. actually, when 
the question of payment came, they 
were given much less. That is why 
they protested and refused to work. 
The Minister's reply here is a distor
tion of facts. Probably he may not be 
aware of this, but this is the com* 
plaint and I myself made representa
tions to him several times.

In reply to Shn Dinen Bha*ta- 
^ w y y * ’» question whether he receiv
ed any communication from the Presi.

UJtfwnfiu Unnayansti Samity.

Mana Camp regarding the CRP reores- 
sion on refugees, the Minister has 
referred only to one case of Sohagpur 
—Nowagaon. But there have been 
several representations about repres
sion of refugee  ̂ by the CRP and the 
Minister is silent about that. Now. a 
large number of people are still in jail 
and a large number of warrants are 
there They have been mercilessly 
beaten They have been fired at and 
killed, but you have been completely 
silent about it and it gives an im
pression that the refugees who are 
now making representations through 
their organization there are simply a 
handful of traders leading their orga
nization This is a distortion of facts. 
That is why I want positive and cate
gorical answers whether you have re
ceived representations, from these 
organizations and also from me regard
ing concrete cases of repression and 
reign of terror. Are there still refugees 
in jail or not’  Have you not given 
assurance that these conditions of 
terror should not be allowed and they 
will be given full liberty to act accord- 
mg to their desires’  j want to know 
whether those conditions have been 
fulfilled.

SHRI R. K KHADILKAR* Sir, so far 
as the report with the office is con
cerned. in my statement 1 have exactly 
quoted the telegram which I have re
ceived Now, so far as the allegation 
of less wage is concerned, this is not 
correct. All wages are given as per 
the piece rate wage system. They do 
not want to work on the piece rate 
wage system. So far as the other ques
tion is concerned, only a few are in 
jail and their cases are being dealt 
with by State authorities.

Increase in Chinese presenea In mid- 
weetern Ne**l

•145. SHRI P. K. DEO:
SHRI RAM PRAKASH:

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether Government have taken 
note of the fact that Chinese are ex*
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pectfcd to increase their presence con
siderably in mid-western Nepal, a 
region which used to send the largest 
number of Gorkha recruits to the 
Indian Army; and

(b) if so, the reaction of Govern- 
xnet to that?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
<SHRI BIPINPAL DASj: (a) <md (I). 
On the 2nd February 1975 »♦. was an
nounced in Kathmandu tha* China is 
to assist Nepal in the construction of 
the Pokhoa-Surkhet road project in 
mid-western Nepal. The Government 
naturally keeps under review the im
pact of ail developments on matters of 
interest to India.

vit tt* w t jt :  wt ^

?rt % *nff t  fotfft
% %tt* fv m  cft̂ T WRft % focRt
*rcff f t  fc •

SHRI BIPINPAL DAS: That infor
mation can be given only by the Minis
ter of Defence.

SHRI BISHWANATH ROY: I want 
to know whether it is a fact that the 
Chinese living in that part of Nepal 
generally indulge in smuggling of small 
Chinese articles into India and that has 
not yet been checked on our oart.

SHRI BIPINPAL DAS: That is a 
matter for the Government of NepaL I 
have no information.

SHRI J. MATHA GOWDER: The
Chinese Vice-Minister stated yester
day that if India wishes to start 
negotiations China would act favour- 
ably. What is their action of the 
Government of India to this question.

AN HON. MEMBER; It is not rele. 
vant.

Sponge lr*n-<Baaed Mlnl-gt**! ftant*

*146. SHRI VASANT SATHE: Will 
the Minister of STEEL AND MINES 
be pleased to state:

(a) whether Dr. V. A. Altekar o f 
the National Metallurgical Labora- 
tary, Jamshedpur, suggested setting 
up of sponge iron-based mini-steel 
plants each with a production capa
city of 30,000 to 50,000 tonnes a year 
in the States of Bihar, Orissa, and 
West Bengal;

(b) if so, the reaction of Govern
ment thereto;

(c) the main suggestions contained 
in Dr. Alterkar's paper presented iu 
the symposium on the Mineral-Based 
Industries in the Eastern Region held 
at Bhubaneshwar in the last week ot 
December, 1974; and

(d) the reaction of Government to- 
the suggestions made hy Dr. Altekar 
and action taken thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUK1IDEV PRASAD); <a) to
(d). A statement is laid on the Taole 
ot the House.

Statement

(a> to (<i>. The mam point brpught 
out by Dr. Altekar, Director, National 
Metallurgical Laboratory, Jamshedpur* 
in hts paper presented at the sympos
ium on "Mineral Based Industries in 
the Eastern Region” held in the last 
week of December, 1974 at Bhubanesh
war, was that there is scope for the 
setting up of sponge iron plants In the 
Eastern Region using non-coking coal 
as reciuctant. This hag been tccum- 
mended on the basis of results obtained 
by testing samples of raw materials 
from this region in the pilot plant at 
NML, Jamshedpur.

NML have prepared feasibility re
port for sponge iron projects of 30,000 
tonne capacity per annum based on 
the technology developed by them. It
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1B proposed to encourage the betting 
up of capacity tor production of sponge 
iron based on the technology developed 
by NML at the pilot plant -tagc

SHRI VASANT SATIiE In the ,t te- 
ment I am glad that Government hat 
paid compliments to our scienticts who 
have evolved a method of usin  ̂ non
coking coal with iron ore to oroduce 
sponge iron m the country winch can 
be directly used for steel In wew 
of the fact that we have been h<ving 
a fascination foi foreign tec h» oU g\ 
and that this technologj has leci 'c- 
veloped wh ch can mean a good saving 
of coking coa' and iron ore which are 
being onl> exported and explo t<> i I 
would like to know fiom Government 
as to what is preventing them fic,n 
setting up plants based on this techno 
log\ m the i u’ lie sector

THE MINIS I ER OF STATL IN 1 HL 
MINIS I R\ OF IRON AND blEfcL 
(SHRI lHANDRAJH \ ADAV; bn ns 
the non Member himself nas said tre 
Government i0 giving oue corsidera 
tion and has also appreciated *he wink 
done by the NML We will be too glad 
to have, the alteinativi method to no 
duce th*-. steel in this country The 
coking coal whi h become- a ver> tm 
portant ingredient m the conventional 
method is not a\ â lah f in i * ig 
quantity in our tountrv Iheiefore, 
any other method which will be an 
alternative method for producing the 
steel will l>e most welcome Fn? ev- 
ample, the method for producing the 
sponge iron has been successfully 
tested We will be too glad to take 
advantage of this as we have large 
reserves of non coking coat But, this 
technology is stiU under an expen 
ment All over the world certain 
efforts had been made In Bra? 1 foi 
example one plant i* being run while 
some other plants are undergoing a 
lot of difficulty We want to encourage 
our scientists and we do not want to 
create an> difficult \ Rather our Gov. 
eminent is making available all possi
ble help We ha\e decided that the 
NML should be encouraged with a

pilot plant with a capacity of 100 
tonnes per "Bay It will require about 
Rs 3 crores We are making all posi- 
ble efforts to provide money for a 
p 'ot plant If this pilot plant succeeds
0 o' emment will be too glei to go 
incad with fhe production We have 
l- ued six licences to different State 
Corporations for producing sponge 
iron But unfortunately, no State 
Government has taken an> effective 
steps except of course some steps
which are being taken m Gujarat
where the production of sponge iron 
is ’ emg attempte * For the produc
tion of sponge ron the most impor 
lant thing that is required is the 
natura' gas and not non coking coal 
Anihra Pradesh Government i< al̂ o 
taking certain steps in this regard and 
we aie helping Andhra Pradesh Gov 
ernment bv pro.iding all possible
technical know how an 1 other factli*
ties

SHRI VAS^NI SATHfc S t I am 
re ilh thankful to the hon Minister 
lor taking such a sympathetic attitude 
to*urns this Project which is of na- 
f onal interest This project is of great 
impoit ime to the ea-tern region, parti
cularly for the State* of Bihar, Orissa 
md West Bengal where a network of 
small mini steel plants for the sponge 
p fint w 11 also he of great employment 
potential

in the Lght ol this would you start 
th< proposed pilot plant when you 
v ourselves are sivin  ̂ m jour state 
ment that this proies-* has already been 
tested7 \ou sa> in your statement 
that this has bee* recommended on the 
basis of tht net results obtained by 
testing the simple* of law materials 
irom this region in a pilot plant which 
is alreaiv there in Jamshedpur Why 
then art* you w«mng foi another pilot 
plant’ Whv don t voj go m for the 
small mini plant based on this pro
cess’*

SHRI CHANDRAJIT YADAV I 
have already replied that there is no 
hesitation Rather we would welcome 
it It is not that the potentialities
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will be there only in the eastern 
region. That may be so ail over the 
country and, therefore, we will have 
no hesitation and we have already 
issued licences to six State Industrial 
Development Corporations. The Direc
tor of N.M.L. Dr. Altekar himself feels 
Tthet he wants to perfect this process. 
He further wants that there should be 
a pilot plant. We have agreed in 
principle that we shall have a pilot 
plant with a capacity of 100 tonnes a 
♦day. If the results obtained from this 
are favourable, we will be too glad to 
help the State Government in the 
matter of production of this sponge 
iron.

SHRI N. K. P. SALVE: The hon. 
Minister himself is showing his pro
fessional expertise in this steel techno
logy. My simple question to him is 
this whether or not m Bailadila the 
iron dust is accumulating which is 
.going waste. How will you stop this? 
The dust is accumulating in the hillock 
itself. The iron dust is one-third of 
the iron-ore. That is being accumulat
ed in very substantially large quantity. 
'Therefore, may I know from the hon. 
Minister whether, since he is thinking 
•of the sponge iron mini steel plant, 
He would also think of setting up 
such a plant in Bailadila areas so that 
we can utilise this invaluable iron dust 
which is sometimes going waste

SHRI CHANDRAJIT YADAV: It is 
a fact that in Bailadila area a very 
huge quantity of fine iron dust is lying 
which is causing concern to us. This 
matter is being looked into. The 
Sponge iron-based mini-steel plant is 
no solution for that. The real solution 
is that we should have pellatisation 
plant there. We are seriously thinking 
o f setting up a pellatisation plant 
rtheie.

Incidence of Mbidtoaii timtny 
chJWirta

4*
•147. SHRI P. OAHGAB88:

SHRI P. M. MEHTA:

Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased to 
state:

(a) whether children in the coun
try are going blind;

(b) if so, whether Government have 
ascertained the causes thereof;

(c) whether by giving massive doze 
of vitamin A children could be saved 
from blindness; and

(d) if so, the steps taken in this 
regard?

THE MINISTER OF HEALTH AND 
FAMILY PLANNING (DR. KARAN 
SINGH) (a) to (d). A statement is 
laid on the Table of the Sabha.

Statement

During 1972-73 the Indian Council of 
Medical Research made collaborative 
Study on the incidence of blindness in 
the country. The study was carried 
out at seven places namely, Ahmed - 
abad, Cuttack, Indore, Madurai, New 
Delhi, Srinagar and Varanasi. The 
data collected is being analysed. How
ever, the primary figures indicate that 
the rate of blindness in the age group 
of 8—14 years is around 1 per 1000. 
The major causes of blindness among 
children are (i) eye infection like 
trechoma, conjectivities etc. (ii) in
fectious diseases like smallpox, etc.,
(iii) deficiency of Vitamin A in the 
diet, (iv) congenital and other factors. 
Vitamin A deficiency is widely preva
lent in the country, especially amongst 
the pre-school children. Recent stndles 
have shown that oral administration 
of large doses of Vitamin A every six 
months can protect children from de
veloping Keratomalada. A scheme of 
prophylaxis against blindnfcs* in chit 
dies caused by Vitamin A deficiency
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was started during 'the fourth Mkm* 
Year Plan. Initially the scheme mat 
started in Andhra Pradesh, Kerala, 
Karnataka, Tamil Nadu, Bihar, Orissa 
and West Bengal where the incidence 
ot Vitamin A deficiency was reported 
to be very high. Subsequently, it was 
extended to Gujarat, Haryana, Maha
rashtra and Rajasthan in 1973-74 and 
to Madhya Pradesh and Uttar Pradesh 
in 1974-75. Under the scheme, children 
between ages 1—5 years are given 
200000 units of Vitamin A by mouth 
every six months till the age of 6.

SHRI P. GANGADEB: In view of the 
fact that majority of our Indian chil
dren from the lowest strate of our 
society suffer from some sort of eye 
trouble and many fall a victim to 
blindness, 1 would like to know whether 
Government proposes to introduce at 
each district level a network of cen
trally sponsored schemes to supply the 
needed vitamin A to the school going 
children along with their mid-day 
meals to check this tragic blindness 
below the age of 7?

DR. KARAN SINGH. In fact, we 
are going below the district leveL In 
each primary health centre in the 
States we have got a programme of 
feeding vitamin A to children and are 
covering this year about 9 million 
children in this age group which is, I 
think, 10 per cent of the total children. 
We hope in the course of the Fifth 
Plan through the primary health cen
tres to extend this programme to a 
larger proportion of the children.

SHRI P. GANGADEB: May I further 
ask, whether it is a fact that under 
the UNICEF aid vitamin A is being 
supplied in the rural areas in the 
South. And if so, what measures are 
being taken to see that other parts 
of India also get the same benefit? Fur
ther, whether Government will also 
take a hardline decision to implement 
it* du$cti|retf to the vegetable ghee 
manufacturers to duly add vitamin A  
& D which is not being done accord. 
1%  to fpectflcations, today?

DR. KARAN SINGH; As far as 
UNICEF aid is concerned it covers all 
the primary health centres in the coun
try which fulfil certain basic qalifica- 
tions. I do not think it is particularly 
confined to South. Everywhere where 
primary health centres reach a certain 
level we get UNICEF aid. We are in 
touch with the Agriculture Ministry 
about this Matter regarding vegetable 
ghee manufacturers.

DR. KAILAS: The hon. Minister just 
replied that they have covered a num
ber of children and they propose to 
perhaps cover 90 million children in 
the next few years. I want to know 
what agency he is employing. Whether 
the children are contacted and sup
plied through the hospitals or through 
the schools. I would like to know the 
agencies through which this is done, 
whether through schools or through the 
hospitals' outdoor.

DR. KARAN SINGH- Both agencies 
are used. Primary health centres and 
sub-centres are the agencies which are 
used in this. Bal Vadis under the Social 
Welfare Department are also utilised. 
Most of these children are pre-school 
children, in the age group 1—S.

TTOTOnr STTfaft : sfr,
'WUskK  tftr *T3T-

t
xtn s fi  f e f r  3  art irtafaft k

^  | i *T?r $
TSRf s w *  m  anqr % wsrt

w  snw
yfaz  ferfiR  t o  ^

iffr far** *%-aror *n»r
w f t  «w w r ?

p rr spft- wt | fa

*rfs fWV | ?it fflr tc ftpftra ^
t  ?
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wwRfT flijtor, 
T O  % Î *fr «nft *RT t  fap 
nfenm  53fr fatfa qfiwrd %
5%  | «ft forrftpr ^ ^  sfo%- 

| i
% xrcr f̂t «pt*t ^  *t ^  % «rt*

^rrrr *Tr* | far wsrt % ^®rr ^
fl̂ TflETI I ^ r  Wf> * r  ?r?rTt 

% ^srnr m ijnft fftqWt «pt t o  i
JT? 3T3T 3ffcT T O  $ m  V* 9TRT

^rfrar f  fa fltr f o k  «jtr
^ tt otto^ % i ^rsr Jr «r»Ft r̂-
^tr «T̂ f ?*  % *ftfe*T aft tft 
sre «rt *r$% % s fs t  xm\ %
JĴ T w  îfanjT % f^ f ^ 5  $t% 
<srr t| I, $*r t o  foipsRR 
jflrnr̂  «n t?t ft sti"*- 
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*PF 3TF*T T O  &-¥T?3T ^ 
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% qft I  

«ft xm  ?r$m <rr« firafiw 
m  $3t | 1

IT® ^  fa|f : 491’jn 3JT ***TT

^rcV srrar 1 1 T̂FfT st*
2f^  *PST $  arnM^ft u w t  ^  t  |

SHRI P G MAVALANKAR Sir, the 
Minister has m his statement given 
both the reasons for this unfortunate 
situation as well as the steps Govern
ment have been taking with regard to 
extension of the remedial measures. 
But, May I know, in view of the fact 
that states like Gujarat, where already 
theie is extension of the remedial 
measures, are facing severe drought 
and therefore, not only children but 
•even adults are continuously coming 
under greater danger of blindness, 

•what special further steps Government 
.are taVbrvj to remedy the situation,

particularly la regard to children in 
rural mom and in backward areas?

DR KARAN SINGH As far as 
drought aid is concerned, special At
tention is given, when aid programmes 
are drawn up, to have this Vitamin A 
deficiency made up There is a vedic 
saying, as you know

*fTfiw«rw * -m  srarr^ 1

Eye is really the most valuable gift 
that God has given and it is a dreadful 
tragedy that 14 15,000 children go blind 
every1 year as a result of lack of 
Vitamin A What I am trying to work 
towards is to have a national pro
gramme for prevention of blindness 
and m this I will try to get the States 
cooperate with me

SHRI SOMNATH CHATTERJEB? 
May I know from the hon Minister 
what is the total dosage given to chil
dren’  Secondly I would like to know 
whether the Government has got any 
crash programme to arrange for treaty, 
ment of the children at hospitals9 
Have they any special programmes for 
this’  In the primary health centres, 
there are no opthalmologists Primary 
hea th centres do not help them

DR KARAN SINGH There are two 
aspects As a result of recent scientific 
deNe’opments, we give an intensive 
dose of 2 lakh IU twice a year A single 
spoonful of vitamin A given twice a 
\ear m childhood m the first five years 
can, to a very large extent prevent 
blindness This is a very interesting 
development and we are trying to 
develop it

As for the other point raised by the 
hon Member, it is true that Primary 
Health Centres seldom have opthalmo
logists They will have to go either 
to the district hospitals or to the 
metropolitan hospitals 1 am afraid 
there is no immediate plan, but special 
eye hospitals are there and We are try. 
mg to aid them with funds available.

SHRI SOMNATH GRATTSRJKE: 
What about children's units?



39  Written Answers PHALGUNA 8, 1899 {SAKA) Written Answers

«< **iwn«r £ ,« : $ w& ft
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MR. SPEAKER: The question hour 
Is over.
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Industrial Relations Commission

*149. SHRI SUKHDEO PRASAD 
VERMA:

SHRI RAMAVATAR 
SHASTRI:

Will the Minister of LABOUR be 
pleased to state:
,(a) whether Government are consi
dering to set up d mtional Industrial 
Relations Commission for adjudica
tion of industrial disputes; and

<b) if so, the outlines thereof?
THE MINISTER OF LABOUR 

(SHRI RAGHUNATHA REDDY): (a)
and (b). The matter is under Govern, 
ment’s consideration in the context of 
the proposed Industrial Relations Bill.

Employment of Woman and Children

*150 SHRI D. B. CHANDRA 
GOWDA: Will the Minister of LA-
BOUR be pleased to state:

(a) whether Government propose 
to set up a unit to study in depth* on 
a continuing basis, the problem of 
employment of woman and children; 
and

(b) if so, the main features thereof?

THE MINISTER OF LABOUR 
(SHRI RAGHUNATHA REDDY):
(a) Yes Sir.

(b) The details are being worked out.

Discontinuance of Cargo Steamer 
“Vishwa Anand”

*151. PROF. MADHU DANDAVATE: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether contrary to the recom
mendations of high-powered com
mittees of Government In 1969, 1968 
and 1973, the Cargo Steamer “Vishwa 
Anand” carrying timber and food 
materials from Calcutta, Madras and



Vishakhapatnam to Andaman and (b) jf go, the reasons therefor and
Nicobar Islands ha* t>««n discontinue the remedial measures proposed? 
ed;
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(b) if so, the reasons therefor; and

(c) the impact of discontinuance of 
the Cargo-service on the economy of 
the Islands?

THE MINISTER OF SHIPPING AND 
TRANSPORT (SHRI UMA SHAN. 
KAR DIKSHIT): (a) The Shipping
Sub-Committee and the Inter-Ministe
rial Committee constituted by the Gov. 
eminent erf India in 1966 and 1968 res
pectively made no recommendations on 
M.V. “Vishwa Anand”’. Only at the 
inter.Ministerial meeting held in Sep
tember 1973, it was agreed that M.V. 
“Nicobar" would be replaced by a small 
cargo vessel viz., M.V. “Vishwa Anand'* 
from the Corporation’s own fleet by 
the end of 1973. This was done by the 
Corporation in October, 1978. This 
vessel was subseqently withdrawn 
from the Mainland Andaman Services 
in December 1974.

(b) and (c). The vessel was with
drawn by the Corporation from the 
Andaman Services as it found 
that the other three vessels already 
plying in this Sector viz. MV “Anda
manŝ * MV “State of Haryana” and 
MV “Shompen” could adequately cater 
to the existing traffic by better utili
sation of the available space in these 
vessels. Withdrawal of MV “ViShvra 
Anand” would not therefore, affect 
the economy of the Island.

Sapply of Coking Coal to Bokaro 
Steel Plant

•152. SHRI M. RAM GOPAL 
REDDY:

SHRI HARI SINGH:
Will the Minister of STEEL AND 

MINES be pleased to state
(a) whether the Ministry of 

Energy and Bharat Coking Coal 
limited, have expressed their inabi
lity to supply the required quantum 
of coktof eoel tor the eecond Mast 
ptnmm  « f Bokaro Sled Plant; and

THV MINISTER OVi STATE JH 
THE MINISTRY OF STEEL ANI> 
MINES (SHRI CHANDRAJIT YA
DAV): (a) No, Sir.

(b) Does not arise.

Compensation for Lay-off la Kaapnr

*154. SHRI ROBIN SEN: WilI the 
Minister of LABOUR be pleased to 
state:

(a) whether hig attention has been 
drawn to the decision of the Mill 
owners of Kanpur not to pay any 
compensation for lay-off on account 
of non-availability of electricity; and

(b) if so, the reaction of Govern
ment thereto?

THE MINISTER OF LABOUR 
(SHRI RAGHUNATHA REDDY):

(a) and (b). Presumably reference is 
to the reported directive from the 
Employers' Association of Northern 
India during November. 1974 following 
which the authorities of some of the 
textile mills in Uttar Pradesh were 
reported to have decided to pay lay 
off compensation etrictly in terms of 
the Uttar Pradesh Industrial Disputes 
Act which inter alia provides hat lay 
off compensation after the expiry of 
first 45 days would be payable if the 
lay off comprises continuous period of 
one week or more beyond the first 
45 days. According to the report 
dated December 7, 1974 from the Gov
ernment of Utta* Pradesh which is 
the appropriate Government In this 
case under the Industrial Disputes Act, 
workers affected by lay-offs are being 
paid lay-off compensation as admissi
ble under the law, and «Nt if qM fic 
complaints, if any, regaflflUM* vttfeUjnr 
of the ftetutoxy provisions tfeig re
gard were brought to ihe nottife of 
the State Government* necessary ik#*1
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action to recover the dues payable 
under the law would be taken against 
the defaulting; employer(s) by the State 
Industrial Relations Machinery.

Labour Unrest

155. SHRI S. R. DAMANI: Will the 
Minister of LABOUR be pleased to 
state:

(a) whether there has been an 
increase or decrease in labour unrest 
m the eurxent year as compared to 
the previous year;

(b) the facts thereof giving the 
major areas whore the change is 
noticed; and

(c) the effects on production and 
economy generally thcreb.v?

THE MINISTER OF LABOUR 
(SHRI RAGHUNATHA REDDY):

(a) to (<•). According to available in
formation, the number of man-days 
lost due to strikes and lock-outs during 
1974 was 31 ' million (provisional) 
as compared to 20 65 million during 
197-! The States which accounted for 
a Fignif’-’ant inn ease m the number of 
man-days lost dring 1974 were Maha
rashtra where the member of man- 
days lf‘ct due to strikes and lock-outs 
during 1974 was nearly three times over 
1he figures for 1973 (about 3 6 million ,̂ 
and West Bengal where the number 
of man-days last during 1974 were near
ly double tnan the figure ior 1973 
(about 5 9 n>Jliont As regards pro
duction loss accoiding to available 
information, the value of production 
loss, in respect of 1,227 (out of 2.514) 
cases for which information is reidily 
available with the Labour Burpnu 
Simla, was Rs. 72.18 crores.

Bharat Gold Mines running at a Loss

•156. SHRI SARJOO PANDEY;

Will the Minister of STEEL AN 
MINES be pleased to state:

(a) whether the Bharat Gold 
Mines has been running at a loss; 
3664 US-2

(b) if so, the financial position of 
the company during the last three 
years; and

(c) the steps being taken to im
prove tb* situation?

THE MINISTER OF STEEL AND 
MINES (SHRI CHANDRAJIT YA- 
DAV): (a) and (b). Because of the 
obligations of Government vis-a-vis 
the International Monetary Fund 
all gold produced in the Kolar Gold 
Fields, which have been entrusted to 
the Bharat Gold Mines Limited from 
1-4-1972, have to be sold to the Gov
ernment at the International Monetary 
Fund price ot gold despite the fact 
that both internal market price as well 
as international market price of gold 
have been much higher. Mainly beca
use of this, even in the last year (1971- 
72) of departmental working of these 
mines, the revenue deficit was Rs 4.89 
crores. While entrusting the mines to 
the Bharat Gold Mines Limited, ac- 
<. ordingly, Government agreed to sepa
rately assist Bharat Gold Mines Limit
ed towards that difference keeping 
n view the cost of production; the 

results in the last two complete years 
have been: Loss of Rs. 58 lakhs and 
Rs. 102 Takhs respectively, after allow
ing for the assistance of Rs. 4.25 crorea 
and Rs. 4 crores respectively.

(c> With a view to improve the fin
ancial results, the company has taken 
up various steps for mouermsation, ex
pulsion. diversification locating new 
sources of ore with a view to increase 
the output lei'uce the cost and reduce 
the losses.

*Mystery Diseases* among Harijans ia 
Karnataka

♦157. SHRI G. Y. KRISIINAN: 
SHRI K. MALL ANNA:

Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased to 
state:

(a) whether Government’s atten
tion is invited to the Daily Action* 
dated the 31st January, 1975 that 
Doctors are unable to diagnose * 
"mystery disease* which has left about
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150 persons, mostly women, paralys
ed below the waist in the Sagar 
Taluk of Shimoga district in Karna
taka;

(b) if so whether victims are all 
Harijans; and

(c) if so, whether Central Govern
ment has extended its co-operation in 
thi8 regard and if so, the nature 
thereof?

THE MINISTER OF HEALTH AND 
FAMILY PLANNING (DR. KARAN 
SINGH): (a) Reports of an undiag
nosed disease have been received.

(b) No. Sir.

<c) Central Government is rendering 
all possible assistance through the 
Virus Research Centre, Poona, for a 
thorough investigation of the disease.

Memorandum from General Secre
tary* Rifle and Metal and Steel Factory 
Canteen Workers Union declaring the 
Workers as Govemmen: Servants

*158 SHRI SAROJ MUKHERJEE: 
Will the Minister of DEFENCE be 
pleased to state:

(a) whether his Ministry has re
ceived any memorandum from the 
General Secretary, Rifle & Metal & 
Steel Factory Canteen Workers Union 
demanding to declare the employees 
as Government servants; and

(b) if so, the reaction of the Gov
ernment thereon?

THE MINISTER OF DEFENCE 
(SHRI SWARAN SINGH): (a) Yes, 
Sir.

(b) The question of granting Canteen 
employees) in Defence Installations 
certain benefits available to Govern
ment servants, is under consideration.

Labour Advisory Board, West Bengal

*159. SHRI KRISHNA CHANDRA 
HALDER. Will the Minister of LA. 
BO UR be pleased to state:

(a) whether the unanimous deci
sions of the Labour Advisory Board 
of West Bengal with regard to the 
evicted workers of factory, returning 
of the captured Union offices and 
stopping of attacks on the Trade 
Union Workers have not been imple
mented, especially in Texmaco, Car. 
terpooler which is recently taken over 
by Government;

(b) if so, the reasons therefor; and

(c) the reaction of Government 
thereto’

THE MINISTER OF LABOUR 
(SHRI RAGHUNATHA REDDY):
(a) to (c). Presumably reference is to 
the consensus arrived at the State La. 
hour Minister’s meeting on October 
19, 1974 with trade union leaders re
presented on the State Labour Advu 
sory Board The matter falls in the 
State sphere The report received from 
the Government of West Bengal some
time ago is reproduced below.—

“Consensus arrived at Labour Minis
ters’ meeting on October 19, 1974 with 
leaders of trade unions represented on 
State Labour Advisory Board is re
produced below* —

1 This meeting unanimously con
demns the attacks on workers 
and trade union leaders and 
captuie of trade union by 
force

2 The workers who have been ser
ved with dismissal or termina
tion notice by their employers 
for forced absenteeism due to 
reasons beyond their control 
should retain their lien on ser
vices and should be reinstated 
in their respective jobs and 
the orders of termination and 
dismissal, if any, should be re
scinded.
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8. The officeg of unions which 
have been forcibly occupied 
should be immediately vacated 
and the representatives of the 
former unions should be allow, 
ed to function from those union 
offices.

4. Physical attack on workers and 
trade union leaders should be 
immediately stopped and no 
worker should be physically 
prevented from reporting for 
duty in their respective work
places. All concerned should 
assure full safety and scarcity 
to trade union leaders and 
workers.

Implementation of Item No. 4 of the 
consensus reproduced above is largely 
a responsible of trade union workers 
themselves. State Government Law 
and Order Authorities always take ap
propriate steps for safety and security 
of trade union leaders and workers just 
as they do in the case of all other in
habitants of the State.”

Complaints, if any, in this regard 
could be referred to the State autho
rities concerned. The Ministry of La
bour have also broght the matter to 
the attention of the State Government.

Workers' Participation in Undertak
ings under Ministry of Steel and 

Mines

*160. SHRI INDRAJIT GUPTA: 
Will the Minister of STEEL AND 
MINES be pleased to state:

(a) whether he has a proposal under 
consideration to increase the workers’ 
participation in various undei takings 
in charge of his Ministry at all levels: 
and

<b) if so. the steps being taken in 
this regard?

* THE MINISTER OP STATE IN 
THE MINISTRY OP STEEL AND 
MINIS (SHRI CHANDRAJIT YA- 
DAV){ (a) and (b). It is intended that

workers' participation be enhanced at 
different levels in the steel plants 
and also other undertakings. This 
question is being examined.

i4 o i . wto f  fmn :

aft FTT *rtir fa :

(^>) SRT ’SfScR' 3pT T̂ T spr 3TR % 
« ITfiW *TPT TT gTdTgTVT 3T%
% fTn e w  if Tgnrf̂ rr-fws'

zfhnr ^

(^ ) ^  sfmvr *r ^
5RT»T 3FT <J7T fTTVf %
wr 5Fi^5rrfraFt arr & ?

(«ft qwo x&o
«TT (^ ) : ^ rf^ T  frr? TTW
*TPT | t ?T?T V tf f  W W 'iTfTP:
=R% ?rf^r fwwr % *nrr

ip Sp tyrr\-
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Selection of Indian Engineers for 
Iranian Government

1402. SHRI S. D. SOMASUNDA- 
RAM; Will the Minister of EXTER
NAL AFFAIRS be pleased to state:

(a) whether there is a demand for 
500 Indian Engineers for Iran Gov
ernment resting with Ministry of 
Works and Housing; and

(b) if so, the facts thereof and the 
mode of selection of Engineers ter 
being deputed to Iran Government?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF FXTERNAL AF
FAIRS (SHRI BIPTVPAL DAS): (a) 
and (b). No, Sir. However, Iran has 
indicated requirements for about a 
hundred road construction engineers. 
Action is being taken to prepare pa
nels of experts taking into account 
job requirements to enable Iranian 
Government to make the selections.

Inclusion of West Bengal Schemes in 
Central Sector

1403. SHRI TUNA ORAON: Will
the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether the scheme of second 
Howrah Bridge, the 9chdme under 
CMDA and Darjeeling De\olopment 
have been included m the Central 
Sector; and

(b) if so, the facts thereof0

THE MINISTER OF STATE IN 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI H M. TRIVE
DI): (a) and (o ' A statement is bid 
on the Table of the House.

[Placed in Library. See No. LT-9032/ 
75].

Setting up Southern Naval Command 
at Cochin

1404 SHRI VAYALAR RAVI: Will 
the Minister of DEFENCE be plejs- 
ed to state:

(a) whether there is any proposal 
to set up a Southern Naval Command 
at Cochm as Head Quarters, consider
ing the growing strategic significance 
of the Indian Otean area; and

(b) if so, the outlines thereof?

THE MINISTER OF DEFENCE 
(SHRI SWARAN SINGH): (a) and
(b). There is already a Flag Officer 
Commanding, Southern Naval Area 
functioning with hisf Headquarters 
at Cochin.

Rehabilitation of East Pak Befugees 
in Andhra Pradesh

1405. SHRI S. N. SINGH DEO: 
Win the Minister of SUPPLY AND 
REHABILITATE >f be pleased to
btate:

(a) whether Government have 
finalised any scheme to rehabilitate 
the East Pakistan Refugees in Andhra 
Pradesh; and

(b) if so, what kind of assistance 
will be given to them?

THE MINISTER OF SUPPLY AND 
REHABILITATION (SHRI R. K. 
KHADILKAR)- (a) Apart from re
habilitation upto the Fourth Five 
Year Plan period at Isagaon, etc, it 
is proposed to resettle about 1,000 
East Pakistan migiant families: in the 
Slate of Andhia Piadesh during the 
Fifth Five Year Plan. Suitable 
schcmes for settlement in agriculture 
wl1! be diawn up as and when the 
lands arc ieleased by the State Gov
ernment The State Government 
have been icquested to diaw up spe
cific tehemefc for resettlement of fa
milies in non-agricultural occupa
tions.

(b) Rehabilitation assistance will 
he fi\cn to the migrant families in 
a<toi dance with the general pattern 
prewnbed for the puipo&e.

Names, Addresses of and Facilities to 
Ashok Chakra Winners

1406. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
DEFENCE be pleased to state:

(a) the names of the Ashok Chakra 
winners alongwith their home ad
dresses since the institution of this 
award; and

(b) the facilities granted by the 
Government to the recepients of these 
awards’

THE MINISTER OF DEFENCE 
(SHRI SWARAN SINGH): (a) The 
names of the recipients of Ashoka 
Chakra since the institution of this
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award, and their home addresses, are furnished below:—
Name Home Address

1. 13730 Hav Bachittar Singh 2 Sikh (Posthumous) . Viillage & PO : MOGHA, Distt.
FEROZEPUR, PUNJAB.

2. X0341 Nk Narbahadur Thapa, 5 GR . Village : KHORBARI, THUM :
BAGNUS, Tehsil & Distt. PALP A* 

NEPAL.
3. Fit. Lt. Suhas Biswas (2883) F(P) (since deceased) n , Creek Row, Upper Flat, CAL

CUTTA-14, West Bengal.
4. Capt. D. K. Jathar, Commander of AIICC ‘Kas- Uma Niwas, Plot, No. 134/3-4, Near

hmir Princes*. (Posthumous) . . . Maharastra Electricity Board Colony,
PUNE-7.

5. 15103 L/Nk Sundar Singh 4 J & K Inf. . . CHOWKI HANDAN PO : NAO -
SHERA, Distt, POONCH, J & K.

6. Lt Col. J. R. Chitnis (LC-3472), 1/3 GR (Posth- 250, TALANG ROAD, BOMBAY-19.
umous).

7. 2/Lt. P. M. Raman (IC-7415) Sikh LI (Posthumous) C'o Savitri Muthuswamy, (Mother),
Mylapore, MADRAS-4.

8. 18576 Hav Jogindar Singh 2 Sikh (Posthumous) Village : DATEWAS, PO : BUDLADA.
Distt. : BHATINDA, PUNJAB.

9. Capt. Eric James Tucker (IQ-5034, Maratha Light 142, Chagan Niwas, St. Paul's Steet
Infantry (Posthumous) Dadar, BOMBAY-400014.

10. Capt. Man Bahadur Rai, (IC-526I), MC, IDSM 11 Dow-hill, Hill Road, Police Station,
GR. KURSEONG, Distt. DARJEEL

ING (W.B.).
11. 30305 Sub. Maj. K. B. Limbu, Assam Rifles (Posthu- MANTRI PUKHARI IMPHAL

mous)j
12. Shri Tej Singh (Posthumous)

13. Shri Chaman Lai (Posthumous)

14. Shri Lajjaram (Posthumous)
15. Shri Purshottam Posthumous |
16. Shri Shankar Lai (Posthumous)

17. Shri Hukam Singh

18. Shri Lakhan Smgh I
19. Shri Govtnd Smgh j
20. Shri Takhat Singh .Posthumous,

21. Shri Dhanpat Singh

21. Capt. Jas Ram Smgh '£0-537631 6, Rajput.
WL
23. Shri Baiinath Smgh (Posthumous)

a*. Capt. U. S. Mahara (1017696 ’ Raj Rif. (Posth
umous)

25. Shri Bhure Lai

26. Shri Munni Lai (Posthumous)

27. JC 47692 Mb Sub Gurnam Singh Engineers
(Posthumous)

Manipur, | *
Village : CHUREHLA, Distt. : 

MORENA, (MP>.
C,'o Smt. Asha Rani (Widow), Hos - 

pital A) ah, Railway Hospital, ‘B* 
Block, Amritsar.

Village : CHURELA, Distt. * 
MORENA, M. T.

Do.l
VJlage : MUDERI, MADHYA PRA

DESH.
Village : GOUR 

Distt. CHIUTARPUR, MADHYA 
PRADESH.

V illas  : G JtJR . D.>« : C H H A T A R - 
PUR,

Villa®.* : KHARKHTA, Distt.: JABAL
PUR, M A D H Y A  PRADESH.

Village . BH\BOKRA. P. O • THORA. 
U*rt. BU LAN DSH AH R t, U.P.)

Village • CIIACHIPURA, Distt : 
B H IN D , M A D H Y A  PRADESH.

ViUa^i : TANKADAY, P.O. : K H E TI- 
KH A N , Teh. CH AM PAW AT, 

Distt : A L M O R A .U . P.,.
Village: BAJRANGARH, Distt.:

GUNA, MADHYA PRADESH.
Village : VINAYAKl, Distt. : SAGAR, 

MADHYA PRADESH.
Village & PO : BHULLAR, Tehu 

AJNALA, Distt, AMRITSAR, 
PUNJAB.
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(b) Prior to 1st January 197$, the 
recipients of Ashoka Chakra were nor
mally not entitled to any monetary
allowance. Only those’ recipients of ABhoko Chakia who w«r© in indigent 
circumstances, i e., whose annual in
come, from all sources, did not ex* 
ceed Rs. 5,000 were given monetary 
allowance of Rs. 40 pjn. In addi
tion, JCOs/ORs and equivalent ranks 
in the Armed Forces, who received 
Ashoka Chakra decorations for acts 
of gallantry under battle conditions 
ia the Naga Hills Operations, were 
also given monetary allowance at the 
rate of Rs 50 p.m. With effect from 
1st January, 1872, monetary allow
ance at the rate of Rs. 00 p.m. has 
been made admissible to all recipients 
of Ashoka Chakra decorations, irres
pective of rank and income. The 
allowance is admissible for two lives, 
ie., to the recipient, and on his death, 
to his widow. When an award ia 

.made posthumously to a bachelor, the 
monetary allowance is paid to his 
parents. In case the award is made 
posthumously to a widower, the al
lowance is paid to his son below 18 
years or unmarried daughter, as the 
case may be.

im iksi tftaT «rr mwrf tit irfaftrfantf

1407. tit m *  ram fcq?: wr 
fvfcr t t  re  spfR tit f t t  far :
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sforr ̂  Tt^r % frnr *tth-
w m :  ^ ^  w r  | ^
r m  m m  m  fem  w  «rr«

fnc O T  *rtr w fif  ^  * f rf*r 
tit tit i
fW«r, aft fa  stft ip ^  SRTTT fc

w gft i r  & i t r  f w  qt w f o
I f  tit I
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(sr). srcfercr ^ tct ^

*rn*rr *r tit srr r $  $ t*k
srrcr ^  *nrr <r T=sr fon 
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Employment and Development 
Frogramme of IX.O.

1409 SHBI DHAMANKAH: Will
the Minister of LABOUR be pleased 
to state:

(a) whether Government have 
agreed in Principle to participate in 
the inter-region project on plahning 
and administration of Public works * 
schemes of the International Labour 
Organisation Employment and Deve
lopment programme;
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<b) if so, what are the redeeming 
features of the programme, the *reas 
of operation, the nature of the foreign 
aid likely to be made available under 
the programme; and

(c) the steps* taken to finalise the 
proposal?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI 
BALGOVIND VERMA): (a) to (c). 
The proposal is still under the consi
deration of the Government. The 
Ministries/Departments concerned in 
the matter are being consulted. At 
this stage It is not possible to indi
cate the final shape of the scheme.

Minerals Data Bank
1410 SHRI C. JANARDHANAN: 

Will the Minister of STEEL AND 
MINES be pleased to state:

(a) whether Government have a 
proposal under consideration to set up 
a Minerals Data Bank; and

<b) if so, the broad outlines and 
objectives thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): (a)
Yes, Sir.

(b) The proposed National Earth 
Sciences Data Centre will collect in
formation from Geological Survey of 
Tndia, Indian Bureau of Mines, State 
Departments of Geology and Mining, 
Universities, Public Sector Undertak
ings etc and would facilitate the stor
age. retrieval and dissemination of in
formation in regard to earth sciences 
in general and mineral resources in 
particular.

Visit by Foreign Dignitaries during
December, January and February

1411. SHRI ANANTRAO PATIL* 
Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) how many foreign dignitaries 
have visited India and held talks with

Government during December 197* 
January and first two weeks of 
February 1975 and how many joint 
statements and with which countnea 
were issued and what type of agree
ments have been signed; and

fb) ar far as our neighbouring coun
tries are concerned, for example, 
Pakistan, Bangladesh, Burma. Nepal 
and China, what steps are being taken 
to have more closer and cordial rela
tions and how far we have succeed
ed?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AF
FAIRS (SHRI BIPINPAL DAS): (a) 
So far as this Ministry is concerned 
20 foreign dignitaries visited India 
and held talks at various levels. Joint 
Statements or Communiques were 
issued on the conclusion of some of 
these visits which were published irt 
the Press from time to time. The 
types of agreements signed included 
economic, cultural, communications, 
travel etc.

(b) All possible efforts are being 
made to strengthen the existing 
friendly relations with neighbouring 
countries which include high level 
exchanges, cooperation in science and 
technology, technical assistance, col
laboration in economic and cultural 
fields, etc. In implementation of the 
Simla Agreement of July, 1972, we 
have signed a number of agreements 
with Pakistan for normalisation and 
improvement of relations between the 
two countries These include agree
ments on Postal and Tele-Communi
cation links, travel, trade. Shipping 
and Banking.

1412. mwwt * l f  :
f^ cT R  to r

fas?
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Demands of Employees of Safdarjang 
Hospital, New Delhi

1414. SHRI M. M. JOSEPH: Will
the Minister of HEALTH AND FAMI
LY PLANNING be pleased to state:

(a) whether some employees of 
Safdarjang Hospital, New Delhi went 
on a 24 hour relay hunger strike;

(b) whether their demands include 
washing allowances, residential ac
commodation, ri&k allowance and 
selection grade for each category; and

(c) if so, the reaction of Govern
ment thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FA
MILY PLANNING (SHRI A. K. M. 
ISHAQUE): (a) Yes.

(h) Yea, for class III and IV em
ployees.
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(c) Some representatives of the 
employees met the Deputy Minister 
of Health and Family Planning on 
14-2-1975. The position relating to 
their demands was explained to 
them. On the satisfactory conclusion 
of the meeting the employees with
drew the relay hunger strike.

fwr sniff if fsR7 srnpfo 
% w it  wtfr aifar (vftrsr

1415. WTfr SWR : «RT
WTf«qr ^ T q fr«,TT irfr
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Probability of Supply of Tanks by 
Iran to Pakistan

1416. SHRI VARKEY GEORGE: 
Will the MinMer of EXTERNAL AF
FAIRS be pleased to state-

(a) whether according to an Ameri
can Press report it is expectcd that 
Iran may eventually be refurbishing 
tanks for Pakistan; and

(b) if so, India’s reaction in this 
regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AF
FAIRS (SHRI BIPINPAL DAS); (a) 
and (b). Government have seen press 
reports to this effect. Government 
take all necessary steps to keep them
selves informed of induction of arms 
into Pakistan from any source which 
would impinge on India's security in
terests.

Propaganda by Foreign Countries 
against India's Nuclear Test

1417. SHRI K. M MADHUKAR: 
Will the Minister of EXTERNAL 
AFFAIRS be pleased t0 state:

(a) whether Government; are aware 
that Pakistan and some other coun
tries are still protesting and making 
propaganda against the nuclear test 
held by India in Rajasthan last yeat;

(b) if so, the steps taken by Gov
ernment to encounter the propaganda; 
and I

(c) the reaction of our country to
the protect and propaganda being 
made by Pakistan and other coun
tries? * “ !

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AF
FAIRS (SHRI BIPINPAL DAS): (a) 
Except for Pakistan, whose pronounce
ments have been contradictory, there 
is a better appreciation of the peace
ful nature of our nuclear explosion 
experiment among those countries 
which had initially made some criti
cal comments.

(b) and (c). Government has rei
terated its policy of using nuclear 
energy for peaceful purposes only and 
is determined to pursue that policy 
in the interest of accelrated econo
mic development of the country.
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Export of Iron Ore to Iran

1418, SAHDAR SWARAN SINGH 
SOKHI: Will the Minister of STEEL 
AND MINES be pleased to state:

(a) whether there is a proposal to 
export 7-5 million tonnes of Iron Ore 
to Iran; and

(b) if so, the salient features _ 
thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): (a)
and (b). There is a proposal to ex
port 7.5 million tonnes of iron ore 
concentrates per year to Iran, on a 
long-term basis from a new mine to 
be developed at Kulremukh in Kar
nataka State. Details of the proposal 
are still under discussion with Iran.

Tremor Hit Catchment Area of 
Sutlej

1419. SHRI R. S. PANDEY:
SHRI HARI SINGH-

Will the Minister of STEEL AND 
MINES be pleased to state:

(a) whether tremors rocked Hima
chal Pradesh during January, 1975, 
and

(b) if so, the effects thereof on 
geological deformation of the catch
ment area of Sutlej?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): (a)
Yes, Sir.

(b) No regional geological change 
tn the Sutlej catchment area has so 
far come to notice m the areas sur
veyed, except for a land slide-dam 
that formed across the Pari-Chhu tri- 
butory of Spiti River for about a 
week 4 kms upstream of Sumdo. The 
entire affected area of the Sutlej 
catchment has not yet been fully sur
veyed and the work is in progress.

Joint Business Comott

1420. SHRI R. R. SINGH DEO: 
Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether a two-day meeting of 
the Economic and Commercial Sub- 
Commission of the Indo-US Joint 
Commission was held in Wasnington 
recently;

lb) whether any decision hag been 
taken by the Sub-Commission to 
establish a Joint Business Council to 
promote direct contact between their 
business sectors, including the public 
sector enterprises m India, m indus
trial and commercial projects of high 
priority; and

(c) if so, the composition of the 
‘Joint Business Council’, its term of 
reference and when it is likely to 
start functioning?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AF
FAIRS (SHRI BIPINPAL DAS): (a) 
Yes, Sir. ,

(b) The (Economic and Commer
cial Sub-Commission has recommend
ed the establishment of a Joint Busi
ness Council to promote direct con
tact between their business sectors, 
including the public sector enterpri
ses in India in industrial and commer
cial projects of high priority.

(c) The proposal is under conside
ration of both governments and a 
final decision will be taken during the 
first meeting of the Indo-US Joint 
Commission.

Visit to Iraq by Prime Minister of 
India

1421. SHRI S. A. MURUGANAN- 
THAM- Will the Minister of EXTER
NAL AFFAIRS be pleased to state:

(a) whether the Prime Minister 
paid a recent visit to Iraq; and

(b) if so, the subjects discussed nnd 
the outcome thereof?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AF
FAIRS (SHRI BIPINPAL DAS): <a) 
Yes, Sir.

The Prime Minister paid an official 
visit to Iraq from 18th to 21st Janu
ary, 1975.

(b) Various subjects of bilateral in
terest and international significance 
were discussed by Prime Minister 
with the Vice-Chairman of the Revo
lutionary Command Council of Iraq. 
The specific subjects are mentioned 
in the joint communique issued at the 
end 0/  the visit. Copies of the joint 
communique are being placed in the 
Parliament Library for information.

Ab a result of Prime Minister’s vi
sit, the traditional friendship between 
India and Iraq was strengthened and 
steps were taken to further consoli
date and enlarge cooperation bet. 
ween the two countries in all fields 
and particularly in the field of eco
nomic and technical cooperation.

Effect of cut in Power Utilisation by 
Industries in Bombay

1422. SHRI NIMBALKAR: Will the 
Minister of LABOUR be pleased to 
state;

(a) whether the 30 per cent cut in 
power utilisation by the industries m 
Bombay will afect the workers wages 
also;

<b) whether the workers ha\e 
pleaded for full compensation; and

(c) if so, the steps Government pro
pose to take to alleviate the plight of 
the workers?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI 
BALGOVIND VERMA): (a) to (c). 
Power out in the State is reported 
to have resulted in some workers be
ing laid off for differnt periods. In 
such cpses, workers affected get lay
off compensation as admissible under 
the law. There have been repre
sentations from the workers* side in

recent months that the rate of com
pensation should be enhanced. The 
matter was discussed at the 24th Ses
sion of the Labour Ministers’ Confer
ence recently and is being processed 
further in the light of the discussions 
at the above Conference.
Third Expert Team for Ship Building 

Yards
1423. SHRI SAKTI KUMAR SAS

KAR Will the Minister of SHIP. 
PING AND TRANSPORT be pleased 
to state:

(a) whether Government are con
sidering a proposal for setting up a 
third expert team to go into the 
question of building shipyards during 
the Fifth Five Year Plan period,

(b) if so, the gist of the report 
made by the earlier two expert teams; 
and

(c) the reason for negating the 
earlier teams’ recommendation?

THE MINISTER OF STATE IN 
THE MINISTRY OF SHIPPING AND 
TRANSPOR (SHRI H.M. TRIVEDI) :
(a) to (c). The earlier two Working 
Groups of officers examined the vari
ous technical and economic aspects 
and their findings are not in the nature 
of recommendations which can be ac
cepted straightaway or rejected. The 
alternative sites considered to be 
suitable by the Techno Economic 
Working Group fcf-ve been referred to 
competent foreign Consultants for 
preparation of Preliminary Project 
Reports, so that it may be possible to 
select two sites out of the four al
ternative sites.

Permission to visit Gwrdwaras in 
Pakistan

1424. SHRI P. VENKATASUB- 
BAIAH: Will the Minister of EXTER
NAL AFFAIRS be pleased to state:

(a) whether President of Sikh 
Brotherhood International has urged 
the Government to take up with the 
Pakistan Government the issue of 
permission to Hindu devotees of Guru 
Nanak to visit Panja Saheb and other 
gurudwaras m Pakistan;
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(b) whether he has also demanded 
a permit system instead of passport 
system which, he said, was highly 
cumbersome; and

(c) if so, the reaction of Govern
ment thereto and the steps proposed 
to be taken in the matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AF
FAIRS (SHRI BIPINPAL DAS); (a) 
No, Sir.

(b) and (c). Certain other organ
isations concerned with sending Sikh 
pilgrim parties to Pakistan suggested 
that visits of pilgrims to Pakistan 
should take place on the basis of per. 
mits rather than passports. A formal 
request in this regard was made by 
Government to the Government of Pa
kistan in November last year in con
nection with the pilgrimage to Nan- 
kana Sahib. However, Pakistan Gov
ernment did not agree to this proposal 
and insisted that Indian pilgrims 
should hold valid international pass
ports for travel to Pakistan.

Electric Arc Furnances capable of 
Saving Scrap and Power in Manufac

ture of Steel
1425. SHRI Y. ESHWARA REDDY: 

Will the Minister of STEEL AND 
MINES be pleased to state:

<a) whether the Alloys Steel Plant, 
Durgapur has discovered that a pav
ing in scrap and power can b<* made 
in the manufacture1 of ctceJ by the 
electric arc furnaces; and

(b) if so, t’rc facts thereof7

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): <a>
Alloys Steels Plant has made irial 
heats by using desiliconized liquid 
pig iron from Durgapur Steel Plant 
in paitial replacement of steel scrap. 
This rrocess has shown possibilities 
of economy in consumption of scrap 
and electric power in arc furnaces 
located near tonnage steel plants 
subject to the additional investment 
being made cu brlancing facilities.

(b) Three trial heats were made, 
the salient results of which are givetf 
below:

(1) No. of heats made 3

(ii) Percentage of hot ntctai used
replacing sci ap . . . 40—45%

(iiij Grades melted :

Low carbon, medium carbon 
and ball bearing steel.

(iv) Quality achieved , . Standard
(v, Saving m power , . 15—20%

Family Planning Centres opened ia
1974

142lf. SHRI ARVIND M. PATEL: 
Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased to 
state the number of new family plan
ning centres opened in India during 
the year 1974. State-wise?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FA
MILY PLANNING (SHRI A. K. M. 
ISHAQUE); Information is being col
lected.

Conference amongst India, Bangladesh
and Burma for Demarcation of 

common borders

1427. SHRI BIRfcNDER SINGH
RAO:

SHRI MUK1ITIAR SINGH 
MALIK:

SHRI IIARI KISHORE 
SINGH:

SHRI K. MALLANNA:
Will the Minister of EXTERNAL 

AFFAIRS be pleased to state:

(a) whether there has been any 
Conference amongst India, Bangla
desh and Burma to demarcate 
common borders between the three 
countries in the North-Eastern comer 
of the sub-continent; and

(b) if so, th« facts thereof?
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T ill DEPUTY MINISTER IN THE 
MINISTRY OP EXTERNAL AF
FAIRS (SHRI BIPINPAL DAS): (a) 
and (b). Representatives of India, 
Burma and Bangladesh met in Dacca 
from February 5 to 7, 1975 and
agreed cn the erection of a pillar at 
the trijunction of the thiee countries.

Dispensaries, Hospitals and Health 
and Family Planning Centres opened 

in Gujarat in 19’}4

1428. SHRI D. P. JADEJA:
SHRI VEKAR1A;

Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased to 
state the number of dispensaries, h >s- 
pilals and health and family planning 
centres opened in Gujarat State dur
ing tho year 1974 District-wise?

THE DEPUTY MINISTER IN TIIE 
MINISTRY Ot HEALTH AND FA
MILY PLANNING (SHRI A. K. M. 
ISHAQUE): All the State Govern
ments have been instructed not to 
open any new Family Planning Cen
tres in 1974 <lue to heavy financial 
conAiaintf. Instead of Family Plan
ning Ctnt:«»<? the following Post-Prr- 
U’m Cfrtjos hav* been e tabhthed in 
Gujurnt during 1974:

1. Genenl Hospital. Visnagar
2. G. K. Hospital, Bhuj.
3 General and CM.Z Hospital, 

Junagardh.
4. Sir T. Hospital and G. M. 

Home, Bhavnagar.
5 Civil Hospital, Mehsana.
C. Civil Hospital, Godhia (Distt 

Pu-̂ h Mahal).
7. Civil Hospital, Palanpur 

(Banskhanta).
8. K. K. Hospital, Sever Kundla.
9. General Hospital, Patan.

10. Civil Hospital, Amreli.
11. M.C.G. Hospital, Navasari

(Distt. Bulsar).

12. District Hospital, Ahwa.
1H. District Hospital, Kaira.

The information regarding the
opening of Dispensaries, Hospitals and 
Health Centres in Gujarat during 
197 i is being collected and will be 
furnished as soon as it becomes avail
able.

Coastal freight charges for Coal and 
Salt

1429 SHRIMATI ROZA DESH-
PANDE- Will the Minister of SHIP
PING AND TRANSPORT be plased 
to state:

(a) whethei Government have 
decided to iuise the coastal freight 
chaiges for coal ar*i salt; tnd

(b) if so th* extent thereof and
t\c reasons therefor?

THE MINISTER OF STATE IN 
THF MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI H. M. TRIVE
DI >. and ib\ In order to improve
coastal s-hipping operations on the 
b'î i= of viable and economic opera
tion . f xe'feX Government are seiz
ed of the whole matter with a view 
to evolving a xationul framework cf 
arrangements prowl, ng for, infer 
al'a. economic and flexible freight 
rates nnd adequacy of operating ton
nage to meet our needs.

Basic minimum wa?e in certain 
Industries

14?0. PROF. S L. SAKSENA: Will 
the Minister of LABOUR be pleased 
to state the basic Minimum Wage and 
the total consolidated Wage in the 
stdM. coal, jute, totlon textile, cc- 
nent and sugar industries on the 1st 
February, 1975 in various important 
centres?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOVINd  VERMA): The available in
formation 5s given in the statemen 
attached.
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x. COTTON TEXTILES (As on 1st 
November, 

1974)

Rs.

x. Ahmedabad . 432*27(P)

2. Bangalore 308-00

3. B&roda 406 73

4 . Bombay . 404-20

5. Coimbatore and Madras. 416-60

6. Delhi 413-52

7. Indore . 398-80

8. Kanpur . 429-68

9. Nagpur . 303 62

10. Sholapur . 321 56

XI. West Bengal. . 344 25

(P) -aProvisional.

z. JCTE Rs.
1. Uttar Pradesh . 373 55 From 1- 9-1974

2. West Bengal . 3*7*25 Prom 1-8-1974

3 . Madhya Pradesh 297.25 Fiom  1-8-1974

4 . Bihar . 317-25 From i - 8- i 9"4
to
327.25
215.00 From 18-2-74 

(in one Jute Mill)

5. Andhra Pradesh 

Rs.

72.12 From 1-I-I974 
to

235-50

3. CEMENT 430'30 (£? From 1-3-1975-
Payable in terms of 
Lafour Mister’* 
Award dated the 

October,
X973-

(g Excluding House 
Rent Allowance,

4. STEEL
Rs.

43*-40

5. COAL
MINES 435' jo

6. SUGAR

From 1-3-1975. 
Payable in term* 
of , agreement 
evolved by the 
Joint Wage Nego
tiating Committee.

From r-3-1975.
Payable in terms 
of Agreement
dated nth Dece
mber, 1974.

CENTRAL 212-28 *1 
ZONE

(Guiarat, 
Raws than, 
Madhja 
Pradesh 
and Orissa).

NORTHERN
ZONE 222 28

(Punjab, {'.P.,
Bihar, West 
Bengal and 
Assam).

SOUTHERN 
ZONE 227 28

(Tamtlnadu.
Andhia Pra
desh, Kera
la and
Mysore.).

Maharashtra. 236-28 ')

Payable from is»t 
July, 19-4 »s P«r 
the recommenda
tions of the 
Sccond Sugar 
Wage Board.

N ote :—A Wage of Rs. 301/ ~»P.M. is payable 
in Uttar Pradesh with effect from 
the 1st October, 1974 in terms of 
the notification issued by the State 
Government on 28th October, 1974 
Details regarding recent revision in 
Aomc other States ore not available
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Setting up of joint Shipping 
Company in Iran

1431. SHRI B. S. BHAURA:
SHRI S. N. MISRA:
SHRI P. VENKATA- 

SUBBALAB:
SHRI K. LAKKAPPA;

Will the Minister oi SHIPPING 
AND TRANSPORT be pleased to 
state:

(tt) whether an agreement has been 
made between India and Iran to set 
up a Shipping Company in Iran joint
ly; and

(b) if so, the features thereof and 
the steps being taken in this regard?

THE MINISTER OP STATE IN 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI H. M. TRIVE
DI): (a) Yes, Sir.

(b) The Joint venture will be 
known as the Irano-Hind Shipping 
Company Ltd., and will have its 
headquarters in Iran. The company 
will operate under Iranian Laws and 
is expected to acquire ships to the < 
extent of 500,000 DWT In the first 
stage and operate shipping services 
between India and Iran as well as 
to ports in Far East and such other 
routes as may be mutually decided 
upon. The Company in which the 
Shipping Corporation of India will 
own 49 per cent of the shares and 
the Arya National Shipping Lines, 
Iran, the remainr*'? 51 per cent, will 
receive soft loans from the Govern
ment of Iran for acquiring the pro
posed tonnage of 500,000 DWT.

The joint venture will have a Board 
of Directors consisting of six mem
bers of whom three will be nominat
ed by each of the parties; the first 
Chairman will be an Iranian and an 
Indian will be the fast Managing Di
rector, for the initial period of 2 
m m

Follow-up action in regard to the 
formation of the Company is in pro
gress.

Educated Unemployed

1432. SHRI SEZHIYAN:
DR. LAXMINARAYAN 

PANDEYA:
Will the Minister of LABOUR 

be pleased to state:
(a) the latest figures about the edu

cated unemployed registered with 
Employment Exchangoo in different 
States and Union Territories; and

(b) the action taken by Govern
ment in this matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI 
BALGOVIND VERMA): (a) and (b). 
Available Information is given in the 
statement attached.

Statement

(a) No. of educated (Matriculates 
and above job-seekers on the Live 
Register of Employment Exchanges as 
on 30.6.1974.

(Figures in thosands)

States Union TerrjU'ucs No. as on 
30-6-1974

STATES
i . Andhra Pradesh 2Sl 3
2. Assam 45 4
3 . Bihar 558*7
4 . Gujarat . 9

5. Haryana 4 83*3
6. Himachal Pradesh 26- 7
7 . Jammu & Kashmir 8*7
8, Karnataka 180*4

9, Kerala . 296*5

xo. Madhya Pradesh 170* x
if . Maharashtra 35̂ *5
tz. Manipur TI‘0
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States/Union Territories. No. on
30-6-1974

13. Meghalaya 3 2

14. Nagaland* .*
15, Orissa . 99* x
16. Punjab . 106*6

17 . Rajasthan 90*9
18. Tamilnadu 306-0

19 . Tripura . . . . ax-9
20. Uttar Pradesh . . , 374 2

2 1. West Bengal 762-6

UNION TERRITORIES
I. Andaman & Nicobar Islands"n

2 . Arunachal Pradcblr*
3 . Chandigarh 13-9
4 . Dadra & Nagar I laveli*
5. Delhi . . . . 116 3

6. Goa, Daman &Diu . 10 9

7 . Lakshadweep . 0 6

8. Mizoram . . . . o-1

9 . Pondichcrry 7-7

All India Total 4032-3

N ote :

1. All the job-seekers on the Live Regjste1 
of Employment Exchanges arc not nocts&arily 
unemployed.

2. Excludes figures in respect of 
University Employment Information and 
Guidance Bureaux, except two in Delhi.

*3. No Employoment Exchange is 
functioning in these States/Union Terntoties.

4. Tiie figures may not add up:o total 
due to rounding off.

5. Information relating to educational 
composition of the job-seeker*, on the Live 
Register is collected at half-yeaily intervals 
ending June and December, each year. Data 
for December, 1974 are not yet available.

(b) Government have been making 
every effort to provide increasing 
number of employment opportunities 
to the educated unemployed through 
various sectoral programmes included 
in the various Five Year Flans. Be* 
sides, Government have also imple
mented, during recent years, a num
ber of special schemes designed to 
create employment opportunities for 
all categories of job seekers including 
the educated.
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During 1971-72, a special centrally 
sponsored scheme for the benefit of 
educated unemployed person was 
started. In 1072-73, another pro
gramme, namely Special £muk$ment 
Progxamme for Stales ami Union 
Territories was formulated with a 
provision of Rs. 27 crores on the un
derstanding that the SI ites would 
mobilise additional resources to an 
equal extent. Further, m 1U73-74, the 
Government foiinulitod H« li-a-Mulion 
Jots programme w.th a view to gene
rating employment ur,.l sel {-employ
ment oppo» tumties lor the educated 
unemployed persons.

In the Fijth Plan euro has been 
taken to undertake employment in
tensive schemes, as rationalised and 
t-uitahly integrated with sectoral deve
lopment programmes, so that more 
systematic and sustained woik can 
be done in accordance with an tverall 
strategy.

In 1974-75, an Emploj'imnt Promo
tion Programme with a thrust on self- 
employment has Von taken up. The 
main object of this Programme is to 
create productive and self-gonerating 
employment with minimum invest
ment of Government funds on train
ing and for seed capital/margin money 
etc. Upto the end of January, 1975. 
formal sanctions amounting to Rs. 
14HU.57 lakhs *vith an employment 
potential of 68,159 have been issued 
against the overall allocation of Rs. 
40 crores.
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It will thus be seen that all possible 
steps are being taken by the Govern
ment to promote employment/self- 
employment opportunities for various 
categories of job-seekers including the 
educated consistent with the availabi
lity of resources.

Profits made by Shipping Corpora
tion of India

1433. SHBI RAJDEO SINGH: Will
the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether the Shipping Corpora
tion of India has made a net profit of 
Rs. 139.1 million during 1974 in com
parison to Rs. 80 8 million in the 
preceding year; and

Shipping Corporation of India 
Scindia Steam Nav. Co. . 
Great Eastern Shipping Co. 

India Steamship Co.

(b) how far this net profit ia ifc 
proportion to the number of ships and 
their tonnage and the profit earned 
by other Indian Shipping Companies 
in relation to their shipping tonnage?

THE MINISTER OF STATE IN THE 
MINISTRY Or SHIPPING AND 
TRANSPORT (SHRI H. M. TRIVEDI);
(a) Yes, Sir. The Shipping Coipora- 
tion of India made net profit cf Rs. 
139.1 million in 1973-74 as against Rs. 
80 8 million in the preceding year i,e., 
1972-73.

(b) A statement showing the net 
profits, per ship and per GRT owned, 
earned by some major shipping com
panies in private sector with which 
the Shipping Corporation’s operations 
are comparable in 1973.74 as compar
ed to that earned by the Corporation 
is indicated below:

Net Profits 
(Rs. in mi

llion)
No. of 
ships 

owned
GRT of 
ships 

owned 
(Lakhs)

Net pro
fit per 
ship 
owned

139*05 105 14*39 1-324

82* 14 46 5-oo 1*785

35*93 18 2*74 1*996

32* 93 17 1-54 1-937

The figures of net profits quoted 
above are derived from the published 
balance sheets. It will be appreciated 
that the net profit as Per balance 
sheet is shown after different provi
sions permitted under the Income* 
Tax Act and the Companies Act The 
Shipping Corporation has attained a 
vtry large rate of growth to tonnage 
with the result that the average cost 
of the Corporation’s tonnage, which 
U more recent, is much higher than of 
3664 LS-8

the other three Shipping Com
panies mentioned above. The aver
age profits of the Shipping Corporation 
of India per ship owned tend to be 
lower due to higher depreciation/ 
interest outgo. The Corporation has 
also to employ its vessels in some 
passenger and coastal services in the 
national interest, but which are not 
profitable. The Corporation has also 
undertaken several promotional ser
vices is the latter national interest
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Frodncthm ot AVplO 748 by PAL*

1484. SHRI MUKHTIAR SINGH 
MALIK:

SHRI BIRENBER SINGH 
RAO:

SHRI H. K. L. BHAGAT:

Will the Minister of DEFENCE 
be pleased to state:

(a) whether Government have 
taken a decision to atop production of 
AVRO 748 in HA.L ; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE (DEF
ENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI RAM 
NIWAS MIRDHA): (a) No, Sir.

(b) Does not arise.

U.S. Bid to have War-base In 
Pakistan

1435. SHRI BHOGENDRA JHA: 
Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether the U.S.A. is striving 
to have War-base in the Southern 
part of Pakistan and in exchange, 
supply most sophisticated weapons to 
Pakistan besides establishing War- 
bases at Diego Garcia and in Oman; 
and

(b) if so, the steps being taken to 
foil this game of creating new War- 
bases, threatening peace and security 
of the littoral countries of the Indian 
Ocean in general and of India and 
Indian sub-continent in particular?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI BIPINPAL DAS); (a) The 
Government have seen press reports 
about the possibility of U6 acquis ing 
a base on the Makran coast of Pak
istan.

(b) The Government of India If 
asipem& to touelgn military base* in 
the Indian Ocean and hat made known

its position in various international 
forums as well as through diplomatic 
channels.

Setting up of Sub-Committees under 
Indo-US Joint Commission

1436. SHRI R. V. SWAMINATHAN: 
Will the Minister of EXTERNAL AF
FAIRS be pleased to state:

(a) whether India and U.S. have 
set up three Sub-Committees under 
the Indo-U.S. Joint Commission 
during the visit of U.S Secretary of 
State, Dr. Kissinger last year;

(b) if so, whether the three Sub. 
Committees have not met so far 
during the last year;

(c) whether the Indo-U.S. Sub
committee on Education and Culture 
met in New Delhi on 3rd February,
1975 and had recommended certain 
decisions to the respective Govern
ments;

(d) if so, whether both the Govern
ments have agreed; and

(e) if so, the outlines of the same 
and to what extent the progress had 
been made to improve the relations?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI BIPINPAL DAS): (a) During 
the visit of Dr. Henry Kissinger, US 
Secretary of State, to New Delhi in 
October, 1974, the Agreement to »et 
up the Indo-US Joint Commission Was 
signed. Three Sub-Commission* have 
been set up under the Joint Commis
sion;

(b) The Eoonemit sad Commercial 
Sub-Commisgion met Washington on 
20—21st January, 1875, and the Science 
and Technology Sub-Commission met 
in WariMagtoti' bn 47—aMli Janutfy, 
IOT6;

(c) Yes, m i
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(d) and (e). ifhe recommendations 
made by the Education and Culture 
Sub-Commission are under considera
tion of both Governments and a final 
decision regarding them will be taken 
during the first meeting of the Indo- 
US Joint Commission.
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Captive laid non-Captive Iron Mbm
In KMBjhar District, Orissa

1438 SHRI ARJUN SETHI: Will the 
Minister of STEEL AND MINES be 
pleased to refer to the reply given 
to Unstarred Question No. 5002 on the 
30th August, 1973 re. assessment of 
production capacity of non-captive 
iron ore mines in Banaspati Sector, 
Orissa and state:

(a) the names and location of the 
non-captive and captive iron mines in 
the District of Keonjhar;

(b) the names of such mines explo
red by the Public Sector Undertakings 
and by the private parties;

(c) whether there is any non
captive or captive mmes in the Dis
trict of Balasore; and

(d) if so, the names and location 
thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OP STEEL AND MINES 
(SHRI SUKHDEV PRASAD): (a) A 
statement is laid on the Table of the 
House. [Placed in Library. See No. 
LT-9033/75.]

(b) Details in this regard are being 
collected and will be laid on the Table 
of the House.

(c) There is no working iron are 
mine in Balasore District.

(d) Does not arise.

Peking plot for New State on Indian 
Border

1439. SHRI N. E. HORO: WiU tha 
Minister of EXTERNAL AFFAIRS be 
pleased to state;

(a) whether Government's attention 
has been drawn to a £regg report in 
a local English Daily dated Che 25th 
December, 1974 that Moscow news
paper “Sovietakava Russia* has dis- 
tiioneer that cum* was psotedf to n t
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up * separate State which would in
clude parts of India and Burma clow 
to the Chinese border;

(b) whether it has also stated that 
Burmese and Indian Maoist groups— 
‘rioters’ acting at Peking's instigation 
according to the paper—had reached 
an agreement to co-ordinate their 
activities in an effort to create the 
proposed new border State in the 
Chinese orbit at the expense of India 
and Burma; and

(c) if so, the reaction of Indian 
Government thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI BIPINPAL DAS): (a) Ye.% Sir.

(b) Yes. Sir.
(c) Such Press reports of speculative 

nature do not call for any reaction 
from the Government. Our borders 
continue to be very well guarded 
under the constant vigil of our security

forces.

Unanptapauat

1440. SHRI C. K. CHANDRAPPAN: 
Will the Minister of LABOUR be 
pleased to state;

(a) the latest figure of unemploy* 
ment in our country State-wise, its 
bifurcation on the basis of educational 
qualifications and its bifurcation 
batfed on sex; and

(b) the steps taken to fight the 
unemployment?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOVIND VERMA): (a) The available 
information relate* to the number of 
job seekers on the Live Register of 
Employment Exchanges which is con
tained in the attached Statement-I.

(b) Information is contained in the 
attached Statement-11.

Statement I
(a) No. of Job-seekers on the Lave Register of Employment Exchanges as on 30-6-1974.

SL States/Union Territories 
No.

CD (2) (3> (4) (5)

Number as on 30-6-1974
Total (all Educated* Women
catego* (included (included
ries) in Col. 3) in Col 3)

STATES (in thousands)
X. Andhra Pradesh . . . . 536-9 25*‘ 3 53*4
2. Assam................................. 45*4 7*6
3* B ih ar................................. H77-5 55«*7 4t*0
4- Gujarat . . . . 154*8 X*7*9 34*7
5- Hatyana . . . . te*3 *7*6
6. Himachal Pradesh 67-3 a6-7 6*9
7* Jammu & Kashmir . 8*7 1 9

&. Karnataka . . . . 180*4 47*3
9. Kerala................................. *95*5 l«3*I
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X * 3 4 5

10. Madhya Pradesh . . . . 405*3 170*1 36*7
XX. Maharashtra................................. 692-2 359*5 86*2
13. M a n ip u r ................................. 20* 0 11*0 2*4
13. Meghalaya................................. 6-6 3-2 t* 1
14. Nagaland** . . . . . — — —
15. Onssa......................................... 349 8 99-1 17-3
16. P u n j a b ................................. 223* 8 106*6 322

17. Rajasthan................................. 176-2 90*9 14*7
x8. Tamilnadu................................. 601*6 306*0 123*3
*9. T r i p u r a ................................. 44*3 2 19 9*5
20. Uttar Pradesh................................. 793*8 374*2 45*8
21. West Bengal . . . . 1602*7 762*6 139*5

UNION TERRITORIES

1. Andaman & Nicobar Islands** • • * • *—~ — —
2. Arunachal Pradesh** • • — — —

3- 13'9 3*3

4- Dadra & Nagar Haveli** — — —

5- Delhi . . . . 165*3 i i 6*3 36' t

6. Goa, Daman & Dm 21*8 10*9 3*9

7. Lakshadweep . . . . 0*6 0*2

8* Mizoram . . . . 1*2 O' 1 &

9* Pondichrry . . . . 19*9 7*7 3' 0

ALL INDIA TOTAL : . 8353-8 4032-3 948* 8

* Matriculates and above.
®Less thin 60.

Note ;_1. Information relating to educational Composition of the Leave Register Is collected
it half yearly intervals ending June and December each year. Data for December, 
1974 are not yet available.

a* FirM— figures for University Employment Information and Guidance Bureaux except 
for two In Delhi.

**3. No Employment Exchange is functioning in these States/Union Termores.
4. Figures may not add opto total due to rounding off.
$, AS those registered with the Employment Exchanges are not necessarily unemployed.
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Statement II

(b) Government have been making 
every effort to provide increasing num
ber of employment opportunities to 
the unemployment through various 
sectoral programmes included in the 
various Five Year Flans. Besides, 
Government have also implemented, 
during recent years, a number ol spe
cial schemes designed to create em
ployment opportunities for all catego
ries ol job seekers.

During 1971-72, a Crash Scheme for 
Rural Employment was initiated to 
provide work for 1,000 persons on an 
average in rural areas in each district. 
During the same year, a special cen
trally sponsored scheme fcr the bene
fit of educated unemployed persons 
was also started In 1972-73, 
another programme namely Special 
Employment Programme for States 
and Union Territories was formulated 
with a provision of Rs. 27 crores cn 
the understanding that the State would 
mobilise additional resources to an 
equal extent Further, in 1973-74, the 
Government formulated Half-a-Million 
Jobs programme with a view to gene
rating employment and self-employ
ment opportunities for the educated 
unemployed persons

In the Ftfth Plan care has been 
taken to undertake employment inten
sive schemes, as rationalised and suit
ably integrated with sectoral develop
ment programmes, so that more 
Systematic and sustained work can be 
done in accordance with an overall 
strategy.

In 1974-75, an Employment Promo
tion Programme with a thrust on self- 
employment has been taken up. The 
main object of this Programme is to 
create productive and self-generating 
employment with minimum investment 
of Government funds on training and 
for seed capital/margin money etc. 
Upto the end of January, 1975, formal 
Sanctions amounting to Rs 1499.57 
lakhs with an employment potential of 
68,159 have been issued against the 
overall allocation of Rs. 40 crores

It will thus be wen that all poisible 
steps are being taken by the Govern* 
ment |tjp promote employment/eelfi- 
employment opportunities tor various 
categories of Job-seekers consistent 
with the availability of resources.
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Steel Development F«Hey

1442. SHBI S. S. MISRA: Will the 
Minister ot STEEL AND MINES be 
pleased to state:

(a) whether Government have since 
finalised the blue print lor a new 
t»»#i development policy for the 
growth of sponge Iron-based mini 
Steel plants in the country;

(b) if so, the salient features 
thereof; and

<c> the funds allocated for the pur
pose?

THE DEPUTY MINISTER TN THE 
MINISTRY OP STEEL AND MINES 
(SBRI SUKHDEV PRASAD): .(a) No, 
* r .

<b) and (c). Do not arise.

Assistance to Bihar for maintenance 
of National Highways end Bridges

1443. SHRI HARX KISHORE SINGH; 
Wm the Minister ot SHIPPING AND 
TOANSPGRT be pleased to state:

(a) whether Government of Bihar 
have approached the Central Govern
ment tat assistance to meet the re

quirement of that State for the main
tenance of national highways and 
construction and upkeep of bridges 
during 1979-76; and

(b) if so, whether the assistance 
has been met by Government and if 
so, an account thereof?

THE MINISTER OP STA1E IN THE 
MINISTRY OP SHIPPING AND 
TRANSPORT (SHRI H. M. TRIVEDI):
(a) and (b>. Constitutionally, the 
construction, development, mainten
ance and repairs of National Highways 
is the responsibility of the Central 
CJovernraent. The entire expenditure 
involved on this account, is, therefore, 
met by the Government of India and 
the question of giving financial assist
ance as such does not arise. Propo
sals for allocation of funds for con
struction, development, maintenance 
and repairs of National Highways in
cluding bridges thereon during 1975-76 
have been received from all States 
including Bihar. Allotment of funds, 
keeping in view the resources, require
ments of various States and admissi
bility of those requirements can, how* 
ever, be considered only after the 
budget has been voted by Parliament

Mtantals found In Karnataka

1444. SHRI M. V. KRISHNAPPA: 
Will the Minister of STEEL AND 
MINES be pleased to state;

(a) the minerals so far found by the 
Geological Survey in the State 01 
Karnataka;

(b) the extent to which these mine
rals were developed and utilised dur
ing the Fourth Five Year PJnn;

(c) whether Union Government 
have formulated any scheme for the 
Fifth Plan, based on mineral deposits 
in the State; and

(d) the funds allocated for tho 
purpose?
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th e  depu ty  m inister  in  the
aiTOSTOTLOF STEEL AND MINES 
.(SHRI SUKHDEV PRASAD): (a)
Minerals of which significant reserves 
have been located by the Geological 
Survey of India in Karnataka, are iron 
ore, bauxite, copper ore, manganese 
ore, limestone of flux and cement 
grade, dolomite, gypsum, china, clay, 
chromite, magnesite, gold etc.

(b) Important minerals which were 
being exploited during Fourth Plan 
in Karnataka are asbestos, bauxite, 
chromite, copper ore, gold, iron ore, 
kaolin, limestone, magnetite, maganese 
ore, ochre and granite. Value of 
mineral production in Karnataka at 
the beginning of the Fourth Plan 
(1969) was about Rs. 13 crores, which 
rose to Rs. 16 crores by the end of the 
Fourth Plan (1974).

(c) Among the major schemes, 
National Mineral Development Corpo
ration is developing Donimalai iron 
ore deposit and have plans for develop
ing Kudremukh iron deposit It is 
also proposed to set up a steel plant 
at Vijayanagar, utilising iron ore de
posits of Kumaraswarai or Ramandurg, 
besides expansion of MISL. The 
Bharat Gold Mines Limited have un
dertaken a scheme for exploration and 
development of their mines to locate 
new ore bodies and developing existing 
ones.

(d) Till now, allocations for diffe
rent projects in the Vth Plan, have 
not been finally decided anl in the 
draft Fifth Five Year Plan also lump 
provisions have been kept for several 
of the projects such as Vijovanagar 
and Vishakhapatnam steel plantt, and 
iron ore projects including Donimalai 
fljyj Kumaraswami of National Mineral 
Development Corporation*

Cochin Port Lftfcwr M o *

1445. SHRI M. K. KRISHNAN: Will 
the Minister cf SHIPPING AND 
TRANSPORT be Dieased to state;

(a) whether his Ministry has re
ceived any memorandum from the 
Cochin Port Labour Union;

(b) if so, the nature thereof; and

(c) the reaction of Government
thereto? ,

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI H. M. TRIVEDI):
(a) Yes, Sir. A memorandum dated 
8-7-1974 was addressed to the Chair
man, Cochin Port Trust by the Cochin 
Port Labour Union.

(b) and (c). The memorandum 
contained a list of 20 demands some 
of which were of all India character 
while the rest were local in nature. 
The position of the demands having 
all port implications is given below:—

(1 ) Setting up of a Wage Revision 
Machinery.—A Wage Revision 
Cb mm it flee has already been 
set up on 11-12-1974.

(li) Fixation of need based minimnm 
wage.

(iii) Scientific categorisation of 
different grades.—These will 
have to be considered by the 
Wage Revision Committee.

(iv) Immediate settlement of tate- 
rim-relicfe granted by the last 
Wage Board.—This was refer
red to arbitration on the basis 
of a demand raised earlier by 
the All India Port and Dock 
Workers' Federation. The Ar- 
Wtfiator’s award already 
been published by the Minis
try of Labour.

(v) Payment af Boass of 2« per 
ctmt for 1974-75/—Port and 
dock workers are not covered 
by the Payment of Bcuis Act, 
1968. They «*e, however,
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paid ex-gratia in lieu of bonus 
at the rate of 8 1/3 per cent. 
The demand for payment of 
bonus at 20 per cent cannot 
be accepted.

(vi) Election of labour representa
tives on Port Trusts and dock 
labour Boards.—The method 
of verification of the repre
sentative character of diffe
rent unions ha& to be decided 
by the Ministry of Labour as 
a general policy question and 
cannot be considered in Isola
tion for any particular indus
try.

The demands of a local nature re
lated to formulation of a ra
tional promotion policy, re
constitution of different Com
mittees, decasualisation of 
lighterage, labour, improve
ment in service conditions of 
casual labour, provision of 
housing facilities to emplo
yees, confirmation of tempo
rary employees, expeditious 
payment of retirement bene
fits. canteen facilities tor 
night-shift workers, better 
medical facilities and Ailing 
up of vacant posts. The 
Chairman, Cochin Port Trust 
discussed these demands in
formally with the union lead
ers and has taken such ac
tion as possible, even though 
this union is an unrecognised 
minority union and has a 
negligible verified member
ship. The demand for deca
sualisation ot lighterage lab
our will, however, have to 
await the detailed study of 
the existing decasualisation 
Schemes and allied matters, 
which is proposed to be un
dertaken.

Cancellation of Meeting of Industrial 
Council

1446. SHRI S. M. BANERJEE: WiU 
the Minister of DEFENCE be pleased 
to state:

(a) whether the meeting of the 
Industrial Council has been cancelled 
on the grounds of economy; and

(b) if so, whether the employees' 
organizations have made concerted 
appeal for such a meetng; and if so, 
the reaction of the Government?

THE MINISTER OF STATE (DEF
ENCE PRODUCTION) IN THE 
MINISTRY OF DEFENCE (SHRI RAM 
NIWAS MIRDHA): (a) The meeting 
of the Industrial Council for 1974 wa» 
postponed on the grounds of economy.

(b) A letter from the Ordnance 
Factory Karamchari Union, Kanpur, 
was received on the subject The 
advisability of holding the Industrial 
Council Meeting during 1075 will be 
considered if the situation permits.

Imposition of Levy by India-C.K: 
Conference

1447. SHRIMATI PARVATHI
KRISHNAN: Will the Minister of
SHIPPING AND TRANSPORT be 
pleased to state;

(a) whether the India-U.K. Confe
rence has imposed a levy of surcharge 
on services touching Indian ports;

(b) if so, the extent and reasons 
thertefor;

(c) whether the Indian shipping 
firms have opposed this charging of 
levy; and

(d) if so, the facts thereof and 
Government's response thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI H. M. TRIVEDI):
(a) and (b). Yes, Sir. The India- 
U.K. Conference imposed a congestion 
surcharge of 15 per cent with effect 
from 2-12-1874 on account of berthing
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doUyi and poor turn-round experi
enced at Bombay pert The conges
tion surcharge was reduced to 10 per 
•cent from 13rd January. 1975 due to 
improvements in the congestion situa
tion.

(c) and (d). Yes, Sir It is also 
the constant endeavour of all major 
port authorities m India to give the 
quickest possible turn-round. Govern
ment also keep the position under 
-constant review m consultation with 
the port authorities for devising suit
able measures like quicker clearance, 
improvements m the rates of discharge 
of cargo, arrangement of extra shifts 
etc.

Iraqi interest to Donamalai iron Ore 
Deposits

1448. DR. H P. SHARMA. WiU the 
Minister of STEEL AND MINES be 
pleased to state.

(a) whether Iraq has shown keen 
.interest in the development of Dona- 
malai iron ore deposits on the lines of 
the tie-up project, like that of Kudre
mukh; and

(b) whether negotiations were car
ried on during the recent visit of our 
Prime Minister to that country and 
•thereafter, to finalise an agreement in 
5lhia regard; if so, the outcome thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
<SHRI SUKHDEV PRASAD): (a)
The Government of Iraq have shown 
interest in obtaining long term sup- 
plies of iron ure pellets from India 
for a sponge iron plant proposed to 
be set up in Iraq. Taking account ot 
the Iraqi requirement by way of 
specifications of pellets, delivery sche
dule, etc., an offer has been made for 
such supplies from Donimalai iron ore 
mines. The offer is subject to finan
cial assistance from Iraq for the con
struction of the pellet plant aft Doni- 

jmalai.

The proposal was dlscussl^ at the 
first meeting of the Indo-Ir%q Joint 
Commission held in Baghdad m Janu
ary, 1075 just before the visit of ihe 
Prune Minister. The conclusions of 

meeting were broadly reviewed 
in the joint communique alter the 
Prune Minister’s visit Further nego
tiations regarding the project are still 
in progress with the Iraqi authorities.

Iranian Investment in Exploitation of 
Kttdremnkh Iron Ore

1449. SHRI P. R. SHENOY: Will the 
Minister of STEEL AND MINES be 
pleased to state:

(a) whether final decision has been 
taken to exploit the Kudremukh for 
iron ore;

(b) if so, the features of the pro
ject; and

(fc) whether Government of Iran 
have agreed to invest in the proiect 
and if so, the total amount likely to 
he invested by them?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): (a)
No final decision has been taken to 
exploit the Kudremukh iron ore depo
sit The matter is still under dUcus- 
sion.

(b) The principal features of this 
project will be.

(1) raising of 18.75 million tonnes 
of crude ore assaying 39 per 
cent Fe;

(2) the production of 7. *5 million 
tonnes of concentrate, assay- 
ing 66 to 68 per cent Fe, from 
the crude ore by magnetic 
concentration;

(c) The matter is still under discus
sion.
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Suspension of Steel Supplies

1450. SHRI P. A. SAMINATHAN: 
SHRI H. K. L. BHAGAT:

Will the Minister of STEEL AND 
MINIS be pleased to state:

(a) whether the Controller of Steel 
had suspended steel supplies to 1430 
units after raids throughout the 
country;

(b) if so, whether some cases were 
inferred to the C.BX and the action 
taken against them in such cases;

(c) whether in the month of Janu
ary, such raids were again made; and

Cd) if so, the particulars thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OP STEEL AND MINES 
<SHRI SUKHDEV PRASAD): <a)
Supplies of steel materials to 1430 
units were suspended in .accordance 
with the provisions of the Iron and 
Steel (Control) Order 1956 during the 
period from the inception of the Re
gional Offices of the Iron and Steel 
Controller i.e. mid-1971 till November, 
1974.

(b) Of the 192 cases referred to the 
Central Bureau of Investigation/State/ 
Police authorities till the end of 
November, 1974, 2G cases have so far 
ended in convictions. 15 cases are 
under trial in various Courts. Several 
eases are under investigation at pre
sent.

(c) and (d). Inspections are under
taken by the Regional Offices of tfie 
Iron and SMI Controller from time to 
time. The particulars relating to 
January 1975 are being collected and 
will be placed on the Table of the 
House.
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Scrapping of Development M ate fur 
Shipping Industry

1452. SHRI M. KATHAMUTHU: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether a new formula being 
worked out by Government envisages 
the scrapping of development rebate 
fbr the shipping industry; and

(b) if so, the main features thereof?
THE MINISTER OP STATE IN THE 

MINISTRY OP SHIPPING AND 
TRANSPORT (SHRI H. M. TRIVEDI):
(a) and (b). The development rebate 
for shipping will cease to be available 
after 31-5-75. In its place a of
initial depreciation allowance contain* 

at 28 pa* cent will apply to ship
ping also.
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Survey oondoctod I*  Central Medical 
Agendo* **• Quality of f u  counixa- 

ed by people of Calcutta

1453. PR. SARAD1SH ROY: Will 
the Minister ot HEALTH AND FAMILY
PLANNING be pleased to state:

(a) whether his Ministry’s attention 
has been drawn to the survey conduct
ed by Central Medical Agencies in 
Calcutta that 27 per cent of the fish 
consumed by people in Calcutta is 
affected by dangerous germs;

<b) if so, the salient points of the
survey; and

(c) the reactions of the Government
thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING (SHRI A- K, M.
ISHAQUE): (a) to (c). Information is
being collected and will be furnished as 
soon as it becomes available.

Stoppage of Central Assistance for
Rehabilitation in West Bengal

1454. SHRI R. N. BARMAN: Will
the Minister of SUPPLY AND RE- 
HABILITATION be pleased to state:

(a) whether the Central Govern
ment have finally disowned the res
ponsibility of rehabilitating the per
sons who have come from the earst- 
while East Bengal;

(b) whether the Centre has stopped
giving any aid to the West Bengal
Government for this purpose; and

(c) if so, the reasons for this and 
whether the Centre has adopted the
same criteria for dealing with the per
sons who are now in Rajasthan and 
who have come from Pakistan and if
not, the reasons for this discrimina
tion*

THE MINISTER Of1 SUPPLY AND
REHABILITATION (SHRI R. K.
KHADILKAR): (a) No, Sir.

(b) No, Sir.

(c) Does not arise.

Persons who came from Pakistan 
into Rajasthan during the 1971 conflict 
are being given temporary relief assis
tance pending their return to Pakistan.

Steps taken for reinstatement of Rail
way Employees and payment of D.A. 

to Government Employees

1455. SHRI MADHU LIMA YE: Will
the Minister of LABOUR be pleased 
to state:

(a) whether it is not the responsi
bility of the Ministry to promote lab
our welfare in all spheres of our eco
nomy, both public and private;

(b) if so, the steps taken by the
Labour Ministry to secure reinstate
ment of victimised Railway employees,
not accused or convicted of violence
and sabotage, for participation in the
May 1974 strike;

(c) the initiatives taken by the
Ministry to secure implementation of
the Third Pay Commission’s recom
mendation in respect of payment of
D.A. and thus ensure payment of all
D.A. instalments due to the Central
Government employees as of now; and

(d) if no such steps and initiatives
have been taken, the reasons for the
Ministry’s inaction?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL- 
GOVIND VERMA): (a) The Ministry 
of Labour is generally responsible for
promoting welfare of industrial work"
ers covered by the Industrial Disputes 
Act and other labour laws.

(b) The matter has been taken up 
with the Ministry of Railways.

(c) and (d). This is the ebneem of
the Ministry of Finance.
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Transfer of Doctors, Store-keepers 
H i Compounder, from one Dtapes* 
nqr to another Dispensary in Delhi 

and New Delhi

1456. SHRI SHASHI BHUSHAN.
W1U the Minister of HEALTH AND
FAMILY 1 PLANNING be pleased to
state:

(a) what are the rules for transfer
of doctors, store-keepers, compound
ers from one dispensary to another
under the C.G.H.S. in Delhi and New
Delhi;

(b) the names of doctors, store
keepers and compounders in each dis
pensary under C.G.H.S. in Delhi and 
New Delhi working at present and 
since when they are working in those
dispensaries; and

(c) when the doctors, compounders
and store-keepers who have been in
one dispensary for more than 5 years
are likely to be transferred?

THE DEPUTY MINISTER IN THE 
MINISTRY OP HEALTH AND FAMI
LY PLANNING (SHRI A. K. M.
ISHAQUE): (a) For the purpose of
transfer of Medical Officers from one
C. G. H. S. Dispensary to another in 
Delhi/New Delhi by rotation, the dis
pensaries have oeen grouped into
three categories, namely, (a) dispen
saries which are Centrally located,
(b) dispensaries which are situated a 
little further off, (c) dispensaries
which are peripherally located. The
other criterion for transfer is that
subject to administrative exigencies,
the minimum period of stay of a
Medical Officer in one dispensary 
should be three yean, the maximum 
tenure being not more than 5 years.

As regards transfer of Store-keepers
and Pharmacists from one dispensary 
to another normally an official work
ing in a, dispensary for a period of
less than 3 to 5 years is not consider
ed lor transfer unless his transfer if
considered necessary in the public
interest or on administrative grounds.

(b) The information is given in the* 
statement laid on the Table of the
House, tPlaced in. Library. See No.
LT-9034/75.J

(c) The question of transfenng the
Medical Officers who have been work
ing in the same dispensary for more
than 5 years will be considered as 
soon as new doctors who are expected
to join duty shortly become available.
The question of transferring the Store
keepers and Pharmacists who haw
been working in a particular dispen
sary lor more than 5 years will be 
considered when found necessary and 
in the exigencies of public service.
Normally, doctors a.id other members
of staff are, as far as possible, being 
posted in C. G. H. S. dispensaries/
First Aid Posts/Hospitals near their
residences in view of the representa
tion from the staff and the transport
problem.

Purchase of Ships

1458. SHRI BANAMALI BABU: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government are in
touch with several countries of the
world for the purchase of ships; and

(b) if so, the names of the coun
tries that have offered the Ships and 
the facts thereof, country-wise?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI H. M. TRIVEDI):
(a) It is for shipping companies to
explore the possibilities of purchasing 
ships from shipyards/sellers. However,
in order to facilitate the expansion of
tonnage, Government also keep in touch 
with other countries in this regard.

(b) Poland and GDR are among the
countries that have indicated the
availability of ships required by India
GDR has offered 4—5 cargo liner ships
and Poland 2 Product Carriers and 3
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Ore and Oil Bulk Carriers. The com
mercial aspects of the supply of these 
ships ere yet to be settled by the Ship
ping Companies concerned and the 
suppliers

Spurious Drugs detected during 1974

1459. SHRI SAT PAL KAPUR : Will
the Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) the number of spurious drugs
detected in various parts of the coun
try during the calendar year 1974;

(b) the brand names of products
which were copied by the spurious
drug manufacturers;

(c) whether the said spurious drug
manufacturers have since been detect
ed and apprehended; and

(d) the action taken or proposed to
be taken against them?

THE DEPUTY MINISTER IN THE 
MIINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K. M.
ISHAQUE) • (.a) to (d). The information
is being collected and will be laid on
the Table of the Sabha, as soon as re
ceived
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Withdrawal of Deviation Surcharge 
on reopening of Sum Canal

1461. SHRI N1MBALKAR; WiU the 
Minister of SHIPPING AtfD TRANS
PORT be pleased to state;

(a) whether Government are taking 
firm stand with various Shipping Con
ference Lines that they may with- 
dnw 0 deviation surcharge Imposed 
by tfieift in tike H H  of m t m  tit 
the Sues Canal &i soon as the Can** 
reopen* lor fevaffio* and

(b) if so, what success Hat heen 
achieved through such ttovtf
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THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI H. M. TRl-
VEDI): (a) Yes, Sir. Government a a 
well as the All India Shippeis’ Coun
cil have already taken a Arm stand 
that once the Suez Canal reopens for
traffic and Conference vessels start
using it, they snould withdraw Suez 
Surcharge/Deviation surcharge.

(b) It is too early to say anything 
definitely. One Conference has indi
cated during discussion with the All
India Shippers’ Council that the re
opening of the Suez Canal would re
quire immediate re-consideration of
the rate.

Development of Harbours on Coastal 
Lines of Karnataka

1462. SHRI K. LAKKAPPA: Will
the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether his Ministry has taken
any steps to develop major and minor
harbours on coastal lines of Kama*
taka; and

(b) if so, the salient features there
of?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI H. M. TR1VEDI):
(a) and (b). The port of New
Mangalore on the Karnataka coast has
been developed as a major port by
the Central Government. The facili
ties envisaged for the port include 3 
alongside berths of 30 ft. draught for
handling of ores, general cargo and 
raw materials, one oil Jetty tor handl
tag Naptha and petroleum products
and one shallow draught berth for
coastal shipping.

Ports other than raster itorit figure 
in the concurrent list ol the Constitu
tion and the executive responsibility 
for their development vests in the 
State Governments concerned. The 
Centre* however, renders technical 
tmfttomot ta the State Governments 
for the ■ development of minor pttfti

wherever necessary. Besides, loan
assistance was also rendered for the
development of a specified minor port
covered under the Centrally Sponsored 
Schemes in the Fourth Plan. The
minor port of Karwar in Karnataka
was selected for such assistance. The
scheme as technically cleared is for
providing faster ore loading facilities
at the port but it has not been finally 
sanctioned by the Central Govern
ment.

State-wise implementation of Family
Planning Programme

1463. SHRIMATI BHARGAVl THA- 
NKAPPAN: Will the Minister of
HEALTH AND FAMILY PLANNING
be pleased to state the progress made
during the year 1974-75 in the imple
mentation of the Family Planning
Programme, Statewise?

THE DLPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA
MILY PLANNING (SHRI A. K. M.
ISHAQUE): A statement is laid on
the Table of the House. IPlaced in 
Library. See No. LT-9035/75J.

Purchase of Steel by MJP. firms

1464. SHRI HUKAM CHAND'
KACHWAI: Will the Minister of
STEEL AND MINES be pleased to
state:

(a) the number of firms owned by
small entrepreneurs and traders of
Madhya Pradesh which have deposited
money with the Union Government
for the purchase of steel and iron
during the years 1972-73 and 1973-74;

(b) the names of the firms, out of 
them, which have been supplied steel 
and also of those which are yet to 
be supplied the same;

(c) the tola! amount of money de
posited with Government from the 
Madhya. Pradesh State during the 
aforesaid pMoA;
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(d) the number of persons whose
money has been returned by now and
of those wfhose deposits are yet to be
returned and the reasons why their
deposits could not be returned so
far; and

(e) the rules governing the return
of money and whether these rules are
being followed and if not, the reasons
therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): (a)
to (d). Presumably the reference is
to deposit of earnest money with the 
producers of steel at the stage of
booking of sale orders Government
does not take any such deposit. De
lated information asked for in regard 
to deposit of earnest money with the 
producers is being collected and will
be laid on the Table of the House.

(e) So far as refund of earnest money
is concerned, this money is refund
able only when the sale orders with 
the producers expire without any
supplies having been made. In 
respect of sale orders which fructify
into supplies, the earnest money is
adjusted against the cost of the mate
rials at the time of making the sup
plies. However, in the present policy
of distribution, effective from October,
1974, the stipulation regarding de
posit of earnest money has been dis
pensed with. Refund of earnest
mcney, in all cases where such money
is to be refunded, is being expedited.

Settlement of Issue of Enemy Property 
with Bangladesh

1465. SHRI SAMAR GUHA: WiU 
'the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether the issues of enemy 
p̂roperties have been taken up with 
Hie Government of Bangladesh;

(b) If so, the facts thereabout and 
ihe outcome of such negotiation*,

(c) if not, the reasons delay 
in taking up these issues with the 
Government of Bangladesh; and

(d) wthen Government will take
up the matters with Bangladesh for
settlement of these long outstanding 
problems?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SWARAN SINGH): (a) and
(b). Yes, Sir. Necessary information
and clarification were requested in
order to proceed further in the matter.

tel and (d). DOtes not arise.

Procurement of Arms by Pakistan 
from various sources

1466. SHRI BIIAGATRAM MAN- 
HAR. Will the Minister of DEFENCE 
be pleased to state.

(a) whether Pakistan is getting
arms from several sources besides the
U.S.A.; and

(b) if so, the facts thereof and the
steps Government propose to take to
counteract the situation?

THE MINISTER OF DEFENCE 
(SHRI SWARAN SINGH): (a) and
(b). Government are aware that
China, France and some Middle-East
Asian countries, besides the USA, have
been supplying arms to Pakistan.
These supplies include tanks, AtfkAcfc.
guns, artillery, gun boats, Torpedo
boats, submarines, helicopters and 
different types of aircraft. The im
pact of such developments on our
defence* prepararedness is fully taken 
into account while planning our de.
fence measures.

Inflax of Migrants from Binffsflfdu tn 
Tripara

1467. SHRI DASARATHA DEB: 
WiU the Minister of EXTERNAL AF
FAIRS be pleased to stste:

(a) whether Government are aware 
of the fapt that a number 01 Bengali 
Hindu immigrants are pouring daily 
into Tripura and set out for Tribal 
belts;
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(b) how was it tihat after 27 years
Independence (Partition of India),

ore particularly even after the
ergence of Bangladesh as an Inde
ndent Sovereign State, these Bengali
dus are allowed to migrate to

'pura and to settle there even in
e period when there is no comm,unal
ouble in Bangladesh;

(c) w/Jether it is the policy of Gov
ment to accept all those 75 lakh�
so Bengali Hindu citizens of Bangla

esh in Tripura alone, at the cost of 
iginal tribal population if they 
esire to migrate to Tripura at any 
' e; and 

not, what steps are being 
seal the Tripura-Bangladesh 

THE DEPUTY MINISTER IN THE 
INISTRY OF EXTERNAL AFFAIRS 

SHRI BIPINPAL DA8Y: (a) and (b). 
t is not the policy of Government to 
rmit refugees to come from Bangla

esh to settle down in India. Accord
gly, steps have been taken to pre
nt unauthorised entry from Ban-
adesh into Tripura. 

Security Forces 
to prevent unau-

from Bangladesh. 

Utilisation of U.'N. consultants in 

Indian Family planning programme 

1463. DR. KARNI SINGH: Wiil i.he 
'nister of HEALTH AND FAMILY 
ANNING be pleased to re-

to the reply given to 
nstarred · Que,tifJn No. 1259 on the 
t August, 1974 regarding grant of 
ds by U. N. 0. for family planning 

ojects in India and state the reasons 
hy his Ministry is averse to using 
.N. consultant who have intimate 
owledge of Asian conditions and 
Ve the necessary technical back
und? 

64 IS-4. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNlNG (SHRI A. K. 
M. ISHAQUE): This Ministry is not
averse to using U.N. Consultants who
have intimate knowledge of Asian con
ditions and have the necessary tech
nical background, wherever necessary. 

Armed Protection to Indian High 

Commis.sion at Dacca 

1469. SHRI NITIRAJ SINGH CHAU
DHARY: Will the Jyiinister of EX'.f'ER
NAL AFFAIRS be pleased to state 
the reasons as to Vvhy Indbn High 
Commission at Dacca need armEd 
protection? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF' EXTERNAL AFFAIRS 
(SHRl BIPINPAL DAS): Keeping 
in view their resr,,onsibility in the 
matter of security of foreign diploma
tic Missions, the Bangalad'"sh 'Gov
ernment have .Jrovided armed guards 
for the Indian High Commission at 
Dacca. 

Application of the Drugs and Cosmetics 

Act to Unani Medicines 

1470. SHRI NAWAL KISHORE 
SHARMA: Will the Minister of 
HEALTH AND FAMILY PLANNING 
be pleased to state: 

(a) whether Unani medicines are
not covered under the Drugs and 
Cosmetics Act in tVr1e country, parti
cularly in the Capital; 

(b) if so, the reasons therefor; arid

(c) the steps being taken by Gov
ernment to extend the said Act to the 
Unani system of medicines to control 
their· fake manufacture in the coun
try? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF . HEALTH AND 
FAMILY PLANNING (SHRl A. K. 
M. ISHAQlJE): (,�) and (b). Unani 
medicines are covered under the 
Drugs and· Cosmetics Act. Rules for 



exercising control over the manufac
ture for sale of Ayurvedic (including 
Siddha) and Unani Medicines were 
laid down in the Drugs and Cosmetics 
Rules in 1970. These Rules are appli
cable to all the States, including the 
Union Territory of Delhi, but exclud
ing the State of Jammu and Kashmir.

(c) The enforcement of the Rules 
for the control of Ayurvedic & Unani 
Drugs under the Drugs and Cosmetics 
Rules rests with the State Govern
ments and Union Territories. Before 
these Rules are brought into force 
the State GovsrnmentvUniO’i Teiri- 
tories have io complete the following 
formalities:—

1. appoint the Licensing Authori
ty under the* provisions of 
Rule 1*2;

2. appoint an expe/t each in Ayur
vedic (including Siddha) i>nd 
Unani System of medicines 
who has to be consulted hy 
the firant of licences in pur
suance of the provisions of 
Rule 154(2);

3. appoint Go\ eminent Analyst
under the provisions of Rule 
165;

4. appoint Inspectors under the
provisions of Rule 367; and

5. Notify a date in the Gazette
in pursuance of the provisions 
of Section 33-D and 33-E of 
the Drugs and Cosmetics Act, 
1940 from which date the 
manufacture for sale of Ayur
vedic (including Siddhs) and 
Unani drugs except under a 
licence will be prohibited

The provisions of the Drugs and 
Cosmetic Act relating to Ayurvedic 
& Unani medicines are already being 
enforced in 8 States, viz. Maharashtra, 
Gujarat, Madhya Pradesh, Punjab, 
Haryana, Kerala, Mysore and Orissa.
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vk t o  cTRt̂ r m  jh  m j, xfo:

(*T) Tj'T ®PT *Wh Nh **?
% tot r̂n»r f. Nn fsrrircp: 
szrPmt sr f r o  tot *rf ft?

*pfT?rcr Trcrar 
*r*t n (ir)
far? i t w  'T7 'pf aRwr

t  wp ttjjt I ifr fr srifrnF
FT 5t ST̂ST Wtr *TW *T | I 

Tm , % fa*rfa-
% f̂ TTT foF*KR‘ t  I T?TT STf®T
Trear sct tt̂ t srt ^  ?̂r %

’ETWR̂TT $3
frĉ Tr ?r fsrfW (̂ rrsnr̂ or
?rk fa m  *trsw) §  36 05

id65irsR<n?r 
f*RT SP? <*PT ŵffiRT TTHJ
«nc*Fifl w p  ftfisr SHft
Pwd^ irwrft vrenx

«tt i sr^r sT fix  ^  stttct,
?r ftnrr ft? v t  5?r % ftreH «rc
1,25,84,954. 36 ^  I ^

% 3R*rft, 1969 ^rrr «rr,
arrow ^  31 1974
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<pT fsrr i ^  ®rt if ^
% sft *m  ;pf*i Trpr w^ tk *
iRTO % t  m  SfTT̂  7 .—( i ) i  rep Hr

form** w ^ t , stvut 
srofar tt *rfaf^M ^  ^  

?fT7 jrrcnfr sr «rj n r ?r
'3TTT SR7F, ( l ) fnr tj*n T WT
»rr «frr fwrr (, j ) arr?
% m i  w r  ir i f t  « m  <?tt  wp" 3<tk 
=5raT̂  ?C srfTCi ^tr si * *rm  if 

*rft. ( iv ) nnff *rt̂  t* r  t ?  qrr 
3frrrf % apr*r *pw t> f r w  *r ŝ rrr- 
fnW  ?.-fe.(mrr; (v) «nr *TFBft
^  'TPT?T *T iffe 1TTT ( V ) TPS <P*f #5T
% sfpiftrr »nr^n ^  t *tt sfrr

3?rf7 $T?J if T̂PTT T̂PTT I 71̂ *1

*  fr?ft fw r  5 # r  *t t t  % 
ir t̂ Y %r fsfTT frniTP 

Z^T^l I

Proposal for construction of Naval 
Dockyard at Cochin

1472. SHHI VAYALAR RAVI; Will 
the Minister of DEFENCE be pleased 
to slate;

(a) what progress has been ’made 
in the proposal to construct a Naval 
Dockyard at Cochin; and

O') a brief outline of the proposal 
together wuh the details of other 
steps the Government have taken for 
the improvement of the facilities at 
the Cochin Naval Centre?

THE MINISTER OF DEFENCE 
(SHRI SWARAN SINGH): (a; There 
is no proposal to construct a Navai 
Dockyard at Cochin.

(b) Government is actively con
sidering the building of a 1200 Ft 
Naval Wharl to provide berthing 
facilities for Naval Ship in Cochin.

Birth rate vis-a-vis Five Year Plan 
targets

1473 SHRI VAYALAR RAVI; Will 
the Minister of HEALTH AND 
FAMILY PLANNING be pleased to 
state-

â) t tit* bjrtln rate at present in the 
country and how it compares with 
the taigets fixed in the Five Year 
Plans;

(b) tne State*wise break-up of the 
present birth rate together with their 
respect, vc comparison with the targets 
fixed by each State for this; and

(c) the steps taken by Government 
for the vigorous implementation of 
this family planning drive a^d achieve 
the targets fixed in the Flan?

THE DJLPUTY MINISIER IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING (SiiRI A, K. 
M. ISHAQUE): (a) According to the
Sample Registration Schen o of the 
Registrar General of Indut, the birth 
rate m the country has betn estimated 
in, 36.G pi i 1<JI)0 population for the 
year, U»7J. However, as a rerult of 
number of ’ lutii averted inkier the 
Family Planning Prog~amm in the 
various years, the national birth rafe 
is estimated to have come down to a 
level of 35.4 per 3000 population by the 
end of Fourth Plan period i.e. 1973-74 
as against a targetted birth rate of 32 
per 1000 population.

(b) State-wise birth rates for the 
year 1972 (latest available) as esti
mated by the Sample Registration 
Scheme are given in the Statement 
laid on the Table of the Housa [PIcc- 
ed in Library. See No. LT-9036/75]. 
The question of comparison does not 
arise as the State-wise targets are not 
fixed in terms of birth rates.

(c). A Statement is laid on the 
Table of the House.
[Placed in Library See No. LT-9086/ 
75).
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Expansion of IISCO 

1474. SHRI KUMAR MAJHI· Will 
the Minister of STEEL AND MINES 
ne pleased to state: 

(a) wnether there is a proposal to
expand rrsco; and 

(b) if so, the steps taken in this
regard? 

THE DE..PUTY MINISTER IN THE 
MINISTRY' OF STEEL AND l\UNES 
(SHRI SUKHDEV PRASAD): (a) 
and (b). No, Sir. In Vl:?W of the 
deterioration in the condition of the 
various items of plant and equipment 
in the steel plant due to neglect of 
maintenance 'Jver the years, the 
immediate n'=ed after the take over of 
the management by the Central Gov
ernment was for a programme of 
repairs/replacement of equipment so 
as tQ restore the capacity of the plant 
to its rated level. This programme 
is now being implemented. The ques
tion of expansion will be considered 
after the plant P.ehaoilitatiori Scheme 
is completed 

Setting up of an Asian Institute in 
India by I.L.O. 

1475. SHRI S. N. SrNGH DEO: Will 
the Minister of LABOUR be plear;ed 
to state: 

(a) whether the international labour
organisation is considering for setting 
up an ILO Asian institute in India; 
and 

(b) if so, the place w\'lere it would
be set up? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAilOuR (SHRi BAL
'GOVIND VERMA): (a) and (b). 
According to the a<ldress of Mr. Fran
cis Blanchard, Director General. I.L.0. 
at the Second industrial Relations 
Conference in Bombay in 1st Feb
ruary, 1975, the I.L.O. is curr'::!nt:y 
considering a proposal for the ·,-rer.1tion 

of tm ILO Asian Institute fo;:
trial Democracy. He did not 1.1 
where the Institute would be e 

Visit to India by Foreign Digni 
during last two months 

1476. SHRI RAM PRAKASH: 
the Minister of EXTER, -AL AFF 
be pleased to state: 

(a) the number of foreign dig
ries who visited India during the 
two months; 

(b) whether any strategy was e
ved during tbeir recent visit to 
l'ndian Ocean as a zone or peace 
for establishment of nuclear wea 
free zone in West Asia; and 

(c) if so, the facts thereof and
steps beina taken in :furtherance 
these objectives? 

THE DEPUTY MINISTER IN 
MINISTRY OF EXI'ERNAL AFFA 
(SHRI BIPINPAL DAS): (a). 
teen. 

(b) and (c). The maiT1tenance
Indian Ocean as a zone of peace 
from great power rivalry and io. 
military bases was discus3e<l with so 
of the dignitaries. The visiting 
nitaries reaffirmed their support to 
concept of Indian ocean as a zone 
peace and strongly opposed the ex 
sion of old bases like the o!le at Di 
Garcia. Our endevour to mar 
support for the ccncept will conti 
as vigourously ;;s before The q · 
tion of establishbg nuclear \Wa 
free zone in West Asia did not co 
up for dicussion. 

Transfers effected among workers 
Bh:trat Gold Mines Ltd. 

1477. SHRI G1 Y. 
Will the Minister of STEEL A 
MINES be pleased to state: 

(a) t�e number of transfers eff 
ed among the workers of Bharat 
Mines Limited and how many w 
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Difite beams and «» live m<-mbtis ot 
the Bliaiat Gold Mines Limited wor
ker* fuionf*-

(b; whet he i thetc vs. as discussion/ 
conciliation instituted by Assistant 
Labour Commissioner (Central);

(c) wtaether there was any protest 
lodged by the BGML Workers Union 
with the management that these trans
fers were effected lo harass, punish 
and victimize the active workers who 
were members of the Union.

(d) whether the question of trans
fers of the office bearers and active 
member  ̂ of BGM Workers Union 
were before the Conciliation Officer, 
transfers were effected within Kolar 
Gold Field and outside; and

(ê  ’vhcther the Vice-President oii 
the BGM Workers’ Union was trans
ferred from KGF. ^Karnataka) to 
Rcirr'.ttuu Gold Minos, Chinna Bhari 
Mines (Andhra Prndesh) and an in
junction was obtained from the Mun-
& iff ctxirt agam t̂ thas transfer order?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKUDEV PRASAD): (a)
58i worker-, were transferred within 
Kolar Gold Fn. n- and of which 4 
were office-bearers of Bharat Gold 
Mines Limited Wortcers Unions. 34 
workers were transferred outside 
Kolar Gold FicM-s out of winch 2 were 
office-bearers of BGML Workers 
Unions. Names of active members 
hd\e not been furnished to the com
pany b,v the Unions.

(bi M:\tter relating to transfer of 
ofllce-beaicr of My w o  M>nes Workers 
Union was taken u;i in conciliation 
before the Assistant Libour Commis- 
fiionej (CenlKi1 * Bangalore, b*:t was 
not entettained by him since the indi
vidual had filled « case on the subject 
of his transfer »’i tĥ  Munsiff’s Court.

<c) Yes, Sir. Protests lodged by 
the Bharat Gold Mines Limited 
Workers Union have been suitably 
replied by the management. Transfers 
were effected as and when exigencies

arose m the interest o' the company 
and in the normal vourse, but not 
with any intention ot either haras
sing or victimising tne t ffic '-beiciers/ 
active men. ,<*rs ox the unions

(d) No translers of office-bearers of 
Bharat Gold Mines Workers Union 
were effected wh*n the inatfer relat
ing to transfer of office-bearer of 
Bharat Gold Mines Workers Union 
was pending before the Conciliation 
Officer. The unions hnve not fur
nished the names of active members 
to the company.

(e) The Vice-President of the 
Bharat Gold Mines Workers Union 
was transferred from KGF to Rama- 
gin Gold Mines. He filed a suit and 
also an affidavit in MmsifFs Court, 
seeking temporary induction to res
train the management from transfer
ring him to Ramawi, till disposal of 
mam case. But the temporary injuc* 
tion application has been dismissed 
by the court.

Relief operations by Army and Air 
Force in Kinnaur, Lahui and Spltl 

Districts of Himachal Pradesh

1478. PROF. NARAIN CHAND 
PARASHAR Will the Minister of 
DEFENCE be pleased to state:

(a) whether Government has taken 
note of the excellent work done by the 
Jawans of the Army and the Air 
Force in the relief operations in 
Kinnaur and Lahul & Spiti Districts 
of Himachal Pradesh which were 
rocked by earthquake- and

(b> if so. whether the services of 
those among them who have dis
played exemplary courage would be 
duly appreciated and suitably re
warded?

THE MINISTER OF DEFENCE 
(SHRI SWARAN SINGH): (a) Yes, 
Sir.
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(b) Deserving cases would be con
sidered, as there is a system of show
ing commendation of such work done 
by Service personnel

Service conditions of civilian emplo
yees ol Border Roads Organisation

1479. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
DEFENCE be pleased to state:

(a) whether Government have exa
mined the conditions of service of the 
civilian employees working under the 
Border Roads Organisation; and

(b) if so, whether any machinery 
has been evolved to redress tlheir 
grievances as also to ensure them due 
encouragement and promotion?

THE MINISTER OF DEFENCE 
(SHRI SWARAN SINGH): (a) Yes,
Sir. The terms and conditions of 
service of the civilian employees of 
Border Roads Organisation are review
ed and revised from time to time to 
the extent necessary.

<b) No separate machinery for 
redressal of grievances has been set up 
but the grievances and complaints of 
*taff are looked into with expedition. 
In order to improve promotional pros
pects of GREF employees in engineer
ing cadre, the present Recruitment 
and Promotion Rules are proposed to 
be revised so as to improve promotion 
opportunities.

Suggestion for Nationalization of 
Health Services

1480. SHRI DHAMANKAR: Will
the Minister of HEALTH AND 
FAMILY PLANNING be pleased to 
state:

(a) whether Indian Medical Asso
ciation, President while presiding over 
the 90th All India Medical Conference 
at Calcutta, pleaded for nationalisa
tion of health services to ensure that 
Medical Aid and health care could 
reach everybody in the country;

(b) if so, the reaction of the Gov* 
ernment to Hne suggestions made by 
the IMA chief;

(c) whether the Indian Medical 
Association have submitted a memo
randum to the government for effect
ing improvement in the health cover 
especially in rural areas; and

(d) if so, the outlines furnish de
tails thereof and the action taken in 
the matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING (SHRI A. K. M. 
ISHAQUE): (a) Yes.

(b) The Pi evidential address and 
the Resolutions passed at the 50th All 
India Medical Conference at Calcutta 
In December, 1974, are under consi
deration.

(c) and (d). Yes, The pattern 
suggested for re-orientation of delivery 
of health care programme with a 
view to making it adequately available 
m ruial areas envisages extension of 
health sen ices of urban sector to 
rural areas thtough the Primal y 
Hospitals and/or Primary Health 
Centic.s. The suggestions include, 
inter alia establishment of a medical 
college for a population of 5 million 
with hospital facilities for 600 to 700 
beds, District/Taluka Hospitals for a 
population of one million with 150 to 
250 beds, Primary Hospitals/Peripheral 
Hospitals for a population of 1'4 
million with 30 beds; Primary H**a!th 
Centres for a population of 40,000 
with 2 observation beds and Primary 
Health Units for a population of 20,000 
with no in-door facilities.

A group on Medical Education and 
Support Manpower has been consti
tuted to devise a suitable curriculum 
for traning a cadre of Health Assis
tants so that they can serve as a link 
between the qualified medical practi
tioners and the Multi-purpose workers, 
thus forming an effective teas) to 
deliver health care, family welfare
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and nutritional services to the people. 
The draft scheme of the Indian Medi
cal Assoqiation has been circulated 
amongst the members x>f the Group. 
The Group has not yet submitted its 
report.

Offer of Ships by Poland

1481. SHRI DHAMANKAR: Will the 
Minister of SHIPPING AND TRANS
PORT be pleased to state:

(a) whether Poland has affered ships 
of 3,00,000 dwt to utilise the surplus 
capacity available at Indian Shipyards 
for constructing hulls for its liners or 
bulk carriers;

(b) if so, the salient features of the 
offer made; and

(c) the reaction of Government 
thereto and the decision taken in the 
matter0

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT {SITRI H M TRIVEDT
(a) to (<*>• Nj. Su Poland h»s> 

suggested that the possibility of con
structing on Polish account and to 
Polish de-igns, Hulls for Liners cf
16,000 DWT and/or for Bulk Carriers, 
in Indian Shipyards may be explored. 
It ha.s boon indicated to Poland that 
our reaction would be communicated 
before end of Apxil, 1975.

Loop Factory at Farakka, West Bengal

1482. SHRI TUNA ORAON: Will
the Minister of HEALTH AND 
FAMILY PLANNING be pleased to 
state:

(a) whether Government have any 
seheme to set up a Loop Factory in 
Farakka of West Bengal; and

(b) if so, when the work will be 
started?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING (SHRI A. K. M. 
ISHAQUE:) (a) No.

(b) Does not arise.

Bengal-Assam River Services through 
Bangladesh

1483. SHRI TUNA ORAON: Will 
the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether Government have fina
lised the revival of Bengal-Assam 
river service through Bangladesh; and

<bi if so, the features thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI H. M. TRIVED1):
(n Yes, Sir

) The semce-, between Cak'uila 
ai. ’ Dnubu have ahead\ brten
n  "iwd and tue *er\n.es Lt'tvvw.i

*«Ua and Kamn^anj arc likely to
In resurji( d when becomes

available.

Industrial Towns in West Bengal 
covered under E.S.i Scheme

1-484 SHRI TUNA ORAON: Will
th« Minister of LABOUR be pleased 
to ?tate:

(a) the number of Industrial towns 
where the facilities under Employees 
State Insurance Scheme have been 
extended during the years 1972, 1973 
and 1974 in West Bengal;
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(b) the number of Industilal towns 
expected to be covered dui mg the 
Fifth Plan under the afoiesaid 
scheme; and

(c) the number of dispensaries/ 
units functioning under the scheme m 
the State’

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI 
BALGOVIND VERMA) The Em
ployees’ State Insurance Corporation 
have furnished the following informa
tion —

(a) During the years in question, 
the ESI Schcme has been extended 
to one town xxz Kalvani with effect 
fiom 2-4-1972

(b) The programme for the imple
mentation of the scheme is foimulat- 
ed m consultation with the State Gov
ernments on year to y^ar b<isis 
The programme for 1975-76 envisages 
extension of the Scheme to four new 
centres in the State

(c) The number of dispensaries/ 
units functioning under the scheme is 
as gncn below —

Nj of Insurance Medical
Practitioners Clinics 1Q01

No of Employer, Utilisa
tion Dispensaries 5

No of ESI Hospitals 9

No. of Specialist* Centres . 277

........
J ® W  w!Wf

1485. «rt m m f  w f:  
trfrvrr Wtere tr î ^  tit

$TT ^  fap

(*) STTTtf %

(*?) sfa ^r, <ft w  *fhrcr w vm 
t o  tot | ?

wmm  iit* M tm

^  («ftq° %o triro :
(^ )  s f r  (*?) W f  m  3?T?rr s t r 

eet % ’CP'RT'T 'TFf^r ^fNr htsftt

cTP STĉTF ^TSlfalT f̂ HFTW 
TO % f^r TH *T W  STPsrfW 

ST̂ TT ^5TR
r  fcsr qflr v& m  ^  w

Z?KT t  I

smfrrv %qft %
?t farm w fi %
xpt trim «f.t ^tni ^  i m r o ,
^TPT, rrfWT «for TtVOT y<rat

Ĥ rrcr ^ t  sncfr
t  i

3T4>Tft ^  W  ^  SRTR §.—
(Sfr) trfr^TX f^fr^FT Trf^mRt 

tftx ws*a % i
{m) m€r-*fc£t m r
(*t) arwr tftK m fxmi

T̂ TT I
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W W  *flf fNyfef

I486. Ho sfTTnPf qfsta :

m  vnrn m * m t tit
fPTT ^  fa  :

( v )  ^  1 9 7 3 -7 4  P̂TT 1 9 7 4 -

7 5 % Sf^T <TW> facRT vhf IHFFF ’STTTR’ 

5T«rr vm toff tit ftrcfrr fvm w  ; 
rite

(sr) fa^wt *rraT *r ^rraf 3*rr 

9t>?t srrfT ft irwrar farr ?

if x m
(«ft snm ): {^ ) 1973-
74  grgpr 1 9 7 4  tirm fv
*r Pwfrr fa% *nr shit tit *rrerr 
*V% Hf | :—

CT)

3TPTH *rt fc?r

1973-74 192.35 45.13
frtffeCT 1974  i  61.30 15 08

(«r) ^  1973-74 cm  *Tfo—
fors*7, 1 9 7 4  tit *rwfa 3f srwra 
*rt *rf sfjf fftr fprrar mwtft tit w r  

* «fi% *T$ t  :—  (*T)

STOft 1973-74 1974-75
— fa?T«r<

1. w  wr**.*f[T *rrfs o79 433
2 ?T ? fa*r- m s) 366 728
3 STiFfT 2091 1 535
4 b&t w  *r>%r 848 8̂1 43091 &
5. fTi  ^ ! T  % ‘>3 i55 71066
6 M'srr P̂TIcT 7 9 515 30105
7 . wt *T. *r»T i?r 6 539 3180
8. Tf[i tfr' 2 4 ; 10 3631

10,55,954 5,41,597

Shortage of Pethedene and Morphine 
Injection la City Hospitals

1487. SHRI M. M. JOSEPH: Will
title Minister of HEALTH AND 
FAMILY PLANNING be pleased to 
state:

(a) whether there Is an acute scar
city of certain injections in most of 
the city hospitals;

tb) whether off and on the Insti
tutes have to do without pethedene 
or morphine injections in the treat
ment of patient with serious heart 
conditions and use less effective pain 
killers;

(c) whether hospitals are getting 
only one fourth of their requirement; 
and
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(d) if so, the remedial action Gov
ernment propose to take in this regard 
.to save the valuable human lives?

THE DEPUTY MINISTER IN THE 
-MINISTRY OF HEALTH AND 
FAMILY PLANNING (SHRI A.K.M. 
2SHAQUE): (a) No.

(b) There was shortage of Injec
tion Pathedene in one or two of the 

Jhospitals oft and on. But either In
jection Pathedene or Injection 
Morphime was always available for 
use.

(c) Injection Pathedene was in 
short supply in some of the hospitals 
under the Delhi Municipal Corpora
tion. In other hospitals, the supply 
was more or less according to their 
requirements.

(d) This question does not arise as 
either Injection Pathedme or Morphine 
was always available for treatment of 
the patients.

***** ^Trff 3  TftPTT?

1488. «R5?T$ SP̂ H : fTT «TR
W%\ It «T?TR sft $TT TT*T f¥

(*rr) % f^pTy^r sjfri
fhft qfr s m f  %
T R W  TT ? r ,

(m) sfc ?rr,
«rt | pprtt 3̂% faanfNpr fr^r *rr
3TTW ?

w i m  *  TO ta { vi 
ifrf*** «nf) : («F) (*f) *fir,
f w f  ssfor, mfk r  #srt *r
fjrfiwr sfcrar w  firm

if forfaw %ttx irfaftw *>?rr 
m r z  % tosm rc « r fW t % M  f t a -  
«tr  «prtt fcr

.JHfwnc % $rar % tfrrc

M *  ifarorof TOfN?r f , N r  
TW«rvT snjntr fnr t o w  w u n 

«r»ff %
m x z  1 1  %
f^rfkf^rr sn fw  f . (tT̂ r) f^r-r 
fT O T  n f w m ,  (* t )  tffatrT fa flH  
srft: (?ffar)^jT-
sr?cr m  w v r ,  ( * t r )  m
ftPFi*r, (<rr*) m  f r o *
( ® )  Ft ii qisrf tfrt (*rpr)
T̂Pfft̂ T T O T R  % fatr t^Tcf ift^RT J 

i 7 1~72 % fwftrr #t>3ptr
ssrfarct % vrm% f*r^ snrfor
^  f r̂ww iftlRT *ft ST**- ^  *t£ f3RTW 
srrcrfw fwrerr % *<R % *̂ -i r  sftr 

to T R , ^ ' r w  t r ? % f*n* 
^  fkrffr m w ,

^^rtf^Rt mim rfo i - " r^, 
TTm^rTT fTpFRr *TTRT TT f^FTR 

qW tsR m r t t  w s m , ^rjffrr 
■3HT ?nf< T f̂ T» f *̂mPT ijfHs 
?rrdrV ^ fm rr  ? n f ^  ^ i i <7^- 7 3  % 

rr*; ^  TT «̂PT WTh ?T5iTt 
T̂ TT ^STT^Fr «  ft T  f^rr 7‘n r -  
tjtt spTTfaq- STrTTJlT Vfqr ftf'Tt f^nr p r  
? rm  % 27 TTTT m  ’’FT sq^TTT #
ni %  r m  *ff -'’tft nf^r r  wf*r- 
fV^r struct t V s^n f̂lrr i

1 j " 3— 7 4 % w^mx k  ^rnr- 
m  t e n  % l̂ ftT Tfrwr m r m  
TtanrR 5ff?RRt *ft qsrc ^ rk ^ t^ h iz  
k  yfrPTR SFR^q- #T R  f%UT I

^  ^  1 9 7 4 -7 5  %
^ r r ' R ^ r ^  ^ r r  ^  

tftt «PT«Nntr ^  M r  w  tit ttm r r  
vm^Rr % q*t»r ^ t o t  t o t  >

ifR ^ r %  f ^ % ^ r w 3 t  40 *FTt? 
1PTI ? «W W T ^ n fil
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x t^ n rrTqfT f̂r3r=^T,,
*Ruff*Rr r̂r t #  forcm *nfw 

vrhnnr *fk  ffa -  
*rrc * t  m & n  % t?* q f t r o
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Settlement ot Strike in Free Pr<ess 
Group of Newspapers

1489. SHRI C. JANARDHANAN:
■Will the Minister of LABOUR be 
pleased to state:

(a) whether representatives of 
newspapers, news agencies and 
employees unions demanded effective 
intervention by Government to bring 
about an amicable settlement of the 
strike in the “Free Press” Group of 
Newspapers; and

(b) if so, the steps taken by Gov
ernment in the matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI 
BALG0VIND VERMA): (a) and
(b): Presumably reference is to the 
strike by the employees of the Free 
Press Group of Publications Bombay 
from December 23, 1974 over the sus
pension o fS r iS . B. Kolpe, President

of the Indian Federation of Working 
Journalists. According to available 
information, the strike was called off 
and the employees resumed duties 
from January 23, 1975 following, a 
settlement between the parties at the 
intervention of the State Industrial 
Relations Machinery.

Iron Ore Mines under Operation

1490. SHRI S. N. SINGH DEO: 
Will the Minister of STEEL AND 
MINES be pleased to state:

(a) the number of Iron ore mines 
operating in the country;

(b) the number of ore mines during 
the years 1972-73, 1973-74 and 1974-75, 
Stat-wise and project-wise; and

(c) the names of the places where 
Iron ore deposits have been discovered 
and the proposal to mine them?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): (a) 
The number of working Iron ore 
mines in the year, 1974 was 377.

(b) The number of working ore 
mines, State-wise, during the years 
1972, 1973 and 1974 is given below:

io .
State 1972 1973 1974

i Andhra Pradesh . 9 6 7
2 Bihar 35 32 33
3 Goa . 169 177 166

4 Karnataka 120 116 IOJ
5 Madhya Pradesh. 12 II 10

6 Maharashtra 4 4 4
7 Orissa 53 53 $*
8 Rajasthan . 1 3 f

Total: 403 402 377



19 Written Answers FEBRUARY 27, 1975 Written Answers

The information is maintained on 
calendar year basis

(c) No new major Iron ore deposits 
have been discovered during 1974
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Loss of Shipping cargo at Andamans

1492 SHRI IS D SOMASUNDA- 
RAM Will the Minister of SHIPP
ING AND TRANSPORT be pleased 
to state

(a) whether there is a heavy lest 
in transit and handling of shipping 
Cargo between Mainland and Anda
mans as compared to other shipping 
lines,

(b) if so, the percentage of loss and 
the amount of loss to Government 
during 1974,

(c) the reasons for incurring such 
a heavy loss, and

(d) the actions taken/proposed to 
be taken to reduce the loss?

THE MINISTER OF STATE IN 
THE MINISTRY OF SHIPPING 
AND TRANSPORT (SHRI H M 
TRIVEDI) (a) to (c). Some loss in 
caigo shipments between the Main
land and the Andaman Islands has 
been reported The value of cargo 
claims paid by the Shipping Corpora
tion of India at Calcutta, Madras and 
Port Blair during 1974 amounted to 
about Rs 18,000 Claims totalling 
about R9 70,000 are pending scrutiny 
at these ports As such liabilities are 
covered under the insurance cover 
taken by the shipping company with 
Protection and Indemnity Clubs, the' 
claims, after settlement, are reimburt- 
ed by the P & I Clubs to the tfhtyptef 
company subject to deductible?.
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The main reasons for loss in cargo 
shipments arc: —

(1) Poor handling of cargo due to 
ihortago of labour.

(2) Absence of Bill of Ladin^- 
wme blacking after dibchcuge 
by shore labour.

(.i> Delay m U'urairi oi cargocs 
immediately after di>char;;2.

(4) Unsatisfactory tally system,

(5) Insufficient security arrange
ments over cargos" lying in 
wharfs/godowns.

(d) The following steps have boon 
taken An e pioposed to be taken to 
iedis«.e the jo^es in cargo shipments.--

( 1 > The Andaman Administration 
has been requested to mor^use 
the existing strength ot the 
laboui force at Port Blair.

(2) The Shipping Coiporation of 
India have decided to appoint 
their own tally c le r k s  on ex
perimental basis for tall: mg 
cargoes loaded/discharged at 
Port Blair.

(3) The present arrangements of 
discharge and -a a rehousing 
facilities including secuuty 
arrangements at P< rt Blair 
are being studied by the 
Shipping Corporation of 
India in details and suit
able proposals in this regard 
will be sent by them to 
Andaman Administration for 
their consideration/implemen
tation.

Cigarette manufacturers to print 
smoking to a health hasard on 

each packet

1493. SHU! VARKEY GEORGE: 
Itfll the Minister of HfeALTH AND 
FAMILY PLANNING be pleased to

(a) whether henceforth Government 
ir1 end to ask cigarette manuiactu- 
rers to have the words “Smoking is 
a health ha?aid” printed on each ci
garette b ickct; ar.d

(b) if so, whether the said instruc
tions will be displayed in Hindi also 
so that the persons who do not know 
English, may also be benefited by fol
lowing the mstructions-printed 
thu ein?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING (SHRI A. K. M. 
ISHAQUE) (aj Yes Tt is proposed 
to mlioduce legislation to ptovide that 
every packet of cigarette* shall r̂ arry 
a warniny to the effect that cigarette 
smoki' t, is injurious to health.

(b) It proposed that warning 
hh'sll 1 e ni the same language ;h*»t 
um d on the package or the label 
afi’A'cd thereto

Indian experts to Iraq

1494 SHRI 1NDRAJIT GUPT\: 
Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether Government have been 
sending experts to Iraq;

(b) if so, the number and other de
tails of experts sent during the last 
three years and the criteria for select
ing the experts;

< c) whether these personnel are 
sent constituting any conditions; -md

(d» if so, the outlines thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI BIPINPAL DAS): (a> We
are co-operating with Iraq in making 
available services of Indian experts.

(b) During the past three yea it 
about 500 experts in engineering, 
medicine, teaching, agriculture etc.
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have been selected by the Govern
ment of Iraq from the panels of 
experts prepared by the Government 
of India according to the job require
ments indicated by the Iraqi Autho
rities.

(c) and (d ): The selected personnel 
are governed by a standard contract 
which covers period of assignment, 
salary range and cost of living, hous
ing allowances, and free medical 
attention

Produc tiott/distri bulion of picture
tubes by Bharat Electronics Limited

1495. SHRI VASANT SATHE:
SHRI DHAMANKAR:

Will the Minister of DEFENCE 
be pleased to state:

(a) whether the production of pic
ture tubes in Bharat Electronics Limi
ted was affected during the perioS 
May, 1974 to December, 1974 and that 
defective picture tubes were supplied 
to Small Units during June, 1974;

(b) if so, the reasons for the short 
fall m production of picture tubes and 
steps taken/proposed to ensure normal 
production of picture tubes and equi
table distribution with special care 
of small units with a capacity of 
2,500 sets per year; and

(c) whether Bharat Electronics 
Limited would give credits to small 
units for the defective tubes inclusive 
of sales tax, freight and interest on 
the amount?

THE MINISTER OF STATE 
(DEFENCE PRODUCTION) IN 
THE MINISTRY OF DEFENCE 
(SHRI RAM NIWAS MIRDHA): (a) 
to (c) The production of picture tubes 
in Bharat Electronics Ltd. was affect
ed during the period May 1974 to 
December 1974 on account of various 
reasons, the main reason being a 
major power cut imposed by 
the State Electricity Board. 
In order to keep the production

unaffected, a change in the manu
facturing piocess was resorted to which 
however, resulted in the manufac
ture of some defective picture tube* 
in June 1974. Although these picture 
tubes conformed to the normal speci
fications at the time of despatch from 
the B.E.L. factory, they devloped some- 
defects at the customers’ end o» use. 
When this was brought to the notice 
of Bharat Electronics Ltd., they with
drew these supplies and, in order to 
mitigate the difficulties of the affected 
units, they also gave them credits for 
these defective supplies, inclusive of 
sales tax and freight, but withhout 
any interest.

The power cut in the case of Bharat 
Electronics Ltd. has since been restor
ed to a large extent. The Company 
has also taken steps to eliminate the 
process defects. With these steps, it 
is anticipated that Bharat Electronics 
Ltd. will be able to manufacture in 
all about 60,000 picture tubes during 
1974-75.

As regards “equitable” distribution 
of the picture tubes, Bharat Elec
tronics Ltd. has been following the 
guidelines communicated to the Com
pany in this regard by the Depart
ment of Electronics, Keeping in view 
the production of picture tubes in 
Bharat Electronics: the actual per
formance of the T.V. receiver manu
facturers, both in the small scale and 
the organised sectors, during the years
1973 and 1974; and also the need to 
ensure a minimum equitable supply 
to new units.

Technique developed by Defence 
Scientists of Kanpor for turning 
Ordinarily Graphite into DUimmi
1496. SHRI C. E  SINHA: 

DR. KARJNI SINGH:
Wfll the Minister of DOTNC* 

be pleased to ftate:
(a) whether Xtateaee edenttsfes

using high explore* in Kanpur have
developed technique that can turn 
ordinary graphite instantly Jttto 
mond; and
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(b) if 90, whether Government 
propose to give any preference to this 
technique for its further development, 
if so, the facts thereof?

THE MINISTER OF STATE 
(DEFENCE PRODUCTION) IN THE 
MINISTRY OF DEFENCE (SHRI 
RAM NIWAS MIRDHA): (a) No, Sir.

(b) Does not arise.

Appalling conditions of Hospitals In 
India

1497 SHRI M S. FURTY:
SHRI M. RAM GOPAL 

REDDY;
SHRI Y. ESWARA REDDY: 
SHRI R. V. SWAMINATHAN: 
SHRI HARI SINGH:

Wil the Minister of HEALTH AND 
FAMILY PLANNING be pleased to 
state-

(a) whether most of the Govern
ment hospitals in the country are in 
a bad state, be set with problems like 
over crowding, shortage of staff and 
paucity of funds;

(b) whether conditions in rural and 
small town hospitals in States like 
Bihar are appalling; and

(c) if so, the steps Government 
propose to take in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI
LY PLANNING (SHRI A. K. M. 
ISHAQUE): (a) to (c): The infor
mation is being collected and will be 
funrnished at soon as it becomes 
available.

attf 3  sitaW r wit
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Ban on Commercial Sale of Blood by 
“Donors’*

1499 SHRI VASANT SATHE:
SHRI ARVIND M. PATEL: 
SI1RI VFKAR1A:
SHRI D. P. JADEJA:

Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased to 
state:

(a) whether the President Indian 
Society of Blood Transfusion urged 
the Government to adopt legal and 
administrative measures to ban the 
commercial sale of blood by ‘donors* 
and to place the blood transfusion 
programme on a voluntary basis;

(b) what are the other suggestions 
which have been made by the Indians 
Society of Blood Transfusion; and

(c) the reaction of the Government 
thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LEALTH AND* 
FAMILY PLANNING (SHRI A. K. M. 
ISHAQUE): <«) No communications
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has been received from the President, 
Indian Society of Blood Translusion 
legardmg ban on commercial sale of 
blood by donors and planing of the 
blood tiausfusion programme on a 
Voluntary basis

(b) Do not arise
(c) Do not ause

Production at Shipyard in Ratnagiri 
District of Maharashtra

1500 SHRI VASANT SATHE Will 
the Minister of SHIPPING AND 
TRANSPORT be pleased to state

(a) whether a shipyard witjh an 
annual turnover of Rs. 3 crores is to
go into production soon m the under
developed Ratnagiri District of Maha
rashtra to manufacture barges based 
on Italian, Polish, Mexican designs 
and also vessel for coastal trade; and

(b) if so, the •■alient fratiues of the 
project and the time frame of imple
mentations?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI H M TRI- 
VEDI)* <a) No such ptoposd has 
been received by Government

(b) Does not arise.

Talk with I.L O, Chief Re. Employ
ment, Income and Distribution

1501 SHRI VASANT SATHE: Will 
the Minister of LABOUR be pleased to 
state

(a) whether LL.O. Chief during his 
recent visit discussed the problems of 
employment, income and distribution 
with the representatives of Govern
ment and indiratod the arejs where 
the World Organisation could help 
Ihdia;

(b) if ao, the gist thereof; and
(c) the follow-up action taken la

the matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
G0VTINP VERMA) (.1) to (O, The 
discussions the Director-General, ILO 
and the Labour Minister, held on the 
25th January, 1975 weie of a general 
nature, during which the Director-Ge
neral emphasised the need to establish 
national targets for the reduction of 
unemployment and under-employment 
by formulating appropriate national 
policies tor income distribution. In 
this connection, he refeired to the pro
posal to comenc a Tripai tite World 
Conference on Employment, Income 
Distribution Social Progiess and the 
International Division oi Labour, some 
lime in 1970, the ccntial theme of 
whuh might be a rovuw of possible 
measures to t̂iengthen the employment 
and income distribution oriented stra- 
t .np> <f rknelo ms f unities

Pak threat to seek more Military help
from rhma

1502. SHRI P. GANGADEB;
SHRI RAGHUNANDAN LAL 

BHATIA;
SHRI SHRIKISHAN MODI:

Will the Mimstei of LX1ERNAL AF
FAIRS be pleaded to state

(a) whether his attention has been 
drawn to a news item in a local 
English Daily dated the 22nd Decem
ber, 1974 regarding “Bhutto threatens 
to seek more military help from 
China” ;

(b) whether Government have 
also seen the recent press reports to 
the effect that Pakistan would be 
forced to develop nuclear weapons it 
others refused to supply her with 
conventional arms; and

(c) if so, Government’s reaction 
thereto?

>
THE DEPUTY MINISTER IN THE 

MINISTRY OF EXTERNAL AFFAIRS 
(SHRI BIPINPAL DAS): (a) Yes, Sir.
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(b) Yes, Sir.
(c) The Government of India firmly 

believe that it is in the larger inter
est of the people of the two countries 
that there should be normalisation of 
relations between the two countries 
leading to esablishment of durable 
peace in the sub-continent as envisag
ed in the Simla Agreement. Pakistan’s 
continuing efforts to acquire sophistica
ted weapons greatly in excess of her 
needs will only retard the process of 
normalisation and may even jeopardise 
the prospects of durable peace m the 
region.

Eradication of Polio

1503. SHBI P. GANGADEB:
SHRI PUHUSHOTTAM 

KAKODKAH:
SHRI D. D. DESAI:
SHRI RAGHUNANDAN LAL 

BHATIAi 
SHRI SHRIKISHAN MODI;

Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased to 
state:

(a) whether Government are con
templating to include eradication of 
polio as one of the items in the 
National Health Programme; and

(b) if ao, the facta thereof?
THE DEPUTY MINISTER’ IN THE 

MINISTRY OF HEALTH AND FA
MILY PLANNING (SHRI A. K. M. 
ISHAQUE) • (a) No, but facilities for 
immunization against Poliomyelitis 
exist in most of the hospitals/dispensa
ries In the country where paediatric 
services are available.

(b) Dost not arise.
3664 US—5.
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Rehabilitation Assiatance to Jamma & 
Kashmir during 1974-75

1506. SHRI SUKHDEO PRASAD 
VERMA: Will the Minister of SUP
PLY AND REHABILITATION be 
pleased to state how far the State 
Government of Jammu and Kashmir 
have utilised the assistance given by 
the Centre to the State during the year 
1974-75 to rehabilitate the refugees at 
present in the camps of the State?

THE MINISTER OF SUPPLY AND 
REHABILITATION (SHRI R. K. KHA- 
DILKAR): About 17,400 displaced
persons from Chhamb were staying in 
relief camps m Jammu and Kashmir 
on 1st April 1974. The work relating 
to their relief and rehabilitation is 
being looked after by the Chhamb Dis
placed Persons Rehabilitation Authority 
under the administrative control of the 
Department of Rehabilitation. A sum 
of Rs. 240 lakhs has been placed at 
the disposal of the Authority during 
1974.75 for meeting the expenditure on 
relief and rehabilitation of the displac
ed persons. Against the above previ
sion, the Authority has booked an ex
penditure of Rs. 112.91 lakhs upto Jan
uary, 1975. So far 383 families have 
been moved to the rehabilitation sites 
and they are being provided rehabilita
tion assistance as sanctioned.

Bill for providing equal P*y for eaul 
work for Women

1507. SHRI D. B. CHANDRA
GOWDA: Will the Minister of LA
BOUR' be pleased to state whether 
there is any proposal under the consi
deration of Government to bring a Bill 
in Parliament to provide equal pay for 
equal value of work for womenT

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHE! BAL* 
GOVIND VERMA): Ye* Sir.
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Development of Transport in Andaman 
and Ntcobar islands

1508. PROF. MADHU DANDA-
VATE: Will the Minister of SHIPP
ING AND TRANSPORT be pleased to 
state:

(a) the financial allocations made 
during the four Five Year Plans *or 
development of various modes of 
transport in the Union Territory of 
Andaman and Nicobar Islands; and

(b) the physical and financial per
formances during the each plan 
period?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI H. M. TRIVEDI):
(a) and (b) The requisite information 
is bemg collected and will be laid on 
the table of the Sabha.

Steel at Competitive Bates to Small 
Scale Industries

1509. PROF. MADHU DANDA-
VATE: Will the Minister of STEEL
AND MINES be pleased to state:

(a) the procedure for allotment of 
steel quotas to small scale industries;

(b) whether the small scale indus
tries do not get required quantities of 
steel at competitive rates; and

(c) if 00, the measures taken to 
ensure that the small-scale industries 
are not put to a disadvantageous 
position compared to large-scale con
sumers working in the same line of 
production?

THE DEPUTY MINISTER* IN THE 
MINISTRY OF STEEL AND MINES 
(SHR SUKHDEV PRASAD): (a) Sup
plies of steel to smaG scale industries 
all over the country are mostly routed 
through the respective State Small 
Scale Industries Corporation. The Cor
poration make their own assessment of 
the requirements of the Units in their 
3t*$ft w il place their consolidated de
mand on the Joint Plant Committee.

The material received is distributed 
by the Corporations through their de
pots.

lb) and (c). Government have ac
cepted in principle that supply of iron 
and Steel materials channelled through 
the State Small Scale Industries Cor
porations should be available to the 
Small Scale Industrial units at about 
the same prices as the others getting 
supplies direct from the main steel 
plants. The manner in which this deci
sion should be implemented is under 
consideration.

Shortfall in production of Steel

1510. PROF. MADHU DANDA- 
VATE: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether there has been a 
shortfall in production of steel as 
compared to the targets for the last 
three yea to and that these targets too 
have been fixed far below the rated 
capacity; and

(b) the consideration weighed in 
fixing production targets much below 
the rated capacity?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD) : (a) The 
attached statement gives information 
about the annual installed capacity in 
terms of saleable steel of the five in
tegrated steel plants (Bhilai, Durgapur, 
R’ourkela TISCO and IISCO) and tar
gets of production and actual produc
tion during the years 1971-72, 1972-73 
and 1973-74.

(b) The utilisation of installed capa
city in integrated steel plants depends 
upon a number of factors, both 
internal and external. The an
nual targets of production, are there
fore, fixed taking into account all re. 
levant factors and limitations such as 
condition of plant and equipment per
formance trends in the remit past, 
likely availability of power, transport 
and other essential* inputs including 
coal state of industrial relations, mar
ket demand etc.
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Annul cifutiy ani targets of production and actual production of saleable steel from 
integrated steel plants during the years 1971-72 to 1973-74

(Unit ‘ooo’ tonnes)

Annual 1971-72 1972-73 1973-74
capacity Target production Target production Target production

Bhilai . 1965 1720 1568 1790 1746 1790 1682
Durgapux 1239 877 432 729 477 773 377
Rourkela 122s 999 597 889 765 875 736
TISCO 1500 1400 1387 1425 1458 1500 1200
IISCO . 800 623 493 640 347 503 358

Total:— . 6729 5619 4477 5473 4793 544* 4353
Opening of PLO Office in New Delhi

1511. SHRI M. RAM GOPAL 
REDDY: Will the Minister of EXTER
NAL AFFAIRS be pleased to state:

(a) whether Government have de- 
cided to permit Palestine Liberation 
Organisation to open an office in New 
Delhi; and

(b) if so, the justification for such 
uecision?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI BIPINPAL DAS): (a) Yes, Sir.

(b) The Government of India have 
all along supported the cause of Pales
tinian people led by the Palestine Li
beration Organisation which has been 
widely recognised as the sole legitimate 
representative of the Palestinian peo
ple. The Government have also noted 
with satisfaction the recognition re
ceived by the P.L.O. in the United Na
tions. The Government of India have, 
therefore, acceeded to the request of 
the Palestine Liberation Organisation 
to set up an office in Delhi.

Verification of membership of C.IT.U.
1512. SHRI ROBIN SEN:

SHRI MOHAMMAD ISMAIL:
WiU the Minister of LABOUR 

be pleased to state:
(a) whether Government have veri

fied the memberships of Centre of 
Indian Trade Union (C.I.T.U.) 
throughout the country; and

(b) if so, the decision of Govern
ment in according recognition to it?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOVIND VERMA): (a) No.

(b) Does not arise.

Kolar Gold Mines workers’ demands
1513. SHRI ROBIN SEN: Will the 

Minister of STEEL AND MINES be 
pleased to slate:

(a) whether the attention of Gov
ernment has been drawn to the de
mands of the workers of Kolar Gold 
Mines, Mysore such as wage revision 
at par with other colliery workers, 
etc.; and

(b) if so, the reaction of Govern
ment thereto?

THE DEPUTY MINISTER IN TIIE1 
MINISTRY OF STEEL AND MINES 
1 SHRI SUKHDEV PRASAD): (a) Yes, 
Sir. The workers of Bharat Gold 
Mines Limited had in the past raised 
various demands, the main being wage 
revision at par with neighbouring pub- 
lie sector enterprises in Engineering 
Industry. In their recent representa
tions they have demanded parity with 
colliery workers in the matter of wage 
revision.

(b) The workmen had raised their 
demands including revision of wages ' 
at par with other neighbouring public* 
sector undertakings in Engineering In
dustry as an industrial dispute before 
the Assistant Labour Otftaimissioner
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(Central). He submitted a failure re
port to the Government as he could not 
bring about a settlement on the main 
demand which was for wage revision 
at par with neighbouring public sector 
undertakings In Engineering Industry. 
The Government held that the demand 
of the workmen for revision of wage 
structure on the lines of the public 
sector undertakings in Engineering In. 
dustry (was not justified. Earlier a 
One-Man.Committee was appointed for 
redrawing the entire wage schedule of 
the workers of Bharat Gold Mines Li. 
mited. The Committee has submitted 
its recommendations on revision of 
wages and these are under active con. 
sideration of Government.

Export of Steel

1514. SHRI S. R. DAMANI: Will
the Minister of STEEL AND MINES 
be pleased to state:

(a) the quantity .*nd value of steel 
imported in the current year and to 
be further imported upto 31st March, 
1975 and countries from v/hich im
ported;

(b) the countries to which exports 
rial types of steel which could not 
be produced in the country and which 
are absolutely necessary to meet the 
local demand; and

(c) the measures taken to produce 
such Items indigenously?

' THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): (a) to
(c). Actual import represents quantity/ 
value of steel which could not be pro. 
duced within the country. Import of 
steel during April-September, 1974 was 
as below:—

Quantity Value 
(in tonnes) (In Rs. lakhs)

Mild Steel 4»30,9i9 11,855
Wig'i Gtrtww Steel . 71*066 1,88a
AUoy Steel 30,205 9

(Source: DGCIS)

Imports during the second half of 
the year 1974.75 are likely to be less 
because of better domestic availability. 
The imports are mainly from Japan, 
U.K., U.S.S.R. Belgium, Federal Repub. 
lie of Germany, Bulgaria, Hungary 
and Czechoslovakia.

For augmenting domestic production, 
the existing capacities are being ex. 
panded/new capacities are being creat
ed.

flxyort of Steel

1515. SHRI S. R. DAMANI: Will
the Minister of STEEL AND MINES be 
pleased to state:

(a) the quantity and value of steel 
exported in the current year upto 31st 
December, 1974 and further commit
ments upto 31st March, 1975;

(b) the countries to which exports 
were made;

(c) the unit price realised on ex
port and how it compares with the 
import price for similar items; and

(d) the reasons for difference in 
both the prices?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): (a)
The total quantum of iron and steel 
exported during the current financial 
year upto December 31, 1974, from all 
sources put together would come to 
approximately 90,000 tonnes. The 
value of these exports amount to R& 
90 million.

Further commitments which are anti, 
cipated to be executed by March 31, 
1975 would approximately come to
123,000 tonnes valued at Rs. 144 mil
lion.

(b) The countries to which these ex. 
ports are made include Iran, Dubai, 
Muscat, Abudabi, Kuwait Bahrain, 
Doha, Kenya and Sri Lanka and 
Bangladesh.

(c) and (d). The items exported am 
not being imported currently.
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ESIC Hospital at Panda, Kanpur

1516. SHRI SAROJ MUKHERJEE: 
Will the Minister of LABOUR be pleas- 
ed to state:

(a) whether his Ministry’s atten
tion has been drawn to the bad work
ing of the ESIC Hospital at Pandu, 
Kanpur;

(b) if so, the facts thereof; „and
(c) the steps taken by Government 

to streamline the functioning of the 
Hospital?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOVIND VERMA): The Employees' 
State Insurance Corporation have fur
nished the following information:—

(a) and (b). A complaint was re
ceived m December 1974 regarding the 
bad working of the ESI Hospital, 
Pandunagar, Kanpur.

(c) The provision of the medical care 
under the ESI Scheme being the statu
tory responsibility of the Sate Gov
ernments the Government of Uttar 
Pradesh was asked to look into the 
matter. The State Government have 
intimated that the working of ESI Hos
pital, Pandunagar, Kanpur has improv
ed to a great extent as compared to the 
past and all effort are beUTg made to 
further improve the working of the 
Hospital

Memorandum from Ichapore Ord
nance Factory Masdopr Union Re: 

pay fixatfon of Bx-milltary 
persons employed in 

Ordnance Factories

1517. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of DE
FENCE be pleased to state:

(a) whether his Ministry has recei
ved any memorandum from the 
Ichapore Ordnance Factories Maz- 
door Union regarding the pay fixation 
of Ex-military persons employed In 
the Ordnance Factories;

(b) if ao, the outlines thereof; and

(c) the reaction of Government 
thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE ('SHRI J. 
B. PATNAIK): (a) Yes. Sir.

(b) The Union has stated that the 
pay fixation as per Civilians in Defence 
Services (Revised Pay) Rules 1973 of 
JEx-rmJJtary pensioners re-employed in 
local Ordnance Factories has not been 
done, resulting in a loss varying from 
Rs. 50/- to Rs. 100/- each to Class 
IV employees.* Tb* Uniafn has fur- 
the requested that pay fixation, &s per 
Revised Pay Rules, 1973 should be done 
at an early date for Ex-military pen
sioners re-employed in local Ordnance 
Factories.

(c) Government orders for fixation
ol pay under the Civilians in Defence 
Services (Revised Pay) Rules 1973, of 
cx-rmlitary personnel who were in re
employment on 1st January 1973 in 
civil posts paid from Defence Services 
Estimates, were issued on 20th March 
1974. It has also been decided by Gov
ernment that individual cases not cov
ered by the above orders will be consi
dered and decided on merits of each 
case.

Settlement of claims of displaced 
persona from Sindh 

(Pakistan)

1518. SHRI DHAMANKAR: Will
the Minister of SUPPLY AND REHA
BILITATION be pleased to state;

(a) what is the number of pending 
cases for settlement of claims of dis
placed persons from Sindh (Pakistan) 
now settled in various parts of the 
country in general and Ulhasnagar 
and Kopri colony of Thana district 
in particular;

(b) whether Government would 
consider a proposal to open a tem
porary Settlement Office in Ulhas* 
nagar and set up a local Advisory 
Committee to ensure speedy difpo**1 
of pending cases; and
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(c) what steps have been taken or 
are proposed to expedite settlement 
of pending cases?

THE MINISTER OF SUPPLY AND 
REHABILITATION (SHRI R. K. KHA- 
DILKAR): (a) Separate data is not
being maintained in respect of any spe. 
ciflc class of displaced persons or for 
individual colonies.

(b) and (c). To complete the dispo
sal of pending claims and compensation 
work in Ulhasnagar, officers of the Set
tlement Wing have been visiting the 
colonies periodically. They have been 
asked to expedite the disposal of the 
remaining cases taking the assistance 
of the local officers of the State Gov
ernment.

Exchange of Diplomats between India 
and Pakistan

1519. SARDAR SWAKAN SINGH
SOKHI: Will the Minister of EXTER
NAL AFFAIRS be pleased to state:

(a) whether Pakistan has put for
ward any pre-condition to the ex
change of Diplomats between India 
and Pakistan;

(b) whether the conditions relate 
to Kashmir issue; and

(c) if so, the reaction of the Gov
ernment of India?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI BIPINPAL DAS): (a) and (b).
No, Sir.

(b) Does not arise.

Change in the present system of 
Medical Education

1520. SHRIMATI ROZA DESH-
PANDE: Will the Minister of
HEALTH AND FAMILY PLANNING 
be pleased to state:

(a) whether the annual conference 
of the Indian Association for Ad-

* vancement of Medical Education has 
suggested a change in the present 
system of medical educalien; and

(b) if so, the facts and Govern* 
ments reaction thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FA- 
MILY PLANNING (SHRI A. K. M. 
ISHAQUE): (a) and (b). During the
recent Annual Conference of the Indian 
Association for Advancement of Medi
cal Education held at Jodhpur in Jan
uary, 1975, some suggestions pertain
ing to changes in the present system of 
medical education so as to make it 
community-oriented with a view to 
producing basic doctors conversant with 
the health problems of the average 
community and willing to work in the 
available infrastructure were made. 
These suggestion have been referred to 
the Group on Medical Education and 
Support Manpower set up by Govern
ment in November 1974.

Steel imports through SAIL

1521. SHRI R. S. PANDEY:
SHRI HARI SINGH:

Will the Minister of STEEL AND 
MINES be pleased to state:

(a) whether Government propose 
to canalise all steel imports through 
SAIL instead of Hindustan Steel 
Limited; and

(b) if so, the reasons Iherefor?
THE DEPUTY MINISTER IN THE 

MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): (a) and
(b). Import of steel and steel materials 
was canalised through SAIL Interna
tional Ltd., w.e.f. January 1, 1975. The 
Company had been made the canalising 
agency for the export of steel and steel 
materials w.e.f. July 23, 1974. In the 
context of the need for maximising ex
ports and also coordinating all efforts 
for import, it was considered necessary 
to have a single agency exclusively for 
the purpose. This was the main reason 
for setting up SAIL International which 
has been since recognised as an export 
house.
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Man-days lost dne to strikes in 
Industrial Sector

1522. SHRI SEZHIYAN: Will the
Minister of LABOUR be pleased to 
state the total number of man-days 
lost in the industrial sector due to 
stnke in the Year 1974?

THE DEPUTY MINISTER IN THE 
MINISTRY OP LABOUR (SHRI (BAL- 
GOVIND VERMA): According to the
available provisional information, the 
number of mandays lost due to indus
trial disputes (strikes and lockouts) 
during 1974 was 31.27 million.

Expansion of Bhilai Steel Plant..

1523. SHRI SUKHDEV PRASAD 
VERMA: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether Government have 
taken into consideration the feasibi
lity report submitted by the Metal
lurgical and Engineering Consultants 
India Limited for the expansion of 
Bhilai Steel Plant; and

(b) if so, the particulars thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): (a) and
(b). It is presumed that the reference 
is to the expansion of the Plant from
2.5 million ingot tonnes to 4 million 
ingot tonnes. A Detailed Project Re
port for this expansion has been sub
mitted by the Metallurgical and En
gineering Consultants (India) Limited. 
This is under examination by the Steel 
Authority of India Limited.

The Project Report envisages instal
lation of LD Converters, Continuous 
Casting facilities and a Plate Mill. The 
expansion will, on completion, result 
in the production of 250.000 tonnes of 
billets for sale and 900,000 tonnes of 
plates from the additional quantity of 
ingots produced.

Appointment of Rural Health 
Assistants

1524. SHRI RAJDEO SINGH: Will
the Minister of HEALTH AND FA* 
MILY PLANNING be pleased to state:

(a) whether there is a proposal to 
start the institution of Rural Health 
Assistants similar to that of Rural 
Medical practitioners which was con
sidered but dropped some time back;

(b) if so, the qualifications requir
ed for being appointed as a Rural 
Health Assistants, and the sources 
from where the incumbents will be 
drawn; and

(c) in view of the assurances given 
to the pharmacists at the time of 
abandoning the Rural Medical Prac
titioners Scheme and on other occa
sions, the position of the pharmacists 
vi*-a-vis the Rural Health Assistants7

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI
LY PLANNING (SHRI A. K. M. 
ISHAQUE): (a) to (c). The proposal 
regarding the creation of a cadre of 
Medical and Health Assistants is under 
examination by a group constituted by 
the Government of India. No assuran
ces were given to Pharmacists.

Infiltration of Foreign Drag1 Houses 
in Indian Medical Colleges and 

Hospitals

1525. SHRI RAJDEO SINGH: Will
the Minister of HEALTH AND FA
MILY PLANNING be pleased to state

(a) whether recently a National 
Convention on Drug and Health was 
held in Delhi which was inaugurated 
by Union Health Minister;

(b) if so, whether learned medicos 
and medical scientists spoke against 
the foreign Drug Houses who have 
infiltrated the medical colleges to sub
vert their loyalty and Hospital au
thorities in the country art per
suaded to purchase drugs of doubt
ful value and even spurious ones; 
and
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(c) if so, what remedy Govern
ment are contemplating to end this 
state of affairs?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FA
MILY PLANNING (SHRI A. K. M. 
ISHAQUE): (a) Yes.

(b) and (c). Information is being col
lected and will be laid on the T&ble 
of Sabha.

Pay Scales for Pharmacists

1526 SHRI RAJDEO SINGH: Will
the Minister of HEALTH AND FA
MILY PLANNING be pleased to state:

(a) whether the pay scales recom
mended by the Third Pay Commis
sion have been implemented in 
respect of pharmacists;

(b) if so, the pay scales and span 
of each pay scale m terms of years;

(c) the number of pharmacists stag
nating at the maximum and the 
number likely to be stagnated at the 
maximum in the next 2 years; and

(d) the number of pharmacists who 
have completed 10 to 20 years of ser
vice and number who have completed
5 to 10 years of service?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FA
MILY PLANNING (SHRI A. K. M. 
ISHAQUE): (a) to (d). The required
information is being collected and wifi 
be laid on the Table of the Sabha.

Statement by Hr. Kissinger at Banquet 
hosted by Indian Envoy

1527. SHRI RAJDEO SINGH: Will 
the Minister of EXTERNAL AFFAIRS 
be pleased to state:

(a) whether in a banquet hosted by 
Shri T. N. Kaul to receive the Am
bassador designate of the U.S. to 
India the U.S. Secretary of State

Dr. Henry Kissinger has affirmed that 
the United States would not do any
thing that could jeopardise the pro
cess initiated by the Simla Agree
ment in the Indian sub-continent;

(b) whether Dr. Kissinger also 
affirmed that neither they are inte
rested in promoting rivalries in this, 
area nor wished to play power 
politics; and

(c) if so, whether these utterances 
were for international consumption 
only or were based on sincere desire 
to cultivate good relations with this 
country?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI BIPINPAL DAS): (a) and
(b). Yes, Sir. Government has seen 
a report to this effect.

(c) In: making an assessment Gov
ernment will naturally take into ac
count the official pronouncements as 
well as action8 of the U.S. Govern
ment in a given Situation.

Manufacture of Freighter Aircraft for 
Indian Air Force

1526. SHRI MUKHTIAR SINGH 
MALIK:

SHRI BIRENDER SINGH 
RAO:

SHRI H. K. L. BHAGAT:

Will the Minister of DEFENCE be 
pleased refer to the reply gives to 
Unttarred Question No. 506 on the 
20th February, 1975 regarding Deci
sion to manufacture Freighter plane in
H.A.L. and state:

(a) the estimated cost of production 
of freighter aircraft and how it com* 
pares with that of an imported one; 
and



147 Written Answers FEBRUARY 27, 1975 Written Answers 14$

(b) how many freighter aircraft 
HAL intend to manufacture and 
when is the first freighter aircraft 
likely to be manufactured?

THE MINISTER OF STATE (DE
FENCE PRODUCTION) IN THE MI
NISTRY OF DEFENCE (SHRI RAM 
NIWAS MIRDHA): (a) It is not possi
ble to estimate the cost of production of 
freighter aircraft pending finalisation of 
orders for supplies of materials and 
other cost inputs. Hindustan Aeronau
tics td., is at present engaged in compi
lation of these estimates.

(b) It will not be in public interest 
to reveal the total number of freigh
ter aircraft planned for production. 
The first freighter aircraft is expected 
to be delivered during 1977-78.

Installed capacity of Production in 
Rourkela, Durgapur and Bhilai

1529. SHRI MUKHTIAR SINGH 
MALIK: Wil] the Minister of STEEL 
AND MINES be pleased to state:

(a) the installed capacity of pro
duction m the three Steel Plants— 
Hourkela, Durgapur and Bhilai;

(b) the actual quantity of steel pro
duced by the three plants separately 
during the last 2 years, year-wise;

(c) if there is a shortfall in the 
installed capacity and actual produc
tion, the reasons thereof; and

(d) When the three plants are 
likely to achieve cent per cent instal
led production capacity?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): (a)
The annual installed capacity of Bhi
lai, Dursgpur and Rourkela Steel

Plants in terms of ingot steel and sale
able steel is indicated below:—

Plant Annual installed capa
city

(In ‘000* tonnes)
Ingot steel Saleable 

Steel

Bhilai . 2500 1965

Dargapur 1600 1239

Rourkela 1800 1225

(b) The actual production from 
these plants in 1972-73 and 1973-74 is 
given below:—

Plant Actual production

(In ‘o o o ’ tonnes)

Ingot
Steel

Saleable
Steel

Bhilai

1972-73 2108 1746

t973-74 • i$94 1682

Durgapur
1972-73 • 723 477
1973-74 776 377
Rourkela

1972-73 • XI77 765

1*973*74 • 1081 736

(c) The production in these plants 
in these two years was adversely 
affected by a variety of factors. In
1972-73, production at Bhilai was af
fected in the first quarter on account 
of high absenteeism among key cate
gories of employees in some of the 
production Departments due to severe 
summer conditions. Inadequate avail
ability of good quality stopper sleeves 
and shortage of mould trains till about 
September, 1972, unsatisfactory qua
lity of refractories leading to inade
quate furnace availability, irregular
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supply oi medium coking coal from 
September, 1972 onwards and cons, 
traints arising from the condition of 
coke oven batteries were tEe other fac. 
tors.

Adverse industrial relations situa
tion, D.V.C. power restrictions and 
under.frequency and equipment troub
les especially in the coke oven areas 
leading to short supply of gas affected 
production in the Durgapur Steel 
Plant.

In Rourkela Steel Plant, production 
suffered in 1972-73 on account of occa
sional power failures and frequent 
power restrictions, certain equipment 
troubles m tho first half ot the year, 
heavy capital repair work during the 
first quarter, occasional labour troub
les in certain important Departments 
and constraints arising out jf the con
ditions of the coke ovens.

The production in 1973-74 from 
these plants wag adversely affected 
mainly on account of the following:—

<i) Severe power cuts and power 
interruptions, especially in the 
period April to mid-Novem
ber, 1973, directly affecting 
production in all the plants 
except Bhilai.

<ii) Inadequate availability of coal, 
again largely due to power 
cuts and power interruptions 
during this period which af
fected the entire Jharia coal 
fields and led to curtailment 
in the operations of the coal 
washerieg and of coal mining.

<iii) Intermittent slow down and 
industrial unrest in the Rail
ways espcially in South Eas
tern and Eastern Railways, in 
August, 1973 and thereafter 
from late November, 4973 on
wards affecting movement of 
coal and other raw materials 
and of finished products and 
necessitating the Imposition of 
drastic cuts on production in 
keeping with the minimal 
flow of raw materials.

dv) Disturbed industrial relations 
at Durgapur and to some ex
tent at Rourkela.

(&) Full utilisation of installed capa
city depends upon a number of fac
tors,, both internal and external. Con
certed efforts are Ibemg made to step 
up production from these plants pro
gressively. It is expected that the ag
gregate production of saleable steel 
from these three plants in 1974-75 will 
exceed the production in 1973-74 by 
about 2,40,000 tonnes. The production 
in 1975-76 is expected to be apprecia- 
blv higher than in 1974-75. It is, how
ever, difficult to indicate when exactly 
the level of production would reach 
near capacity level in each of the 
plants

Sponge Iron Steel Plant at Dubai

1530. SHRI MUKHITAR SINGH 
MALIK Will the Minister of STEEL 
AND MINES be pleased to state:

(a) whether MECON has recently 
prepared a feasibility report for set
ting up a sponge iron steel plant at 
Dubai in the United Arab Emirates;

(b) when was the feasibility study 
undertaken;

(c) what MECON has been paid 
for this study; and

(d) the broad outlines of the pro
posed project?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): (a)
Yes, Sir.

(b) The feasibility study was un
dertaken between July and December, 
1974.

(c) It would be contrary to commer
cial practice to give the amount of fee 
received by the company for this study.

(dj According to the feasibility re
port, the proposed project would con
sist of a Pelletising Plant, a Sponge



Written Answers FEBRUARY 27, 1975 Written Answers 153

Iron Plant and an Electric Steel Mak
ing Unit. A number of alternatives lor 
the finished products has also been sug
gested. The project envisages the use 
of imported iron ore and local nab ral 
gas.

Rumours to spoil India-Bhutan Ties

1531. SHRI R. V. SWAMINATHAN: 
Will the Minister of EXTERNAL, AF
FAIRS be pleased to state:

(a) whether the attention of 
Government has been drawn to the 
press report in a local English Daily 
dated the 26th December, 1974 regard
ing Humours floated to spoil India- 
Bhutan ties’ ;

(b) if so, the reaction of Govern
ment in the matter;

(c) what action is being taken to 
improve the relations; and

(d) whether Indian Government 
have asked Bhutan not to open diplo
matic missions in London, Paris and 
Bonn?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI BIPINPAL DAS); Yes,
Sttr.

(b) and (c). There is no substance 
in the rumours, Indo-Bhutan relations 
continue to be marked by warm and 
deep traditional friendship based on 
equality and respect for each other’s 
integrity and sovereignty. These ties 
were further strengthened by the visit 
of His Majesty ♦he King of Bhutan tn 
December, 1974, when talks covering a 
wide range of bilateral and interna
tional issues were held in an atmos
phere of warmth, mutual respect and 
deep understanding and there was a 
complete identity of views.

(d) No proposal of this nature lias 
been 'dfscuaaed between India and Bhu
tan.

Target of Pert Traffic 1b Ceehla Pert

1532. SHRI VAYALAR RAVI: Will 
the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) the target of port traffic in the 
Cochin Port at the end of the Fifth 
Five Year Plan; and

(b) a brief outline of the works to 
be taken up or already taken up in 
this port and the progress made in 
each case for the achievement of this 
target by this time?

THE MINISTER OF STATB IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI H. M. TRI- 
VEDI): (a) It is anticipated that by 
the end of the Fifh Plan period; Co
chin Port may be required to handle 
a traffic of about 65 latch tonnes,

(b) To meet the requirements of 
handling the anticipated traffic, requi
site works have been/ are proposed to 
be taken up viz., (I) 4 wharf-cranes 
ordered earlier are expected to be 
delivered shortly; (2) extension of the 
open berth upto 808 ft. has been com
pleted; (3) Q-9 berth is proposed to 
be converted into a container berth 
firstly by providing a container mar
shalling yard freight station rail and 
road facilities loading arrangements 
tractors and trailers and secondly by 
providing more sophisticated equip
ment required to handle container 
traffic when it builds up. Temporarily 
facilities have been provided at Q*5 
berth for handling container ships.

(4) Preliminary worcc on a scheme 
for a fertilizer berth has been carried 
out. interim arrangements are being 
made at Q-10 berth by constructing 
two barge-jetties.

(5) The proposal to construct a 
super tanker oil terminal in Bolaghat- 
ty channel is at an advanced stage of 
consideration for sanction in consults* 
tion with the concerned authorities.
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Sotting op of Shlp-NUttnc Yards

1533. SHRI ARJUN SETHI:
SHRI S. N. MISRA:

WiU the Minister of SHIPPING 
AND TRANSPORT be pleased to lefer 
to the reply given to Unstarred Ques
tion No. 431 on the 14th November, 
1974 and state; - r

(a) whether the preliminary project 
reports in respect of four sites for 
setting up of ship-building yards in 
the country has been received from 
the Consultants; and

(b) if so, the broad outlinss there
of and the reaction of Government 
thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI H. M. TRIVE- 
DI): <a) and (b). The Preliminary
Project Reports have not been re
ceived from all the Consultants. These 
are expected to be received by end 
of February, 1975.

M/s. Alumininm Corporation of India 
Limited.

1534. SHRI ARJUN SETHI: Will 
the Minister of STEEL AND MINES 
be pleased to refer to the reply given 
to Starred Question No. 453 on the 
22th December, 1974 and state:

(a) the specific steps Government 
have taken for early implementation 
of the licence issued in favour of M/s. 
Aluminium Corporation of India Lhni- 
ted; and

(b) the reasons advanced by the 
company for such inordinate delay?

THU DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD)- (a) 
and (b). The Aluminium Corporation 
of India Limited have not taken 
“effective steps" for implementation

of the licence issued to them for the 
establishment of an integrated Alumi
nium Plant in Onssa on the ground 
that the present controlled prices of 
aluminium are un-remunerative and 
that the rising costs of their project 
will render it economically non-vi- 
able. The Company sought Govern
ment's assurance on future price po
licy to ensure adequate price realisa
tion for the new investment. The 
Company was informed that it was 
upto them to take into account rele
vant considerations and decide about 
the implementation of the project

As the Company has not taken 
“effective steps’ to implement the 
industrial licence, a “show cause no
tice” was issued to it for revocation 
of its licence. The Compp’i>’s reply 
is under consideration.

Mini Steel Plants in Orissa

153*. SHRI ARJUN SETHI: WiU
the Minister of STEEL AND MINES 
oe pleased to refer to the reply given 
to Starred Question No. 436 on the 
12th December, 1974 regarding Mini 
Steel Plants and state:

(a) the names of the parties and 
the places in Orissa to whom the 
licences/letter of intents have been 
issued for commissioning of Mini Steel 
Plants; and

fb) the specific stages followed up 
to date?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD)- (at A 
Letter of Intent was issued to the In
dustrial Development Corporation of 
Orissa Ltd, Bhubaneswar, in October, 
1974. for the establishment of two units 
one at Hirakud and the other at 
Dhankanal for the production of
18,000 tonnes of steel ingots/billets at 
each location.

(b) The information is being col
lected and will be laid on the Table 
of the House.
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Setting up Cancer Institutes in Orissa.

1538. SHRI ARJUN SETHI- Will 
the Minister of HEALTH AND FA
MILY PLANNING be pleased to 
state:

(a) whether the Government of 
Orissa has approached the Union 
Government for setting up a Cancer 
Institute in the State of Orissa;

(b) if so, the outlines thereof; and
(c) what assistance has been 

rendered to the State in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI
LY PLANNING cSHRI A. K. M. 
ISHAQUE): (a) Yes.

(b) and (c). In view of limited re
sources and stringent financial position 
the request of the State Government 
was not agreed to.

SAIL Officers' Visit to Steel Factories 
during 1973-74

1537. SHRI TUNA ORAON:
SHRI DEBENDRA NATH 

MAHATA:

Will the Minister of STEEL AND 
MINES be pleased to state:

(a) whether 18 officers of SAIL 
visited various Steel Factories during
1973-74;

(b) if so, the names of the officers 
who visited Steel Plants, date-wise 
and the expenditure involved in each 
trip;

(c) whether most of the officers 
enrouted Calcutta; and

(d) if so, whether Government pro
pose to shift the SAIL office in Cal
cutta?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): (a)
and <Jb)« 21 officers of SAIL visited 
the Steel Plants in 1973-74. Their 
names, period of tour, places visited

and the expenditure involved in each 
trip are given in the statement laid 
on the Table of the House. [Placed 
in Library. See No. LT-9437/75.]

(c) Yes, Sir. There was also offi
cial work in Calcutta as indicated to 
the statement laid on the Table of the 
House. [Placed in Library. See No. 
LT-9037/75.J

(d) No, Sir. The headquarters of 
Steel Authority of India Limited have 
been located at.New Delhi principally 
because its functions and activities as 
an organisation for ensuring coordi
nated development of the iron and 
steel and associated input industries 
necessitate close and constant liaison 
and coordination with the Ministry of 
Steel and Mines and other Ministries/ 
Departments/agencies of Government. 
Besides, the Chairman, steel Authority 
of India Limited, is also Secretary to 
Government in the Department of 
Steel. Government has given due con
sideration to all relevant factors when 
deciding on the location of the head 
office o r  SAIL.

Labour Unrest in Gujarat

1538. SHRI P. M. MEHTA: Will the 
Minister of LABOUR h? pleased to 
state:

(a) whether labour unrest is in
creasing in the State of Gujarat;

(b) if so, the main causes there
for and the steps being taken to 
check this growing unrest; and

(c) whether a large number of 
labours have been rendered jobless?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOVIND VERMA): (a) to (c). Infor

mation is being collected and will be 
laid on the Table of the House after 

it is received.
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IHtoratton •( Normal Functioning 
•Iter Port and Dock Workers Strike

1539. SHRI P. M. MEHTA:
DR. H. P. SHARMA:

Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether after finalising the 
agreement with the Dock Workers, *he 
situation of loading and unloading has 
not improved;

(b) if so, the reasons therefor; and
(c) when the normal functioning 

of the port and dock workers will be 
restored

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI H. M. TRIVEDI):
(a) Normalcy in loading and unload- 
ing operations was restored soon after 
the strike was called off.

(In and (c). Do not arise,

National Wage Commission

1540. SHRI P. M. MEHTA: Will the 
Minister of LABOUR be pleased to 
state:

(a) whether Government are having 
discussions with the various agencies 
on wage panel appointment;

(b) if so, the main reason for not 
reaching any agreement for the 
appointment of a National Wage Com
mission;

(c) whether there is a great de
mand for setting up this Commission; 
and

(d) if so, when Government are 
likely to take a final decision?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SERI BAL- 
OOVIND VERMA): (a; No,

, (b) Does not arise.
(c) No.

(d) Doe$ not arise.

Heaths due to taJkiensa, Measles and 
Small Pox In Ladakh

1541. SHRI KUSHOK BAKULA: 
Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased to 
state:

(a) whether more than fifty persons 
died of influenza and measles during 
January-February this year in the 
Nurba valley of Ladakh (J & K 
State);

(b) whether medical facilities could 
not be made a/ailable in time in this 
area where these diseases had broken 
out in an epidemic form;

(c) -whether several persons died of 
small pox in Zanskar Tehsil; and

(d) what steps Government propose 
to take to assist the local authorities 
in controlling the diseases and aug
ment the medical facilities in these 
border regions which remain snow
bound for a large part of the year?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI
LY PLANNING (SHRI A. K. M. 
ISHAQUE): (a) 32 deaths due to in
fluenza were reported during the last 
one month in the Nubra valley. The 
Government of India have no informa
tion regarding deaths due to measles.

tb) Medical relief is being provided 
by Army and civil medical teams.

(c) No such report has been receiv
ed. Jammu and Kashmir has been 
free from Smallpox since mid-October, 
1974.

(d) Provision of medical facilities is 
normally the responsibility of the State 
Government. No request for Central 
assistance in this regard has been- 
received.
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Denial ef Entry to Pilgrims from
Ladakh and Tibetan Refugees by 

Nepalese Police

1542. SHRI KUSHOK BAKULA: 
Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

<a) whether the Nepalese police at 
a border check-post near Raxaul on 
January 31, this year denied entry to 
four pilgrims from Ladakh wlho want 
ed to visit Buddhist shrines in Nepal 
despite having certificates of identi
fication;

(b) whether three Tibetan refugees 
were also denied entry recently to 
Nepal at this check-post;

(c) if «o, the grounds given for re
fusal of entry; and

(d) the reaction of Government 
thereto and the measures adopted to 
remedy the situation?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI BIPINPAL DAS;: (a) Seven 
Ladakhi pilgrims were denied entry 
at the border ehsckpost near Raxaul 
on January 31st but lafcr permitted to 
enter on February 3rd.

(b) Yes, Sir.

(c) and (d). According to the in
formation available with the Govern
ment, Nepalese border authorities have 
been insisting that Tibetan refugees 
entering their country should obtain 
prior permission of the Nepalese Gov
ernment. It is primarily for the Gov
ernment of Nepal to regulate the entry 
•of foreign nationals, such as Tibetan 
refugees, in their country.

Improvement in Working of Steel 
Plants alter SAIL come Into existence

1543. SHRI BIRENDER SINGH 
RAO:

SHRI ANANTRAO PATIL:

Will the Minister of STEEL AND 
MINES be pleased to states

(a) the improvement Government 
find in the working of Steel Plants 
after the setting up of Steel Autho
rity; and

(b) whether the Steel Authority 
has not come up to the expectation 
of Government both in tnu equitable 
production of various quantities of 
steel and its distribution?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): (a) 
and (b). On January 24, 1P75, the 
Steel Authority of India Limited 
(SAIL) completed two years of its 
formal existence. In the short period 
of two years that it has been in ex
istence, SAIL has been able to im
prove the working of Steel Plants 
and increase the availability of steel 
in several ways, the more important 
of which are given below briefly:

1. Stepping up of Production imme
diately on Formation

During the first three months of 
the operation of SAIL, viz. January, 
February and March 1973, production 
of saleable steel had reached very 
high levels and was at an annual 
rate of 5.4 million tonnes which was 
also the target fixed for 1973-74. Pro
duction of saleable gteel in March
1973 alone was still higher, being at 
an annual rate of 6 million tonnes. 
These high rates of production dur
ing the early months of the incorpo
ration of SAIL wa8 the result, among 
other things, of the high degree of 
coordinated effort at the plants (which 
includes especially movement and 
availability of inputs like coal, power, 
naphtha, fuel oil, iron' ore, etc.)
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which is very necessary for achiev
ing the target set for the year 1973- 
74. These high levels of production 
in the very early months of the incor
poration of SAIL could not be main
tained during the year 1973-74 as, 
towards the end of \pnl 1973, the 
power crisis hit the steel industry 
very severely and this situation' con
tinued in varying degrees during a 
very substantial part of 1973-74. Pow
er shortage not only affected the 
production at the steel plants directly 
but has also caused coal shortage, 
resulting from lower production at 
the collieries and washeries due to 
power cuts, thereby further affecting 
production at the steel plants. It has 
been estimated that during the pe
riod 1973-74, the country lost about
4.J4 lakh tonnes of saleable steel, 
attributable directly to power short
age and/or coal shortage resulting 
from the power shortage in the col
lieries and mines.

2 Sharp increase in production dur
ing the first ten months of 1974-75

For the year 1974-75 SAIL under
took the task of working out the pro
duction plan of all the integrated 
steel plants elaborating the require
ment of important inputs like coal, 
power, rail transport, P.O.L, ferro 
alloys, refractories and others. In 
doing so SAIL coordinated the avail
ability as well as the linkage of the 
•source of inputs with the consuming 
plants. This led to considerable 
clarity on the part o* the steel plants 
and the sources with regard to plan 
of supply of inputs.

After having worked out the link
age, SAIL established a system of 
continuous coordination with the im
portant agencies like coal producing 
organisations, Railways, power supply 
undertakings etc. with a view to en
suring that the inputs to the steel 
plants flow in the manner plann
ed. SAIL further coordinated the 
operation of the steel plants to take 
care of such deviations as bad occur
red from time to time from the stipu
lated linkage.

*6 W L »-«

During the railway strike in May 
1974, SAIL had coordinated the ope
rations of all the steel plants on »  
day-to-day basis in order to meet the 
situation created by the strike and it* 
aftermath in a manner causing the 
least amount of disruption and 
strength. , .

For ensuring power supply, SAH» 
had taken the following measures:

1. Dugda-Bokaro Connection: A
new line was laid for transfer 
power from Bokaro Steel Limited to 
Dugda Washery.

2. Talcher-Balimela linkage: Assis
tance was given to Orissa State Elec« 
tricity Board in building the Talcher- 
Balimela linkage by way of supply of 
various categories of steel required 
urgently by therjj.

3. Improved Inplant Generation?
The power generation in the power 
houses in the steel plants was im
proved to a considerable extent with 
a view to reduce the demand from 
public utilities.

4. Transfer of power from DVC H 
OSEB: In view of lower generation 
of power in the OSEB system because 
of low reservoir level at the Hydel 
Station, SAIL had arranged for trans
fer of surplus power from DVC to 
OSEB for meeting part of the re
quirement of Rourkela Steel Plant.

5. Diesel Generating Sets: SAIL 
initiated action for installation o* 13
diesel generating sets at an aggre
gate capacity of 20 MW in Bharat 
Coking Coal Limited for supply of 
emergency power.

6. Priority for Bharat Cokin* Coal 
Limited: Since the Increased produc
tion of coal is the basic factor for in
creased output of steel priority wa* 
given to Bharat Coking Coal limited 
in supply of power.
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iW ing the current year from 
Aptil 1974 to January 1975, produc
tion of saleable steel by the five main 
Integrated steel plants was 3.98 mil
lion tonnes as compared to 3.63 mil
lion tonnes in the corresponding pe- 
fied of last year, showing an increase 
by about 3.5 lakh tonnes, which is an 
Increase by nearly 10 per cent. Al
though the increase in saleable steel 
production is more important indi
cator of performance than in sot pro
duction, even measured in ferns of 
Ingot production also, production dur
ing the ten months of the current 
financial year was higher than that 
of the corresponding period of last 
year. Production of ingots by the 
integrated plants amounted to 5.09 
million tonnes during the first ten 
months of the current financial year 
which 1s about 106 per cent of the 
production during the corresponding 
period of last year. Thus, measured 
both in terms of increases in saleable 
steel production and ingot production, 
performance of steel industry during 
the current financial year is better 
than that of the corresponding period 
o f the last year. “These high levels of 
production might indicate that during 
the entire financial year 1974-75 steel 
production will reach the targeted 
figure except for marginal variations 
either upwards or downwards.

Production in 1974-75 could have 
been still higher but for the conscious 
cut back in producion m a planned 
manner during the first quarter of the 
year in view of the threatened rail
way strike which actually materialis
ed in May 1974.

J, increased Input of saleable steel
Into the economy by over a million
tome

During the period April 1974 to 
January 1975, the total supply of 
steel to the country wag about 5.5 
million tonnes as compared to about 
4.46 million tonnes during the cor
responding period of last year, show
ing sn increase by over ja million 
tonne or 23 per cent. This increase

has been made possible mainly due 
to higher production, increased des
patches and greater activisation of 
stocks. There has also been an in
crease in practically every category 
of steel, the largest being to billets, 
bars and rods. On the basis of the 
present levels of inputs of gteei into 
the economy and taking into account 
other factors like targeted production 
during the year, decumulation of in
ventories, etc., it has been estimated 
that the total input of steel into the 
economy during 1974-75 will be about
6 7 million tonnes as compared to 
about 5.4 million tonnes during 1973- 
74, which is an increase of 24 per 
cent.

4. Easy availability of Steel

Mainly due to the higher input of 
steel into the economy, which was 
made possible both by higher pro
duction and greater activisation of in
ventories, gteel has become easily 
available compared to a position of 
shortage which was experienced dur
ing last year. Mainly on account of 
this, open market trading in steel 
above regulated prices has almost 
disappeared in the case of most of 
the steel items The steel consumers 
have also got rid of the scarcity psy
chosis and the pressure to buy steel 
for stockpiling has almost di®aPPear“ 
ed In fact, several consumers of 
steel have not used the allocation 
they have received through the Steel 
Priority Committee because of the 
feeling that they can lift the material 
whenever they want it.

5. Steel distribution streamlined

A revised distribution policy with 
the following main objectives 18 
under implementation:

(i) Enabling movement of steel 
materials in bulk from the 
Steel Plants in line with the 
demands of a modem trans
port system and for optimum 
utilisation of wagon capacity-



Written Answers PHALGUNA 8. 1896 (SAKA) Written Answers l6S

(ii) Availability of materials at 
consuming centres in adeq
uate quantity at all times.

(iii) Elimination of cumbersome 
procedures for procurement 
of steel and as a consequence 
reduction of inventory with 
the consumers,

(iv) Allocation of steel on priority 
to Defence Engineering Ex
ports, power, steel and coal 
sectors.

Some of the salient features of the 
present distribution policy relate to 
allocation of steel by the Steel Pri
ority Committee on a six-monthly 
basis, despatches from the main pro
ducers being made directly to about 
800 major steel consumers: the bal
ance allottees'being provided steel by 
the Steel Priority Committee through 
the stockyard of the main producers, 
suitable expansion of the compact 
group of industries and dispensing 
" ith the stipulation for deposit of 

earnest money while booking indents 
for steel materials. The present dis
tribution procedures aTe working 
satisfactorily. These are however 
constantly under review and suitable 
change* are made from time to time 
in consultation with the Steel Autho
rity of India Limited, the main pro
ducers and the Iron and Steel Con
troller.
*
6. Improvement in the Financial po

sition of subsidiaries

The financial position of the main 
subsidiaries of Steel Authority of 
India Limited improved considerably 
during 1973-74 as compared to the 
previous year. In 1974-75, (he posi
tion is likely to -be gtill better.

(i) Hindustan Steel Limited.— 
Hindustan Steel Limited, which con
trols the operations of the Bhilai

* Steel Plant, Rourkela Steel Plant, 
durgapur Steel Plant and the Alloy 
Steels Plant in Durgapur, made a 
Profit of Rs. 4.7 crores in 1973-74 
wherea* in the previous year this

company had suffered a loss of Rs~ 
27.8 crores. Bhilai Steel Plant and 
Rourkela Steel Plant made a profit 
of Rs. 17.78 crores and R&. 9.7 crores 
respectively in 1973-74. The unsettl
ed conditions in Durgapur resulted 
in both the plants incurring a loss of 
Rs. 23.24 crores made up of Rs* 16.44 
crores by Durgapur Steel Plant and 
Rs. 4.80 crores by Alloy Steels Plant 
in 1973-74. The loss was higher in 
1972-73 at Rs. 32.01 crores.

(ii) National Mineral Development 
Corporation Limited.—The National 
Mineral Development Corporation 
Limited, record. d a profit of Rs* 1.58 
crcres In 1973-74 as compared to the 
loss of Rs. 1.12 crores it had incurred 
in the previous year.

(iii) Metallurgical & Engineering 
Consultants (India) Ltd.—This new 
company made a profit of Rs. 45 lakhs 
in the first year of its operation, i.e. 
in 1973-74.

(iv) Hindustan Steelworks Constru
ction Limited.—Hindustan Steelworks* 
Construction Limited made a profit of 
Rs. 94 lakhs in 1973-74 as compared, 
to Rs. 101 lakhs during the previous- 
year.

7. Industrial Relations

Of late there has been' some im
provement in the industrial relation* 
situation in the steel industry asr 
compared to the position obtaining: 
earlier.

Cnub of an Indian Air Force Plane 
at Rai in Haryana

1544. SHRI BIRENDER SINGH 
RAO: Will the Minister of DEFENCE 
be pleased to state:

(a) whether an Air Force Plane 
crashed 'at Rai in Haryana on the* 
25th January, 1975; and

(b) if so, whether an inquiry hsts 
been conducted in this accident, andt 
if so, the outcome thereof?
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KSHRI SWARAN SINGH): (a) Yes,
Sir.
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(b) A Court of Inquiry has been 
ordered to inquire into the causes of 
the accident and the inquiry is in 
progress.

Co-ordination between Road and Rail

1545. SHRI M. V. KRISHNAPPA' 
■Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a> whether there is any proposal 
under consideration of Government to 
bring co-ordination between road and 
Jail m view of the abnormal increase 
in the price of crude and for avoiding 
competition; and

(b) if so, the broad outlines of the 
proposal?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI H. M TRIVEDI): 
<a) and (b). Rail-road coordination 
is the accepted policy of the Govern
ment of India. Both the-?e modes of 
transport are to be developed as com
plementary to each othar. However, 
one of the measures under considera
tion to curb the consumption of petro
leum products is that the Railways 
might increase their services, specially 
on long distance routes, to lift more 
.goods traffic by taking it over from 
Toad transport. Routes, on which 
passenger buses of the State Transport 
Undertakings are operating parallel to 
the Railways, are also to be identified 
to eliminate duplication in services, if 
any, in consultation with the State 
Governments and Union Administra
tions, having regard to the existing 
capacity of the railway*.

1546. SHRI M. K. KRISHNAN: Will 
the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether the attention of Gov
ernment has been drawn to the study 
conducted by the Commerce Depart
ment of Andhra University regarding 
the indebtedness and poverty-stricken 
conditions of the Dock Workers;

(b) if so, the salient points of the 
Study thereof; and

(c) the reaction of Government 
thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI H. M TRIVEDI):
(a) Perhaps the reference is to a paper 
on “Human Factor in Visikhapntnam 
Port”, by Shri C. S Venkata Ratnam. 
Department of Commerce, Andhra 
Univeprsntyk. Government’s attention 
had not been drawn to this study but 
a copy has now been obtained.

(b) After a rapid general sketch of 
certain bioad and well-known aspects 
of dock work m other countries, the 
author has dealt with certain aspects 
of cargo handling workers in Visakha- 
patnam Port and Dock, including 
their strength, education, training, &ge, 
migration, family, religion, indebeled- * 
ness, earnings, chances oi employment 
living conditions, attitude, productivi
ty, unionism etc. The points mention
ed in this study would be examined 
in consultation with the Visakhapal- 
nam Port and D ock  authorities.

Payment of arrears to piece Workers 
of Ordnance Factories arising out of 

Pay Commission Reoommendations •

1547. SHRI S. M. BANERJEE: WiU ; 
the Minister of DEFENCE be pleased 
to state:

(a) whether the piece workers ô  
the Ordnance Factories have not 8ot 
their arrears arising out of the Pay
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Commission recommendations becauM 
of the delay in taking a decision re
garding correlation of piece work 
rates; and

(b) if so, when a decision is likely 
to be taken?

THE MINISTER OP STATE (DEF
ENCE PRODUCTION) IN THE 
MINISTRY OF DEFENCE (SHRI 
RAM NBWAS MIRDHA): (a) and (b). 
No, Sir. The question of revision of 
piece work rates is under active con
sideration of the Government but no 
specific date by which a decision will 
be taken can be seated at this juncture.

Tonnage of Shipping Corporation 
of India

1548. SHRI R. A. SINGK DEO: WiU 
the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) the present quantum of tonnage 
of Shipping Corporation of India;

(b) whether Government are mak
ing any efforts to increase it; and

(c) if so, the outlines thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI H. M. TRIVEDI):
(a) As on 1-2-1975 the Shipping Cor
poration of India owns 116 vessels of 
18.31 lakh GRT.

(b) and (c). It is mainly for the 
Shipping Corporation to make efforts 
to expand its fleet. At present the 
Shipping Corporation of India bave 
on order 24 vessels of various sizes 
and types aggregating 9.82 lakhs GRT. 
The Corporation is also exploring all 
possibilities to acquire more tonnage 
in order to achieve Plan targets.

Bokaro Unit, aehedolea to be 
Coromtestoned during 1975

1549. SHRIMATI PARVATHI KRl* 
SHN AN; Will the Minister of STEEL 
AND MINES be pleased to state:

(a) whether a number of import 
ant units at the Bokaro Steel plan' 
are scheduled to be commissioned if 
1975;

(b) if so, the particulars thereof;
(c) whether with the commission

ing of these units, the required power 
would not be available to this plant; 
and

(d) if so, the steps proposed to be 
taken in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD), (a). 
Yes, Sir.

(b) The major units of Bokaro Steel 
Plant schediffed to be commissioned 
this year are the Blase furnaces No. 2 
and 3, the third and fourth Coke Oven 
Batteries, three 100-tonne converters, 
and the Hot Strip Mill.

(c) The Ministry of Energy have 
agreed that the power reqaired for 
commissioning the units during 1975 
would be available from the Damodar 
Valley Corporation.

(d) Does not arise.

Discussions with Visiting Foreign 
Dignitaries re Indian Ocean

1550. DR. H. P. SHARMA:
SHRI S. M. BANERJEE:

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether the question of main
tenance of Indian Ocean as a zone of 
peace was discussed with the different 
foreign diplomats and dignitaries who 
visited India during the past three 
months; and



(b) il so, the outlines of the discus- 
cions and the outcome thereoi?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
<SHRI BIPINPAL DAS); (a) Yes, Sir.

(b) The discussions revealed under
standing of India’s well known posi
tion in favour of maintenance of the 
Indian Ocean as a Zone of Peace free 
irom big power livalry and military 
presence.

Regiments in Indian Army after the 
Names of States

1551. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
DEFENCE be pleased to state-

(a) the number and names of the 
States after whom there are regi
ments in the Army; and

(b) whether the Government of 
India would consider the feasibility of 
having regiments after the names of 
th e  States, which do not have any re
giment in the Army after their 
aiacmes?

THE MINISTER OF DEFENCE 
KSHRI SWARAN SINGH): (a) There 
are only the following four States 
after whom Regiments in the Army 
have been named:—

(i) PUNJAB
(ii) ASSAM

(iii) BIHAR
(iv) JAMMU AND KASHMIR

(b) No, Sir. It is the policy of Gov
ernment not to name or raise any new 
Begiments after the name of any par
ticular Region or State.
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Survey to deepen New 'Bangalore 
Harbour

1552. SHRI P. R. SHENOY: Will the 
Minister of SHIPPING AND TRANS
PORT be pleased to state:

(a) whether any survey has been 
conducted to deepen the new Manga
lore Harbour for carrying the iron ore 
from Kodremukh in Karnataka; and

(b) if so, the result of the survey?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI H. M. TRIVEDI):
(a) Yes.

(b) The survey has revealed that 
deepening is feasible.

Amount spent on New Mangalore 
Harbour

1553. SHRI P. R. SHENOY: Will the 
Minister of SHIPPING AND TRANS
PORT be pleased to state:

(a) the total amount spent for the 
construction of New Mangalore Har
bour item-wise;

(b) the total amount paid to the 
Shipping Corporation of India for 
dredging work specifying the work 
done by the Corporation; and

(c) the total amount paid to other 
concerns for dredging work with de
tails of work done by them?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI H. M. TRIVEDI):
(a) Total amount spent for the con
struction of New Mangalore port up
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to th« January, 1979 it indicated 
below item-wise;—

Rs.
(i) Preliminary expenses 66,86,000/—
(ii) Acquisition of land 2,70,79*000/—*
Ciii) Construction of

docks, berths and
jellies. 21,82,14,000/—

(iv) Port equipment and
machinery 1,32,35,000/—

(v) Transport facilities
and fleet. 47,85,000/—

(vi) Floating craft J . 37,28,000/—
(vii) Ware housing faci

lities . 20,05,000/—
(viti) Buildings . 9'9>43>ooo/—

(ix) Suspiase debits . 8,38,66,000/—
(x) Other expenditure . 40,32,000/—

Rs- • 37>35j73»ooo/—

Recoveries including sus
pense credits . 9,00,93,000/—

Net: . 28,34,80,000'—
(b) CO Amount paid Rs. 355* 16 lakhs 

to the shipping
Corporation of 
India for dredg
ing work.

(U) Work done: Initial cutting of
compact material of 
the beach and cut
ting into the lagoon, 
opening of an in
itial narrow channel 
and part of turning 
basin and dock arm.

(c) (i) Amount paid Rs. 700* 37 lakhs.
to dredging cons 
ortium India BV 
upto Jan. 75.

(ii) Amount paid Rs. 152*35 lakhs, 
towards custom
duty for above.

(iii) Work done Dredging of entrance
channel and lagoon, 
turning basin and 
dock arm.

Ships in Andaman and Nicobar

1554. SHRI P. R. SHENOY: Will the 
Minister of SHIPPING AND TRANS
PORT be pleased to state:

(a) whether there is no adequate 
number of ships to cater to the need* 
of passengers and cargo in Andaman 
and Nicobar islands;

(b) whether the ships provided in 
these island  ̂ by the Shipping Corpo
ration of India are not modem and in 
fact are practically condemned with 
the result that these ships have to 
incur losses; and

(c) if so, the steps taken to im
prove the position?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI H. M. TRIVEDI):
(a) No, Sir. The ships presently being 
operated in ' the mainland)Andaman 
Services are adequate to meet the 
needs of passenger and cargo traffic 
in these sectors.

(b) Although some of the ships 
operating irv the mainland/Andaman 
and Inter-Island Services have become 
old, they are still in efficient working 
condition and hence generally provide 
trouble free service. The losses in
curred in the operation of these ser
vices are not due to the fact that the 
ships employed on these services are 
old, but due to factors like continued 
under-utilisation of the ships, poor 
turn-round of the ships at both encta, 
uneconomic freight rate and passen
ger fares etc

(c) In order to reduce losses, the 
Shipping Corporation of India have 
decided to increase the port stay oI 
the passenger-cum-cargo vessels for 
lifting more cargo and also arrange 
lifting of more cargoes by the cargo 
vessel, MV Shompan, Iron the main
land to the Island Instead of being 
ballasted. The Andaman Administra
tion and the Forest Department have 
also been requested to give quick
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clearance to the loading and unload- 
ing operations cl these ships. Propo
sals lor overall rationalisation of the 
services to minimise losses are under 
consideration.

Settlement of Ex-Servicemen in Great 
Nicobar island

1555. SHRI P. R. SHENOY: Will the 
Minister of DEFENCE be pleased to 
state:

(a) whether ex>-servicemen are 
being settled in Great Nicobar island 
sund if bo, the terms of settlement;

(b) -whether the assurances given to 
tile settlers with regard to grant of 
lands etc. are not fully discharged; 
«nd

(c) whether there is a scheme for 
the settlement of Indian citizens other 
than ex-servicemen in Great Nicobar 
Island?

THE DEPUTY MINISTER IN THS 
MINISTRY 07  DEFENCE (SHRI J. B. 
PATNAIK): (a) Yes, Sir. A state
ment showing the terms of settlement 
is attached.

(bj In regard to the 100 settlers 
inducted during 1969-70 the full auota 
of land sanctioned for the scheme has 
already been allotted. Most of the 
138 families inducted in 1974 have 
also been allotted full quota of land 
for agricultural purposes though home
stead land could not be allotted to 
everyone of them. Due to delav in 
clearance of land, the remaining sett
lers are expected to be allotted their 
share in the current working season. 
Land for homestead plots is also ex
pected to be allotted to all during the 
current season,

(c) Information 19 not readily avail
able and is being collected.

Statement

Terms o f  setiUmeM c f  ex scntctnuti \n Cuat Kifclar hlard

SI. Item No. Assistance
No. per family

Rs.

I  Free transportaticn frcm res»dtrte t c  Cbifipfccll Bay Gust N jcc 1: sr . 7cc/—

>, Free rations at the scale fixed by Govt.

(a) 1st year @ 100% Rs. 1800/—
(b) and year (a.75% R*. 1350/— I 4050/—
(c) 3rd year @ 30% Rs* 900/— J

3 Grant for purchase of agricultural tools, livestock, etc..............................  3000/—

4 Gffttt for household equipment, utensils, c t c ................................  2500/—
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SL Item No.

5 Grant for construction of house
6 Grant for seeds, fertilizers, pesticides
7 Land . . . .

8 A instance for paddy bunding & soil conservation. . . . 400/

Out of the above assistance, only part 
of grant relating to (1) transportation 
charges for such of the members of the 
family who follow subsequently, (ii) 
house hdld equipment and utensils, 
*(iii) purchase of agricultural tools, 
implements and livestock and full 
grant prescribed for construction of 
Rouses is giveifln cash. The remaining 
assistance is given in kind to be arrang
ed by the Chief Development-cum- 
Rehabilitalion Commissioner, \ndaman 
and Nicobar Islands, Port Blaii.

♦Settlers of Pilot Project were 
allotted 10 acres cleared land for 
paddy and 1 acre for homestead per 
family. The pattern of land allot, 
ment applicable to subsequent 
batches, however, is 5 acres of clear
ed paddy land, 1 acre of cleared 
homestead land and 5 arres of 
plantation land to be cleared by the 
settlers themselves.

Assistance 
per family

Rs.
5000/—
2500/—

11 acres*
per- 

acre of 
paddy landL 
allotted.

(b) if so, the reaction of the Gov
ernment of India in this regard and 
the steps proposed to be taken to 
keep the boarder safe against any 
aggression from China in future,

(c) whether the attention of the 
Nepalese Government has been drawn 
towards it; and

(d) if so, the reply reviewed in thiŝ  
regard from Nepal?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI BIPINPAL DAS): (a) Chinese 
had completed construction of roads 
connecting Lhasa (Tibet) with Kath
mandu in 1967 and Pokhara with 
Kathmandu in May, 1973. Pokhara is 
not situated on Iodo-Nepal border but 
is at about 200 km. north of Indo- 
Nepal border.

(b) to (d). Do not arise.

Construction of roads connecting 
Chinese Military bases with 

Nepal

1556. SHRI NAWAL KISHORE 
SHARMA; Will the Minister of EX- 

i TERNAL AFFAIRS be pleased to 
! state:

(a) whether China is constructing 
military roads connecting important 
military bases in China with Impor
tant town of Pokhara on Indo-Nepal 
Border;

Purchase of ships from Poland

1557. SHRI NAWAL KISHORK 
SHARMA; Will the Minister of 
SHIPPING AND TRANSPORT be 
pleased to state:

(a) whether Government propose to 
purchase ships from Poland in the 
near future;

(b) if so, the number of such ships 
purchased/to be purchased together 
with their tonnage and the expend!*, 
ture, including foreign exchange to* 
be incurred; and
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(c) the extent to which these ships 
woul<| be useful in increasing the 
Jforeign trade of India?

THE MINISTER OF STATE IN 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI H. M. TRI- 
VEDI): (a) to (c). Poland has indi
cated its willingness to supply 2 
Product Carriers of 20,000 DWT each 
and 1 OBO Carrier of 1,17,000 DWT 
with an option to acquire one more 
OBO carrier of the same tonnage,. 
Appropriate commercial contracts 
specifying the details regarding price, 
payment terms, are yet to be settled. 
The acquisition, if and when fina
lised, will be on rupee payment basis. 
Such acquisitions will facilitate a 
larger percentage of Indian trade 
-being transported by Indian ships.

Intfaa help in setting tip Steel plant 
in Iran

1558. SHRI NAWAL KISHORE 
SHARMA: Will the Minister of 
STEEL AND MINES be pleased to 
state:

(a) whether an agreement between 
India and Iran has been reached to 
help Iran in setting up a steel plant 
in that country;

(b) if so, the nature of assistance 
to be provided by India; and

(c) the extent to which India will 
be a beneficiary as a result of help/ 
assistance to be provided?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD); (a) 
No, Sir.

(b) and (cj. Do not arise.

Captial for State roftd transport un
dertaking, Kerala

1559. SHRI C. JANARDHANAN: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether the Capital required for 
the State Road Transport Undertakings 
is to be provided by the Kerala State 
and the Central Government in an 
agreed proportions;

(b) if so, the amounts paid during 
the year 1973-74 and 1974-75 by 
Kerala Government to its Road Trans
port Corporation and what is the 
agreed proportion of the Central* 
Government out of this amount;

(c) whether the Union Government 
have paid the whole of the agreed 
amount during the yeara 1973-74 and
1974-75; and

(d) if not, the facts and reasons 
therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI H. M. TRI- 
VEDI): (a) Yes, Sir.

(b) The Government of Kerala 
contributed Rs. 62.5 lakhs during 
each of the years 1973-74 and 1974- . 
75 to the capital of the Kerala State 
Transport Corporation. The Central 
Government's (Railways'j contnbu- ( 
tion, in the agreed proportion, should 
have been Rs. 31.25 lakhs for ea<h 
one of these years.

(c) and T&J. The total allocation 
available to the Central Government 
for participation in the capital of the 
State Road Transport C orporations 
during the Fourth Plan Perfod was 
only Rs. 10 crores. The whole of 
this amount was utilised by the y«>ar 
1972*78. No funds were allocated bx 
the Planning Commission for th w  

purpose during 1978-74 and, conse
quently, the Central G o v e rn m e n t
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could not contribute any amount to 
the Kerala State Road Transport 
Corporation during 1973-74.

In 1974-75 also, the allocation 
available to the Railways was small. 
Since there was a heavy back-log of 
contributions to the various State 
Road Transport Corporations in res
pect of the earlier years, it was 
decided to distribute the available 
amount amongst the eligible Cor
porations on a pfo-rata basis. Th© 
share of the Kerala State Road 
Transport Corporation, amounting to 
Rs. 17,49 lakhs, has already been 
released to it during the current fin
ancial year.

For the next financial year, an ear
marked provision of Rs. 10 crores is 
likely to be ava;'able to the Railways 
for contribution to State Road Trans
port Corporations. A substantial 
portion of the back-log m the Cen
tral Government’s contribution to the 
State Road Transport Corporations, 
including the Kerala State Road 
Transport Corporation, upto the year
1974-75, is expected to be cleared in
1975-76.

SAIL working out new steel distribu
tion system

1560. SHRI M. KATHAMUTHU: 
Will the Minister of STEFL AND 
MINES be pleased to state:

(a) whether the Steel Authority of 
India Limited has been working out 
a new distribution system for steel; 
and

Cb) if so, the salient features and 
objectives thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHOISV PRASAD): (*)
and (b). A revised distribution 
policy with the following main objec

tives is under implementation
(i) Enabling movement of steel 

materials in bulk from the 
Steel Plants in line with the 
demands of a modem trans
port system and for optimum 
utilisation of wagon capacity.

(ii) Availability of materials at 
consuming centres in ade
quate quantity at all times.

(iii) Elimination of cumbersome 
procedures for procurement 
of steel and as a consequence 
reduction of inventory with 
the consumers.

(iv) Allocation of steel on priority 
to Defence Engineering Ex
ports, power, steel and Coal 
sectors

Some of the salient features of the 
present distribution policy relate to 
allocation of steel by the Steel 
Priority Committee on a six-monthly 
basis, despatches from the main pro
ducers being made directly to about 
800 major t.teel consumers; the 
balance allottees bsing provided steel 
by the Steel Priority Committee 
through the stockyards of the main 
producers, suitable expansion of the 
compact group of industries and dis
pensing with the stipulation for de
posit of earnest money while booking 
indents for steel materials.

There is increase to the extent of 
1 million tonnes in the availability of 
steel during the period April 1974— 
January 1975 when compared with 
the corresponding period last year. 
The steel supply position has there
fore improved very considerably dur
ing the last few months. The present 
distribution procedures are working 
satisfactorily. These are however 
constantly under review and suitable 
changes are made from time to time 
in consultation with the Steel Autho
rity of India Limited, the main pro
ducers and the Iron and Steel' Con
troller.
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■oonemy 0a Republfc Pay CelebteUe—

1561. SHRI VARKEY GEORGE: 
Will the Minister of DEFENCE be 
pleased to state:

(a) whether some economy was 
effected on the eve of the Republic 
Day Celebrations in the Capital this 
year due to the prevailing situation 
in the country;

(b) if so, the tacts thereof; and

(c) whether instructions were also 
Issued to the State Governments to 
effect economy on the Republic Day 
celebrations?

THE MINISTER OF DEFENCE 
(SHRI SWARAJN SINGHV (a) and
(b). Keeping ir view the need for 
economy, the x *3 era adopted for this 
year’s Republic lay  Celebrations in 
the Union Caj'/Jl a) was on a rcduced 
scale. The acujuf , for the expendi
ture incurred on tit is year’s Celebra
tions have not 3m  been finalised but 
It is hoped that as a result of the 
steps taken some economy is likely 
to be achieved.

(c) Yes, Sir.

Water Transport between Cochin and 
fJdyogamaadal

1562. SHRI VARKEY GEORGE: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to refer to 
the reply given to Unstarred Ques
tion No. 3252 on the 5th December,
1974 and state:

(a) whether sanction to water 
transport between Cochin and Udyo- 
gamandal has been given by the 
Central Government; and

(b) if not, the reasons for delay?

THE MINISTER OF STATE IN 
THE MINISTRY OF SHIPPINQ AND 
TRANSPORT (SHRI H. M. TRI
VEDI): (a) and (b). The schemo is 
still under consideration in consulta
tion with conceziiod Departments of 
Union Government.

link Road Stinting Wel^infdon 
Island, Cochin

1563. SHRI VARKEY GEORGE: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state;

(a) whether Government are aware 
that the Cochin Port, with its location 
in Wellingdon Island, has some spe
cial traffic problems;

(b) whether Government of Kerala 
have approached the Central Govern
ment for the construction of a Link 
road skirting the Welhngdon Island, 
Cochin under the National Highways 
Programme; and

(c) if so, the reaction of Govern
ment thereto?

THE MINISTER OF STATE IN 
THE MINIS TRY OF SHIPPING & 
TRANSPORT (SHRI H. M. TRI
VEDI): (a) Yes, Sir

(b) and (c). The proposed lank 
Road (estimated to cost Rs. 3 crores) 
from Wellingdon Island to Cochin 
byepass will be & State road and, 
therefore, its construction is the 
responsibility of the Government of 
Kerala. In view, however, of the 
difficulty expressed by the State Gov
ernment to finance the construction 
of the proposed Link Road, it was 
suggested in a meeting taken by 
Transport Secretary in February 1974, 
that the cost of the Link Road should 
be shared equally by the State Gov
ernment, the Cochin Corporation, 
Cochin Port Trust and the Govern
ment of India, and upon the State
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Government and the Cochin Corpora
tion agreeing to the above, the pro
posal was to be taken up with the 
Ministry ol Finance for their clear
ance to the financial arrangement of 
such sharing basis. The Government 
of Kerala have, however, requested 
that the cost of the road may be met 
by the Central Government and the 
Cochin Port Trust. The request of 
the State Government cannot be 
acceded to, it being for them to still 
consider the sharing pattern suggested 
to them after the meeting taken by 
Transport Secretary referred to 
above. The State Government have 
also taken up the matter with the 
Ministry of Defence that the propos
ed Link road be taken up under the 
Strategic Road* Programme. No com
munication in this regard has, how
ever, been received yet from the 
Ministry of Defence.

All India Manufacturer Association’s 
paper on shipping

1564. SHRI S. N. SINGH DEO: Will 
the Minister of SHIPPING AND 
TRANSPORT be pleased to state.

(a) whether his Ministry received a 
paper on shipping for Fifth Five Year 
Plan period from AH India Manu
facturers Association;

(b) if so, the contenta thereof; and

(c) the reaction of Government 
thereto?

THE MINISTER OF STATE IN 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI H. M. TRI- 
VEDI): (a) to (c). A paper contain
ing suggestions regarding the target 
for shipping during the Fifth Five 
Year Plan and also certain fiscal and 
financial incentives for shipping in
dustry, was received in August, 1973 
from All India Manufacturers Asso
ciation. They were informed that the

tentative shipping target for the Fifth 
Five Year Plan having already been 
indicated to Indian National Ship
owners Association, it is for the mem
bers to consider and draw appro
priate perspective plan.

Printing of forms by R.P.F.C. Bihar.
Patna

1565. SHRI RAMAVATAR SHAS
TRI: Will the Minister of LABOUR 
be pleased to state;

(a) whether Regional Provident 
Fund Commissioner, Bihar, Patna does 
not invite tenders for printing of 
forms and stationeries through News
paper columns and accordingly orders 
are placed on a particular firm des
pite the adverse remarks offered by 
the audit party in purchasing the 
stationery; and

(b) if so, the action proposed to be 
taken against the erring officials?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI 
BALGOVIND VERM A ): The Provi
dent Fund Authorities have intimated 
as under:—

(a) Supply of fornc ind stationery 
articles is inosVy arn»X^ed through 
State Government Otores/Piess 
Occasionally when such s '„T>ply is not 
available from them, pvtchase of 
stationery articles and printing of 
forms are arranged, keeping the 
urgency in view, through tenders 
displayed on thf* Notice Board and by 
inviting the same fioni reputed firms. 
Inviting of tenders through News
papers is not obligatory. No adverse 
remarks by the audit party in this 
regard have been made for the last 
three years.

(b) In view of (a) above, question 
of taking action against any official 
does not arise.
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Coverage of M/«. Continental CfcMileftl 
Company, Patna wider E.P.F.

Act

1568. SHRI RAMAVATAR SHAS
TRI: Will the Minister of LABOUR 
be pleased to state:

(a) whether M/s. Continental Che
mical Company Patna has been covered 
belated under the Employees Pro
vident Funds Act, 1952 although it 
wag coverable from raudh earlier 
date; and

(b) if so, what action has been 
taken to finalise its date of coverage 
from earlier date and what action is 
proposed to be taken against the 
officials responsible for its belated 
coverage?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOVIND VERMA): (a) and (b). The 
information is being collected and will 
be laid on the Table of the Sabha in 
due course.

Coverage of indigenous wine shop 
under E.P.F. Act

1567. SHRI RAMAVATAR SHAS
TRI: Will the Minister of LABOUR 
be pleased to state:

(a) whether shop dealing with in
digenous wine located near Chiraiya- 
tard bridge of Patna Byepass Road, 
Patna has not yet been covered under 
the Employees Provident Funds and 
Family Pension Fund Act, 1952 al
though it is coverable under the said 
Act from earlier date; and

(b) if so, why the said establish
ment has not yet been covered and 
who is responsible for it and the action 
proposed against him?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOVIND VERMA): (a) and (b). The

information is being collected and will 
be laid on the Table of the Sabha in 
due course.

Coverage of contractors’ employees in 
Bihar under E.P.F. Act

1568. SHRI RAMAVATAR SHAS
TRI: Will the Minister of LABOUR 
be pleased to state:

(a) whether most of the contractors 
employees connected with the factor- 
ies/establishments/mineg covered un
der the Employees Provident Funds 
Act, 1952 in Bihar Region have not yet 
been brought under the said Act and 
thereby they are deprived of the 
benefits available under the said Act; 
and

(b) if sot wfoo are those contractors 
and their principal employees and the 
reasons for their non-coverage and 
the persons responsible for the same?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOVIND VERMA): (a) and (b). The 
information is being collected and will 
be laid on the Table of the Sabha in 
due course.

Deterioration of General Health 
conditions in Calcutta

1569. DR. SARDISH ROY; Will the 
Minister of HEALTH AND FAMILY 
PLANNING be pleased to state:

(a) whether the attention of the 
Government has been drawn to the 
opinion expressed by the World 
Health Organisation regarding the 
deterioration of general health condi
tions in Calcutta in recent years;

(b) U ao, the facta thereof; and

(c) the reaction of the Government 
thereon?
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THE DEPUTY MINISTER IN THE 

MINISTRY OF HEAITH AND FA- 
MILY PLANNING (SHRI A K M 
ISHAQUE) (a) Not, so far

(b) and (c) Do not arise

Proposed visit to USSR by Prime 
Minister of India

1570 SHRI MADHU LIMAYE Will 
the Minister of EXTERNAL AFFAIRS 
be pleased to state

(a) whether the Prime Minister was 
scheduled to visit the USSR m De
cember, 1974 or January thag year,

(b) whether the visit has been post
poned/cancelled, and

(c) if so, the reasons for the post
ponement or cancellation7

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI BIPINPAL DAS) (a) to (c) 
During his visit to India in 1973, the 
General Secretary of the Central Com 
mittee of the CPSU, Mr L I Brezhnev 
bad extended an invitation to the 
Prune Minister to pay an official 
friendly visit to the Soviet Union The 
invitation was accepted with thanks 
The dates of the visit have not yet 
been decided

fsfaif *  Hwwff %

1572.
Wftf apt fW  %

(fr) sht if
fjpft mr<for vmivt 
qft aqwWT tit |

(*f) w  XVfTZ

f9D>

ftfow ihmm % m  w it (tft ftrfw-
wm) I (v )  *T 3FT 93-

% %m*t f%$t
writ *frr & jp fs

f ,  *r v m N  «rsm
% PTT̂ Rr tit iftsPTT %
srenra fawfafad ^rt fr fH t

mrcfhr nwnj fm ix  /
fasRRT fr  STĉ *F f̂T %

frorRT w r |

1 fireHVgr

3
4 f ^ t  («nft

sr*T$ st̂ ' 
|)

5 f^V
6 fTFT
7

8 z fm  srk

9 ipRT . f& t
10 #̂ T5T sftr? r̂rtntj
11 gthTR f ^ t
12 f£%3T~ ff^ t
13 M t  . f$*ft

(«r) f| ^  *r tT9n^K q r a m

s r t  ftrer*r ^im+ fir?r% qrrs-t- 
*nr tit frnft xfa 'reterr w ztm  $  
€fTERiT srte *rnfefar ?nf*w ^ 
^  f »  ^remr | f&ctit wrtwt

«f> ff*?t w p t  *  fw£ srftrfwsr 
$5%ftxftpftqitfr *rr f t
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Construction of rfiips wife Vtoniga 
Collaboration

1573 SHRI BANAMALI BABU Will 
the Minister of SHIPPING AND 
"TRANSPORT be pleased to state

(a) whether there is any scheme 
ior the construction of ships at the 
Indian dockyards with foreign col
laboration and if so, the broad fea
tures thereof, and

(b) the total shipping tonnage of 
the country at present and its esti
mated growth in future?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI H M 1RIVEDI) 
<a) Onlj two Public St tor Shipyards 
ie  Cochin Shipyard Ltd and Mazagon 
Dock Limited have at present colla 
tooration arrangement with foreign 
&hipyards for construction of ships 
Cochin Shipyard Ltd ha& an agree
ment with Scott Lithgow Itd UK 
for (i) Training of Shipyard s person 
nel at Scott Lithgow ltd s Yard (u) 
Supplj of technical document ition 
covering design drivings and speci 
fications for 7^000 DWT Panamix 
Bulk Carrier propose J to be built it 
the Shipyard and (m) for consultancy 
service during the period the fix -.t ship 
is built through posting of consultants 
at site toi adv ce on design and con 
struction of vessels

Mazagon Dock Ltd, Bombay has 
collaboration agreements for construc
tion of ships with (i) M/s Vickers 
Armstrong (Shipbuilders) Ltd London 
jointly with M/s Yarrow (Ship
builders) Ltd, Glasgow for the con
struction of Leander class Frigates for 
the Indian Navy and (n) MA IHC 
Holland for the construction of various 
type«, of dredgers

(b) The shipping tonnage as on 
1 2-1975 consists of 295 vessels of 
37,11,142 GRT The objective is to 
have an operative tonnage of 86 42 
lakhs GRT by the end of the Fifth 
.Five-Ysnr Plan

WwW w wpw fflU

1574. Mh sronr m nr : 
«wt ***** qfrwTT Whwr ifcft

tit fqT fa :

(* )  1974 % fat* faî nc
tts*t 'TfwT fvhgpr % forty 

tRTifti tit | ifhc
^ % f̂ Fcnft fc4H<rfvi srt tit

(sr) ?r
% frcpft SRTTftr tit *ti 

*nt qf^iR stt^ grr ?

vzv&ct qrfrtire fastarr wimw
it 3* (rft %w$m) :
(^ ) *7lw?: % fo r
UR Tt f̂ nrrFT 'V'ffa W  r  f̂ ncr f w  
stptt | JTrfc % farr i
1974-75 fa Xl % fat*
3ot 02 w  ’fn -ofir fcwcT tit
»ri «ft i sr tsf % v p r r

*t for«r< 1974  w ttit 
260 22 ’Trar 
11

(m) ft 1974 %
sftrR *r 17 97 *nw

stitt f[ —

401

5JT •T̂ t% 3|T# f^nit
tit w m  i8 i

snffiw V̂ FfTW
ITffft tit fHWT 717



193 Written Answers PHALGUNA 8, 1896 (SAKA) Written Answers 194

Development of Harbours in 
Karnataka

1575. SHRI K LAKKAPPA Will 
the Minister ot SHIPPING AND 
TRANSPORT be plea d̂ to state

(a) the amount sanctioned and s>pent 
on the development of major and 
minor harbours on coastal lines of 
Karnataka during the years 1973 and 
1974; and

(b) the amount proposed to be 
spent during the current year’

Budgetary provision 

Expenditure ,

THE MINISTER OP STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI H M TRIVEDI):

(a) and (b> New Mangalore Port on 
the Karnataka Coast has been develop, 
ed as a major Port by the Centre 
Details of amounts earmarked and 
spent on New Mangalore Port m the 
financial >ears 1972-73 to 1974-75 are 
as follow* —

(Rupees in Lakhs) 

1972-73 1973-74 1974-75

356 00 6-5 00 850 00

. 352 00 6̂ 5 00 789 00

(.upto Jan. *75)

The executive 1 esponsibilitj for de
veloping Torts othpj than Major Ports 
vests with the SUte Governments con 
cerned. But financial assistance tor 
the development of Karwar was ex
tended to the State Government under 
the (.entralh Sponsored Schemes of 
fourth Plan Ten .mj formal sanction 
of the scheme, loan assistance of R*- 
12 i5 lakh& and Rs 2 lakhs were re. 
leased m favour of the State Govern
ment m the 3eath 1972-73 and 1973 74

ivn  gffR'ISff gvi'fftg , (*T«F
sfar)

1576. vepnrr
*qr «rar ztft #  frrr 

(rm vfar) *r 
fafsrtft w m r TTf?T ferft t  ?

xhmro if sw *ra-
v r f )  : f r fa  srrfsr-

mfaff % snFR f^TT I :—
3664 LS—7

^FT STHT
r  fw r sifri^H *7 ^ N rn  
f̂ rffer qf^p- Prftr srflr- 
faw, 1952 % srsfta ?nfr ?rnrr w  
t  1 sn*T vm

f, m M r  w?, 
f  fa Am  w n fw  t*nr fa** (^ n r )

JTHRT, ^
vrtzwr srm  srm
% wnNrxt frfa ?rk q iw r

fcfer ?rfa%PT 1952 % wfa-
T̂HTT *FTT | I ^  «Tt frfa

«T3RFT spt sf?rf rrfVr grnrr ?rfr 1 1

TTRFTRT OTqKWW TO,
fafa v* tt^t vt m m

1577. : wr
«RTP̂  ^  |>Mi
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(V) 1972-73 1973—74
% W ffiT
^  W\ %
fkvrgr f w  | ,

(sr) w r T f r TTftlft vt fip̂ ft
w t  sftfOT forr *ranr m m i m
V3f̂ X 9F̂ qrpT iffEf SKT fr-jcT iparft
mfe m *rm  fern to t  *tt s r f t  sfe  
?ft $et% w t F̂rrr°r | , 

(»r) wr ^  % w  sreftr ^ 
+iwiP<fll «pt *rfo&T fafa sm 
*i«rr*rr ^t to t « r t  fwrr «rr sftr 
s^t, eft s*r% m  t o  t ,

(^) tW  r  ^ m frzft ®Ft 
?TTwr t  j f t  j r t  ^  fen* mr sffc 

Mar mfe fTfsr
t  «h<+k «ftt TnN rft 

^  t ? 

*irf) : ( t )  % ( * )  ^FTT IJT* 
ÎT T|t % I W *T«TT TOT ^TtWTT

irsr t t  w  5^71 1

•epRFT <nc TFrt jfr *pt farafa

1579 *ft g**T *P* VOTTff i
apn ifh ^ r rift: <rfrqf* srtt̂

:

(* )  WT ^  tt^ T H
rHTT tfBT Sf̂ JfT
g?r % ^mf»r % f?n? &rc wfrwr 
wk M  $ ,

(« )  *rfc $r, tfr fas <n€f «pt Src 
«afterc fosnr n*rr t, qjtf 
w  «ur«r t o r  sn^nr, v t  w *

^CT $ tT  ^  f ^ R T  S*PT t o t  *ftx 
^3% %rjfy*r m r ttrt orvrt w  
f w n  trfWr pm  , tfa

(»t) m  vx 5?r «pt N « r
ffl% cfsfT CTCWC ^rft T I T  ^1%
îWt sp ^rsRrr % f ^  ^  vn(4t

5?r ^T PRT°T W I T  7

qfnr^r **to* ^ xrm  
*(*ft («ft t?«ro ^ito : w )
sfr ^  1

(« l) W  JTft TZrTT I

(«r) ftrsrpc w f  
?rf?r qrc q TTr ^ «fr f r  ^  t t k t  ttpt 
f  1 T*rfr<j yv'^iT srt
! ? r #  ^ r  ^  ® T^4T «F«ft k vfe 
% i ^ r t  vnrsynfiTTT ^nrr ^  
t t  w ia *  ?! 1 q p ftw  q r
qPT ^  vr? ’^ ’T ?rTTT
? crtr ^r^«sr ? 1

Compensation for Indian properties 
taken oxer by Burmese Government

1580 SHRI SAMAR GUI1A Will 
the Mmistei of EX1ERNAL AFFAIRS 
be pleased to statt

(a) whethei the issues oi compen
sation tor the Indian properties taken 
over by the Government of Burma 
have been taken up by the Govern
ment,

(b) if so, the facts thereabout, rnd

(c) the outcome of negotiation with 
the Burmese Government’

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI BIP1NPAL DAS) (a) to (c). 
The question of assets left 1 p'und bŷ  
Indian repatriates m Burma has been 
the subject of exchanges between the 
Governments of India and Burma 
since 1964 On December 6, 1973 the
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Burmese Government issued a notifica
tion stating that compensation would 
be paid in respect of national and 
foreign owned enterprises Nationalised 
under the Business Nationalisation 
Law, 1963 and the Socialist Economic 
System Establishment Law, 1965 Ap 
plications submitted in response to 
this notification by Indian repatriates 
have been under the consideration of 
the Burmese authorities

Rehabilitation of former East Pakis
tan refugees in Andaman and Nicobar 

Islands

(b) and (c) According to the propow. 
sals that have now been drawn up, it  
is envisaged that 1,100 families of mi
grants from the erstwhile East Pakis
tan would be resettled m Little Anda
man during the Fifth Plan period. 
Steps are being taken to coordinate 
the programme of reclamation with 
arrangements for utilisation of the 
timber which will be felfed during the 
reclamation operations Steps are 
also being taken to develop the neces
sary infrastructure including jetflie*, 
toads, etc

1581 SIIRI SAMAR GUHA Will 
the Minister of SUPPLY AND RE
HABILITATION be pleaded to state

( D the reasons feu not senamg the 
proposed ae êgauon of Par lament 
Members to Andamans foi renewing 
the pio of rehabilitation of for 
mer East Pakistan lefugees theie

(b) the steps tiken by Government 
for further rehabilitation of camp re
fugees m Andaman and Nicobar Is
lands and

(c) the details of the measures 
taken and planned*

THE MINISTER OF SUPPLY AND 
REHABILITATION (SHRI R K. 
KHADILKAR) (a) The visit of a team 

‘ Of Members of Parliament to the Is
lands is likely to be arranged after the 
current budget session.

1582. *To «rtin :
WT ^  FTT

fa

(t>) f t  w i  sTftrfsnr 9TTWT 
rarfrot ^  t o t  wr ( ;
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fWUTT
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5 *fV<N. . 57. 5 6 5 . 9 68.  2

6 f^*n^rar s j^ r . 3 5 . 0 37.  8 40 . 6

7 v ^ - w fh : • 21. 2 18. 1 1 5 . 8

8 SRTfev 1 3 1 .2 140. 6 129.  3

9 %t <t 1 5 9 . 5 2 1 3 . 0 262.  6

10 sr%sr 1 9 7 .9 248.  8 235.  2

n  *r^rrn^ 2 4 5 . 3 318.  2 3 3 2 . 7

12 . 24.  1 47.  9 9. 0

13 J^repr t 3. 9 3. 5

14 s rn rn t^ ** ♦ — —

i s  y<Vw . 1 4 8 .5 199.  9 250 .  8

16 * R T T 74. 4 102.  3 117.  1

17 T fW T F f 80 . 2 98. 8 85 . 3

18 « f iW IT \ 2 8 3 .1 3 0 0 . 8 2 9 5 . 6

19 f i l le r 1 6 . 4 1 2 . 6 2 2 . 4

20 zm  s r^ r 3 3 6 . 8 4 4 8 . 9 4 1 9 . 7

21 MOwr «r*IT5T 5 6 8 . 6 7 8 6 . 6 640 .  1
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1 2 3 4
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wfaR iTR'ft'ff >̂T 3076.2 4070 6 4321.6

f w r  siTfasTf 1

•\wm *T ’Fdrrrf^l I
1. t ^ r t r  ̂  t I w t j T  T O sfard 1̂ ^  w *t ®rfar

t fte r r n :^  | 1

2 fr t o  ^+-(t s5tt̂ % WT̂ ft #  9H?r^T5RT yrvgn# ^r^rr
s r ^ ^ ^ ^ f w * r % s R r S r  v iw rfw  ii7 ?n H r^ T y^  #  
r̂rart 1 1 31 fe*PRrc, 1974% *t*3r*%  m frt ?nft ?ifp

I  i
**  3 m t  % w d  *fr 'd w <  ^nrfsw ?r$t ^
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5 $ s  » n #  ^ *rw  MV«rew ?  *rn%%
o t t  qrsfhRoft % <rc f f — srtt f e f t ,  *rs* sr^r sftr
w *  sr^r ^  *ff?$ 4hRw4̂  !$t ^  Tt^prrc
vnrf^pft f*P̂  ^  qT |f— *T*IT ’Vnft’Tf fffa

% I
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Agreement with Railway workers of 
BarsoiiMtaralMnk am*

1563. SHRI BHOGENDRA JHA: 
WiU the Minister of LABOUR be 
pleased to state:

(a) whether the then Minister of 
Labour had entered into a written 
agreement on the 25th April, 1971 
with regard to the demands of the 
striking railway workers of Barauni. 
Garahara Area which ended the 33- 
day old strike; and

(b) if so, the facts thereof and the 
demands agreed to and nof Itflfllied 
with reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OP LABOUR (SHRI BAL- 
GOVIND VERMA): (a) No Sir.

lb) Does not arise.

Industrial disputes

1584. SHRI JYOTIRMOY BOSU 
Will the Minister of LABOUR be 
pleased to state.

(a) the number of industrial dis
putes during the years 1973 and 1974, 
State-wise,

(b) the number of workers involved 
due to these disputes during the years
1973 and 1974, State-wise, and

(c) the break-down of these indus
trial disputes with causes during thP 
years 1973 and 1974, State-wise?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOVTND VERMA): (a) to (e). Infor
mation is being collected and will be 
laid on the Table of the House after it 
Is received.

Industrial onto deregistered

1585. SHRI K. LAKKAPPA: Will
the Minister of STEEL AND MINES 
be pleased to state:

(a) whether many Industrial units 
have been deregistered in various
States during the last one year for
alleged misutilisation of iron and
steel, supplied to them from Centra!
Sources; and

(b) if so, the broad outlines there
of, State-wise?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASADV (a) and
(b). The information is being collect
ed and will be laid on the TU>1»? of the 
House.

Supply of Bombers to Pakistan by 
China

1586. SHRI NITIRAJ SINGH CHAU- 
DIIARY Will the Minister of DE
FENCE be pleased to state the steps 
taken or proposed to be taken by 
Government on the reported Bombers 
supplied by China to Pakistan?

THE MINISTER OF DEFENCE 
(SHRI SWARAN SINGH): Govern
ment are aware of the reported Sup
ply of Bombers by China to Pakistan. 
The impact of such developments on 
our defence preparedness is fully 
taken into account while planning our 
defence measures*



205 Written Answer* PHALGUNA 8, 1890 (SAKA) Written Answer* 206

^ P lf( *ffr P W  flit ittT
wm tf wt fwwr

1587. ^  <rrco jto  wf :

*ft v w w  v n  arteft :
*ft fwirrcV m W t :
«ft m v m  f«f«Rn :

*WT >snr *Tsfr ^  *cTT% ^  W*\ 
«P r̂ %  :

( * )  *FT if sr^F *TT
f^r% ^ f r r e f, m zxt tsrrfW, 

fffa fw ir ff  rRTT 
% Thnrn: ^  tfh:
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( * )  gf¥T *prfa *r sn%r «w 

STffTC ^ **T «irw ff
<Ft TfaPTTT SRfPT f̂ TT ;

( * )  t f ?  («T)

(»r) ^wpsr % *ftaf- 
«rfe arcrr srerrefa arr^tt;
tfte

(«r) Pft ?j3*r 3  s r  s r fW  Sr 
TTJPrTC sfaft TFTT *TSTr tfq fto
I  *

TORW $  («ft *IW-
•.ftfw* wtf) : («p) *fa; (sr). ^  
Tfa*^ *r ^  jfarcV .ft
t o t  ?rt  rtanrre % *nw*r
% ’faniK % *rfaT*rf f t
nmr sparer ^vrr ftro r— 1 ^ f t  
*rf 1 1

(*r) (* ) , g n̂rr f^ rw -2
sfk 3 5  sr»rf 1 1 

forew («rw i ^ tr t  *r)

,w nr qfrird ^pff ¥T *̂t ^ rs r  oftr ap srt *r fnrrn: T f ^ r
5t ?c% ?fM t :5n^r <TnrT s w  1

1971 1972 1973 1974
(1 ? )

1 2 3 4 5 6

1 ysftfop;
( 1 ) fetftenfr 191 22. 8 23. 1 20. 6
( 2) fosfl'Kmrd 54. 1 59 8 55.2 47.9

2 IT ^ : (Nf3|7rHT ’STFW 
% FTRR? fftTFTRT- 
W C ) 4 0 5.3 5 .8 6. 5

3 A_-*>_—- /WPRT (IOTR H 
fitetv tfh: HlrRhwC) 109. 3 174. 5 226. 8 226. 1

4 gvsfhrpr (*r w t  
■jwtsr " t a r  *PT*r*~
*R) 309. 1 448. 1 575.3 598.8

5 WF5T fWFfr 1 .7 2 .6 2 .6 2 .6
6 16.6 28 .8 30.1 33.5
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(vhFf ?r)

w i f .J  !far(t ^rr^ *r?fir *ft ^  | wwsx % sftra fm m  nmftmi % m *w  %V ... . «V *■ . ■% <1 A Iv . .. *V.  ̂ -V
xtsrtx h vprrnr *rtr Hw it  t̂t̂ t <nw Wf?pn 

?TWT

1971 1972 1973 1974
(ar^rfr-
T<)

1 2 7 8 9 10

x
( i ) M W t 3 .6 1 .9 2 .4  1 .0

[2 ) f^rhrrerr'Y 7. 7 6 .8 7.1 2 .8

j, 2 srarr (fiifawT srrar
Stftrh* *fa FTPT-
vftrc) 0 .7 0 .7 0 .5  0 .2

3 JlJUfW (faflTR it '&WW 
sfa Hld^ltK) 12.2 11.9 12 5 5 .4

4 n̂ nlMln (4«M»K Q[* 
^ tt̂ t srf̂ Fzrr t w r ) 57.8 56. 1 51.8  40 .8

5 JfHRT fa?TFft 0 .4 0. 4 0 .5  0 .2

6 <l»[fafiff 3 .7 3. 4 2 .6  1 .8

fe«r«ft : **r?STPTTOTft5T%Wff *T ̂  *rf f̂ njpRTCT ^
wt«r*r tTfw fa* t̂t x| 11 frrwr 6% 9 $  »rS t o t  *f W t  

*r| Pq fiywt »ft *rfwrfrr<!r § i

2 -fm n ff qmftfxCi v  Jr «rt fflwO 31% ̂ r»ft wrftRT ufo* nfa
gftairrc *npr| i

3 ~ fe ft  n f w  ft  %nff vt fywrfircnqq f t w r  ifta nrf 
z m  %*jff % * ta? gfarftRr ^  % i 

4-4s*nraw «p tr^rrc nwrtr *ntpr wmt w fwsr w WRrtmr v w *  k w it i  u 
^•r7<H*ittfratT^r*ftrfswETT$ c^arf*P%arr%f i fe*r*fr, 1974 
^  *TPFI *ptft ’3W8ST ifff $ [
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fwart r̂— 2

(»r) s t o t t  fafo?r tftsrrr 
% M m  wsfta OTrispfr
strt %aftforff, iw e t>, tm fW r m fc 
s f p  trtamrc wrffcwt % fNxr flrter- 
fspF ?fwr it thsnrn: y w c  %
fFC SPTRT aP 7ft SIT £ 1 yfPrf̂ RT, 

$r ?T^ft ^rrft 
% wft *Pft % fa** W R
*JP*M *P% ^Fft Sl̂ f> fa fw  
tft OTtffcpr P̂t 1 1

1971-72 ^  flrrr fwfa?rirrfar-
ttr % srr*r % fatj %•? gTRT
s^ rrri^ T *ft w  *rf 1
1972-73 ^rt^F ^  ^rnt^r srqfa 

TTH)>?f*n *PPTTfa<T sfoft % fat* fa?PT
itm rr ot*Not v tp tt *rarr, fsrcfa

ÊT VTJITT % 27 F̂RTT W t 
S5WRTT *l»t fa TT?5f sfl T̂RTFT TTfa
% *rf?rfm *i»y*Ti ^  '&r%wt 1

r f a  1973-74  *r ?r ^tr

% ftiftrr fCtJPiK srfapft % far* 
tNptr: «ftr ^ -T t w r v ^ R t v r  
*TT% «Ft % TT̂ -̂ rrar Tt̂ PTR
VT^FT &TR fa n  I

IFft OT ^T

* n ^  tfhrcrr ^ wsfar fa m  
TPh)*fr % m*l TTfFT WT % WafRT

im t r  «nr* wpWt ^  *ttt 
s t r f e r r w t f a t o # t  

r  w * q  y fa y y ^ fen pfTO t o r
tpt farr *nr w r 1

19 7 4 -7 5  5r r t - t t s r r  <r stst 
arFTT f r w r  *&TOTfcw T7PP 

*rt t  1 f<T vp ivr ot wm gfwr
srfw r <R ?fR *fr? ’pft^f^TRT W*
snfe % fa* *r t r  sm  ott % ott 
fr̂ ^T % ^mr tt̂  ^MgfiRr
TOTRt OT^pRTTT^Tt | WFftt, 1975
*  * ft  to , 40 r m  w r  % f*r 
faftrerff *r % 1,499 5 7 « r w ^ ^ t  
*ftwrfr* f ^ ppinr irrd ^  »r£ 
F̂T*r 68,159 TftrnR*t«WTT | I

«TrT ^  5T#T 5>*TT fa  ^RSfTR 
^ftfazRt, it^ r t  ijwrfWt srrfe
s% r r̂?pr *rat % faf»rcr snrf
% fan* xtspnr/^-xhnrrc % trw d  $t
3RRT % f^3[ T'FfSET ’TRft % ir^FT 
%< r̂wrsr OT^Wt 5R T̂ t I  I 

f n r n — 3

tjs’t ot rnw
T̂FT TfiF2T % ^r

m rft ^pft
*TWn7f9OTTTT 11

1— i^f«n<
(1) fern
( 2) f^RTSTRt ÎTFT

2— t o t  (fafaFmn^r ^ t o  ftr^ r ) «nrw sr^r
3— liffifsr̂ h ( fw R  ?r Frm r̂ hh%1^<) f̂snsnr sr*r?r
4— ^nfhH (ztTm x wrrpr s r fw  v n m )  f^ R
5— w  fasrpft if?rrn^
e— w r W f f  j
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ftwft if Ivft i t  wnr$&

1588. *ft ffwrcrag swpr : m  
nW|*f WT TOWjW wT ^  aTffPTw 
f«7T T O  f r  :

(w ) mr f e f t  ir fo ft m f irt
„,i,-ft-»̂  — nm—?Y i -,ru*i- fV̂S. f* —K.i w  stk ^  v  i5Tm fa# *pt 

v r  sfr *rf |;

(sr) *rfe f , m 3<wr wr <?f<«rpf 
f w i ,  sftr 

( r̂) t t  *rc$R ^  m  nrfwtQ 
^  st f^srn: $ ?

ifhnpr iflr irfri^r ifrnw i? ttw
tftf («ft ijwoipro f ^ t )  : (v)
fnWfPIT 3?%^ fiflrfopT t̂lHTTT FTFf̂ ft. 
^nf?wtT ĉ̂ rrnr *  u h w t q ttw  
*?vrf* vt f e f t  % <rwr fa*ft « r  ^r 
*te ?5T M r  arm % q f^ F T  % fa* 
ir fm  % fa* 1 9 7 4 -7 5  % fair 
ThRR tfar$r w w ?  <rnfrr E ft  
srwrfpT srrcr for*' *pV *ri f̂nsFrr 1 1 
%x ?frsRT v  m  f^ fr  it fo*fr foft 
**r % fair *n& ?r*r «nt T^faz *gY f^r 

| «pftf̂ r * ttw  « iM r  % f^rRT^r
*  i

(sr) «fk (*r) : shpt ga% i

Drilling on Loshington Shoals for 
establishment of a Lighthouse in 

Kutch

1889. SHRI P. M. MEHTA: Will 
the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether Government have de
cided to start drilling on Lushington 
flhoals to determine the foundation

design lor a lighthouse at entrance to 
the Gulf of Kutch to guide large crude 
oil carriers on their way to the Salaya 
off-shore oil terminal,

(b) if so, when the work Is likely 
to start;

(c) what advantage will be derived 
by having a lighthouse in Kutch; and

(d) what is the total expenditure in. 
volved and by what time it will be 
completed?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRASPORT (SHRI H. M. TRIVEDI):
(a) Yes, Sir.

(b) Last week o£ March 1975.

(c) Lushington Shoal situated at
distance of 30 kilometer in the sea 
from the port of Okha at the* entrance 
to the Gulf of Kut?h a great hazard
to navigation in the area. A light
house on this Shoal is ne:essary for 
guiding the vessels entering and leav
ing the ports m the Gulf of Kutch. 
The Lighthouse will be also useful to 
the VLCCS (Super tankers) proceed
ing to and from the proposed (,ff-shore
oil terminal at Salaya in the Gulf.

((}> The cost of Lushington £hoal 
Lighthouse will be about Rs. 175 lakhs. 
It will take 3 to 4 years to complete 
the construction.

Proposal of All India Manufacturers 
Association for Ship Building Industry

1590. SHRI S N. SINGH DEO Will 
the Minister of SHIPPING AND 
TRANSPORT t»e pleased to state

(a) whether all India Manufactur
ers’ Association has prepared a pro
posal for the development of ports and 
ship-building industry during the 
Fifth Five Year Plan;

(b) if so, whether the proposal has 4 
been brought to the notice of the 
Government; and
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(c) the reaction of Government re
garding the proposal?

THE MINISTER OF STATE IN THE 
MINISTRY OP SHIPPING AND 
TRANSPORT (SHRI H. M. TRIVEDI):
(a) and (b). A copy of the Rfeport 
prepared by an expert Sub-Committee 
of the All India Manufacturers. 
Association, Bombay, which contained 
some suggestions for development of 
port facilities, was received in August, 
1972.

(c) The Report was examined. No 
specific action was required on the 
Report.

12 hrs.

RE: QUESTION OP PRIVILEGE

MR SPEAKER: Papers to be laid
on the Table.

mt ytnfrft (sanfgrer ) :
WBTBT 3fr, % trp fyvm ftm T  %
w i w  vr srffTR ferr $ i 

r : $  % t o  ^  ^  
sw rcr «rr, srr̂ *r
%WTTir| ! | % t o
qft xrrft «rr i

« f  wwr sw fc ft : *n>w aft,
4 fm w x  gfr f s  m r t o r  
w ft *ft* % %aw sprt % ^  *r 

«tt i m scmfer ^

^  t  >

wNo circular has gone from the 
Prime Minister’s Secretariat in my 
time— neither verbally nor oral
l y . . . / ’

«g  $ 9  * m  m  mw** | fa
irrpr flrfter frigfora Sf 

m  v tf shrt srjir | i

f%T $ :
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**I have not seen the old papers.
In my time, no such circular has 
gone. 1 do not normally look into ques
tions unless a Minister wants to ask 
my advice or fecfe that I should 
know. ”

%fa* sF*r sTUTT % 5WTW
*r srr shtr *reft *  *F?rr | ^  q^r 
4 *r m *t | 1

^ r , 28 t .

The MINISTER OP WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU RAMA- 
IAH): On a point of order. (Inter
ruptions); I can' also raise a point 
of order regarding the business of the- 
House. We have received a copy 
that motion, but we had no intimation 
that it would be discussed today 
here. That was all I wanted to say.

wsw fŵ nrfr vwtaft 
spit ^  s*nr $ eft *tjk 
% W  tott £ \ % *ft 
^ r r  f  ^  % fa* t

MR. SPEAKER: I had not allowed 
it as a privilege.

t o  ^  *nf«r eft
^  ? I

I had not accepted it. You just got 
up without my permission.

*  WR* : ?*T 5ft
t o  % *raftn?Fr 1 m  tm ** 
foiT *nrr | ^  *r I  %  28
svjsrc ^ q ^ g ^ ^ fa * r r T O r « r T i

“The undersigned is directed to 
say that as in the past the Prime 
Minister would like to see advance 
copies of all statements to be made 
in Parliament by Ministers as also 
the brief for answering supple- 
mentaries to questions, if any. The 
Ministries are therefore requested
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to forward four copies of such
statements and briefs to this Secre
tariat as soon as they are finalised.

During the working hours these 
copies may kindly be sent to Mr. 
B. N. Tandon, Joint Secretary to 
the Prime Minister, Room No. 8, 
Parliament House; and at the Prime 
Minister's House after working
hours and on holidays.”

vr  m m  *r?rte*r, 4 *rr# srf 
af̂ T 5TT ^  qI TR( T̂®FR

t  fm  *r 5*nnftr % w r̂ m r
m fa w v t  mrsr ^rr ^  
fnfofa i *rrt. firarr f^rr i

3ft 28 HI
fp frr %ftx 1% w n  * 9  
| m tft *  %

% ^^OAdO ĝr *fr t  i
% | i

v&m  tfiff* i
WTcT *J7T | f r o #  TO  «TT
fa  vs * t f  ?rf arr?r ^

art taT  $ I

wwitoft : *r$
*%T I

MR. SPEAKER: ‘As In the past'. 
That is in that paper also. This was 
just revived.

wzw fiqrrft i w W  *. ^  ih
* P ? T « T T ^ t q S * T $ T T f l

wwara mftar • ^rr sfr #  ^ ^rr 
t  k arcrraT i
«n  HCTT Tl̂ TTT W W  :

“Earlier on, I am not quite sure, 
what date in 1964 and perhaps once 
before, a suggestion was made that 
questions pertaining to Pakistan 
and Kashmir should be shown to 
the Prime Minister”

m  w *m  | %*w
ct*f #  i  i *w ?rt

*rfsr*fr v t ?r^T( | » 

vt vfeprnc

srr$*r frfoWT t  i

«ft w z* fw^rft w n fa ft : * m  *5
w r  | at stfa* i w  
srr^sr *>r *rr to t ts  f w  mr %
?rt ^  W qTfeTT m  stpt | i

12.05 hrs.

PAPERS LAID ON TABLE

Reports of Monopolies and Restric
tive Trade Practices Commu:&k>n re: 
M/s. Larsen and Toubro Ltd., M/s. 
Carborundum Universal L m , Madras, 
M/s. Hindustan Aluminium Corpora
tion L m , Bombay and M /s. Lucas-  

TVS Ltd., Madras

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA); I beg to lay on the 
Table a copy each of the following 
Reports (Hindi version) of the Mono
polies and Restrictive Trade Prac
tices Commission under section 61 of 
the Monopolies and Restrictive Trade 
Practices Act, 1969:—

(1) Report under section 23(6) of 
the said Act in the case of M/s 
Larsefi and Toubre Limited and the 
Order dated the 11th October, 1972 
of the Central Government
(2) Report under section 21(3) (b) 

of the said Act in the ease of M/s. 
Carborundum Universal Limited, 
Madras and the Order dated the 1st 
October, 1971 of the Central Gov
ernment th^rccm.
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(8) Report under section 22(3)
(6 ) of the said Act in the case off 
M/s. "Hindustan Aluminium Corpo
ration Limited, Bombay and the 
Order dated th'ellth February, 1974 
Of the Central Government thereon.

(4) Report under section 21(3)
(b) of the said Act in the case of 
M/s. Lucas-TVS Limited, Madras 
and the order dated the 28th March,
1974 of the Central Government 
thereon. [Placed in Library. See 
No. LT-0O24/75[.

Annual Reports for 1973-74 or Bharat 
Eukctronics Ltd., Bangalore and 
Bharat Dynamics Ltd., Hyderabad 
and Navy (Pension) 1st Amndt. Re

gulations, 1975

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI 
BALGOVINDA VERMA): On behalf 
of Shri Janaki Ballav Patnaik, I beg 
to lay on the Table:—

(1) A copy each of the following 
papers (Hindi and English veisions) 
tinder sub-section (1) of section 619 A 
of the Companies Act, 1936:—

(!) Annual Report of the Bharat 
Electronics Limited, Bangalorq, for 
the year 1973-74 along with the 
Audited Accounts and the comments 
of the Comptroller and Auditor 
General thereon.

(ii) Annual Report of the Bharat 
Dynamics Limited, Hyderabad, for 
the year 1973-74 along with the 
AuAted Accounts and the com- 
©omments of the Comptroller and 
Auditor Gtperal thereon. tPTaced 
in Library. See No. LT-902S/75]

(2) A copy of the Navy (Pension) 
first Amendment Regulations, 1975 
(Hindi and English versions) publish
ed in Notification No. S.R.O. 64 in

Gazette of India dated the 15th Feb
ruary, 1975 under section 185 of the 
Navy Act, 1957. [Placed in Lib raj y. 
See No. LT-9026/75].

Employees’ PF (11th and 1 2 tr  
Amendment) Schemes, 1974, Coal 
Mines Rescue (Amendmennt) Rules, 
1975, Payment op Wages (Air Trans
port Services) Amendment Rules, 
1974, Corrigendum to Notification 
No. G.S.R. 871, dated 10th August, 
1974 under Employees’ PF and Family 
Pension Fund Act, 1952, and Annual 
Report of Coal Mines Labour Wel~ 

pari; Organisation, Dhanbad, for
1973-74

SHRI BALGOVIND VERMA: I
beg to lay on the Table: —

(1) A copy each of the following 
Notifications (Hindi and English ver
sions) under sub-section (1) of section
7 of the Employees* Provident Funds 
and Family Pension Fund Act, 1952:—

(1; The Employees’ Provident 
Funds (Twelfth Amendment) 
Scheme, 1974, published in Notifica
tion No. G.S.R. 1400 in Gazette of 
India dated the 28th December, 
1974.

(ii) The Employees' Provident 
Funds (Eleventh Amendment) 
S ’heme, 1974, published in Notifica
tion No. G.S.R. 1401, in Gazette ot 
India, dated the 28th December,
1974 fPlaced m Library See No. 
LT-9027/75].

(2) A copy each of the following 
Notifications (Hindi and English ver
sions) • under sub-section (7) of sec
tion S9 of the Mines Act, 1952.—

(\) The Coal Mines Rescue (Am* 
en.IjneLt) RjIcs, 1975. published in 
Notification No GS.R 193 in 
Gazette of India dated the 8th 
fV  -uary, 1975.



ax 9 Racket in roiled
note conversion (CA)

[Shri Balgovind Verma] 
iii) The Coal Mines Re**u* (Se

cond Amendment) Rules, 1975 pub- 
1 in Notification No, GS.R. IW 
in Gazette of India dated the 8t» 
February, 1975. [Placed tn Libra'y. 
Sec No. LT-9028/75].

(3) A copy of the Payment of 
Wages (Air Transport Servicts) Am* 
«ndment Rules, 1974 (Hindi and Eng* 
.fell v»mons) Published in N Mira
tion G.S.R. 10 in Gazette* ©f Inaia 
dated the 4th January, 1975, under 
suh-«ectVn (6) of section 26 rf the 
Payment of Wages Act, 1930. [Placed 
tn Library. See No. LT-9029/75],

(4) A copy of Notification No. 
G.S.R. 1399 (Hindi version) published 
m Gazette of India, dated the 2Gth 
December. 1974 containing corrigen
dum to Hindi version of Notification 
No. G.S.R. 871 published in Gazette 
of India dated the 10th August, 3974 
under sub-section (2) of section 7 of 
thtt Employees* Provident Funds and 
Family Pension Fund Act, 1952. 
[Placed in Library. See No. LT- 
9030/75}.

(5) (i) A copy of the Annual Re
port on the activities of the Coal 
Mines Labour Welfare Organisation, 
Dhanbad, for the year 1973-74.

(ii) A statement (Hindi and Eng
lish versions) explaining reasons for 
not laying simultaneously the Hindi 
version of the Report. [Placed in 
Library. See No. LT-9031/7&1.

12.07 hrs.

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE

R eported unearthing or racket in 
soiled notes conversion in the Re 

serve Bank or Inwa

Racket in totted Z20 
m te conversion (CA)

SHRI R. K. SINHA (Faiz*bed): I 
call the attention of the Minister of 
Finance to the following matter wf 
urgent public importance and request 
that he may make a statement there* 
on:—

“Reported unearthing of a multi
lakh rupee racket in soiled notes 
conversion in the Reserve* Bank of 
India,”

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKItERJEE): 
Speaker Sir, I rise to make a state
ment on the notice calling my atten
tion to the reported rackct in 
exchange of soiled notes m the 
Reserve Bank of India.

The notice is apparently based on 
the Press news in the New Delhi 
edition of the Hindustan Times regard
ing alleged rackct in soiled notes 
involving a substantial loss to the 
Reserve Bank Although certain 
stray incidents of irregularities had 
come to the notice of the Central Office 
of the Reserve Bank the report is 
highly exaggerated.

On 8th July, 1974, an Assistant 
Treasurer in charge of one ot the 
Nott» Sections in New
Dflhi was found to have nassed some 
out’mutilaed notes exceeding the 
powers vested in him.

In the same month, it was noticed 
th<at in a tender of 10 Rupee note 
packets worth Rs. 6 lakhs by the 
Syndicate Bank at New Delhi, there 
were about 200 cut and mutilated 
notes which were certified as pay
able by the Assistant Treasurer con
cerned in excess of authority vested 
and it was also ‘found that the 
Assistant Treasurers had received 
certain out and mutilated notes 
directly from a note examiner ins
tead of from the Group Supffv&ftr fh 
the Note Examination Section*

FEBRUARY 37, **73
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Another incident of passing and 
substituting in packet* containing 
good notes, mutilated notes accepted 
by an Assistant Treasurer in the 
Nagpur Branch of RBI was also 
reported in August, 1974. In all such 
eases, the Assistaht Treasurer and 
the note examiners concerned were 
placed under suspension and depart
mental enquiries were conducted in 
the usual course. Punishment, if any, 
is awarded in such individual cases 
depending on the results of the en
quiry.

Considering the number of not"** m 
circulation at about 7,000 million 
picccs. <a few instances like those 
which have been brought to the 
Bank's notice, cannot be regarded as 
indicating a largescale racket in 
soiled notes nor any major departure 
ironi the nofiml mles (lU.sir'Q 
serious loss to the Bank.

There has uls > been no incident of 
cancellcd notes, meant for destruc
tion, passing out for circulation, after 
the incident in December, Jf>73. of a 
stitched packet, containing 04 can
celled 1-Rupee notes having l̂ een 
presented for exchange at the counter 
at Delhi, was reported. In this 
particular case also, there* was no 
reasons to suspect existence of any 
conspiracy, as almost the entire pac
ket of cancelled notes, with only 6 
notes misting was presented for 
payment in the same condition m 
which it was apparently found, 
without any attempt to tamper with 
the notes co as to make them appear 
to be unpaid notes for which 
the payment was due. It has been 
established that the incinerator at 
New Deflhi Ofificq into which the 
cancelled note packet was consigned 
for destruction was defective as 
there wa.«. a clear distance between 
the bars of the incinerator of more 
than the normal margin and as the 
sieve used tor recovering unburnt 
hits had not been repaired. The 
factMrator has since been repaired. 
A* • precautionary measure, all the

incinerators and other equipment at 
all the offices of the Bank are be
ing regularly inspected and repaired 
so as to prevent the recurrence of any 
such iupse.

It is true that in the absence of 
adequate arrangements for the ex
peditious adjudication of claims in 
respect of defective and mutilated 
notes, the ordinary public are put to 
inconvenience in getting payment for 
such notes. The Reserve Bank is 
actively considering the question of 
revising its Note Refund Rules, with 
a view to removing these hut ships 
and eliminating the scope, if any, 
for trading in notes by shroffs and 
money-changers, which incidemtally 
is an offence under Rule 128 of the 
Defence of India Rules, 1971.

To sum up, I would like to assure 
Hon'ble Members that there i&_ no 
truth whatsoever in the report that 
a multi-lakh racket in soiled notes 
conversion has been unearthed in 
the Reservq Bank of India. There 
has therefore, been no occasion fr>. a 
senior officer from the Central Oflk? 
cf the Bank to enquire into any such 
incident involving irregulaiitics of 
the nature alleged in the press 
leport.

SHRI R. K. SINHA: I have care
fully heard the statement of the 
Minister. It is welcome that the 
socallcid multi-lakh racket in soiled 
notes does not exist, but in the 
statement made by the Minister 1 
would like to point out a few con
tradictions and 1 hope they v/il\ be 
corrected.

Fhst of all it is said that the 
incinerator at the Now Delhi Office 
into which the cancelled note packet 
was consigned tor destitution was 
defective Thun it is said that the 
aelve used for recovering unbumt 
bits had not been repaired. X think
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ptringent rules must be made by 
tne Finance Ministry because the 
repetition of such incidents or the 
duplication of such things might ac
tually bring about a racket which 
may involve lakh of rupees.

Thcire is a statement that the in
cinerator and other equipment at all 
the offices of the bank are being 
regularly inspected and repaired. If 
this is so, why did this happen? 
Then also when notes are destroyed, 
why is not a list maintained of the 
numbers of the notes destroyed so 
that if anybody is caught, it can be 
pursued as a criminal case and the 
{•nson found can be punished?

Then in the first part of the 
statement it is said;

MIn the same month it was notic
ed that m a tender of 10-Rupee 
note packets worth Rs. G lakhs by 
the Syndicate Bank at New Delhi, 
tnere were about 200 cut and muti
lated notes which were certnied 
as payable by the Assistant Trea
surer concerned in excess of autho
rity vested, and it was also found 
that the Assistant Treasurer had 
received ccjrtain cut and mutilate \ 
notes directly from a note examiner 
instead of from the Group Supervi
sor in the Note Examination 
Section.*’ I

vft fn « r(f* n fw n r): *

sfnr J \ 

wn> f o  f vnr *rr
aprnr^rr . . .

That is why I was saying that the 
Supervisor, the Assistant Treasurer 
and the Note Examiner have betfito 
punished. What is the outcome of 
the enquiry and the statements made
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by these people? Deterrent punish
ment must be meted out to these 
people if even one rupee notes ^UIcH 
have to be destroyed are sent back 
for circulation outside the bank.

It is said:
“Considering the number of notes 

in circulation at about 7,000 mil* 
lion pieces, a few instances like 
those which have bejen brought to 
the Bank's notice cannot be re
garded as indicating a large-scale 
racket...
I do not consider that this Is a 

question of a few instances or per
centages. A very small percentage 
may also mean thousands or lakhs of 
rupees and Government must be 
careful.

The Finance Ministry has been do
ing good work in trying to attack 
the incidence of black money and 
smuggling. When the income-tax 
department attacks the House of 
Mr. Biju Pbtnaik or the Jaipur House 
and discover millions of rupees 
worth of gold or undeclared money, 
it only proves one thing that there 
are classes i*i this country, whose 
property if expropriated, will de
mand vengaanoe from them. That 
is why they are going about financ
ing movements like those of Mr 
Jayaprakash Narayan. The coal
miners whose mines were nationalis
ed the people who find that their 
underground stocks of gold are being 
discovered, are coming out for a run 
on Delhi, for surrounding Parliament 
It is just like a repetition of the 
march of Mussolini to Rome. Mr 
Jayaprakash Narayan is trying to 
repeat it  The Government should 
understand that the method of par 
liamentary democracy is a very di
fficult one. All the bourgeois, the 
reactionary press which specialise in 
white lies are lying like a snake 
always ready to bite the organs of 
Indian democracy, This is not a 
question of percentages or » few

FEBRUARY 27, l$7«
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instances, ft „is an. antisocial act 
which must call for determent pum- 
ahaaent. These are $he; things >  hich 
create inf lationand ,, anti-popular 
activities and these must .be ̂  curbed 
interruptions).

SHRI PRANAB KUMAR MUKHER- 
J£|l: So far as the first oart of the
question is concerned, whether a list 
ot the* soiled or dampgea. notes is 
being maintained, my answer is yes’. 
I f  the list is not maintained, it is not 
possible to find out whether any 
mutilated or damaged notes are put' 
into circulation, ? The *-200 cut and 
mutilated notes were detected be
cause of tlie fact that lists of* soiled 
and damaged note* awr being main
tained.

About the frimishment to officers, 
in the text' at my reply I have site' 
that" certain officers are provided1 
with some:pcrwers to pass'cut or muti
lated notes, but" in1 this case it was 
found that those "officers went be
yond the' powers  ̂ vested in • tlksn. 
So, immediate action was taken. 
They were put under suspension and 
a departmental. n̂quTVy Was started 
Accordingly punishment was given to 
those officers. f L * * * ■ ‘ ■

. i « • .
Regarding the regular supervision 

of equipment for destruction and 
burning of soiled and damaged notus, 
a system lias been introduced. But 
unfortunate^, atom* anagrf develop
ed in the machine. It is rather an 
accident. But vigilance care is being 
taken and supervisions are being 
fofede to see fhtft these machines are 
in order. Whenever some snags de
velop, steps are taken tp rectify 
those snags.

SHRI PHAMAfr&Aft (Bhiwandtt: 
Sir, I join my lion, frfend, Shri R. K. 

In complementing and congra- 
the lum. finance Minister for

the very serious- effortshe-is making 
to unearth blackm^rketaera..' ;! While 
doing so, I have a fepllng that the 
Governmtjnt is trying to minimise the 
seriousness of tEe crime which is 
committed by them in Delhi' and 
several oiher places, it is mentioned 
in the statement that since 1973 there 
have been no incidenls of cancelled 
notes meant for destruction being je- 
circuiated. But,' accorcUljg to press 
reports, therctare qyite_ a (few such 
incidents. Some npte jp$anuj\ers and 
Assistant Treasury* Officers /ire, in
volved in this racket. If a serious 
view is not taken of such incidents, 
then gie member ,̂ j i ( who _
are not honest will get encouragement 
to indulge in these th in g s I  &o not 
know whethef. the C^vyrnmenf are 
taking  ̂a.serious view‘of this incident 
and drastic^. actipn yWlIl be taken. 
Otherwise; inefdents juf 4his* fyfce^wiU 
assume a very serious ‘nvagnitude/

MR. SPEAKER: ' According Uf the 
rules, Members * ire\ aHcrwe# t6 ask 
only questions. Now tlS»  ̂ start with 
introductions and: preambles and 
then convert it in to a regular debate. 
We havtf taken a decision not to give 
more than five minute  ̂to e^ch ihem- 
ber.

SHRI DHAMANKAR: I wttl take
less than five minu*«: When we go 
to thief Reserve Bank to get the spoiled 
notes exchanged, We find that there Is 
a lot of delay that it takes two to 
three hours! That is why people go 
to the moneylenders and agents, who 
arti racketeers, who do1 this for a 
commission, and utilize that money 
for speculative 'purposes. :  That is 
why'these malpractices are continu
ing. In this context) what Is the 
reaction of the Govenimertt parti
cularly to the modus operand* f!Uft 
is befog followed by thebe rack®t6irs? 
Secondly, is <be existing *xc&antfe ac
cording procedure ‘fot1 the destruction 
of soiled notes fool-proof? If «tf*



in* to make them fool-proof? WhtfL 
step® ate taken, or proposes to be 
taken, to ensure proper accounting 
and Strict supervision and vigilance in 
exchange of soiled notes? Fourthly, 
What is the numbef’ of officers or staff 
found involved in these rackets and 
malpractices? What permanent steps 
are being taken, or pioposed to be 
taken, to check the recurrence of such 
racketing in the exchange of soiled 
notes?

SHRI FRANAB KUMAR MUKHER- 
JXB: So far as the exchange of
soiled noteg at the counter of the 
Reserve Bank is concerned, St is a tact 
that there is delay and inconveflKfnce 
to those persons. That i* why from 
the 15th June, 1074 it has been decid
ed that not only the State Bank and 
it* subsidiaries but all the nationalis
ed banks are allowed to accept soiled 
notes. As a result of that, the incon
venience felt by the people will be 
mitigated to some extent. Regarding 
the simplification of the procedure, 
the Reserve Bank fuel* that suitable 
modifications and amendments are 
necessary in the Notes Exchange 
Rules, 1995 of the Resetre Bank of 
India. It will be done shortly. 
But I will make it very clear that 
there is a difference between soiled 
notes and damaged notes. The soiled 
notes, which could be identified as 
genuine, could be exchanged at the 
branch offices of the State Bank and 
their subsidiaries and at the nationa
lised banks. But the notes which arts 
damaged, which could not be identf- 
cld, which are tom into pieces, only 
those notes are sent to the Reserve 
Bank for exchange. If the officers 
mre satisfied that these notes are 
gftfcuine and they fulfil the conditions 
IkM down in the Notes Exchange 
M as, 199®, then along the officer* 
pass orders for perm**.

Naturally, it takes some time,
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The basic question is, between sup
ply of the frddi notes and demand 
for the fresh notes there Is a gap. 
In order to meet this gap, we hav* 
already taken some steps to augment 
the production of Nasik printing press 
and Rewa printing press. When more 
fresh notes will be available, the 
scope for any bungling of the scope 
of the middk-man or the unautho
rised money exchangers will be 
limited to that qxtent.

SHRI SAMAR MUKHERJJCK 
(Howrah): I have no independent
information apart from the statement 
which appeared in the Hindustan 
Times on the basis of which the Call 
Attention was given by me.

In the reply given by the hon. 
Minister and the news which appear
ed in the press, there is a different 
in the assessment of the depth of cor
ruption and this racket. The state
ment simply says that there is no 
conspiracy, no ramifications. So, the* 
matter is treated very lightly. I do 
not think this is the correct position. 
The reality is that the people are 
facing difficulties in having their 
notes changed at thd counter of the 
Reserve Bank. It is admitted in the 
statement which says:

..the ordinary public mre put 
to inconvenience in getting pay
ment for such notes.*

Herein lies the root of corruption. So, 
they are forced to sell notes * 
commission of 15 to 20 per cent less 
The money-lenders and others parti
cularly sell them to thct persons wno 
indulge in this racketeering with the 
help of corrupt dficen. Soma ins
tances have beefi died here.

Regarding this corruption tfois rite* 
ket, the reports have appiertd from

2*7 eolied FEBRUARY 17. 1875
not# tm m tien  (CA)

flMai Dhamaninr J
WMi steps afce the Government ta?c-
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time to time la the press. The Htn~
dttsfcm rime* report says:

“According to a Reserve Bank
source, the racket has been ia nr.
istence for many ycera.”

So, it ia deep-rooted and there arc. 
ramifications also. I think, the Gov
ernment should take sertous view of 
it a^d make a thorough inuiry so that 
the root* can he found out and eli
minated.

Then, in the statement it has been 
mentioned that though the Govern
ment is considering the question of 
revising its Note Refund Rules with 
a view to removing the hardships to 
the people, regarding punishment to 
corrupt elements, H is mentioned that, 
incidentally, it is am offence under 
Rule 128 of the Defence of India Rules, 
1971. What is incident'll I do not 
know. Is there no other rule to 
punish these racketeers apart from the 
Defence of India Rules? The Defence 
of India Rules came only in 1071. 
Before that, was there no rule, no 
chttck, to punish such corrupt ele
ments9 Why is it incidental .that 
Defence of India Rule has come Into 
operation? This shows the attitude 
of the Government It shows that the 
Government does not take it serious* 
ly. They take it so slightly.

I want to know, considering the 
hardships to the people how much 
time the Government is expected to 
take to revise the Note Refund Rules 
and whether the Government would 
mike a thorough inquiry so that these 
roots and ramifications <£ the racke
teering are found out ?wi <0aniinated.

SHRI PRANAB KUMAR MUKHER- 
JBB: I do not agree with the views 
of the hon. Member that there is a 
well-built racket wtdch has bam 
reported in the press. I have already
aRSIWRIQa IUS In lff  ulQ iRill wwCfl
todfc pfafe in o**r 14 yes** In all 

three inddents, the aaattte was 
looked into in great detail aaftftanp

foupd that thercj was no racket. There 
might be some mistake. Actually, 
what happened was ’that there was 
an implication of tjbe excess jurisdic
tion. The officers who have not go\ 
that power exercised that power. 
But it has not been established that 
then was any mote fide intention to 
circulate the mutilated notes to the 
people for making any payment.

Regarding revision of the rules. I 
have already mentioned that the Re
serve Bank is giving considera
tion to it and revised rules for 
refund of̂ ^notes will come short
ly Ih order to mitigate the diffi
culties in between these periods, an 
order has been issued on 15 June, 1974 
in which the branches of the nationa
lised Banks and the branches and 
subsidiaries of the State Bank of 
India have been delegated the power 
of exchanging soiled notes. I have 
already mentioned in reply to a ques
tion put by another hon. Member that 
there is a difference between soiled 
notes and damaged notes. In order to 
find out whether a damaged note 
could be paid the due value, some 
sort of expertise is necessary to find 
out whether that note i* genuine or 
forged̂  It is net possible to develop 
that type of expertise in the Branch 
office of any 1>ank. That is why. these 
damaged notes are being sent to the 
Reserve Bank offices where they have 
developed some sort of expertise 
on the basis of which they come 
to a decision whether it is a gen
uine note-and if it is a genuine 
note and fulfljs the criteria which 
have been laid down—, and then as 
pc* the criteria, they make an arran
gement for payment It takes some 
time* In order to reduce the i«con~ 
venyiteaee to the people, the Reserve 
Bank & going to revise the rules oft 
ntote refund.' * 

ffiegaiding punishment not only 
under the Pefrn*e ef India rules, 
whiejft. are well known, but if I havct 
understood correctly, tender" the 
fiSian %etrt*ttodfr Itself, dealing fa 
currency notes is a cognisable offence.
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?rt & m rm  w r  W  
strit | ^  $■ &rwr *?r *st Hr

l i t  Hoclcct ^  Jotted
9 n4&\W ttefs^'<€A$

«ft scct *n**,1)i«wr0 : t w ^ ,
# * * »  #5 ts  ^  fW  ^«IW  %
Tftr «mft | fa  «fr ww $>, *tor*far 
v rw  frrar i t o  % ar§?r % 
Sfcrrcft % vrtrt q? t  fa  VPOTR 
« w  « w  fiNfcft m  % ^
?ft*ft % * m  *fr ' ^ uf 11 fa  SpSETW
w jto t  f  i qtft W?r % $*r
sfrr t&r ,vm w t #  *F̂ r fa, W  
wt»r 3ft w w *  %»fa9rro $ Wift vpt?
«P%# *% | W&FV %  *t* ^SFWTt
?5t T$V $ frnfe=T» SjfT* I irk

w nrft vrirf Wt ̂  fa fa*r 
f̂pft <n: vRhr n̂n̂ r w  | 

irfsrnrtt j  i ^rt w -t o
m t v w r r  *  m

wrzn i wzrfn $?m wn *r ?ft%
IfcIT | I fSfaftiWT WZHK 5ft f»f-
«rFrct vtcW’t  ^  ^ r r r  ?w
«BP ft TOIT I ' W

Tnr TT3T W52TWfT‘ V HTHn 
i v r ? t w  wmk tRfftr 

*f*r*T??rr $ fa-qfe firmRt % 
^  wfr % «fw%«rf®VRr

ftrc% ^  swt % *W ift «frr *rar 
«friNr% w r o ^ t f r i * t f t # s » r  wtot* 
tR *nfrc 5T*rm fa  * i  trrsrsr * t
«WS ^  ftFTRT WHflft 11  « W i  fT̂ ST * 
% 3TTTT ^  *>* ftm rr  Ifitirr
fcrr vt *prcfi| ^  tt vm  tfrtft 11

Fmpft % qv
m m  % wr fa  *mr *%wr % ^itw 

 ̂v tvw iT ^ ^ m ^ ^ w ftw far, 
wmr mft ^rnr *t wft r̂ w»r fairr i

W *
t | f  i i « % < % i W U f t « f t  t*w r%

; ?aw % ^  #, t
»fa«% mm rt*  i r o  fa’Pf 
“t  »

^ wr r̂rf t̂ i ?ft irnr f?r fcr ^ q v
vpvtwv *Ft srM T frt «nft 

Tfa  T M  I

5̂  ^  liiar «fr Vzfwnr stttpw  
% frnr vt «ft ^  % irr  ̂ i ^  ^
^  5T*rr $m 1 1 irt m  w tt  J tjar 
^R% 'ft#5n F rrt i^ rfa ^vr^ra p rvtf 
<ft s*w  «ft aiyaiynB ^ rrw r m *m 
W  wfo w ji sftw m m  1 1 t*nr 
*$iTT r̂njfrr f  fa  nm **r m  vt 
t ,  ^ r vm Htnf wt tft f  xm i t  
^ r fr r  % ̂ rfat% J i irn r sft ̂  ?t *r% 
t ,  fa*r% v ft  «nr f « f t  its  

«|5t  «rrw *t£ % i Tr^Y ^
«nr̂ T ^?5ft TO T ^W ff -*Tffcq-
«rf»r nfr «tt v *  % ^rwr^ »r v tf t o  
^  n ^  i irs ^ p t t  gjfa *r srr t o  
$ i

w*m  :s*sTf*rr$in<T*r ?

5TTW «TTtt • Srtr ^  | 
fa  ̂  w tw r t  v r  ̂  |, jir^ t CTrnrtt 
% fa% ?nr <rifwt *̂ t 5[fr wkit ^ rrf 

mfffa  «rt m r  f i r  r̂m»rr | w? 
Mh: 9r f  vvFnct %■ falfr ^ r  ^shrit
t  r

SHRI PHANAB KUMAR MUKHER- 
JSE: The totm. Member has brought 
in fhrnttne 6f Atfeuyi KripaUnl m  
Shri H. K. Sinha brought in the name 
of Shri &y*prakash N»t*ran. Wei- 
ther Shri Jsyaprakftsh Harayan nor 
Acharyt Xvlptlatii bn tnythtog to do 
with soiltd notes.

So fa* •§ tht Committee, *u«s*ct«s 
by the hon. Member S« metnMdi, X 
do not M l that it wi» aolva the 
problem.
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MB. SPEAKER; It u  not always 
very essential to answer. You can 
toy that it Is a suggestion for action. 
Please note it. You are not a new 
Minister now. You are quite getting 
matured now. He gave some good 
suggestions and you just note them.

Mr. Sat Pal Kapoor—not here.

lft. 38 hrs.

BUSINESS ADVISORY COMMITTEE 
Fifty-Second Report

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K RAGHU RAMA- 
IAH) • I move:

“That this House do agree with 
the Fifty-second Report of tna 
Business Advisory Committee pre
sented to the House on the 20th 
February, 1975.”

MR SPEAKER: The question is:
t * i

“That this House do. agree with 
the Fifty-second Report of the
Business Advisory Committee pre
sented to the Hou*»e on the 26th 
February, 1975.”

The motion icai> adopted

SHRI K. NANOHARAN (Madras 
North): At the outset, let me congra
tulate the Prime Minister.. . .

* SHRI PILOO MODY: We ar» dis
cussing President’s Address.

SHRI K. MANOHARAN: .. .lor 
her courage and Sheikh Abdullah for 
his genuine understanding in reaching 
a very good accord which is really a 
shot. Much has btjen said about that 
accord. But, so far as Anna DMK 
is concerned, we welcome that accord 
and thereby, the bitterness that has 
been there for the past so many 
years has once for all gone I do not 
wish to say much about it now. But 
simply let me quote the Hindustan 
Times—-a small portion of its editorial; 
I think that would carry the necessary 
sense.

“Mrs. Gandhi has displayed a 
maturity and courage which should 
give her strength to apply these 
same gifts in other areas of national 
reform and endeavour. Altogether, 
the Kashmir accord is a Ana achie
vement—a sign of strength. Only 
those who are weak in their own 
convictions of India's unity will dis
trust it.”

12.3? hrs.

MOTION OF THANKS ON THE
PRESIDENT’S ADDRESS—contd.

MR. SPEAKER: Now we have sopie 
time and we can utilise it for a iew 
more Members to participate.

Before I call the next member I 
may inform the House that the Prime 
Minister will reply at 2 p.m,

SHRI PILOO MODY (Godhrai: 
That is not convenient to me. Can 
yov make it five past two? (ftiter- 
ruption*).

The next important point 1 want 
to say is about the total revolution 
of a national leader. I have the 
highest regard for him. He is the 
official spokesman of the total revo
lution today. According to him, total 
revolution means, I think, total chaos, 
total anarchy and total confusion to 
be created in the country—

SHRI NOORUL HUDA (Oachar): 
A matter of Interpretation.

SHRI K. MANOHARAN: Had it
been a total utilisation of the national 
wealth or total mobilisation of the 
natural resources of the country or 
total exploitation of the man-power, I
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cun understand the concept of total 
rcfvt>lution d  tl>* oJBdal spokesman of 
the tdtal involution. But, uitfartuna- 
tely, openly he is asking the students 
not to write eaaunJLruUions, he is 
asking students not to go ’w  schools, 
he is asking lawyers iMt to attend 
courts and he is asking judges not to 
deliver Judgments. This 1 cannot 
understand. It isJ,'inaturity ol ap
proach or the lack 'of it? He Is 16 and 
we are expecting the maximurp matu
rity and sfcbriety from him. 6 n the 
contrary, he is, however, playing into 
the hands of the reactionary forces or 
thef'lascist forces or he himself is an 
enfbodiment of that because the 
fentire country is facing an Economic 
crisis, political degradation, instabi
lity and uncertainly and all the things 
are accumulating in the country and 
the spokesman of the total revolution 
thought that this is an opportunity 
for creating confusion in th« country. 
1 really doubt the integrity or the 
sincerity of that noble man, 1 
simply submit this, Sir, We are 
youngesters. Please leave us alone. 
We are asking these older people to 
take rest and allow the affairs of the 
country to be conducted by the youn
ger generation. I am sorry to tell all 
these things. Hei nas been talking 
at total eradication of corruption. He 
says, the Government of Bihar is the 
seat of corruption. He says, the 
Chief Minister of Bihar, Mr. Ghafoor 
is a fountain-head of corruption. I 
want tic a *  a aimpie question, to 
this Official Spokesman of the Total 
Havelutkm. Has lie considered about 
the Chief Minister of Tamil Nadu or 
the Government of Tamil Nadu? 
About two years ago the leader of the 
Anna Shri MOR and th« CPI 
leader Shri Kalyanasundaram submitt
ed memoranda to the President 
against the Rarunanidhi Ministry1 
listing various charges, one after an- 
other, ao many charge• were levelled 
but no aetton has been taken so ftr. 
Wot only that that Chief Minister 
Karunanidhi is a* good friend of the

v official spoJcesmanxtf the total revo
lution of the washer. I tan quote 
one instance. On behalf of the glum 
Clearance Board in Madras a big 
building was put up and the Prime 
Minidtit cff India was invited to 
inaugurate it and to declare open, the 
budding. The Prime Minister came 
to know that behind the big building 
there was * bigger corruption and 
she refused to open it. By then the 
official spokesman of the total revo
lution was at Madras, and he was 
approached; immediately he came and 
he declared open this building and he 
said Karunanidhi Ministry is excellent. 
If anybody comes to Madras or Tamil 
Nadu he will come to know that the 
Ministry is discredited, is unmoral, 
corrupt and is being rejected by the 
people. But unfortunately that Chief 
Minister happens to be with the 
official spokesman of the total revo
lution. I cannot understand this 
thing.

And secondly, he is being supported 
by Anand Marg; he is being supported 
by Jan Sangh, which according to me, 
is a reactionary party. He is being 
supported by Congress (O), which is a 
magnificent aero. These are the forces 
rallying around this official spokes
man of the total revolution in the 
country. Thine are all creating a sort 
of condition in which I am compelled 
to suspect the bonafides of the offi
cial spokesman of the total revolution

There is another thing which I want 
to say and it is this. Several timet 
people) have been asking him. What 
are your alternatives? Please tell us 
what are the alternatives, Bimply 
saying corruption must go, simply 
saying electoral reforms must be 
there, will not do. May I make a 
submission to  that great man? It u 
this. When Pandit Jawaharlal Hehru 
expired there was a great vacuum 
wWcfe had tea& created in tile politics 
of the eotnftiy* Then th* entire coun
try wanttit to know who is tfee next 
man. Many'people approach^! him. 
If he had been afoeere enough he
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would have agreed to come to politics 
And he would have accepted the otter 
immediately."But he said; I am sot 
going to be dragged into politics, 
don’t allow me to be dragged into it, 
because politics is not hobby of mine,
1 don't like it. ‘Immediately he 
followed Vinobbaji. But now after 25 
years he suddenly wakes up just like 
Rip Ven Winkle, he talks something 
about political corruption, this and 
that. Unless he has got traditional 
hostility towards Nehru family he 
would not have talked of these things. 
That is my sincere submission, Sir.

Secondly, with a deep sense of an
guish 1 am saying this. This is re
garding the Governor of Tamil Nadu.
He was a Member of parliament here, 
he was a Minister here; he was a good 
friend of mine and now he has become 
Governor. Governor’s role, I know, 
is a political role.

He is neither the spy of the Gov
ernment o f  India nor the stooge of the 
State Government. But, so far as 
Shn K K Shah is concerned, with a 
mental anguish, 1 am saying he has 
become a stooge) of Shri Karunanidhi.

MR. SPEAKER: Mr. Manoharan,
you will kindly avoid passing such 
references against the head of a State 
whatever be your anguish. According 
to the rules, you cannot pass a refe
rence which is a reflection on the 
conduct of a governor.

SHRI P. K. DEO (KalaUandi): Es~, 
pedally he i# pot here to defend 
himself.

SBBX K. MANOHARAN; I am 
telling all these things because.. . .

MR SPEAKER: Whatever be
ytmr anguish, after all* the rules are 
Dure. If you dt not want to follow 
them, that will be transferred to my 
Anguish
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SHRI K. MANOHARAN: I am
sorry. These are certain facts which 
the Rouse should understand. He is 
supposed to'give all this information. 
He is expected to give correct politi
cal assessment of His about the Tamil 
Nadu Government. 1 doubt very 
much whether correct information is 
being supplied by Shri K. K. Shah at 
all to the Government of India. The 
simple reason is this. Everybody in 
the streets, in Tamil Nadu knows that 
Karunanidhi is corrupt. But, Shri 
K. K Shah had the check to speak 
to the students of schools and col
leges that all must be like Karunani
dhi. Ultimately all must become cor
rupt.

MR. SPEAKER: If you yourself
become Governor will you talk like 
that?

SHRI K. MANOHARAN: I am
sorry, Sir. What the Governor Open
ly is talking to the students commu
nity I am conveying for your infor
mation and that is for the kind 
information and consideration of the 
Prime Minister too. 1 request her to 
see that Shri K. K. Shah is recalled 
from Tamil Nadu. That is my humble 
suggestion firstly.

Another thing is this. Mucn has 
been talked about defection and all 
that So far as my party is concern
ed, we have been talking for Rmg 
that in our Constitution there must 
be an amendment A provision must 
be incorporated for the rightf to re
call When once the idea wvs thrown 
for the attention of th4 £tip»e Minis
ter, site said that it m n t  not be 
practical. But, I hacj ^Kottf^repered 
by some experts. There*are provi
sions from the Constitution where 
such kind of psOM&tens are incorpo
rated in the ̂ dqpetitution. For 
example, W j w  $Nlg>te from the 
Constitutional Switzerland. Swit
zerland, igrjf modified way, there Is a

PHALGUNA g, 1800 (SAKA)



feao ' ‘ ^r^denVs

[Shn K, Manoh^ran] 
provision; * tJ.SAlt., Ilumania,
Poland,’ Albania, Bulgaria* ~ Hungary, 
Czechoslovakia and Jugoslavia it has 
also .been incorporated. . In the Cons
titution ot 12 .States o£ 'U.S.A.,' the 
provisions for recall operate an &ix 
States, -Thtv principle underlying is 
that; the people may have) p speedy 
remedy for removal of such a func
tionary who is. not giving satisfaction 
regacdless of whether he is. discharg
ing, his duties to the best of his ability 
as his conscience dictates. I can quoffe 
very much. Ityt, there is another 
thing. That ist regarding- recall of 
judges In certain States in the 
U.S A. it has been earned further and 
adopted to judges I quote:

• “The recall of all elected office is, 
including judges, is in use an eight 
States the American Union; that ot 
such officers, excluding judges ift 
lour ”

I Jha\e got a request here al$»o to 
see that this con be imp’ementetf. 
£o that extent, i would request t*\e 
House} as well as you to see whether 
our Constitution’ caij -incorporate the 

.tight to recall as otherwise, political 
immorality will never be completely 
removed from the political side of 
this country So I request *he House 
as well as you that some provision 
must be made in this regard. The anti- 
defection Bill'cannot help, it is only 
the right of itecaU which 'will create 
a fear In the minds *>t the politicians 
arid the Ministers. r

Lastly, I want to say something 
.about the drought conditions that 
exist in Tamil Nadu. The districts of 
Eamnad, Pudukottai, Dharmapuri and 
Salam were terribly affected. M.G.B., 
the leader of Anna-D.M K. has asked 
tut to start some gruel centres and we 
are doing it now. The Central Gov
ernment was kind enough to give 
its 7.5 crares and Karunantdhi is ex- 
peeting more. The Prime Minister

iW gtiPt’s 24a  
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wherf she was recently & Madras said 
tfiat she tiraa receiving complaints 
about the misuse ot fundi. My suspi
cion is this money donated and given 
by the Central Government may be 
pumped into Karunamdhi’s election 
funds. So, this misuse must be stopp
ed. Then ' only the people of these 
draught afltectcjd areas can be saved 
from this present miserable plight. I 
hope the Prime Minister will take care 
of this. She is avyare of this fact. If 
all this is done, definitely the drought 
condition to a certain extent can be 
rcgnoved and people caa be saved. 
Reports are there of starvation deaths. 
In view of this serious situation 1 re
quest the Prime Minister to donate 
liberally and that money should be 
spent usefully At present the con
tract system is prevailing. The con
tractors are the D.M K people and, as 
such, the money is not going to the 
people where it is expected to go So,
I request the Prime Minister to sef 
that the monev is properly utilised for 
the purpose of drought-stricken affect
ed areas

Lastly, I thank the Government 
and the President for his AdC'egS 
Although certain things like rijjht 
to recall etc. have not been 
mentioned yeft it is the endeavour of 
the entire people of this country to 
see that material advancement and 
political stability in the country is 
assured. There was a talk of possible 
alliance between Anna-DMK and 
Cong.(H) In DMK. of course no offi
cial level talks have started. It 
may be or may not be that 
is a’ different matter. But I must 
say—-because after 70 years of age 
people may not be in a steady 
position to talk or think about—some 
four or five months ago a great* man 
from South, a political giant, while he 
was talking to me said- The one and 
the only lady who could steer the ship 
of State effectively fn the present 
situation is no other lady than the 
Prime Minister, Smi Indira Gandhi. 
The same old man is now telling that
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the one and the only lady who is spoil. The Lok Sabha reassambled after lunch
ing and ruining the economic situa- at Fourteen of the Clock
tion ot the country is no other person
than the Prime Minister, Smt. Indira  £Mr. DEPUTY SPEAKER in the
Gandhi. Who is that old man? Chair].

MOTION OF THANKS ON THE PRE- 
AN HON. MEMBER: Kameraj! SIDENT’S ADDRESS—Con td.
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SHRI K. MANOHARAN:  Yes.  I

can understand that opinions change 

on the basis of compulsions of time 

and environment in the situation but  ✓ 

not on the compulsions of whims and 

fancies of an individual Four months 

back the Prime Minister was an angel 

and after four months she has become 

a devil  I cannot understand.  How 

fickle is the mind of man? • I am 

placing this for the consideration of 

the Prime Minister that these are all 

piiople against whom she must be 

very careful. Sir, the country is now 

divided into two sections, one section 

which stands for status quo and an

other section which stands for change.

The section which stands for change 

is strengthening itself. But.  against 

it, there is another force which is 

developing, a fascist force which will 

undermine the infra structure of our 

democracy. Unless the progressive 

forces come together and put up a 

great light against this fascist force, I 

am afraid, Sir, the political stability, 

th« democratic functioning and every- 

thing will collapse. Sir, these are my 

humble submissions for the considera

tion of the House as well as for the 

consideration of the Prime Minister.

I&57 hr*

The Lok Ŝbha adjourned for Lunch 
HU Fourteen of the Clock

MR. DEPUT Y-SPE AKER: The hon. 
Prime Minister to reply to the debate 
jn the President's Address.

'  THE PRIME MINISTER. MINISTER 
OF  ATOMIC  ENERGY,  MINIS
TER OF ELECTRONICS, MINISTER 
CF SPACE, MINISTER OF PLAN
NING AND MINISTER OF SCIENCE 
AND  TECHNOLOGY  (SHRIMATI 
INDIRA  GANDHI):  Mr.  Deputy-
Speaker, Sir, yesterday we had a meet
ing of Members of Parliament to renew 
our allegiance to the Constitution. As 
I sat there watching the portraits of 
the luminaries of our independence- 
struggle and thought of the speeches- 
one hears and the remarks and com
ments that are quite often made out
side and also about what Indians say 
when they go abroad, I wondered why 
it is that so many people think that 
to serve the country means to con
demn it.  So often when people get 
together or meet foreigners, they seem 
to find pleasure in decrying what has 
been done here. I doubt if there is 
another land where elected represen
tatives and others are so given  to 
running down their own system, their 
own people and even, if I may say so, 
themselves.

I do not know if this is some deep- 
seated psychological malady.  So, far 
as the Opposition is concerned, it can
not be merely because they are out of 
power, because all of them have formed 
governments in one State or thê other. 
When they had their SVDs, UDFs and 
other initials, there was the same in
adequacy and a kind of imbalance. 
Unfortunately, some in my own* Parly 
also lack confidence and are best with 
pessimism.

AN HON. MEMBER:  Throw them
out.
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SHRIMAtl INBlftA GANDHI: The 
Opposition has every right to criticise 
the executive. In fact, democracy is 
the one and only polit.cal system which 
assigns a recognised role to the Oppo
sition. But in parliamentary democra
cy, the Opposition also has a respon
sibility not to obstruct policies which 
are voted upon by the Parliament Once 
they are voted upon by the Parlia
ment, they are not just the policies of 
a party, they become national policies. 
This understanding is lacking.

Some people—political parties and 
^groups—are candled enough to admit 
their lack of faith in parliamentary 
democracy, but still would like to re
main to wreck the system from inside. 
Others swear by parliamentary demo
cracy without accepting any of its ele
mentary conventions. Today an agita
tion is being carried on in the name 
of cleansing the system or altering it. 
So far as I can make out they are 
not jure themselves of their real ob
jectives. Several ideas have been put 
forwaid in rapid succession. At first 
Vrapping the present representative 
institutions in favour of indirect rule 
through people’s committees, and this 
by people who strongly dislike the So
viet idea which began in the same way. 
Next, majority rule was criticised and 
a proposal was made for proportional 
representation. Now it is said that 

. elections will be fought within the pre
sent system but without money. Yet 
vast amounts of money are being used 
for their demonstrations. Where does 
it come from? The present agitation 
is based on false premises and that is 
why it has taken a wrong turn. The 
whole campaign is giving a handle to 

' our foes and detractor* in other coun
tries. The extra-ordinary interest 
which some outside people have taken 
in this agitation and campaign is also 

-not a little suspicious.

There was much fanfare about a 
.committee to reform electoral law.
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SHRI SHYAlfNANDAN MlSHRrf 
(Begusarai): These do not teem to be 
cutting any ice with the people. You 
have overplayed these things.

SHRIMATI INDIRA GANDHI: I
am not trying to cut any ice. At the 
moment I am trying to get some 
thonghts through you.

SHRI SHYAMNANDAN M1SHRA: 
What is the basis? You say vast sums 
of money are being invested. Who 
believes you?

SHRIMATI INDIRA GANDHI: The 
people who see money being spent, 
those are the people who believe.

SsHRl SHYAMNANDAN MISHRA: 
Only those people, gullible lot.

SHRMATI INDIRA GANDHI: From 
time to time these figures are men
tioned in the newspapers also, not just 
by us.

SHRI SHYAMNANDAN MISHRA* 
Which newspaper? Please refer to any 
paper.

SHRIMATI INDIRA GANDHI: Any. 
way, after much fanfare a committee 
was formed to reform the electoral 
law. I have not seen the report. I 
have seen some summeries which have! 
appeared in the newspapers. I am 
sorry I do not have the cuttings or the' 
names of the newspapers!

SHRI ATAL BIHARI VAJPAYEE 
(Gwalior): Please do not comment.

SHRIMATI INDIRA GANDHI; Why 
cannot I comment on something which
has appeared ln print?

Now, ft has suggested some periphe
ral changes but no new scheme to re
place the basic electoral system so far 
as I could make out from those com
ments. It recommends that a new sys
tem should be evolved by consensus. 
What else have I been saying? And 
may I ask: did the Constituent Assam] 
bly not represent such a consensus? 
Are the present agitators wiaer, abler,
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*oore dedicated, more fasrseemg, better 
•endowed with legal, constitutional and 
jpolitical insights and experience than 
Hhe remarkable group of men and wo
men who drew up our Constitution?

SHRI PILOO MODY: That was
jyoui contention when the constitution.
•al amendments were passed here; you 
thought you were wiser than they.

SHRIMATI INDIRA GANDHI: No.
-Mr Mody, they had stated themselves 
that they were not infallible and cer
tain changes would be needed. This 
does not mean that we should throw 
-out the Constitution, lock stock and 
fcairel The mam grouses seems, to be 
that the Constitution works and the 
■anger against the Government also is 
that in spite of the fact that we are 
not, we do admit, as efficient as we 
.should be and we would like to be, 
the Government also works. The 
system that they seem to be advocating 
at pie tent is one in which there will 
be increased production without fac
tories working, Government is to func
tion better while its employees are at. 
tending reilies and are absent from 
their posts of duty. Hie executive 
they want to instal in the place of the 
present Government is one which 
would have the brain of the CPI(M) 
the heart of the Cong(O), the tongue 
and the lungs of the Socialist Party 
and the hands and feet of the Jan 
Sangh... .(InUrrmptmng)

SHRI SHYAMNANDAN MISHRA: 
'Without the stupidity of the ruling 
party?.. (Interruptions)* You consider 
yourself to be more progressive than 
so t.. (Interruption#)

SHRI INDRAJIT GUPTA (Alipore): 
That is because you recognised his 
heart.

SHRI SHYAMNANDAN MISHRA:
He wants your heart to be with him.

, SHRIMATI INDIRA GANDHI: I
disagree with what hon. Member Shri 
Gopalan said, but what a relief to have 
arguments, even wrong ones, softly 
spoken' Is he really serious when the 
states that the rights of religious mine, 
nties are being suppressed9 We know 
that there are incidents, some of them 
serious, and all of them to  deeply 
deplore and condemn. We must do 
everything possible administratively 
fund otherwise to see that these inci
dents do not recur. I should like to 
take this opportunity of expressing my 
deep sorrow at the happenings in the 
Jama Masjid area and my smcere sym
pathy to all who suffered there. There 
were similar incidents elsewhere, in
cluding one in Bombay which calls for 
great sorrow.

AN HON. MEMBER: You condemn 
the police atrocities.

SHRIMATI INDIRA GANLHI: If
the police are responsible they Should 
be condemned, whoever is responsible 
should be condemned, but the very fact 
that such incidents take place is a blot 
on the country as a whole, whoever 
may be responsible. It is a question of 
social attitude* and the way we let 
emotions get the better of us some
times. But if than is anything of 
which our people are legimately proud, 
{with certain exceptions of communal 
eksmehte) and which the world as a
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whole recognises in India, it is the 
equal rights and unfetterd freedom 

' wfctoh the followers,of all religions en
joy in our country.

It is not necessary for me to embark 
on a full review of the economic scene, 
because the President’s Address has 
dealt1 with the question. But 1 should 
like to correct some misunderstandings 
and misapprehensions. There has been 
quite a controversy on both sides of 
the House about the Minister of Indus
try’s remarks regarding private parti
cipation in public undertakings. Be
cause of the shortage of resources and 
in order to give the people a greater 
sense of participation in national pro
jects my colleague suggested that the 
investing public might also subscribe 
to a part of the capital of a public 
undertaking. This was a proposal for 
discussion. If you like you could call 
it food for thought. It certainly does 
not mean that Government ^  going to 
disxnvest or that private participation 
is going to be $U£wed in all public 
undertakings. ,

SHRI PILOO MODY: Why not?

SHRIMATI INDIRA GANDHI: I
•am just expressing my view, if you 
have no objection.

Some public undertakings c already 
have some private holding either be
cause they existed earlier or because 
the formation agreements allowed it, 
and this has not in any way altered 
their basic character. If at all such a 
policy is to be adopted, it has to be 
done very carefully and on a case to 
case basia. There is absolutely no
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question t>f a sell out of the public 
sector nor of allowing large houses 
and others like them to enter this field.

SHRI INDRAJIT GUPTA: How do 
you prevent that?

SHRI PILOO MODY: They *411 be 
sold only to the CPI.

SHRIMATI INDIRA GANDHI: That 
is a matter that is being discussed. If- 
there are difficulties we should see how> 
they can be overcome; if they cannot 
be overcome, some other way may have 
to be found. The question is whether 
savings should be mobilised only- 
through taxes or can the public at large 
contribute m some way directly to pub
lic investment? When savings are 
dispersed and funds are necessary for 
public investment, can there be a me
thod of direct investment of such sav
ings? These are the questions which 
we have to consider and I would cer~ 
tainly like the views of the hon. Mem
bers opposite. 1 believe the Govern
ment of Kerala did some such thing.
It had the right idea when it mobilis
ed capital from the rural people In 
every district of Kerala for a coastal 
shipping centre. This is the way in 
which one could involve people in what 
is happening in their state and their 
district.

SHRI SHYAMNANDAN MISHRA: 
Have the tame form at Government 
here also. Coalition has worked very 
well there!

SHRIMATI INDIRA GANDHI: 
This is a particular way of mobilising 
public saving. Some people speak of 
the public sector as though It was solely
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their concern. Not so long ago, the 
public sector vras decried day in and 
day out and every attempt was made 
to dispense with it But we did not 
lose heart We stood firm and ex
panded it to cover many important 
a teas It has grown big and is doing 
well I am sure it will grow further 
and do even better and play a crucial 
role m our national life And I hope, 
even Mr. Mody will welcome it

SHRI PILOO MODY' ‘When will it 
jstart performing?

SHRIMATI INDIRA GANDHI: It
has already started performing

Some hon members have complain
ed that very little progress has been 
wade m irrigation during the last 25 
years This is far from true Our ir
rigation potential has been doubled 
from 22 million hectares to 44 million 
hectares Because of this and the cor- 
xespondmg increase in food production, 
«re have been able to look after our* 
selves in good years, and only in bad 
year* do we have to make marginal 
imports. But we must make every 
effort and we must work towards a 
situation in which we can support our- 
selves in good and bad years and also 
accumulate reserve stocks I do not 

'think it 1$ fair to our farmers or to 
our agricultural scientists and many 

.research programmes to say that no
thing has been achieved in the field 
of agriculture.

75 major irrigation projects and 155 
vWedium projects > ate now under 

states of implementation. We
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hope that most of them will be com
pleted m the next 4 to 5 years, so that 
a substantial irrigation potential can 
be added There is also scope for more 
economic use of water and better uti
lisation of the available irrigation 
potential I have given instructions 
that special attention should be paid 
to these aspects, because we all realise 
how very important this is to our 
economy and our future.

Some hon members expressed an
xiety about the delay in settling inter
state water disputes We all share this 
concern hut all of you know with 
what difficulties the problem bristles. 
Water is a State subject and issues 
have to be settled 'mainly between the 
concerned States themselves. We at 
the Centre have beOi doing our utmost 
to bnng the States together One hon. 
member accused the Centre of taking 
a partisan attitude m the case of a 
particular dispute I would say this is 
whollv unjustified The Centre has 
been trying hard to bring about a just 
settlement of disputes whether regard
ing the Cauvery, the Narbada or any 
other However, such matters are sur
charged with emotion. Hon members 
know that as soon as such a question 
arises, all party divisions are wiped 
out Instead of getting together on 
something positive, we only get to
gether on such issues. Even if a rea
sonable proposal is made, nobody is 
willing to agree, for fear of criticism 
and unpopularity in his own region. If 
it is fair, then both sidas consider it 
unjust There was a proposal of dec* 
Uring water as a national asset 1 
am all for it and if need be, (with 9Cr.
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Mody’s permission!) to amend this 
Constitution to enable us to do it But 
the content of the States is necessary 
and most of them have disapproved 
this move. I would appeal to all par. 
ties not to politicalise this vital ques
tion but to adopt an attitude of give 
and take, keeping in mind not only 
the local interest, which is of course 
important, but the overall national 
interest.

One hen. Member considered Gov. 
ernment's policies to be anti-farmer. 
In fact, this is a slogan that is often 
repeated in some parts of the country. 
Others accuse us of being pro-Kulak. 
We are neither. All these years it has 
been our effort to make all that i* ne. 
cessary to increase agricltural produc. 
tion,—water, electricity, fertilizers, or 
improved seeds,— all these things are 
made available at reasonable prices, 
and to ensure that the farmer gets re. 
munerative prices for hi* produce 
During the last two years, agricultural 
pnees rose steeply and farmers had a 
good return. When there is some fall 
in prices, there are complaints. But 
how can prices come down generally 
unless there is some fall in the price 
of agricultural commodities, industrial 
raw materials and finished goods?

1 was astonished to hear, even though 
the speech was m Tamil, from one 
hon. member that we are callous te the 
drought in Tamil Nadu, and that al
though l  had gone to the Stata, I did 
not express any sympathy to the peo
ple timet*. This is an «fttraordin«vy 
charge. Oft the contrary, X had seve
ral functions thfcte and in almost every

cem, I am told the Member even*, 
blamed the Congress for the drought in. 
the State. How I wish I did have that 
much control over the clouds I As it 
is, it did drizzle while X was there, but 
not enough to meet their needs, their 
urgent needs.

Droughts have done enormous harm 
to us, and a succession of droughts and 
wars have put u« back by a decade. 
Even more worrying is the damage 
that drought causes to young people 
and children and to their physical and 
mental development, even though 
relief programmes have prevented 
starvation. No State Goemment should 
make drought an occasion to try to get 
as much money as it can from the 
Centre, and every effort must be 
made to see that what is available ana 
the funds that come from the Centre 
are properly used and reach the peo
ple who are in greatest need But 
national sympathy should not be mea
sured merely in terms of funds; it 
should be measured in the effective
ness with which relief is rendered 
Water conservation works should be 
built. This would help if the rain 
should fail again Government itself 
could mobilise the local people to do 
as much of this work as possible, 
instead of engaging contractors who 
might exploit the people for their own 
ends

(Earlier on, other States like Assam 
Madhya Pradesh, Orissa and West Ben
gal had an equally bad experience, the 
after effects of which will long be felt. 
Our sympathy also goes out to all those 
who have suffered from earthquake In 
Himachal Pradesh. Sitting here we 
think it is cold m winter But, can we 
imagine not being able to have the 
shelter of a roof in sub»*ero tempera
tures day after day? This is what the 
people there bad to face before relief 
could reach them.

One of the amendments urges the 
taking over of the wholesale trade in 
all the essential commodities, and an
other is" about nationalisation. IfftA. 
Members know that we are tsyittg to-
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improve the distribution as well a* the 
production of basic essentials ot domes
tic use. But obviously, we can under
take only as much as we can manage 
at any given time. Yet, I am fully 
conscious that a very vigilant eye 
should be kept on private trade to pre
vent them from exploiting the consu
mer.

I have expressed my views on 
nationalisation many times. Nationali
sation by itself does not improve per. 
formance, unless we have the organi
sational and managerial ability to make 
it a success. We are now busy 
modernising what we had earlier 
nationalised. But, for all this we need 
awareness m the public and their co
operation.
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them. Normally we do not pay suffi
cient attention to electoral rolls. It is 
not only today that I have remarked 
on it. At every meeting I tell my party 
to enrol voters. We did tell the Elec
tion Commissioner not to delay this> 
work. But it did not mean .. .

SHRI SHYAMNANDAN MISHRA: 
It has not been done properly.

SHRIMATI INDIRA GANDHI: 
Then they should do xt properly. Hon. 
Members will please note that all these 
suggestions always emanate from that 
side and we are blamed for them, 
whether there will be a poll or there 
will not be.

Some members have stated that per. 
haps the drive against smugglers is 
slackening. That is not so. I am kept 
in touch with the situation. 1 have re
minded my colleagues and I am assu
red that they are pursuing the drive. 
But public cooperation and information 
is very important

A complaint was alse made about 
the delay in the Industrial Relations 
Bill. We are trying to exj .te it. But 
in such a complex matt... we must 
carry people with us. So, various as
pects of the Bill are being considered 
in detail by a Cabinet Committee.

I was also astonished to hear from 
an bon. Member that it is I who was 
propagating a snap poll. I am sure, 
nobody has heard me say that there 
would be a snap poll. I have been 
asked question* to which I have given 
very clear negative replies.

SHRI SHYAMNANDAN MISHRA: 
Why did the Government ask the Elec
tion Commissioner to expedite the re
vision of electoral rolls in a hurry so 

t that lakhs of voters are being depriv- 
k fed of tfeete valuable right?

*HRIMATI INDIRA GANDHI: You 
Ornm mk mat they are not deprived. 
I certainly do not want to deprive

Shn Shyamnandan Babu’s suggs~ 
tion that all major issues should be 
discussed is a welcome one. I have 
said this before. I am prepared to 
start at once. I do not think we should 
always bother about who approaches 
whom. We should try to meet half
way so that somehow the meeting be
gins. Every time we get bogged down 
in an argument as to who spoke to 
whom and whether the right person 
was informed or not informed. If 
the Opposition wants to function as a 
unit, one of them take the responsibi
lity, not of expressing the views of all 
because that would be impossible, but 
just of consulting them.

My point is that all these controver
sial and major issues should be discus
sed not only by us in the House but 
all over the country, asking the peo
ple’s opinion on them.

SHRI SHYAMNANDAN MISHRA: 
You have told the country about dia
logue, Dialogue with whom and for 
what? What kind of dialogue?

SHRIMATI INDIRA GANDHI: That 
was in reply to a very specific question 
The name and everything was men
tioned. It bad nothing to do with the 
Opposition parties sitting here.
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felt that I was standing on prestige.r<'
1 can assure hint ttiat this is riot 1 
No engine works if itJ?s not kept in*1 
constant repair. No system wiH v\Wl£ * ' 1 
well without vigilance. As I fiaVe siud' 
time and again, even the best of houses? 
cannot avoid decay if dirt and cob
webs are not removed. We.toQW that  ̂
there are shortcomings in the admims-' 
trative system, and perhaps?, in thk 
electoral system But I do not think 
these shortcomings are in principles; 
they are only m the way of working. 
These we are anxious to correct We 
are ready to consider every construc
tive suggestion an<f take counsel frith 
any individual or group who “Ts inter
ested. Perhaps we ean have a'soft -of 
round-table discussion on electoral re
forms as one of the subjects.

Having been an “angry" young* per- ’ 
son my self, although it was quite sofoe 
time ago, I can'appreciate 3hn Sharad 
Yadav’s anger1 and I Understahd ‘his 
attitude, I welcome him to the House 
and, I hope, he will inject a construc
tive’ freshness and originality here, and 
not get swept off by the jaded politics 
of those who surround him, He 
has spoken of minorities and Schedul
ed Castes. As I said a little whilte 
ago the situation with regard to these 
leaves much to be desired, But *wh:rh 
country, with a long history of* reli
gious strife, has been able to over
come it in a few years as we have’

AN HON. MEMBER: It has worsen
ed.

SHRIMATI INDIRA GANDHI: It 
has not worsened. This is not true. 
Many problems such as unemployment 
are part of the general economic 
malaise. They do hit the weaker sec
tions more, and In that sense a person 
belonging to a minority community or 
« Scheduled Caste or a Scheduled Tribe 
Is affected more. But it is part of the 
general situation. Atrocities on Sche
duled Castes arid Scheduled Tribes are 

-evidence of the fight against centuries, 
old entrenched Modal attitudes. Instead 

wasting our breath blaming one
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another, we should forge a united 
froxi*,^ change* suoty antisocial attjU 

to these weaker sec* 
Uons.^fge*^ way* 4. ,  »

swem.' -j
Yatfh4 people are worried about the 

use ©f MlUA for students. I must say 
that-f > my Self t have been very unhappy 
aboutiait.' Butt lr shfeutd like my •young 
friends and also my old friends to find 
out how student disturbances have 
been, an are being, dealt with in all 
the-ticftihtrie* around us-and even in 
far-«ff'£>nes? Which country has/been 
so hMRtent and tolerant towards agita
tions? Some young people unay be ar- 
resflMl here, but compared to the popu
lation of students, this is a small num
ber.’ •'Evert so, I deplore this, I am not 
condoning it; but I am mentioning it 
only so that the problem can be seen 
m proper perspective And whenever 
we_-g*y anything about India let us 
conajdei. witt* which ideal country or 
society we pre comparing ourselves..

S u h  SHYAMNANDAN MISHRA: 
Let'.us h*\*e a declaration that 
MI8A ^xj îd.nbt be used &gainst politi
cal persons or groups.

SHRIMATI INDIRA GANDHI: Just 
assail kinds qf{people rushed to join 
us, we see that many undesirabe ele
ments and corrupt persons are jump
ing on to the bandwagon of the present 
agftation.

Corruption forms the centre of any 
debate. Charges are made without any 
shred of evidence. The test seems to 
be not “Is it true9” but “Is he on our 
side or on the other side?”. A cam
paign is being carried on to the effect 
that, if you remove Congress, you re
move corruption. It does not matter 
if, to fight the Congress you take sup
port and money from -the moat corrupt 
groups and individuals. As the Presi
dent haa said the Lokpal and Loka. 
yukta Bill ia before the House. Seve
ral Siatea have already either adopts? 
BiAs or mad* some arrangements of 
their own, and I sincerely hope that II 
wiU be passed quickly fcera also,» But 
corruption ia 01 many kinds and ill
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permeates different levels. I have ear- 
% Iter, mentioned the need tot greater vi

gilance by citizens—men and women— 
over the affairs of their neighbour
hood. And I personally think that that 
will go a very long way as a corrective 
to cleaning up our society; Whether it 
is a question of hoarders or black .mar
keteers, the people who live in that 
area are the people who know most and 
they are the people who should be 
able to help.

SHRI JANJSHWAR MISHRA (Alla
habad) : What about Maruti?

SHRIMATI INDIRA GANDHI: 
There is no corruption in Maruti. since 
the hon. Member has raised it, 1 can 
say that every question that has been 
asked has been replied to; nothing 
wrong has been done; no special favour 
should be, or has been, given because 
it is concerned with the Prime Minis
ter’s son.

What I was saymg is that we are 
just as anxious as anybody else to re
move corruption. I do not want to 
go into the details I have earlier 
spoken about the stage by stage ac
tions we have taken. I have said it 
in public meetings and I have discus
sed it with leaders But todav there 
seems to be a very selective type of * 
campaign or accusation. Corruption 
will not go in this way. If the real 
intention is to remove corruption, then 
it must be an honest way of dealing 
with it at every level—

SHRI SHYAMNANDAN MISHRA: 
A certificate of honesty should come 
from you?

SHRIMATI INDIRA GANDHI: Not 
at aU.

SHRI NARSINGH NARAIN PAN- 
^DEY (Gorakhpur): From JP, your
leader, it should come.
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SHRIMATI INDIRA GANDHI: Just 
a couple of days ago I made a state
ment on Kashmir and soon we shalL 
lave a debate in the House. 1 should 
only like to reiterate that there was- 
nothing surreptitious which some 
people are trying to hint at. All rele
vant papers have been made available* 
We welcome Sheikh Sahib back to our 
fold and into the national mainstream.
We have taken a big step and so ha& 
he. Constitutional and political, 
clauses and nuances matter, but I think, 
that even more important is the over
coming of the bitterness of the past,,
Jo that the future can be based on 
firust. I sincerely hope that the mutual 
confidence whi.‘ , has made the agree
ment possible, will continue to mark 
the relationship between the new re
gime of the State and the rest of the 
country.

It is a matter of regret that our 
neighbour should think it fit to inter
fere in our domestic matters. No mat
ter what we do or say, we seem to  
be pounced upon. Prime Minister 
Bhutto chose to criticise Sikkim, the 
very week he himself had quietly" 
deposed the ruler of Hunza which is in 
Pakistan-occupied Kashmir. Neither 
the foreign press nor our own press 
paid much attention to it. Had we 
spoken about the tragedies and suffer
ings of Baluchistan or the North West 
Frontier Province, we would not have 
heard the end of it yet.

On the US arms supplies to Pakis
tan there are no two voices in India. 
It is natural that we should feel 
strongly, for it is we who have been 
the victims of Pakistani belligerency^ 
time and again The arms build-up 
and militarisation of the whole region 
is bound to increase the tension in the 
Indian Ocean. All this will cause 
deep anxiety and will increase the 
need for greater vigilance and pre
paredness.

This year is international Women’s 
Year. The importance of it lies not 
only in the development...

3664 LS—9.
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SHRI PILOO MODY: So, you can- 
*ot remove her this year—  (Inter
ruptions).

SHRIMATI INDIRA GANDHI; The 
Importance is not only in wnat hap
pens to the individual woman but be
cause of the influence whiii* mothers 
wield on the younger gentra cion dur
ing the most formative years of their 
growth. We do want this year to be 
one which will highlight the role of 
women in contemporary society. How 
women who form just under half the 
population can participate m trans
forming society, in bringing about re
forms and the more rational and 
modem thinking in society, which is 
so necessary for our progress. But we 
do not wish the problem to be consi
dered merely as a women’s problem. 
We think it concerns men and women. 
And they must both work together to 
make it a success.

May 1 tell a story which is a little 
old? I think it happened in the fifties. 
The Secretary-General of the Interna
tional Union for Child Welfare came 
to Delhi. A programme was arranged 
for him in a nearby wllage There 
were the usual speeches, garlanding 
and so on. When it was all ovei, ht 
said, ‘1 have brought my own inter
preter and I would like to remain 
back. I would like my ho t̂s and 
others to return.* So, everybody 
came back. This was told to me by 
the gentleman himself. He wandered 
feround until be came accross a group 
of old men. He surmised that they 
tnight have an entirely different point 
o f view. He asked them, *What is 
the major change since Independ
ence?*. And one of the old men, 
after some thought, said: ‘Our women 
and children are much more alive 
fcow. The visitor was astonished at 
this answer and asked: ‘Do you think 
this is a good thing or not? Do you 
welcome it?’ And the reply was: "Had 
you asked us some years earlier we 
would have said, we don’t want this 
to happen, but now that we see the 
{difference it has made to our homes

and to the village and we think it it 
a good thing/' At the time I was the 
Vice-President of the International 
union. That is how I came to know 
of the Secretary- Generals’ experience.

SHRI SHYAMNANDAN MISHRA: 
We hope you have also made some 
difference to the national home!

SHRIMATI INDIRA GANDHI: I
sit a proper compliment or a left- 
handed one?

SHRI PILOO MODY: For you
everything is left.

SHRIMATI INDIRA GANDHI: If 
you cannot thmk of paying compli
ment, why do you interfere with 
other people’s doing so?

SHRI PILOO MODY: We are pre
pared to pay as many as you wish.

SHRIMATI INDIRA GANDHI: I
have taken the time of the House, 
We know that much is wrong m our 
society. But the question is whether 
it will be or can be corrected by en
couraging indiscipline,—indiscipline m 
the army, indiscipline in the police, 
indiscipline m Government service 
Only dedicated and disciplined hard & 
work can give new direction. India 
can hope for a glorious future only if 
our bnght young people and our ex
perienced old people take a creative 
and constructive attitude. Of course, 
many of us are middle aged and I 
don't exclude them.

In trying to change society demo
cratically, many told us that we were 
attempting the impossiple. But my 
faith in mankind and in the Indian 
people is boundless. I know that they 
have the capacity to transform the 
impossible into the possible. But, is 
it not the task of all of us here to 
give them that direction, that guid
ance and that support which they will 
need in this great task?
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So, I hope, Sir, that the Opposition 
which has been kinder to me than 
usual, will withdraw their amend* 
xnents and spport the Motion of 
Thanks on the President’s Address*/^

MR. DEPUTY-SPEAKER: There
are a number of amendments which 
have been moved. Unless any hon. 
Member wants any particular amend
ment to be put to the House,...

SHRI P. G. MAVALANKAR 
(Ahmedabad): I wish to press my
amendment.

MR. DEPUTY-SPEAKER: That
is what I am asking. Which amend
ment?

SHRI P. G. MAVALANKAR * 
Amendments Nos. 494 and 495 The 
Prime Minister has not made any re
ference to Gujarat whatsoever

SHRI ATAL BIHARI VAJPAYEE: 
Sir, I want amendments Nos. 1, 2, 4 
and 5 to be put to the House for vote.

SHRI K. S. CHAVDA (Patan):
Mr Deputy-Speaker, Sir., (inter-
rupUchu,)

MR. DEPUTY-SPEAKER: Order
please I am not able to hear any
body. Why don’t you allow me to 
hear. Let us take up one at a tune 
What is your amendment please?

SHRI B. S. BHAURA (Bhatmda). 
Sir, I would, like to press my amend
ment No. 67.

SHRI NOORUL HUDA (Cachar):
3 wuuld like lo pttss my amendment 
No. 583.

SHRI N. E. HORO (Khunti): I 
would like to press my amendment 
No. 523.

SHRI K. S. CHAVDA: I would
like to press my amendments Nos. 227 
and 99.
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SHRI RAMAVATAR SHASTBX 
(Patna): I would like to press my
amendment No. 121.

MR. DEPUTY-SPEAKER: You can 
press only for one particular amend
ment, if you want that to be voted, I 
shall put these amendments one by 
one.

SHRI P. G. MAVALANKAR: I
would like to press my amendment 
No. 494.

MR DEPUTY-SPEAKER: I would
first put the amendment No. 404 
moved by Shri P. G. Mavalankar.

SHRI P. G. MAVALANKAR: Please 
read out that.

MR. DEPUTY-SPEAKER: That is
regarding the holding of early election 
m Gujarat.

The question is:
“That at the end of the motion,

the following be added, namdy:—
“but regret that the Address 

fails to give a clear assurance 
about the date of the new Sec
tions in Gujarat” (494)

The Lok Sabha divided:

AYES
Division No 1 
14 51 hrs.
Bhattacharyya, Shri Dinen 
Bhattacharyya, Shri S. P.
CnaUeije'C, Shri Somnath 
Chaudhuri, Shri Tridib 
Chavda, Shri K S.
Chowhan, Shri Bharat Singh 
Deo, Shri P. K.
Desai, Shri Morarji 
Dhote, Shri Jambhuwant 
Gowder, shri J. Matha 
Haider, Shri Krishna Chandra
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Bhuvarahan, Shri G,
Bist, Shri Narendra Singh
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Basra, Shri Manoranjan
Horo, Shri N. E.
Huda, Shri Noorul
Joshi, Shri Jagannathrao
Kalingarayar, Shri Mohanraj
Koya, Shri C. H. Mohamed
Krishnan, Shri E. R.
Lalji, Bhai, Shri
Malik, Shri Mukhtiar Singh
Mavalankar, Shri P. G.
Mishra, Shri Shyamnandan
Misra, Shri Janeshwar
Mody, Shri Piioo
Mukherjee, Shri Samar
Pandeya, Dr. Laxminarain
Parmer, Shri Bhaljibhai
Patel, Shri H M.
Patel, Human Maniben
Pradhan, Shri Dhan Shah
Ram Hedaoo, Shri
Ramkanwar, Shri
Saha, Shri Ajit Kumar
Sezhiyan, Shri
Sinha, Shri Satyendra Narayan
Vajpayee, Shri Atal Bihari
Yadav, Shri G. P.

NOES

Aga, Shri Syed Ahmed 
Ahirwar, Shri Nathu Ram 
Ambesh, Shri 
Arvind Netam, Shri 
Austin, Dr. Henry 
Awdhesh Chandra Singh, Shri 
Azad, Shri Bhagwat Jha 
Barman, Shri R. N.
Barua, Shri Bedabrata 
Basumatari, Shri D.
Bhagat, Shri B. R.
BhargaY*, Shri Basheshwar Nath

Buta Singh, Shri 
Chakleshwar Singh, shri 
Chandra Gowda, Shri D. B. 
Chandrakar, Shri Chandulal 
Chandrika Prasad, Shri 
Chaturvedi, Shri Rohan Lai 
Chaudhary, Shri Nitiraj Singh 
Chavan, Shrimati Premalabai 
Chikkalingaiah, Shri K. 
Choudhury, Shri Moinul Haque 
Daga, Shri M. C.
Dalbir Singh, Shri 
Darbara Singh, Shri 
Das, Shri Anadi Charan 
Das, Shri Dharnidhar 
Daschowdhury, Shri B. K.
Desai, Shri D. D.
Dhamankar, Shri 
Dharia, Shri Mohan 
Dhusia, Shri Anant Prasad 
Dinesh Singh, Shri 
Dube, Shri J. P.
Dwivedi, Shri Nageshwar 
Engti, Shri Biren 
Gautam, Shri C. D.
Godara, Shri Mani Ram 
Gogoi, Shri Tarun 
Gohain, Shri C. C.
Gopal, Shri K.
Goswami, Shri Dinesh Chandra
Gotkhinde, Shri Annasaheb
Gowda, Shri Pampan
Hashim, Shri M. M.
Ishaque, Shri A. K. M.
Jamilurrahman, Shri Md.
Jeyalakshmi, Shrimati V.
Jha, Shri Chiranjtb
Kadam, Shri J. G»
Kailas, Dr.
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Patil, Shri Anantrao 
Patil, Shri E. V. Vikhe 
Patil, Shri Krishnarao
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Kamble, shri T. D.
Kapur, Shri Sat Pal 
Karan Singh, Dr.
Kaul, Shrimati Sheila 
Kedar Nath Singh, Shri 
Khadilkar, Shri R. K.
Kotoki, Shri Liladhar 
Kulkarni, Shri Raja 
Kushok Bakula, Shri 
Lakshmikanthamma, Shrimati T. 
Laskar, Shri Nihar 
Lutfal Haque, Shri 
Mahajun, Shri Vikram 
Mahislii, Dr. Sarojini 
Majhi, Shri Gajadhar 
Majhi, Shri Kumar 
Malaviya, Shri K. D.
Mallikarjun, Shri 
Manhar, Shri Bhagatram 
Marak. Shri K.
Maurya, Shri B. P.
Mehta, Dr. Mahipatray 
Mishra, Shri Bibhuti 
Mishra, Shri G. S.
Mishra, Shri Jagannath 
Muhammed Khuda Bukhsh, Shri
Naik, Shri B. V.
Nimbalkar, Shri 
Oraon, Shri Tuna 
Pandey, Shri Damodar 
Pandey, Shri Krishna Chandra 
Pandey, Shri Narsingh Narain 
Pandey, Shri R. S.
Pandey, Shri Sudhakar 
Panigrahi, Shri Chintamani 
Pant, Shri K. C.
Paokai Haokip, Shri 
Parashar, Prof. Narain Chand 
Parthasarathy, Shri P.
Patel, Shri Arind M.
Patel, Shri Natwarlal 
Patel, Shri Prabhudas

Patil, Shri S. B.
Patnaik, Shri Banamali 
Patnaik, Shri J. B.
Purty, Shri M. S.
Qureshi, Shri Mohd. Shaft 
Kaghu Ramaiah, Shri K.
Rai Shrimati Sahodrabai 
Rajdeo Singh, Shri 
Raju, Shri P. V. G.
Ram Dhan, Shri 
Ram Sewak, Ch.
Ram Singh Bhai, Shri 
Ram Surat Prasad, Shri 
Rao, Shri Jagannath 
Rao, Shri ML S- Sanjeevi 
Rao, Shri Pattabhi Rama 
Rao, Dr. V. K. R. Varadaraja 
Raut, Shri Bhola 
Ray, Shrimati Maya 
Reddy, Shri M. Ram Gopal 
Reddy, Shri P. V.
Rohatgi, Shrimati Sushila 
Roy, Shri Bishwanath 
Rudra Pratap Singh, Shri 
Sadhu Ram, Shri 
Saini, Shri Mulki Raj 
Salve, Shri N. K. P.
Samanta, Shri S. C.
Sanghi, Shri N. K.
Sangliana, Shri 
Sarkar, Shri Sakti Kumar 
Savitri Shyam, Shrimati 
Sethi, Shri Arjun 
Shafquat Jung, Shri 
Shailani, Shri Chandra 
Shankaranand, Shri B. 
Sharma, Shri A. P.
Sharma, Dr, H. P.
Sharma, Shri Nawal Kishore
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MR. DEPUTY-SPEAKER; Now, X 
will put amendment No. 1 to the vote
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Sharma, Dr. Shanker Dayal
Shastri, Shri Raja Ram
Shastri, Shri Sheopujan
Shenoy, Shri P. R.
Shukla, Shri B. R.
Shukla, Shri Vidya Char an
Siddbeshwar Prasad, Prof.
Singh, Shri Vishwanath Pratap
Sinha, Shri Nawal Kishore
Sohan Lai, Shri T.
Subramaniam, Shri C.
Sudarsanam, Shri M.
Tarodekar, Shri V. B.
Tomhi Singh, Shri N.
Uikey, Shri M. G.
Vika), Shri Ram Chandra
Virbhadra Singh, Shri
Yadav, Shri Chandrejit
Yadav, Shri D. P.
Yadav, Shri R. P.

Mil. DEPUTY-SPEAKER- The 
result* of the division is: Ayes 37; 
Noes 158.

The motiov was negatived

MJt. DEPUTY-SPEAKER: Now, I
have all these amendments which the 
hon. Members have said they want to 
press. X will put them one by one to 
the vote of the House.

I will now put amendment No. 495 
to the vote of the House.

Amendment No. 495 toos put and 
negatived.

of the House.

Amendment No. X was put and 
negatived,

MR. DEPUTY-SPEAKER: Now, I
will put amendment No. 2 to the vote 
of the House. The question is:

'That at the end of the motion, 
the following be added, namely:—

“but regret that there is no men
tion in the Address about lifting 
of emergency in the country.” (2)

The Lok Sabha divided: 

Division No 2

AYES

14 54 hrs.

Bhattacharyya, Shri Dinen 
Bhattacharyya, Shn S P.
Bhaura, Shri B S 
Chandra Shekhar Smgh, Shri 
Chandrappan, Shn C. K.
Chatterjee, Shri Somnath 
Chaudhuri, Shri Tndib 
Chavda, Shri K. S.
Chowhan, Shri Bharat Singh 
Deo, Shri P. K,
Dhote, Shri Jambuwant 
Gopalan, Shri A, K.
Gowder, Shri J. Matha 
Gupta, Shri Indrajit

NOES: Sarvshrl Yeshwantrao Cha- van and Ismail Hossain Khan and
Shrimati Indira Gandhi.

•Hie following Members also recorded their votes:
AYES: Shri A. K. Gopalan;
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Haider, Shri Krishna Chandra 
Hazra, Shri Manoranjan 
Hora, Shri N. S.
Huda, Shn Noorul 
Joshi, Shri Jagannathrao 
Kalingarayar, Shri Mohanraj 
Koya, Shri C. H. Mohamed 
Knshnan, Shri E. R.
Lalji Bhai, Shn 
Mavalankar, Shri P. G.
Mishra, Shn Shyamnandan 
Mody, Shn Piloo 
Mukherjee, Shn Samar 
Pandeya, Dr. Laxminaram 
Parmar, Shn Bhaljibhai 
Patel, Shri H. M.
Patel, Kuman Maniben 
Pradhan, Shn Dhan Shah 
Ram Hedaoo, Shn 
Ramkanwar, Shn 
Saha, Shn Ajit Kumar 
Sambhali, Shn lshaque 
Sezhiyan, Shn 
Shastrl, Shri Ramavatar 
Sinha, Shn Satyendra Narayan 
Vajpayee, Shri Atal Bihari 
Yadav, Shn G P.

NOES

Aga, Shn Syed Ahmed 
Ahirwar, Shn Nathu Ram 
Ambesh, Shri 
Arvind Netam, Shri 
Austin, Dr. Henry 
Awdhesh Chandra Singh, Shri 
Azad, Shri Bhagwat Jha 
Barman, Shri R. N.
Barua, Shri Bedabrata 
Baiumatari, Shri D.
Bhagat, Shri B. R.
Bhargavi Thankappan, Shrimati
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Bheeshmadev, Shn M.
Bhuvarahan, Shn G.
Bist, Shn Narendra Smgh 
Buta Singh, Shri 
Chakleahwar Smgh, Shri 
Chandra Gowda, Shn D. B. 
Chandrakar, Shri Chandulal 
Chandnka Prasad, Shn 
Chaturvedi, Shn Rohan Lai 
Chaudhary, Shn Nitiraj Smgh 
Chavan, Shrimati Premalabai 
Chavan, Shn Yeshwantrao 
Chikkalmgaiah, Shn K.
Choudhury, Shri Momul Haque 
Daga, Shn M C.
Dalbir Singh, Shn 
Das, Shn Anadi Charan 
Das, Shn Dharmdhar 
Daschowdhury, Sm  B. K 
Desai, Shn D D 
Dhdmankar, Shri 
Dhdiia, Shn Mohan*
Dhus'a Snu Anant Prasad 
Dintih Smgh Shn 
Dube, Shn J P 
Dwiscdi, Shn Nageshwar 
Engti Shn Biren 
Gandhi, Shrimati Indira 
Gautam, Shn C D.
Godara, Shn Mam Ram 
Gogoi, Shn Tarun 
Gohain, Shn C. C.
Gopal, Shn K.
Goswami. Shn Dinesh Chandr# 
Gotkhinde, Shn Annasaheb 
Gowda, Shn Pampan 
Hashim, Shn M. M. 
lshaque, Shn A. K. M. 
Jamilurrahman, Shri Md. 
Jeyalakshmi, Shrimati V.
Jha Shn Chiranjib 
Kadain, Shn J G.
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Kailas, Dr,
-Kamblie, Shri T. D.
Kapur, Shri Sat Pal 

Karan Singh, Dr.
Xaul, Shrimati Sheila 
Xedar Nath Singh, Shri 
JChadilkar, Shri R. K.
Kotoki, Shri Liladh&r 
Kulkarni, Shri Raja 
Kushok Bakula, Shri 
X,akshmikantharama, Shrimati T. 
Laskar, Shri Nihar 
Lutfal Haque, Shri 
Mahajan, Shri Vikram 
Mahishi, Dr. Sarojini 
Majhi, Shri Gajadhar 
Majhi, Shri Kumar 
Malaviya, Shri K. D. 
Mallikarjun, Shri 
Manhar, Shri Bhagatram 
Marak, Shri K.
Maurya, Shri B. P.
Mehta, Dr. Jivraj 
Mehta, Dr. Mahipatray 
Mishra, Shri Bibhuti 
Mishra, Shri G. S.
Mishra, Shri Jagannath 
Muhammed Khuda Bukhsh, Shri 
Naik, Shri B. V.
Nimbalkar, Shri 
Oraon, Shri Tuna 
Pandey, Shri Damodar 
Pandey, Shri Krishna Chandra 
Pandey; Shri Narsingh Narain 
Pandey, Shri R. S.
Pandey, Shri Sudhakar 
Panigrahi, Shri Chintamani 
Pant, Shri K. C.
'Paokai Haokip, Shri 
jParashar, Prof. Narain Chand
Parthasarathy, Shri P.

Patel, Shri Arvind M.

Patel, Shri Prabhudaa 
Patil, Shri Anantrao 
Patil, Shri S. V. Vikhe 
Patil, Shri Krishnar&o 
Patil, Shri S. B.
Patnaik, Shri J. B.
Purty, Shri M. S.
Qureshi, Shri Mohd. Shaft 
Raghu Ramaiah, Shri K.
Rai Shrimati Sahodrabai 
Rajdeo Singh, Shri 
Raju, Shri P. V. G.
Ram Dhan, Shri 
Ram Sewak, Ch.
Ram Singh Bhai, Shri 
Ram Surat Prasad, Shri 
Rao, Shri Jagannath 
Rao, Shri M. S. Sanjeevi 
Rao, Shri Pattabhi Rama 
Rao, Dr. V. K. R, Varadaraji 
Raut, Shri Bhola 
Ray, Shrimati Maya 
Reddy, Shri M. Ram Gopal 
Reddy, Shri P. V.
Rohatgi, Shrimati Sushila 
Roy, Shri Bishwanath 
Rudra Pratap Singh, Shri 
Sadhu Ram, Shri 
Saini, Shri Mulki Raj 
Salve, Shri N. K. P.
Samanta, Shri S. C.
Sanghi, Shri N. K.
Sangliana, Shri 
£>arkar, Shri Sakti Kumar 
Savitri Shyam, Shritiati 
Sahi, Shri Arjun 
Shafquat Jung, Shri 
Shailani, Shri Chandra 
Shankaranand, Shri B. 
Sharma, Shri A, P.
Sharma, Do*. H. P.
Sharma, Shri Nawal Kishore
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Sharma, Dr. Shanker Dayal
Shastri, Shri Raja Ram
Shastri, Shn Sheopujan
Shetty, Shri K. K.
Shukla, Shri B. R,
Shukla, Shri Vidya Charan
Siddheshwar Prasad, Prof.
Singh, Shri Vishwanath Pratap
Sinha, Shri Nawal Kishore
Sohan Lai, Shri T.
Subramaniam, Shri C.
Sudarsanam, Shn M.
Tarodekar, Shri V. B.
Tombi Singh, Shri N.
Uikey, Shri M. G.
Vikal, Shn Ram Chandra
Virbhadra Singh, Shri
Yadav, Shri Chandrajit
Yadav, Shri D. P.
Yadav, Shri R. P.

MR. DEPUTY-SPEAKER: The re
sult* of the division is:

Ayes 37, Noes 158.

The motion was negatived.

MR. DEPUTY-SPEAKER: I will
now put amendment No. 4 moved by 
Shri Atal Bihan Vajpayee to the vote 
of the House.

Amendment No. 4 to as put and 
negatived

MR. DEPUTY-SPEAKER: 1 will
now put amendment Nos. 106 and 107 
moved by Shri Ramavatar Shastri to 
the vote of the House.

Amendments Nos. 106 and 107 were 
put and negatived
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MR. DEPUTY-SPEAKER: I will 
now put amendment No. 267 moved 
by Shn Krishna Chandra Haider to 
the vote of the House.

The question is:
“That at the end of the motion, 

the following be added, namely:—
‘but regret that there is no 

mention about the judgment given 
by the Andhra Pradesh High Court 
against the Police verification ot 
the Government employees* (267)
The Lok Sabha divided:

Division No. 1 14.5? hr*.
AYES

Bhattacharyya, Shri Dincta 
Bhattacharyya, Shri S. P.
Bhaura, Shri B. S.
Chandra Shekhar Singh, Shri 
Chatterjee, Shri Somnath 
Chaudhuri, Shri Tridib 
Deo, Shri P. K.
Gopalan, Shri A. K.
Gowder, Shri J. Mahha 
Haider, Shri Krishna Chandra 
Harr a, Shri Manoranjan 
Horo, Shri N. E.
Huda, Shri Noorul 
Kalmgarayar, Shri Mohanraj 
Knshnan, Shri E. R.
Malik, Shri MukUtiar Singh 
Mavalankar, Shri P. G.
Mishra, Shri Shyamnandan 
Misra, Shri Janeshwar 
Mody, Shri Piloo 
Mohanty, Shri Surendra 
Mukherjee, Shri Samar 
Patel, Shri H. M.
Pradhan, Shri Dhan Shah

PHALGUNA 8, 1806 (SAKA)

•The following Members also recorded their votes for NOES: Sarv-
fihri Darbara Singh, Natwarlal Patel and Ismail Hossain Khan.
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Ramkanwar, Shri 
Saha, Shri Ajit Kumar 
Sombhali, Shri Ishaque 
Sezhiyan, Shri
Sinha, Shri Satyendra Narayan 
Yadav, Shri G. P.

NOES

Aga, Shri Syed Ahmed 
Ahirwar, Shn Nathu Ram 
Axnbesh, Shri 
Arvrnd Netam, Shri 
Austin, Dr. Henry 
Awdhesh Chandra Singh, Shri 
Azad, Shri Bhagwat Jha 
Barman, Shri R. N.
Barua, Shri Bedabrata 
Basumatari, Shri D.
Bhagat, Shri B. R.
Bhargava, Shri Basheshwar Nath 
Bheeshmadev, Shri M. 
Bhuvarahan, Shri G.
Bist, Shri Narendra Singh 
Buta Singh, Shri 
Chakleshwar Singh, Shri 
Chandra Gowda, Shri D. B. 
Chandrakar, Shri Chandulal 
Chandnka Prasad, Shri 
Chaturvedi, Shri Rohan Lai 
Chaudhary, Shri Nitiraj Singh 
Chavan, Shrimati Premalabai 
Chavan, Shri Yeshwantrao 
Chikkalingaiah, shri K.
Choudhury, Shri Moinul Haque 
Daga, Shri M. C.
Dalbir Singh, Shri 
Darbara Singh, Shri 
Das, Shri Anadi Charan 
Das, Shri Dhamidhar 
Daschowdhury, Shri B. K.
Desai, Shri D. D.

Dhamankar, Shri 
Dhusia, Shri Anant Prasad 
Dinesh Singh. Shri 
Dube, Shri J. P.
Dwivedi, Shri Nageshwar 
Engti, Shri Biren 
Gandhi, Shrimati Indira 
Gautam, Shri C. D.
Godara, Shri Mani Ram 
Gogoi, Shri Tarun 
Gohain, Shri C. C.
Gopal, Shri K.
Goswami, Shri Dinesh Chandra 
Gotkhinde, Shri Annasaheb 
Gowda, Shri Pampan 
Hashim, Shri M. M.
Ishaque, Shri A. K. M. 
Jamilurrahman Shri Md.
Jha, Shri Chirajib 
Kadam, Shri J G.
Kailas, Dr.
Kamble, Shn T. D.
Kapur, Shri Sat Pal 
Karan Smgh, Dr.
Kaul, Shrimati Sheila 
Kedar Nath Smgh, Shri 
Khadilkar, Shri R. K.
Kotoki, Shri Liladhar 
Kulkarni, Shri Raja 
Lakshmikanthamma, Shrimati T. 
Laskar, Shri Nihar 
Mahajen, Shri Vikram 
Mahishi, Dr. Sarojini 
Majhi, Shri Gajadhar 
Majhi. Shri Kumar 
Malaviya, Shri K. D.
Mallikarjun, Shri 
Manhar, Shri BhagBtram 
Marak, Shri K.
Maurya, Shri B. P.
Mehta, Dr. Jivraj
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Mehta, Dr. Mahipatray 
Mishra, Shri Bibhuti 
Mishra, Shri G. S.
Mishra, Shri Jagannath 
Muhammed Khuda Bukhsh, Shri 
Naik, Shri B. V.
Oraon, Shri Tuna 
Pandey, Shri Damodar 
Pandey, Shri Krishna Chandra 
Pandey, Shri Narsingh Narain 
Pandey, Shri R. S.
Pandey, Shri Sudhakar 
Panigrahi, Shri Chintamani 
Pant, Shri K. C.
Paokai Haokip, Shri 
Parashar, Prof. Narain Chand 
Parthasarathy, Shri P.
Patel, Shri Arvind M.
Pattil, Shri Natwarlal 
Patel, Shri Prabhudas 
Patil, Shri Anantrao 
Patil, Shri E. V. Vikhe 
Patil, Shri Krishnarao 
Patti, Shri S. B.
Patnaik, Shri Banamali 
Patnaik, Shri J. B.
Purty, Shri M. S.
Qureshi, Shri Mohd. Shaft 
Raghu Ramaiah, Shri K.
Rai Shrimati SaSodrabai 
Rajdeo Singh, Shri 
Raju, Shri P. V. G.
Ram Dhan, Shri 
Ram Sewak, Ch.
Ram Singh Bhai, Shri 
Ram Surat Prasad, Shri 
Rao, Shri Jagannath 
Rao. Shri M. S. Sanjeevi 
Rao, Shri Pattabhi Rama
Rao, Dr. V. K. R. Varadaraja 

Raut, Shri Bhola
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Ray, Shrimati Maya 
Reddy, Shri M. Ram Gopal 
Reddy, Shri P. V.
Rohatgi, Shrimati Sushila 
Roy, Shri Bishwanath 
Rudra Pratap Singh, Shri 
Sadhu Ram, Shri 
Saini, Shri Mulki Raj 
Salve, Shri N. K. P.
Samanta, Shri S. C.
Sanghi, Shri N. K.
Sangliana, Shri 
Sarkar, Shri Sakti Kumar 
Savitri Shyam, Shrimati 
Sethi, Shri Arjun 
Shafquat Jung, Shri 
Shailani, Shri Chandra 
Shankaranand, Shri B.
Sharma, Shri A, P.
Sharma, Dr. H. P.
Sharma, Shri Nawal Kishore 
Sharma, Dr Shanker Dayal 
Shastri Shri Raja Ram 
Sha l̂ri, Shri Sheopujan 
Shenoy, Shri P. R.
Shetty, Shri K. K.
Shukla, Shri B. R.
Shukla, Shri Vidya Charan 
Siddheshwar Prasad, Prof. 
Singh, Shri Vishwanath Pratap 
Sinha, Shri Nawal Kishore 
Sohan Lai, Shri T. 
Subramaniam. Shri C. 
Sudarsanam, Shri M. 
Tarodekar, Shri V. B.
Tombi Singh, Shri N.
Uikey, Shri M. G.
Vikal, Shri Ram Chandra 
Virbhadra Singh, Shri 
Yadav, Shri Chandrajit 
Yadav, Shri D. P. 
vadnv, Shri R. P.



Pradhan, Shri Dhan Shah

^Ty President's FEBRUARY 27, 1975 PfesidenPs 2S0
Address (M ) Address (M)

ME. DEPUTY-SPEAKER: The
m u lt*  of the division is:

Ayes 80; Noes 157.

The motion was negatived

SHRI KRISHNA CHANDRA HAL- 
DER (Ausgram): Sir, actually I want
ed to have division on my amendment 
No. 268 and not 267.

15 bn.

MR. DEPUTY-SPEAKER: The
•question is:

‘That at the end of the motion, 
the following be added, namely: —

*but regret that there is no 
mention in the Address of nation
alisation of sugar, textile and drug 

industries’.’* (123)

The Lok Sabha divided:

Division No. 4] AYES £15 hrs.

Bhattacharyya, Shn Dinen 
Bhattacharyya, Shri S. P.
Bhaura, Shri B. S.
Chandrappan, Shri C. K.
Chatterjee, Shri Somnath 
Desai, Shri Morarji 
Gopalan, Shri A. K.
"rowder, Shri J. Matha 
Gupta, Shri Indrajit 
Haider, Shri Krishna Chandra 
Hazra, Shri Manoranjan 
Horo, Shri N. E.
Huda, Shri Noorul 
Kalingarayar, Shri Mohanraj 
Krishnan, Shri E. R.
Lalji Bhai, Shri 
Mukherjee, Shri Samar

Saha, Shri Ajit Kumar 
iambhali, Shri Ishaque 
Sen, Dr. Ranen 
Sezhiyan, Shri 
Shastri, Shri Ramavatar.

Division No. 4] NOES [15 1VM.

Aga, Shri Syed Ahmed 
Ahirwar, Shri Nathu Ram 
Ambesh, Shri 
Arvmd Netam, Shri 
Austin, Dr. Henry 
Awdhesh Chandra Singh, Shn 
Azad, Shri Bhagwat Jha 
Barman, Shin R. N.
Barua, Shri Bedabrata 
Basumatan, Shn D.
Bhagat, Shn B. R.
Bhargava, Shri Basheshwar Natl 
Bheeshmadev, Shri M.
Bhuvarahan, Shri G.
Bist, Shn Narendra Singh 
Buta Singh, Shri 
Chakleshwar Singh, Shri 
Chandra Gowda, Shn D. B. 
Chandrakar, Shri Chandulal 
Chandrika Prasad, Shri 
Chaturvnodi, Shn Rohan Lai 
Chaudhary, Shri Nitiraj Singh 
Chavan, Shrimati Premalabai 
Chasan, Shri Yeshwantrao 
Chikkalingaiah, Shri K.
Chaudhury, Shri Moinul Haque 
Daga, Shri M. C.
Dalbir Singh, Shri 
Darbara Singh, Shri 
Das, Shri Anadi Charan 
Das, Shri Dhamidhar

•The following Members, also recorded their votes for NOES:
£arvshri Mohan Dharia and Ismail Hossain Khan.
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Daschowdhury, Shri B. K.
Desai, Shri D. P.
Dhamankar, Shri 
Dharia, Shri Mohan 
Dhusia, Shri Anant Prasad 
Dinesh Singh, Shri 
Dube, Shri J. P.
Dwivedi, Shri Nageshwar 
Engti, Shri Biren 
Gandhi, Shrimati Indira 
Gautam, Shri C. D.
Godara, Shri Mani Ram 
Gohain, Shri C. C.
Gopal, Shri K.
Goswami, Shri Dinesh Chandra 
Gotkhinde, Shri Annasaheb 
Gowda, Shri Pampan 
Hashim, Shri M. M.
Ishaque, Shn A. K. M 
Jamilurrahman, Shri Md.
Jeyalakshmi, Shrimati V.
Jha, Shri Chiranjib 
Kadam, Shri J. G.
Kailas, Dr.
Kamble, Shri T. D.
Kapur, Shri Sat Pal 
Karan Singh, Dr.
Kaul, Shrimati Sheila 
Kedar Nath Singh, Shri 
Khadilkar, Shri R. K.
Kotoki, Shn Liladhar 
Koya, Shri C. H. Mohamed 
Kulkarni, Shri Raja 
Kushok Bakula, Shri 
Lakshmikanthamma, Shrimati T. 
Laskar, Shri Nihar 
Lutfal Haque, Shri 
Mahajan, Shri Vikram 
Mahishi, Dr. Sarojini 
Majhi, Shri Gajadhar 
Majhi, Shri Kumar 
Malaviya, Shri K. D.
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Mallikarjun, Shri
Manhar, Shri Bhagatram
Marak, Shri K.
Maurya, Shri B. P.
Mehta, Dr. Jivraj
Mehta, Dr. Mahipatray
Mishra, Shri Bibhuti
Mishra, Shri G. S.
Mishra, Shri Jagannath
Muhammed Khuda Bukhsh, Shri
Naik, Shri B. V.
Nimbalkar, Shri
Oraon, Shri Tuna
Pandey, Shri Damodar
Pandey, Shn Krishna Chandra
Pandey, Shri Narsingh Narain
Pandey, Shri R. S.
Pandey, Shri Sudhakai
Panigrahi, Shri Chintamani
Pant, Shri K. C.
Paokai Haokip, Shri
Parashar, Prof. Narain Chand
Parthasarathy, Shri P.
Patel, Shri Arvind M.
Patel, Shri Natwarlal
Patel. Shri Prabhudas
Patil Shri Anantrao
Patil, Shri E. V. Vikhe
Patil, Shri Krishnarao
Patil, Shri S. B.
Patnaik, Shri Banamali
Patnaik, Shri J B.
Qureshi, Shri Mohd. Shaft
Raghu Ramaiah, Shn K.
Rai Shrimati Sahodrabai
Rajdeo Singh, Shri
Raju, Shri P. V. G.
Ram Dhan, Shri
Ram Sewak, Ch.
Ram Singh Bhai, Shri
Ram Surat Prasad, Shri
Rao, Shri Jagannath
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Bao, Shri M. S. Sanjeevi
Rao, Shri Pattabhi Rama
Bao, Or. V. K. R. Varfcdaraja
Raut, Shri Bhola
Ray, Shrimati Maya
Reddy, Shri M. Ram Gopal
Reddy, Shri P. V.
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Rudra Pratap Singh, Shri
Sadhu Ram, Shri
Saini, Shri Mulkj Raj
Salve, Shri N. K. P.
Samanta, Snri S. C.
Sanghi, Shri N. K.
Sangliana, Shri
Sarkar, Shri Sakti Kumar
Savitri Shyam, Shrimati
Sethi, Shri Arjun
Shafquat Jung, Shn
Shailani, Shn Chandra
Shankaranand, Shri B.
Snarma, Shri A. P.
Sharma, Dr. H. P.
Sharma, Shri Naval Kishore
Sharma. Dr. Shanker Dayal
Shastri, Shri Raja Ram
Shastri, Shri Sheopujan
Shenoy, Shri P. R.
-Shetty, Shri K. K.
Shukla, Shri B. R
Shukla, Shrj Vidya Charan
Siddeshwar Prasad, Prof.
Singh, Shri Vishwannth Protap
Sinha, Shri Nawol Kishore
Sohan Lai, Shri T.
Subramaniam, Shri C.
■Sudarsanam, Shri M.
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Tarodekar, Shri V. B.
Tombi Singh, Shri N.
Uikey, Shri M. G.
Vikal, Shri R#m Chandra 
Virbhadra Singh, Shri 
Yadav, Shri Charndrajit 
Yadav, Shri D. P.
Yadav, Shri R. P.

MR, DEPUTY-SPEAKER; The re
sult* of the division is:

Ayes 23; Noes 161.

The motion was negatived.

MR. DEPUTY-SPEAKER; I shall 
now put all the other amendments 
together to vote.

SHRI B. S. BHAURA; No. 67 may 
be put separately.

MR. DEPUTY-SPEAKER: Order
please. Mr, Bhaura will co-operate,

1 shall now put all the other am- 
tndmenis together to the vote of the 
House
All other amendments were then put and negatived

MR. DEPUTY-SPEAKER; The 
question is:

“Tnat an Address be presented to 
the President in the following 
terms: —

That the Members of Lok 
Sabha assembled in this Session 
are deeply grateful to the Pre
sident for the Address which he 
has been pleased to deliver to 
both the Houses of Parliament 
assembled together on the 17th 

February, 1975’."
The Motutn was adopted

♦The following Members also recor ded their votes:
AYES: Shri D. N. Singh;
JNOES: Sarvshri Tarun Gogoi and Ismail Hossain Khan.
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SHRI PILOO MODY: Where is
Stephen? This is an infructuous 
motion. The man is not here. How 
can you vote his motion?

MR. DEPUTY-SPEAKER: Order
please.

SHRI PILOO MODY: He can get 
his motion passed in absentia? The 
whole debate is infructuous.

15.03 hrs.

STATUTORY RESOLUTION RE: 
CONTINUANCE OF PROCLAMA
TION ISSUED IN RESPECT OF 

GUJARAT

THE MINISTER OF HOME AF
FAIRS (SHRI K BRAHMANANDA 
REDDY): I move the following
Resolution:

“That this House approves the con
tinuance in force of the Proclama
tion, dated 9th February 1974, in 
respect of Gujarat, issued under 
article 356 of the Constitution by 
the President, for a further period 
of six months with cfTect from 11th 
March 1975*’.

This subject came up for considera
tion by this House in September last

SHRI P G. MAVALANKAR 
(Ahmedabad): I want to make a
submission on this.

MR. DEPUTY-SPEAKER: There
cannot be a submission because you
can speak on the Resolution. But if 
you have a point of order, I am pre
pared to listen to you.

SHRI P. G MAVALANKAR: Then 
I will be on a point of order.

My point of order is this. The 
Home Minister has just now read out 
the Resolution that stands in his name 
asking this House for an extension by 
a further period of six months of 
President’s rule in Gujarat He says

he is doing it under article 366. I 
want to know whether on the basis ot 
that and other articles and also on the 
basis of well-established conventions 
of the Constitution, the Home Minis
ter and the Government of India 
have asked for any special report from 
the Governor of Gujarat suggesting to 
the Centre to extend the President’s 
rule. Secondly, I want to know whe
ther the Government of India have 
been advised by the Election Com
missioner that holding elections tn 
Gujarat at this very time is neither 
possible nor feasible because consti
tutional requirements cannot be ful
filled. If that is not so, when the 
State is having normalcy, there is no 
emergency, there is no constitutional 
breakdown and the law and order 
situation is normal, when there is no 
report from the Governor to the Cen
tral Government is he within his 
powers to bring foi-ward such a re
solution? That is the point of order.

MR DEPUTY-SPEAKER: These
are the two questions.

SHRI K BRAHMANANDA REDDY: 
There is nothing much I should say, 
particularly on this point As you 
are aware, we need not be advised 
by the State Government. There is 
no need for us to make any reference 
to the Election Commission.

SHRI P. G. MAVALANKAR* When 
I mentioned the Constitution, I had 
also in mind the debates that took 
place in the Constituent Assembly of 
India Only yesterday, in the Central 
Hall, the Prime Minister told us about 
the wisdom and generosity and ima
gination of the founding fathers of 
the Constitution and she repeated it 
today q little while ago. While talk
ing on this point Dr. Ambedkar said 
in the Constituent Assembly:

“Now, when once the Constitution 
makes the provinces sovereign and 
gives them plenary powers to make 
any law for peace, order and good 
government of the province, really 
speaking, the intervention of the 
Centre or any other authority must 
be deemed to be barred, becaOie
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{Shri P. G, Mavalankar] the same conditions now exist lor the

sovereign authority of the province. 
That is a fundamental proposition 
which, I think, we must accept by 
reason of the fact that we have a 
federal Constitution. That being so, 
the Centre is to interfere in the 
administration of provincial affairs,
.........the invasion must not be an
invasion which is wanton, arbitrary 
and unauthorised by law.

Further, Dr. Ambedkar said; while 
replying to the debate:

“In fact I share the sentiments 
expressed that all such articles will 
never be called into operation and 
that they would remain a dead 
letter.”

Those articles were there for use in 
times of emergency, for special situa
tions. How are these articles being 
invoked, when the founding fathers 
wanted them to be treated as a dead 
letter?

MR. DEPUTY-SPEAKER: T am
concerned with the limited point of 
order.

SHRI SHYAMNANDAN MISHRA 
(Begusarai): The point raised by

hon. Member Shri Mavalankar is 
extremely important. For the imposi
tion of the President’s rule, the essen
tial pre-condition is that there must 
be a report from the Governor about 
constitutional breakdown.

MR. DEPUTY-SPEAKER: For the
imposition.

SHRI SHYAMNANDAN MISHRA: 
For the imposition. What is the con
tention of the hon. Home Minister? 
Does he mean to say that for the con
tinuance of the President’s rule, no 
consultation is required so far as the 
Governor is concerned?

It may well be that a fresh report 
may not be forthcoming from the 
Governor, but consultation must take 
place between the Government of 
India and the Governor as to whether

continuance of President’s Buie. The 
hon. Home Minister has said in * 
very care free manner that there is 
absolutely no need for any report 
either from the Governor or from the 
Election Commission in this regard. 
That means that it depends entirely 
on the Government of India whether 
President’s Rule should continue in 
the State or not, no objective condi
tions should warrant such a step on 
the part of the Government of India, 
it depends entirely on the subjective 
satisfaction of the Government of 
India that President's Rule must con
tinue. So this is a point which will 
have to be dealt with by the House 
before we proceed with the discussion.

SHRI PILOO MODY (Godhra): I
think the point made by Mr. Shyam- 
nandan Mishra is very well taken in. 
The Constitution and the procedures 
that we have been following so far 
lay down clearly that the establish
ment of President’s rule in a state is 
not an action which the Centre can 
perform without a report coming from 
the State describing the conditions in 
the State giving the reasons why such 
a Presidential take over is necessary 
and therefore the constitutional limi
tation that this order will remain in 
force for six months applies. That 
condition of six months or upto six 
months as prescribed in the Report 
exists. If that has to be extended, it 
cannot be decided suo motu by the 
Central Government based purely on 
its own whims and fancies. A fresh 
report has to indicate that circums
tances which would qualify the State 
for an extension of President’s Rule 
does in fact exist and such a report 
should come in writing in the form 
prescribed under the constitutional 
arrangements in practice. And for the 
Home Minister to say that it is not 
necessary, that he does not need to 
consult anybody, that he can on his 
own, if he thinks that elections are in
convenient in a State, need not have 
elections and can extend the order as 
per his whims and fancies, I think is 
a blatant admission of the Fascist and 
dictatorial tendencies which haye
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overcome the Government. I think 
today you have been a witness to 
this sort of thinking which has been 
going on because, in my opinion, as 
the Constitution stands as the practice 
that has been followed so far goes 
this particular action of the Govern
ment violates all norms of democra
tic practice. It tears the federal Con
stitution to shreds, reduces the States 
to the status of municipalities and 
establishes the hegemony of Delhi on 
all the States of India.

SHRI SOMNATH CHATTERJEE 
(Burdwan); It is clearly laid down 
in the Constitution that for the pur
pose of imposition of President’s Rule 
there must be a Report from the 
Governor, As a matter of fact, the 
Centre cannot even initiate under the 
constitutional set up a move to im
pose President's Rule, although in 
practice these reports may be merely 
procured from the Governors who 
have become their tools. But infact 
under the constitutional set up it 
must be the Report of the Governor 
which must initiate the thinking *n 
the Centie whether to impose Presi
dent's Rule or not. And the Constitu
tion expressly lays down that it must 
be for six months unless revoked ear
lier. When under the constitutional 
set up of this country President’s Rule 
is imposed, the day-to-day adminis
tration of the State is left to the 
Governor and the Governor is the 
best person in the present set up to 
decide whether in accordance with the 
provision; of the Constitution the 
States Government can be run or can
not be run. Therefore, without that 
Report it is not possible. That goes 
against the very basis and corcept of 
the constitutional set up with regard 
to imposition of President’s Rule, 
that at the instance of the Centre 
these things cannot be initiated. Al
though the maximum limit has been 
put for 3 years and there is a provi
sion for extension, a proper and har
monious reading of the constitutional 
provisions in article 356 presupposes 
that if the Central Government wants

to cross the initial deadline of 6 
months, similar reports as contempla
ted in article 356 (1; must be there. 
Otherwise, the whole set up is being 
made a mockery of and the Central 
Government m that sense becomes 
the complete arbiter of the fate of 
the State Governments and the appli
cability of the constitutional provi
sions in the States. That is not the 
concept. If the intention was that the 
Home Ministry was to decide it 
finally, it was not necessary to get the 
Governor to make a report at all. 
That is not the intention. The Consti
tution must bu read in a manner 
which will maintain the very basis of 
the intention of the Constitution- 
makers As has been pointed out, 
Dr. Ambedkar said in the Constituent 
Assembly that the ê are extraordinary 
powers and should not be taken re
course to in a casual manner; they 
should not be brought into operation 
unless an extreme emergency arises 
and they should remain a dead letter. 
But it has now become a modus 
operandj for the Central Government 
to impose their hegemony by means 
of President s Rule in different States 
procuring reports fro mthe Gover
nors to suit their political purposes. 
But here thev do not even show that 
much of ordinary democratic attitude 
in getting a report from the Governor 
to support the extension of President’s 
rule. This is against the constitu
tional provision

SHRI K BRAHMANANDA REDDY 
rose—

MR. DEPUTY-SPEAKER: When a
point of order, especially involving 
constitutional provisions, is raised, I 
must listen to it fully. If you were 
in the Chair, perhaps in a ham-hand- 
ed wav you might clear it off the 
table. But as long as I am in the 
Chair. T must listen to it fully.

SHRI H. N. MUKERJEE (Calcutta- 
North-East): It does seem strange
that whatever the letter of the law 
might be, certain obvious proprieties
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are disregarded with impunity by 
Government 1 am glad this point has 
been raised by Mr. Mavalankai be
cause aitc-i ail, Government must 
come before Parliament m a manner 
which is not derogatory to the lunc- 
tiomng of pailiamentai> democxacy 
Here we have President's Rule 
When the Pi evident takes ovei the 
admimsti ation he lias an agent icudy- 
made at his ovn discretion Ins own 
apointot, d person irom whom he tan 
get whatever upoits ve vw'-hti, to 
have But cvoi so he 1 supposed to 
be a digmtaiy vtho has a ceitain iei- 
ponsibility to tbt people inhabiting 
the State ot which he i* the Gover
nor The Governor of a State is 
under a bounden obligation to inti
mate to the President as to what 
ougit to be done and what nught not 
to be done We have a paihamentary 
consultative committee where apain 
Me were told moie 01 It s mfoiniallv 
that Government has tht intention of 
continuing the process of Prtsidtnt’s 
Rule, which was objected to very 
strongly by almost ali the paities 
apart from the ruling paity in the 
consultative committer I uould 
very much like to know from Govern
ment as to what exactly has been the 
report of tr e Piesident’s own ap
pointee, the Governor of Gujarat m 
regard to the position which appears 
m the Government’s view to warrant 
the idea of extension of President’s 
Rule, which means deprivation of 
the democratic rights of the people 
for God knows how long This is a 
matter where, whatever the rule of the 
book might purport to say, the proprie
ties are absolutely categorical and for 
Government to come before Parlia
ment in this lackadaisical fashion to 
treat Parliament with indifference and 
take it for granted is something which 
should not be toTerated From that 
pomt of view, no harm would be done 
if the Government manages to secure 
from the Governor of Gujarat some 
idea as to what exactly is happening in 
that State I have got here Twelve
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Months of President's Rule m Gujarat, 
which does not suggest for a moment 
that elections cannot be held m that 
State I would veiy much like to 
know' what material is m the posses
sion of the Government which has 
made them take this step It is com
pletely improper, if not out of order.

SHRI PILOO MODI I would, there
fore like to move that the discussion 
on this be postponed till such time as 
the report is presented

MR DEPUTY-SPEAKER He has 
ilrradv spoken Also, nobody can just 

t up and move like that
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REDDY: Hon. Member who have 
raised this point of order seem to 
have ignored article 356 itself. 
It says:

“If the President, on receipt of a 
report irom the Governor of a 
St'Ue or otherwise, is satisfied.’’

SHRI PILOO MODY: “otherwise”
is “Borooah’s report”.

SHRI JANESHWAR MISHRA: 
Congress’s parly’s ropoit?

SHRI K. BRAHMANANDA 
REDDY: Please listen. Even article
35(hl) does not require a rcpoit liom 
the Governor, because it says.

'I f the Piusident, on icteipt oi 
a lepoit from the Governor... oi 
othci wioC

So, “oi otherwise" is t.icre even 101 
the imposition of Piosident’s iule.

SHRI SHYAMNANDAN MISHKA. 
Can you spell out those conditions 
which led "otherwise” to operate?

MR. DEPUTY-SPEAKER; This is 
not a debate. Hon. Mcmbeis have 
raised points of older and made ihen 
submissions. 1 have to dispose of 
that point of order. Allow me to 
listen to the Minister, what he ha> got 
to say.

SHRI K. BRAHMANANDA 
REDDY: Secondly, if you kindly see
clause (4) of article 356, it says:

“A Proclamation so approved 
shall, unless i evoked, cease to ope
rate on thr expiration of a period 
of six months from the date of the 
passing of the second of the resolu
tions approving the Proclamation 
under clause <3):”

of the Governor, he is competent to 
act on information otherwise obtain
ed. Secondly, clause (4) of article 
35t> is clear enough to say that an ex
tension of the proclamation need not 
be lecommended by the State Ad- 
ministiation or Jhe State Governor.

Another point lias been made as to 
what Dr Ambedkar had stated dur
ing the Constituent Assembly pro
ceedings. Of course, it is a pious
intention.

SHRI P. G. MAVALANKAR: It
was tne intuition of the founding 
fathers.

SHRI K. BRAHMANANDA
REDDY: You must be aware that
there was a Congress Government 
theie. As to what led to the imposi
tion of President's iule, the hon. 
Members themsches ate more aware 
tnan I am

MR DEPUTY. SPEAKER: Now,
the pomt of order is a very limited 
qut-Mon, whether the&e points raised 
by tne members would stand m the 
way of this discussion. That is really 
the point of older.

Now, as far as I ste, there are a 
numbei oi aspects One is the tech
nicality of the whole thing. Techni
cally, I do not see there is anything 
to stand in the way. But in this 
Ho»ij,e, we have also e\ olved certain 
thing*, such a thing as propriety. 
There are certain conventions also 
which have acquired the fotce of law. 
Although the Home Minister is per- 
factlv right that even on a question 
of imposition of the President’s Rule, 
it is not necessary for the Governor 
to submit a report, I think, a conven
tion has arisen that it is only on the 
Governor’s report that an action is 
taken.
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therefore, my submission is that I take it that since the Governor is
under article 356, even though gene- an agent of the President and the
rally the President acts on the report President here, in this case, means
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[Mr. Deputy-Speaker]
the Home Minister—that is the consti
tutional position, they are in constant 
touch with the Governor. It is not 
that specifically the Governor may 
have written or may not have writ
ten. I suppose, the Home Minister is 
in constant touch and he must have 
been satisfied.

Thirdly, I think, we have evolved 
another convention and that is the 
convention of Consultative Commit
tees of the different Ministries. I 
think, some sort of a thing is there—
I am speaking from memory; I do 
not know—that whenever a Consul
tative Committee is unanimous on 
something, then the Government has 
to act on that Something of that 
nature is there. I suppose, this mat
ter might have come up in the meet
ings of the Consultative Committee.
I think, it is not a Consultative Com- 
mitee which was constituted specially 
for Gujarat. But, technically speak
ing. it does not stand in the way. 
Therefore, there is no point of order.

SHRI PILOO MODY; No point of 
order. I am surprised.

SHRI P. G MAVALANKAR: Can
they go on unconstitutionally? (In
terruptions). How can they come 
before the House’  On what basis are 
they coming here’  (Interruptions)

MR DEPUTY-SPEAKER: What
is all this?

About the reasons, I think, the 
Home Minister will convey these in 
his speech, I think so. It is 
obvious.

SHRI SHYAMNANDAN MISHRA: 
Why cannot they confirm your
assumption that there has been con
sultation between the Government of 
India and the Governor of dujarat 
(Interruptions).

MR. DEPUTY-SPEAKER: What
is all this? I have given my ruling. 
Why do we unnecessarily waste

human energy? There is shortage of 
energy everywhere. The only energy 
we have in this country is human 
energy and that too we are westing 
unnecessarily.

SHRI H. M. PATEL (Dhandhuka); 
On a point of clarification.

You have given your ruling. May 
I take it that your ruling means that 
the point of order raised has been 
ruled out but you are distinctly 
satisfied from the way this has been 
done, that an impropriety has been 
committed’

MR. DEPUTY-SPEAKER. I am 
not saying that.

SHRI K. BRAHMAN ANDA
REDDl. Sir, when this subject came 
up xoi com>ideiation in tliia House 
early m September last, the spectre of 
sea 1 city was already haunting Guja
rat. About 95,000 persons were en
gaged in relief work and about 1,200 
villages had been declared as scarcity- 
affected. Another 1,300 had deve
loped semi-seai city conditions. Since 
then, thcie has been an almost total 
failure of lains Some areas of Guja
rat have been affected by scarcity for 
the third year m succession. Sixteen 
out of nineteen districts of the State 
are now facintj scarcity conditions 
which are descubed as the worst in 
ret out memory. Nearly 12,000 villages 
out of a total of 18,000 are affected by 
scarcity. The entire State adminis
trative machineiy has been geared 
up to meet the challenge. About six 
and a half lakh persons are engaged 
on more than 4,000 scarcity works. 
Earlier there were certain restrictions 
in the number of persons in a family 
to be provided employment in scarcity 
works Considerin'? the magnitude of 
the problem, thes* restrictions have 
been removed with effect from 1st 
February. It has been the effort of 
the State administration to provide 
work for every able-bodied adult in



need of employment. Apart from the 
daily wage of Rs. 3 payable m cash, 
the State Government is shortly in
troducing the supply of Sukhadi to 
supplement the diet of workers. Medi
cal relief is being provided and ar
rangements have been made for 
drinking water for affected villages 
and towns and fodder for animals.
Cash doles are also being given to 
the needy and a ration of eight kgs. 
of foodgrams, per month per head is 
being ensured for those employed on 
relief works. The State Government 
has already completed the migtation 
of 20,000 useful cattle fiom Kutch 
district to forest areas of south 
Gujarat where they will remain till 
the onset of monsoon this year. The 
subsidy paid to voluntary agencies 
undertaking cattle rplief has als>o been 
raised to He 1 oer cattle per day
from thu month Voluntary effort m 
times of difficulty has been one of 
the admirable feature* in Gujarat I 
would like to pay mv tribute to the 
.voluntary agencies for coming for
ward to cairv out relief activities in 
drought-hit area* of the State

A sum ol Hi* 37 9 ci oi es has been 
piovided in the State budget this 
year foi scaicity relief and shoit-term 
loans of Rs 10 u'ores h<ive been 
given by the Central Ministry of Asn- 
culture foi agmultural inputs The 
Government of India have also sanc
tioned an advance Cential assistance 
of Rs. 14 U^crores Financial cons
traints will not be allowed to come 
in the way of tackling tnis problem 
effectively.

The State Government has taken 
a number of steps to augment the 
supplies of foodgrains through the 
public distribution system and to 
hold the price line. As against
51.000 tonnes allotted to the State 
from the Central pool in July, 1974,
92.000 tonnes have been given each 
for February and March, 1975 The 
State Government has, so far, during 
the last 12 months al.«o purchased one
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lakh and fifteen thousand tonnes 
from other States* With increased 
availability, the issues through the 
fair price shops have gone up to
1.01.000 tonnes in January, 1975 from
51.000 tonnes in July last. Wheat is 
also being given to the non-eligible 
categories m cities and towns at the 
rate of 15 kgs. a family.

Simultaneously, anti-hoarding and 
anti-blackmarketing measures have 
been intensified. Increased avail
ability, coupled with enforcement 
measures, have lesulted in stable 
prices and, even a fall in prices, m 
re.sptct of wheat, bajra and maize as 
well as in the case of groundnut oil

I thmk, 1 may also mention that, 
notwithstanding thi *;ram of scarcity, 
the Stdte has, witn the appioval o 1 
tne Planning Commission, prepared a 
plan of R« 172 erodes foi 1975-76 a? 
compared to a plan 01* Rs 143 crores 
dui mg 1974-75. T us plan provides 
foi as much as 74 p< 1 of the outlay 
ior the core ^ectois cl power, irriga
tion and agricultuit. This outlay will 
also provide avenues for employment 
for the scaicity affected areas,

Tht State Government has taken 
vanous steps for th-2 uplift of the 
Scheduled Castes and Scheduled 
Tribes Amvigst the measures taken 
aie an inciease m the percentage 
of reservation, to u >vernme<it gazet
ted posts foi Schcuuled Cartes and 
Scheduled Tribes .

SHRI K. S. CHAVDA (Patan): It 
U not implemented

SHRI K. BRAHMANANDA
REDDY* from 5 to 7 per cent and
10 to 14 percent respectively; increase 
in the period of carrying forward re
servations from 2 to 3 years; Increase 
in rates of stipends and scholarships; 
enhancement of incentive for inter
caste marriages and issue of ord«**~ 
for a special recruitment for Sche
duled Castes and Tribes in respect of

PHALGUNA 8, 1896 (SAKA)
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Class 1 and Class XI posts where ade
quate peiccntage of representation 
has not been achievtd.

A Han] an officer o£ the Government 
has been appointed as a member of 
the Gujarat Public Service Commis
sion. The Government has also de
cided to debar any person who is 
found guilty of piactismg untouch- 
ability from appointment as member 
on any Committee or Board or Panel 
etc to be appointed by the Govern
ment A Haiijan Development Cor
poration is also being set up

SHRI SHYAMNANDAN MISHRA 
Is this all required for the continu
ance of the President's rule’

SHRI K BRAHMANANDA 
REDDY A decision has also been 
tanen that 50 per cent of the power 
looms to be allotted may be reserved 
for Scheduled Cartes «.nd Scheduled 
Tribes

Having reeaid to the situation in the 
State, it has not been possible lo hold 
elections to the Legislative Assembly

SHRI PILOO MODY Wh*’

SHRI K BRAHMANANDA
REDDY The Pio lnmation i due to 
expire on the 10th March, 1075

SHRI PILOO MODY Now give us 
the real reason

SHRI K BRAHMANANDA
REDDY Stnne it will not be possible
to restore noimal constitution'll gov
ernment by the t lt i  of March, 1975, 
a further extension of President’s rule 
is unavoidable Therefore I commend 
the Resolution for the acceptance of 
this House

SHRI PILOO MODY- Can’t I move 
that it be postponed now?

MR DEPUTY-SPEAKER; Resolu
tion moved:

“That thb House approves the 
continuance m force of the Procla
mation, dated 9th February, 1974, in 
respect of Gujarat, issued under arti
cle 356 of the Constitution by the 
President, for a fuither period of 
six months with effect from 11th 
March, 1975.”

SHRI MORARJI DESAI (Surat): I 
have never heard a more callous ex
planation of extending the President’s 
rule for a fuithar teim of six months 
after having it for a year 
in the State of Gujarat I do not 
understand why the Government could 
not have held the elections m Feb
ruary itself when the delimitation was 
already over by Decenber, voters’ lists 
had been piepar<d and the returning 
officers have be<n apucmted Theie is 
no nason uhv the situation demanded 
that the election could not be held I 
could not uniloistunj it except foi one 
reason There v,as a feeling on all 
sido almost nil sides that there was 
going to be a snap poll for the Lok 
Sabha somcvh'To m the month of 
Mav And if that was the intention 
one could understand the postpone
ment of tho Guj^mt elections To me 
to hold them along with the Lok 
Sabha elections could have been un
derstandable I would not have
obiocted to that if they had
said that There could not 
have been a snap poll m
Ftbiaaiy at all vi hoover might have 
talked about it It wa” not possible 
constitutionally nr otherwise But the 
fact that the Government went on 
hurrying up the preparation of the 
voters’ lists in a very indecent man
ner and practically not allowing manv 
voters to com* on the lists on account 
of that hurry also ent colour to this 
belief by almost all sides I and 
sevpral other friends in Gufarat who 
are public servants have b<*en warning 
the Government during the last four 
months that if they do not hold the 
elections now, before the President’s 
rule is over by the 11th of March
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Gujarat will feavj* to agitate lor it be
cause it cannot do without representa
tive Government in Gujarat merely 
because the Government of India does 
not want it. Tlus is what we have 
been telling them. They did not do 
anything so far because of this feeling 
that they might hold them together m 
the next 2 or 3 months. But now it 
is very clear that there is going to be 
no snap poll. That is what the Prime 
Minister herself has said. She said 
that she had said that all the while. 
But it was almost always said as if 
it had a double meaning,—‘we have not 
yet decided,’ “I cannot say that,— 
something like that. That was what 
was said all the whole that lent 
colour to it. But now when they are 
extending the Proclamation for fur
ther six months iney don’t even say 
that elections will be held in the.se 
six months. I can undeistand even 
that because now there is no question 
of establishing immediately a repre
sentative fortn of Government in 
Gujarat as election* have not been 
held. Therefore the President’s rule 
has to be there for luither six months. 
That is how the Government has 
arranged for it But jf they said that 
no election will bo hold before the 
end of May—they cannot be held after 
the end of May for, moii'oon will be 
coming,—that means another six 
months extern ion wJl have to be 
given and the elections can be held 
only next year. That will bo the 
position I don’t see wl y Government 
has got to do this ext«i t for the fact 
that they are verv 11 happy about 
what has happened m Gujarat and 
they want to punish Gujarat for the 
revolt that it had made against th^ 
mighty Government last year and 
forced its hands for it moving the 
corrunt Ministry and also to dissolve 
the Legislative Assembly That is 
what they had done and therefore U n
wanted to teach a te^on to Gujarat. 
But I hope and trust that Gujarat will 
not put up with this kind of injustice 
which is not as per the Constitution, 
or any sense of justice or propriety. 
And therefore, there will be an effort 
pot In by the people of Gujarat to see
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that Government holds elections be
fore end of May whether they want 
to do it or they do not want to do it.

So, this is what the people of 
Gujarat are determined to do, as far 
as I see it.

Now, the argument that because of 
drought or famine elections could not 
be held is simply a dishonest one, if 
I may say so. There have 
been famines m the past and 
elections had been held. There 
has been severe famine m some 
districts at a ttm> but not throughout 
Gujarat as it is happening this time, 
but there have been, as I said, very 
severe famine, 1:1 beve^al districts and 
elections have been held. There have 
been floods There have been {Treat 
calamities to he faced by the people 
which they have bravely undergone. 
And yet ele^tio^ hu^e been held 
But what ha*. e trey done when they 
say that diouejht does not allow them 
to hold elections?

There are Coipoiations which are 
suspended v, ici^ tti3re are no elec
tions held. The district panchayats 
also are undci „,u .nau^on where there 
arc* no elections held. How are they 
prevented from being held I do not 
understand at all. In cities, there is no 
drought W h y  ^  >uld 'h i Corporation 
elections not be held. All this shows 
that Government v..m*-> 10 teach a 
lesson to Guj.irat. W H 1, let them trv 
to do so, win'th*.- Guja at lear”> a 
lesson or whether tne Government 
learns n ha-; sot to be seen.
These aic m it tc  ; w-'icn can not be 
left alone hke thi, for the people of 
Gujarat and there no doubt about 
it. I would, therefore, request the 
Government to consider *nis and have 
some prudence m this matter and rot 
gohead on the path of unconstitu
tionally which *hev have chosen to 
tread. This is why X have risen to 
make a protest rn the extension of 
the President's Rule U Gujarat. Of 
course, it will be carried; they will 
have it; theilr Intertu*n, as it has ap
peared in the papers already, is not
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to bold the elections even now. This 
is what the paper says. And it is 
obvious also from the statement which 
the Home Minister has just now made. 
It is therefore that 1 am saying that 
even if the drought conditions which 
are there are to be looked after pro
perly—(the Minister says they are 
looked after properly)—for looking 
after them proper I v, the people’s Gov
ernment is requii od there. Otherwise, 
that cannot be laoued alter properly. 
What is happening now? He hat. 
stated that there nre 4,000 works but,
9,000 and more tillages have already 
b*ien declared as scaicity affected 
villages. The Government itself has 
said that there are 13,000 village3 
affected by scarcity out t,f 18,000 vil
lages. And yet, they have not dec
lared the rest of tne villages as scar
city affected villages They them
selves have saui that more than 20 
lakhs of people w»ll nave to be pio- 
vided with wor.t What has happened 
in this ma*tor ,n t*ns very month0 
There are only 6 i lkhs of people who 
are given work. When uc drew tne 
attention of IN Government in the 
last meeting ot the \d\isory Com
mittee for the ■>carcit> conditions 
which the Government has appointed 
in Gujarat (only two meetings had 
been held so far) we told them that we 
must have mo^e « iryty works Then, 
a few moie have bc<>n given. But. 
this will not solve t*v» problem at all 
Thousands of atile have died The 
Home Minister sa>̂  only a few thou
sand cattle have born shifted to South 
of Gujarat for maintenance from other 
parts. There ore 81 lakhs cattle in 
Gujarat So what is the meaning of 
Celling us that a few thousand of these 
are being shifted to Surat District and 
Bulsar District fnr maintenance du-ing 
this scarcity neT-jod’  I cannot under- 

fhis; tho'i«r<n ŝ of cattle are 
dying for want of rot only fodder but 
also for want cf water. Water scar
city is very acute in several areas 
However capable the administrators 
may be I have absolutely no quarrel 
about their capacity—thev car.not 
hnve the imagination and thev can
not have the urge to see the suffering

of the people and the cattle in the 
proper perspective as the representa
tives of the people could see it. 
Things will become terrible in the 
coming months, specially, in the 
months of May and June. People will 
die like flies. If it comes to that and 
they say that the President’s Rule 
will continue, then the people of 
Gujarat cannot bear to see this at all. 
It is rather better to die heroically in 
fighting the Govrnment than to die of 
starvation as a result of this kind of 
injustice inflicted by Government on 
the people of Gujiuat.

Therefore, I request the Government 
to be wise enough—-there is still time 
for that—and jJ they «2o not want 10 
do so, then let them face the conse
quences which they will have to face.

DR. MAHIPATRAY MEHTA 
(Kutch). Mi Deputy-Speaker, Sir, 
vuth vmcejte etTcris and with all tht 
attention at my command, I was just 
listening to iht* .speech of the hon 
Member, S 'in  Jlorarjibhai m  this 
style if he wrtr ' m power, would 
he ever have the elections The same 
thing would have happened as he just 
now said I n̂nnot understand when 
he just now ' ud that in the coming 
months, that is. May and Juno, the 
people will be dying and a most severe 
condition will prevail there And, at 
the same tmv\ he also demands elec
tion? over there

Sir, he had come to Kutch, my 
constituency. But. he has gone to the 
meenhelt ai *us. Let me remind 
him also that drought is never in a 
stationary condition. It gradually goes 
on increasing. As stated by Govern
ment, in the beginning, there were 
come villages—t *ew hundred villages 
In Kutch proper they declared 639 
villages but gradually as the necessity 
arose they declared the whole of Kutch 
as such. The number of villages 
which are declared w 8*000 and the 
number is going to be 13,000 out of 
the total 18,000 villages in Gujarat.
I am for the elections. I am not lor



the bureaucracy. But let me tell you 
that the first thing that is required to 
be done from the humanitarian point 
of view is protection 01 the life of the 
people and the whole attention of the 
Government should be devoted to fight 
this drought situation on a war-foot
ing.

Sir, it is not the first year of 
droight. It is the continuous fourth 
year in my constituency. Not only 
that but also xt is the seventh in the 
last eight year* Sir, he is right when 
he says that the condition of the poor 
people is very critical and the atten
tion of the Government should be 
focussed to fight this situation on a 
war-footing. I know there are cons
traints o£ finances, etc. but let me pav 
my regards to the tmraaucracy from 
Advisors to the Col led pis and the 
Famine Commissioner they are doing 
their utmost to tind withm their limi
tations of what they have been given.
I know tie luaitatiou, are there wit'i 
them and because of those limitations 
we are handicapped. I w is here ?nd 
shouted like hell about the condition 
of my constituency and the Govern
ment talked 01 removing 20,000 cattle 
from that area as if they have done 

( huge work. I+ is nothing. There are 
one million cattle heads out of which 
only 20,000 aie being removed. We 
requested that four to five thousand 
more may be removed as there was no 
gra&s but th^re was no response, i 
can understand this aspect that Gov
ernment is not doing what they 
should do but as far as the elections 
are concerned and as far as the exten
sion of President’s rule is concerned.
I would not have done. At least X 
can boast of my constituency. Sir, we 
have fought all the elections with 
hundred per cent result so far. In 
1972 C C. Desni died and inspite of 
the drought bye-elections were held.

Let me remind you of the corruption 
which prevailed in 1he mme Congress 
i Ministry. I had charged that Minis
try on the floor of the Assembly. In
spite ot that after 1971 uptil this time 
whatever drought we have fought. I 
must aay, there is not a single case
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of that type. Daring that period girls 
were actually supplied to the engi
neers. An enquiry was held in Bans- 
kantha elections. I do not want to go 
into the details of thoge dirty things 
over here and do not want to wash 
tne diity linen of cach other. But one 
thing is there when people leave their 
humanitarian point of view and talk 
of only getting political gams chal
lenges will be there. The challenge* 
will be fougnt. We have fought the 
challenges undei difficult circums
tances. We ait not afraid of elections 
Inspite of all iheir eiforts Cong.(O), 
the ‘O’ has become bigger and Con
gress has become s nailer. It is the 
frustration th« ,oakes them speak 
Sir, m Kutch, ihtr*.* is another pro
blem. At present elfcotneity is the 
most essential thing which is required 
to save the crops. "Jhe Gujarat Ad
ministration .«avs that there are no 
conductors. Tae Gujarat administra
tion is not being .supplied with the 
conductor, Ti.’ * u a vo* y important 
problem. Because of the energy crisis, 
the prices have f.one up. Sir, if elec
tricity is not -.applied to thu area, it 
will be very difficult to save the crops. 
The people have bee a sufierins;. There 
is shortage of these .onductors. It is 
the fundameatal d-ity of the Govern
ment to see tnu: thi* is povided. Un
fortunately, there is no development 
equilibrium as far as this region is 
concerned S';. V ere 'n  ̂ districts iikr 
my constituency \ her<j only 23 per 
cent of the 'iroa has been electriPsd.
I A’uuld remind about this to Shn 
Morarii Desai. Sir, my request to the 
Government is, provision of electricity 
fhould be given priority in this are*. 
Lot us reach at least tne average. Sir 
in spite of the drought, in spite of the 
severe drought, the people are putting 
in hard labour in Kutch. There is 
acute shortage of water. In spite of 
that, it is estimated that 22,000 tonnes 
of wheat will be produced in this 
area. Sir. peoole in this area are liv
ing in half-starvation conditions. Eight 
K. Grams of foodgrains is not suffi
cient at all. There is no other source. 
Sir. the relief team which visited this 
area found that roots are being boiled
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[hr. Mahipatray Mehta J
and being taken by the people. This 
is because there us no other alterna
tive. Only eight grams is being giver.. 
This is not at all sufficient. Therefore, 
Sir, I would request Jhat this 22 000 
tonnes of wheat which is to conic 
should not be allowed to go anywhere.

I would also like to draw the atten
tion of the Government to another 
thing. Teachers are on agitation. The 
educated population U on agitation. 
Sir, the Sen Committee report has al
ready come out.

15.58 hrs.

(Shri Ishaque Sambhalx in the Chair)

Sir, I would icquest the Govern
ment that they should implement the 
recommendations of the Sen Commit
tee in to to. This will help in remov
ing the discontent among the edu
cated young people.

Sir, I would also draw the attention 
of the Government to another pi oh- 
lem, namely wnhv. Su, we find that 
in Kandla, so many industries are not 
coming up. It K not possible to pro
duct soda ash V'csuse there is no 
water Sir, I was talking to the 
General Manager of TFFCO. Because 
of non-availabihiv <f v»atrr. t icy aie 
postponing the setting up of the Rs. 
60 crore sulphuric a<̂ id plant. There
fore, Sir. I would request the Govern
ment that thev should pay special 
attention to thh There is the lower 
Macchu project. Sir, the lower Moc- 
chu barrage should be constructed 
and water shoull bo made available 
Sir some people arc protesting aeain*'* 
it After all, Kutch is a part of 
Gujarat. Therefor®, *his project should 
be taken up. The Kandla project 
which is cornier up is also a national 
project.

Another important thing which I 
wanted to mention is in re
gard to cotton. The other day, 
there was a Calling: Attention

in regard to this. Sir, tne 
Government have been giving, 
protection to the textile industiy. 
During the last two years, the textile 
industry has matld record profit. Last 
year, they have not produced standard 
cloth. Government succumbed to their 
threat. In spite of the huge profits 
made by the textile industry, Govern
ment increased the pricc of standard 
cloth. The price has gon  ̂ up instead 
of coming down. Government says 
that cotton is being purchased or im
ported. They say that they want to 
protect the growers. But, on the con
trary, they are helping the mill- 
owners. Cotton growers arc put to 
trouble. These big business magnates, 
textile magnates, making their profit 
are patronised. They are doing this.
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16 hrs.

Last but not l»a t̂, 1 will com*: t*; 
the condition of health o? the people. 
I address Shu Moralji Desai from 
hero Will you plca,« come with me7 
Lot us have a tour. I will show what 

tht* percentage of tuberculosis ca^cj 
tfut' to the last thr^e-four years 
famine. I am not talking of ni^ht 
blindness There nre 40,000 people 
‘•.uflferin/; from it; but I am not talk
ing of that now Please com«i and 
the socio-economic condition of the 
people as a result of the famine condi
tions in Kutoh What is the vitality of 
the people** Win* is their life expec
tancy* I am a medical man. I se* 
that out of >0 patients one is a TE 
patient.

SHRI K S CHAVDA: Is Presi
dent’s rule a remedy?

DR MAHIPATRAY MEHTA; It is 
never the remedy. I have never said 
that. But I aho say that election now 
is not the remedy. This is not the 
time for elections. It is not that we 
are not prepared for U. We nave 
fought elections and we are ready to 
do it. After all, it is the first feature 
of democracy to fight elections.
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Let me a$k; who has dissolved this *SHRI KRISHNA CHANEXRA
democratic setups there, the democracy _ HALDER (Ausgram): Sir, I oppose
that was legally constituted. it u " the Resolution which has been mtro-
those who want to lay claim to demo- duced by the Home Minister in this
ci a tic rule who have dene it, as the House seeking to extend the Presi-
Prime Minister rightly said. They dent’s Rule m the State of Gujarat
talk of a snap poll They say there for another six months. I oppose it
will not be electic i at all, that it will and oppose it with all the emphasis
be like Bangladesh and so on. at my command.
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I would say this If the Opposition 
had been able to give vn alternative 
government, many of the drawbacks 
of the Congress would a’so have gone. 
But unfortunately, the Opposition 
never rose to the occasion. But tney 
are now talking o: democracy which 
they have not «ccepied They oppose 
only for opposition's sake.

Here is a ^otureie example The 
same people who dissolved the domo- 
cidtic government thuo are trying to 
do it ail ovei Indu, tijmg to create 
chaos, playing into the hands of fas
cist and leactijru'i. eJci” <nts. Wheip 
the need of fho lioui ” 1 Gujarat is 
woik on hum m.taini }.iound= they 
howl for electi> 1 Unfortunately, men 
like Shn M01 u u Di ,ai threaten Gov
ernment and ay t’loy will have to 
face the consequences. I am a small 
man I cannot cln1ie»n*-> Shri Mot«rii 
Desai But I m n.o 1 uqu<M to him. 
Let us sô  f ho ron^rquences m mv 
constituency H** c m rrme to Kutch 
and let him launch the satyagraha 
thete, not anvwiici,* I v'ill in
vite him. Let hirr* stait from Kutch 
and ?ee what ]>ipp< os, what the conse- 
ouencc; will b'» »heie Then we shall 
ae<» about the future I say that if 
Government h irl declared that elec
tions should b« held now, I would 
have opposed it T Vlo«£ to the Con
gress It i«? nv or«,tituencv mv peo
ple mv voter*-. vho r„ve elected n>e 
On their behalf. T -ay that what Gov- 
ernment have donr is the right thi’- * 
and I support thh Resolution which 
seeks to extend P»*e«ti»l« nt^ rule for 
six months

Di Mehta and a little while ago and 
while answering the Debate on the 
President’s Address, the Prime Minis
ter Smt. Indira Gandhi had started 
their speeches by an outright condem
nation of the Opposition parties. Both, 
of them tried to describe the move
ments of the people as a menace to 
Democracy. But I would like to re
mind them that our Constitution does 
not have any provision for recall of 
the elected representatives of the 
people when they find that the Govt, 
constituted by ‘•uch representatives is 
acting in a coirupl waj, against the 
intei ests of the people and in an tin- 
dcmociatic v ay Because of this 
luLUi»a, t u pe >ple of Gujarat had 
tensed their voic  ̂ and had launched 
amtation to ou-t the corrupt Congress 
Gov* ard to save democracy from 
th* ir clutchps Such a movement 
cannt be de^v .br-l as anti-democratic 
1 • i«s+ b^JdUse 1* does not smt the Con- 
gie-s Go\t It !*• equally unfair to 
spiead canairk aaaim t such peoples* 
nio\cment or dub them as anti- 
d* mocidtic.

In Sept 74 whpn the then Home 
Shu Vmi Shankar Dikshit 

h<id come before this House seeking 
a six-month extension of the Presi
dents Rule, th«n I had said on 6-9- 
74 and I quote “I want to say that 
there must not be any President’s 
Rule anywhere in our country. When
ever anv assembly is dissolved, the 
cari'-taker Govt should be establish
ed without the power to pass any 1m- 
po*tant legislation and elections should 
be held with in a month or two. This 
is a democratic procedure practiced 
everywhere in the world ” Once 
again we find that thr Home Minister

•The original speech was delivered in Bengali.
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;Shrf Knslma Chandra Haider]
has come before the House not to 
announce elections in Gujarat but to 
seek a further extension of the Pre
sident’s rule for another six months. 
In other words he wants to perpetuate 
the rule by bureaucracy in Gujarat by 
.another six months.

Sir, before ths debate was initiated, 
my friend Prof. Mavalankar and other 
hon’ble Members had pointed out that 
the way the Home Minister had in
troduced the proposal before the 
House, it was wholly against the 
spirit of the Constitution and I fully 
share their views in the matter. The 
Prime Minister and the Home Minis
ter are trying to make the opposition 
parties responsiblj for all ills in the 
country and they are trying to sug
gest that peoples’ movements are anti
democratic. I would like to remind 
this Housy thul in 19E£i a Communist 
Coalition Ministry wi«s in power in 
Kerala. Then the present Prime Min
ister was the President ol the Congress 
Party. She had formed a “Bimochan 
Samity” toppled the coalition govern
ment from power through agitation. 
It is a pity that m 1959 Smt. Indira 
Gandhi’s actions were all democratic 
and today when the people of Gujarat 
and Bihar are trying to oust the cor
rupt Govts, in their respective states, 
the agitation is being dubbed by the 
same Prime Minister as anti-democra
tic. The former Home Minister Shri 
Dikshit had given a firm assurance to 
this House in Sept. ’74 that elections 
would be hold soon in Gujarat but by 
introducing this motion the present 
Home Minister, has completely gone 
back on the solemn tssurance that was 
given to this House by the former 
Home Minister. Both the Home Min
ister and Dr. Mehta have said that 
elections cannot be held in Gujarat 
because of the prevailing famine and 
drought conditions in the State. I 
would like to tell them that if t’-sey f»re 
genuinely interested to serve the 
•people and give them relief from the

famine and drought difficulties then it 
is imperative that they must first give 
the people of Gujarat a representative 
Govt. A Govt, run by Govt, officials 
can never be a substitute for one 
where people have iheir own represen
tatives directing and guiding the ad
ministrative machinery of their state 
and in their own interest. A bureau
cratic Government has its in
herent weaknesses. Last year, 
all the states which had re
presentative Govts, secured from 
the Centre a better share of their de
mand for food grains against those 
which were under the President’s Rule 
Last year, M.P. Govt, got 73 per cent 
of their demand, Bihar 62 per cent, 
U.P. 68 per rrent etc, while Gujarat 
got only 35 per cent 0? their demand 
for foodgrains. I have 110 doubt that if 
Gujarat had a representative Govt, 
instead of b«in^ under President's 
Rule, they too could have secured for 
themselves a better share of their de
mand. Not only t'lis, the 6lh Finance 
Commission has recommended that 
Centre would give assistance to the 
States for meeting famine and drought 
conditions. But here too. the Govt, by 
officials in Gujarat could not obtain 
adequate funds from the Centre for 
dealing drought and famine condition 
in the state. Co^^ress leader Shri 
Jivraj Mehta. M.P. and Shri Ghana- 
shyam Ora, both 'ormer Chief Minis
ters had joined their voice with the 
opposition to point out the inadequacy 
of the relief measures taken by the 
Centre to de-al with the situation in 
Gujarat. Thev had even said that due 
to interference bv the Govt, machi
nery. they were not eble to act pro
perly to give relief to the people and 
at one stage it was reported that they 
had threatened to bring a resolution 
with the opposition support to pin
point the aforesaid dcfects.

DR. JIVRAJ MEHTA (Amerli): He 
is wrong and the allegation is entire
ly unjustified.

DR. MAHIPATRAY MEHTA; He 
says he is wrongly quoted.
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SHRI KRISHNA CHANDRA HAL
DER: His views appeared in the Hin
dustan Times dated 17th January, 1975 
as under: —

“Congress leaders Dr. Jivraj Mehta 
and Shri Ghanshyam Lai Oza, both 
former Chief Ministers, have sup
ported the criticism regarding the 
failure of the Governor’s regime to 
provide sufficient relief works and 
the refusal of the Centre to give 
adequate food and finance to the 
State.”

DR. MAHIPATRAY MEHTA: You
are reading from a newspaper,

SHRI KRISHNA CHANDRA HAL- 
DER: But why did he not contradict 
it eailier if it nn* correct?

DR. MAHIPATRAY MEHTA: Many 
things appear in the newspapers.

SHRI P. G. MAVALANKAR (Ahme- 
dabad): They were in the Scarcity 
Committee of Gujara*, and they have 
criticised the administration not once 
but several times.

DR. MAHIPATRAY MEHTA: He
has denied it.

MR. CHAIRM VN: Please don’t dis
turb. Let him continue

•SHRI KRISHNA CHANDRA HAL
DER: Sir, I wab ivymg to say that 
Go\t, have ;>onj bu<U completely on 
their woxds for not holdmc; elections 
in Gujarat and to *ny nnnd the only 
reason foi this action is that the Guja
rat Pradesh Congress Committee is 
afraid of facing the people. The Con
gress parly in the State has been com
pletely unnerved by the results of the 
bye-elections that were held in Delhi, 
Jabalpur, Haryana and elsewhere. 
People have given their verdict 
•gainst the Congress misrule. These 
defeats have given the Congress party 
a rude shock. They are scared and 
afraid. They do not want to allow

•The original speech was delivered

the people of Gujarat to go to polls. 
The Congress party has no courage and 
no guts to face elections in Gujarat. 
Not only this. The Congress in Guja
rat is a house divided against itself. 
They are 12 to 11 factions which are 
working in the party and even the 
efforts of the Congress President, Shri 
Debkant Barua have i ailed to bridge 
differences and end factional Uights. Is 
the opposition party responsible for 
these factional fights? Will the people 
of Gujarat be denied their legitimate 
right of having a democratic Govt, 
only because the Congress party is not 
able to settle their mutual differences? 
What is happening m Bihar. The 
people are restive. They are frustrat
ed. They are out to oust the corrupt 
Govt, there. A mighty people’s move
ment and a mamoth agitation is going 
on there. Very sad and unfortunate 
things have happened in Bihar. Shri 
L. N. Mishra was killed. I strongly 
condemn this killing, but has the 
Congress party lea»nt a lesson from 
these incidents. Have they been able 
to unite to probo inio the people’s 
grievances and pro-jde succur to 
them7 Is is not a fa * tnat Shri Jagan
nath Mmhta, broshei oi late Shri L. N. 
Mishra. and others are trying to oust 
Shri Ghafoor from power? Why 
should people suffer just because the 
Congressmen cannot end their fac
tional fights?

Sir, the Prime Minister has ridicul
ed tht Opposition parties and has com
pared thv.* peoph’s a* Nation to a per
son v. no ha.s the head oi the CPI(M), 
heart of t ie  socvni-tf., the legs of 
Jana Snngii and so on and so forth. 
The Congress Govt and particularly 
the leader of the Congress party cry 
hoane about international to-existence 
between nations and ideologies. But 
she is too intolerant to apply the same 
principle to deal with situations at 
home When ih  ̂ United Communist 
party had formed b coalition govt, in 
Kerala under the leadership of Shri 
E. M. S. Nambodaripad, Smt. Gandhi 
could not tolerate the co-existance
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-and as 1 have already said, she con* 
spired and brought about a fall of the 
Govt. For two tern is, United Front 
Govts, weie formed in West Bengal. 
On both these occasions, the Centre 
conspired, created obstacles and bro- 
«Govts. there. Whenever the Opposition 
govts, there. Whenever the opposition 
parties unite to uphold the cause of 
the people, the Centre ridicules their 
efforts just because Uiey have no 
genuine faith nor intention to fol
low the principles Oi co-existence 
which they preach to others. But 1 
must tell Smt. Indira Gandhi that des
pite all possible atrouLts.—you know, 
Sir, during the last few years more 
than 1,000 CPl(Mj workers have been 
killed in West Bengal—we are suc
cessfully continuing oui mission to 
serve the people of tno State and I 
must congratulate the Priire Minister 
that at least she has cared to describe 
my party as the* brain of the Opposi
tion (Interruptions),

Sir. I would complete my speech in 
a couple of mmut< s and I don t want 
to repeat what Shri Moiarji Desai has 
said. 1 would only mterate that th« 
people of Gujarat i.r« c avmg for a re
presentative Govt end, therefore, 
•elections should be held there without 
any further losr, cf time. The bure
aucracy there is wholly unable to rise 
to th*» expectations of the people. 
Many Central Projects have not been 
implemented. The people of 
Gujarat wanted an Atomic 
Power Station at Tam pur. This has 
not been given to them. The demand 
for a medical rollege at Bhavnagar has 
not so far been accepted. The Tara- 
pore-Bhavna^ar rail link has not been 
accepted, but despite all t'nese. the 
•Central Govt, are trying to tell the 
people that a good lot of progress has 
been effected in Gujarat during the 
President Rule. But in it not a fact 
that depite thp common knowledge 
that thousands of mill workers are 
still without any work, the Govt, have 
failed to start a third shift in the 
textile mills. The prices of essential 
commodities have gone up very high

mense suffering to the people in gene
ral and to the low paid in particular. 
The education policy is being chang
ed without consulting the education
ists, teachers and professors and na
turally as a result of this both students 
and teachers arc unhappy about it. 
They are agitating ag'onst this policy. 
While t le whole state is suffering from 
famine, the Govt, under the plea of 
mobilising internal sources have in
creased passenger taie and thereby 
have imposed a burden of Rs. 11.23 
crores on the pi-opjc. This is unjust 
and unfair and I proiest against it.

In the end 1 strongly oppose the 
motion and demand that elections 
should be hold in Gujarat without any 
further delay. Unless t vis is done, 
the people of Gujarat will unite and 
they will fight for their democratic 
rights and with the ‘ upport of all they 
will finally achieve then objective.

SHRI NATWARLAL PATEL (Me- 
hsana): Mr. Chairman, here is a 
resolution moved by the Home 
Minister for the extension of 
President’s Rule in the State 
of Gujarat. I am support
ing this Resolutit.n i&thei I am com
pelled to support ihts because looking 
at the present ‘■ituctron prevailing in 
th« State of Gujarat it is a wise de
cision taken by ihc Government of 
India to extend President’s Rule in 
that State.

Some three months back the Govern
ment were seriously thinking of hold
ing the elections m the month of 
March because then the situation was 
coming back to normal. But at pre
sent the situation in Gujarat is not 
one which is conducive to the holding 
of elections. A number of village* in 
Gujarat have been affected by famine 
and I am sure moat cf the hon. Mem
bers of this House are aware of that 
situation.

A point of order was raised why the 
Governor of Gujarat or the State ad
ministration is not consulted In the 
decision. So far as the Governor is 
concerned, he is always in touch with
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the Government of India and the 
Government of India is always in touch 
with the Governor and the State ad
ministration. So, according to me, 
there »  no necessity to consult the 
Governor or the State Administration 
in arriving at this decision.

Some hon. Members of the opposi
tion have alleged that this is a poli
tically motivated decision. It is not 
at all politically motivated. So far 
as elections ar̂  conct med, we are in 
a democracy an* we dre never afraid 
of the elections. On tJ e contrary, we 
invite elections m iht name of demo
cracy. Those on the other side who 
are now seeking elections, let them not 
forget that in the pnst t'nere was a 
popular government in Gujarat. Some 
hon. Members of the Opposition, 
including some rnemh#*is of the dif
ferent States, 1 riod to topple that Gov
ernment, even though it was a popular 
government. Ai that time I had told 
the Opposition members that they are 
committing a .in on democracy by de
priving the people of Gujarat of their 
popular gov«\ nmrnt. But, at that 
time, they were not prepared to listen 
to us and thev did what they liked. 
Ultimately, thev are understanding 
that when there is no popular Govern
ment in the Stat*» of Guiarat, there 
will be the President’s Rule. There 
was no other nltermtive except the 
President’s Rule in the State of 
Gujarat.

I would like to hiing to your notice 
one thing more. So far as the Oppo
sition leaders are concerned, at the 
time of toppling the popular Govern
ment, they were tilling the people of 
Guiarat, “Topple this popular Govern
ment, The popular Government is 
useless. The Governor’s raj will be 
better for the people of Gujarat as 
compared to the popular Government” 
Deliberately, they indulged in that 
propaganda. Today, they are shedding 
corcodUe tears for a popular Govern
ment for the State of Gujarat. (It*. 
ferruptions)

w m fa  ^  s w t t  fa
1 1 are

m^r j *r ts * ?n

«Plf 3WT SRTRT m 5TFRT

?rfT W T I  I wn  TO *  TT TO 
farRT *T cFPPT
^RT HTTRT 3»TT I

SHRI NATWARLAL PATEL: What
ever 1 am saying, I am saying as a 
representatr. e of my constituency, as 
a representative of tne people ol 
Gujarat, as a responsible member 01 
this House. 1 am not furnishing false 
statements. I am furnishing truth on 
the floor of the Hju-e They may or 
may not like it.

So far a* ole* Lon* in Gujarat are 
conct rned, thev aio saying that we 
are not prepaid lor elections and 
that is w ".y, deliberately, the Govern
ment of In*1ia is extending the Pre- 
dcnVs Rule m the St'vte of Gujarat 
and they are vostbonmg elections. 
Most humbly I would like to bring to 
your notice that <0 far as Gujarat is 
concerned and Gujarat Congress is 
conct rned. for decades, we have serv
ed the people of this country without 
power. We are not power-oriented 
people We can s>erve the people 
without power. We may lose or win 
elections. Election \c a game and that 
is in the hands of people. If we are 
elected to any ocsition, to the Assemb
ly or to the Parliament in Delhi, we 
serve the people. So far as power is 
concerned, that is mere an instru
ment in the hands of the Congress 
party to serve the people. If there is 
no power, even then we serve the 
people. I would like to assure the 
hon Members on that side that we 
are never afraid of elections. We ate 
not going to run away from election*.



{Shri Natwarlal Patel] water. But after one month, in the
days of summer, I understand* there 
will be no water in these villages. So,
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It la not true to say that this deci
sion is politically-motivated and that 
the decision has been taken in the in
terest of the Congress party. We are 
not afraid of elections. If elections 
are to come tomorrow, let them come 
today. If the elections are to come 
today, let them come just now. Wc 
are prepared to face the elections. We 
are never afraid of elections. So far 
as this decision is concerned, it has 
been taken in view of the grave 
drought situation The drought situa
tion is so grave m the St-te of Gujarat 
that there are a number of villages 
where we have* to provide drinking 
water. After one month, what will 
happen, I have no words to explain.

So far as the Opposition is concern
ed, they concent»vte only on elections. 
They talk of elections only They 
have no time to talk about the condi
tion of millions of people. They have 
no time to talk about the famine- 
affected people, drought.affected peo
ple, who require water, who require 
arrangements to be made for famine 
relief works, who require fodder for 
their cattle, etc <*tc. The Opposition 
people are only thinking about elec
tions, how to survive for coming 
months, how to survive in the State 
of Gujarat.

The people of Gujarat are not both
ered about elections. They are both
ered about their survival. They are 
facing many hardships Those who are 
aiming at Ganihmae^r are only for 
elections, Th^y should keep the fa
mine conditions ot the people of Guja
rat in mind They should not keep 
elections in mind. If the elections are 
not coming today, they are bound to 
come tomorrow. It is a game. We 
have to face it boldly.

the present administration of Gujarat 
will have to provide drinking water 
for them. My hon. friends here can 
go to Gujarat and see the situation for 
themselves; they may visit Kutch and 
so many other districts which are 
severely affected and see the position 
of the people there, how they live. 
They are crying for their survival. 
They are not crying for anything else. 
They want drinking water facilities; 
they want fodder for their cattle; they 
want to survive. I understand that 
this is a peculiar situation in the 
State of Gujarat which has never been 
seen by me or l.y the people Of 
Gujarat before. In that context, I 
feel that there is nothing wrong in 
the decision taken by tne Government 
of India to postpone the elections and 
to extend the President’s rule in that 
State for another six months. You 
cannot say that it U politically moti
vated, Nothing is politically motivat
ed When we do something, you al
ways allege that it is politically mo
tivated. This has become your prac
tice and we h&ve been hearing it for 
a long time. That is why, we are not 
astonished

So far as ihe professors in Gujarat 
are concerned, they are struggling for 
something; ‘.hoy hive ?t*rted some 
agitation. (IntcrruiAtoni*) 1 would re
quest the hon. Minister to see that the 
Government oi Gujarat nrcept the re
port of the Sen Commission. I un
derstand that, ;f thst is implemented, 
the problems of the professors—Mr. 
Mavalankar is not in that profession 
now; I am talking ahout the other 
professors there—will be solved and 
they will be benefited.

So fa** as Gujirai is concerned, as I 
said just now, the famine conditions Befonp I conclude, I would request
are very grave. \s a matter of fact, the hon. members on that side to for-
W per cent portion of Gujarat has get everything so far as Gujarat is
been affected by famine Not wily concerned. Irrespective of party affl-
that. There are some villages today liations, we have to work waited^ to
where they do not find scarcity of face this challenge of drought, fhte
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*0 a natural calamity. The Govern
ment of India and the Government of 
Gujarat alone will not be able to solve 
this problem. It can be solved only 
unitedly, with the cooperation of all 
party workers and the millions of the 
people of Gujarat. Dy the grace of 
God, I hope the difficulties will be 
overcome and everything will be all 
right.

SHRI PILOO MODY (Godhra): Mr. 
Chairman, Sir, to begin with I would 
like to condemn this Government for 
having brought xorward this Resolu
tion to extend the President’s rule in 
Gujarat without proper Constitutional 
procedure. I am stating without 
hesitation that I am not satisfied with 
the ruling given by the Chair; I am 
not satisfied with the arguments ad
vanced by the Home Minister; I am 
not satisfied, even as far as common 
sense goes, with the arguments ad
vanced by the Central Government 
that they can arbitrarily extend the 
President's rule without having got a 
proper report from Gujarat explaining 
the conditions in Gujarat and stating 
categorically the reasons why it is 
necessary to extend the President’s 
rule in Gujarat.

1 have heard the speech of the Home 
Minister. I would have welcomed a 
discussion on the drought situation in 
Gujarat. It would have been a more 
honest exercise, because what we have 
been wanting to discuss for a very 
long time is the drought situation in 
Gujarat and we have been denied that 
opportunity. But the Home Minister 
comes here and says that drought is 
the main excuse or the reason for 
extending the President’s rule in 
Gujarat. There is no connection bet
ween the the two. Droughts, as has 
been admitted by the Home Minister 
himself and as people on this side of 
tee House have also admitted, have 
boen perennial and chronic la Gujarat 
Ifre^ year some district* or the other 
«f Gujarat ane under drought and 
seves* drought Wo harve had otoe* 
tSona in Gujarat when there had hate 
HU Mnmreai dxougnt ® wmf cnwricm.
M M I S - U

Yet, it did not interfere with the elec
tions. What has one got to do with 
the other? I cannot understand, if 
there is a drought, people cannot go 
and exercise their vote? I cannot 
understand when there is a drought, 
we cannot go and campaign. On the 
contrary, people collect at the works 
and it is easier to go and explain your 
policies to them. If nothing else, it 
helps during the course of elections. 
I am talking about campaigning. So, 
what is the difficulty in holding the 
elections in Gujarat when the drought 
is going on? Are you suggesting that 
President’s rule is better to tackle the 
drought situation than a popular 
government? Because, if that is what 
you are suggesting, then I think you 
might as well dissolve yourself. We 
have a serious food situation in the 
country and I am sure the President’s 
rule will be able to tackle it better 
than you all people sitting on those 
Benches. What is the rationale of 
your argument? Because there is a 
drought you cannot have elections? 
Because there is a drought you can
not have a popular government? Is a 
popular government—my friend, Mr. 
Huda just now asked—less capable of 
(supplying water to the people ef 
Gujarat than the President's rule or 
the Home Ministry? Is a popular 
government less capable of providing 
more food to the people than the 
President’s rule or the Home Minis
try? Can the Home Ministry provide 
more grass to animals in Gujarat 
than a popular government over 
there?

As for wages and works the Home 
Minister can never miss an oppor
tunity, any little opportunity they 
may get, for making false propaganda 
and trying to get a few votes. They 
will never lose it. They talk very 
sanctimoniously about the Harijans 
and Adivasls and how much the Go
vernment has done far them. Hrd 
yea ever been to these areas? Whose 
pates were ym reproducing before 
the Bouse? Have you seen the eon-

pnA AAtwim  ftq tf«n
arougut amend mess 01 unQsratT
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Because if you have not, I invite you. 
Come with me. I will show you and 
perhaps that will make the butter 
melt in your month and may be you 
can taste a little of this suji which 
you are so generously dishing out to 
the people of Gujarat. And in order 
to understand that, without water, 
you cannot swallow it. And, where 
is the water? Therefore, to trot out 
the drought as an excuse for not hold
ing elections is nothing but just a cock 
and bull—a political cook and bull, a 
constitutional cock and bull and a 
parliamentary cock and bull, because 
the fact of the matter is that if U is 
to be measured from the point of 
view of what the President’s rule has 
done for the Harijans and the Adi- 
vasis, go and see. The Minister said 
that this is the severest drought that 
has ever taken place in Gujarat be
cause it suits his argument for with
holding elections. Yet, what has the 
Central Government done? I would 
like to point out to you the concern 
of the Central Government for the 
severest drought that has hit Gujarat 
in a century. They have advanced— 
advanced, mind you—advanced monies 
that were already allotted to Gujarat, 
to the tune of Rs 14 5 crores— 
Rs. 14.14 crores to be exact. This 
money, if you had not advanced it, we 
would have got it next year or the 
year after. What favour has the Cen
tral Government done to the Govern
ment and people of Gujarat by ad
vancing this money? Over and above 
that, nothing. Yet, it suits him to 
describe it as the severest drought 
that has taken place. The Gujarat 
Government is now spending at the 
rate of Rs. 2 crores a day. They have 
In all spent Rs. 39 crores on drought 
relief. How long do you think this 
money is going to last? Then the 
Minister says a generous thing, ‘Noth
ing will be stopped for lack of funds.' 
Mr. Minister, prove that statement. 
Every single work that I hav« de
manded and which needs to be carried 
out in Gujarat hag been withheld, 
postponed ppd denied for lack of 
fund* and yet 'this sort of'^xxmpous 
gtajLenutot is in to imnr

vince everybody and make a propa
ganda to say, *We are doing everyth
ing we can.’ The President’s rule, 
can be understood by anybody who 
understands democracy, has got its 
own severe limitations. President’s 
rule cannot frame policies. 
President’s rule cannot alter policy. 
President’s rule cannot take intiative 
in matters where the popular will of 
the people and the popular demands 
of the people demand certain things. 
These are decisions that can be taken 
by only popular Ministry. These are 
decisions which can be taken only by 
politicians in caucus and it is these 
decisions that are not being taken 
which are being postponed month 
after month, six months after six 
months, because the Congress party 
is too feeble to face an election m 
Gujarat This is the sum total o£ tne 
conclusion; they are afraid; they me 
petrified; they could not form the 
Committee, Sir, and only recently 
that committee was finally formed in 
which everything which ever existed 
in Guiarat has been joined together 
and put into that Committee, includ
ing Mr. Natwarlal Patel. Where is 
Mr Natwarlal Patel—who is the Tri
bune of the people, who is the ser
vant of the people—who was saving 
something so strongly about Gujarat 
only a few minutes ago? He does 
not even smoke, he cannot, and so he 
cannot make the excuse that he has to 
go out for a smoke. I am glad you 
ireturned, tribune of the people, ser
vant of the people. Please come and 
sit down and listen. He was not con
sidered fit to sit on the Executive 
Committee. This is the position.

Therefore, Sir, these cock and bull 
stories have been brandied about. 
That only shows that the Congress as 
party js weak and feeable tp face the 
the people. Let me assure Sir. six 
months later you will be weaker still 
In another six months later the posi
tion wilk be even worse and after a 
year an# a half from now you will 
not be able to face them at all. And 
if it is two years fron* now, you 
wjft^A have evaporated. So, go on 
postponing it every m  month* w  -



six months thinking that the position 
“will improve.

If drought is what you are really 
concerned about, may I tell you, this 
decision of yours is not going to help 
the drought situation at all? You need 
popular demands to be fulfilled, de
mands which are basically of a poli
tical character. There is the demand 
for subsistence and the Home Minis
ter said that a minimum wage of 
Es. 3 was given. Kindly send me the 
names of anybody, the scheme where 
oy you granted Rs. 3 daily wage to 
anybody in Gujarat. This is not being 
given to anybody in Gujarat, not even 
a single person who is on relief work 
in Gujarat. This is being spoken of 
only for consumption for the galleries. 
Send me the name..

SHRI NATWARLAL PATEL* I 
will give you the names.

SHRI PILOO MODY- You will 
please send me ten names.

SHRI NATWARLAL PATEL: I can 
send so many names.

SHRI PILOO MODY: All right I 
shall produce it in Parliament after 
checking it up You send me one per
son’s name who is getting Rs. 3/- a 
day.

As far as relief is concerned, he 
talked about thousands of tonnes of 
foodgrains that have been going to 
Gujarat. I do not know what has 
happened to that en route. I know In 
villages after villages, the maximum 
of grains that a person gets is five 
kilogrammes a month But, if one is 
working in a job site, I think, that 
may go up to eight kilogrammes a 
month. That is the maximum gram 
that a person gets per month per 
'head. As far as sugar is concerned, 
it may be a kilo per month or it may 
be only 200 grammes a month per 
W d . So, all these figures have been 
toft&ucwd by somebody on a piece of 
Paper you can Tead them out to 
us* it has no meaning at all
You ws»t postpone # »  election;
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you have the power, the majority and 
the will to do it. Say that honestly 
that you are not prepared to fight the 
elections m Gujarat and therefore you 
would like to extend the period of 
President's Rule for another six 
months You want to abuse the Con
stitution in youi favour Then say so. 
Believe me, it is for the betterment of 
you But, don’t tiump out the cock 
and bull excuse that because there is 
drought you want to extend it As 
far as drought is concerned, nothing 
has been done by the centre for all 
the drought that is going on.

Finally, Sir, the Home Minister said 
that and I heard him very very clear
ly that the Government has arranged 
for the removal of 20,000 cattle to the 
southern region of Gujarat. Even the 
strongest supporter, Dr. Mahipatray 
Mehta had to ridicule the figure of 
20,000, because this twenty thousand 
is iust a drop in the ocean The real 
fact of the matter is that 90 per cent 
or more of the cattle that has been 
moved out has all been done by vol
untary agencies. Why was the Gov
ernment claiming credit for it? It bas 
all been done by the voluntary agen
cies Why should you claim credit 
for it’  Is it just to get five more votes 
in Gujarat?

Therefore, Mr. Chairman, let us 
sincerely hope and let them change 
this motion as follows:

“We want President’s Rule in 
Gujarat because we are not In a 
position to face the electorate and 
that we will extend it further if 
we find that the position persists 
like thatn

Let them change the basis of the mo
tion and I shall vote for that because, 
after all, I also have sympathy for 
you because, I have been for a very 
long time a Member of the S.P.C.A!

SHRI D ,D . DESAI (Kaira): Mr.
.Chairman, Sir, You have heard a very 
vigorous speech from one of my col
leagues. The difficulties in Gujarat 
are real; the famine conditions there 

so aeraer*. It is true also thftt
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bureaucracy is trying to. do'' its best. 
It is also true that the people’s repre
sentatives could do better. But, there 
is one difficulty which we should not 
overlook. That is, whether at this 
time, should much of our energy be 
diverted or should be employed on a 
job? There are hundreds of outstand
ing issues in Gujarat to-day leave 
apart the political aspect. We, many 
of us, seem to worry about it. Look
ing purely from the angle of humani
tarian grounds and from the Gujarat’s 
local requirements, I feel that if the 
Government decides some date in the 
coming few months—in any case, they 
cannot hold the elections before 10th 
of March—that would be better. One 
of our earlier speakers has said that 
Government is getting another six 
months. Still there is time and elec
tions can still be held, ft is possible 
that in May, the heat would be so 
severe and that the difficulties lor 
water would be acute. One of the 
earlier speaker has said about the 
distress that the people will have 
also. In the midst of it people may 
be allowed a choice. If they want to 
hold an election then they may do 
so or some sort of opinion may be col
lected and elections could be planned 
for May or possibly in April-end. 
There is another issue, the Govern
ment may feel that doing so may 
divert substantial personnel from 
relief operations to election supervi
sion. Then with the consent of the 
Opposition, we can reach an agreed 
date which could be some time soon 
after the monsoons. In other words 
we have two possibilities—one for 
May and another during November- 
December. My reason for saying all 
this is that during monsoons there Is 
transport difficulty and it is very diffi
cult for voters to travel distances. 
Another aspect is we have a deficit in 
agriculture production and, water, 
This year much of our distress comes 
from difficulty in cotton. Many of the 
hon. Members are not aware that the 
acute distress today In Gujarat is on 
account of accumulation of stocks of 
cotton which are not being lifted be
cause of credit sqtteese and the diffi-
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culties which the Governmental agen
cies are having on account of shortage 
of funds. This problem should be 
taken care of by the Ministry since 
the Ministry under-writes the respon
sibility for the next six months. I 
would urge upon the Government to 
take care of this acute distress that 
our people are facing on account of 
lack of availability of funds for the 
next sowing. A mention has also been 
made about deficiency of water, fod
der and other things. Here our big
gest requirement is sympathetic and 
timely approach by the Central Gov
ernment to see that maximum quan
tity of fodder and foodgrains are pro
vided to the State. The present 
amount of quantity which we are re
ceiving has resulted m substantial 
amount of discontent. A large num
ber of people feel there are no jobs 
for them as the works which have 
been taken up are inadequate for want 
of funds. The Central Government 
is of the view that adequate funds are 
provided but those of us why stay in 
Gujarat are continuously observing 
that the funds that are allocated are 
not adequate to meet conditions of 
such a severe nature. In other words, 
the State is deficit in regard to funds, 
and in regard to availability of goods. 
Even when we have money, there are 
no goods to be purchased. These are 
some of the conditions which are com
mon to any famine. These conditions 
are prevailing. Just now, my friend, 
Mr. Piloo Mody asked’ where is the 
water?’ It is true. We tried to get 
as much water as possible. I believe 
24 rigs have been put in operation. 
They are put in different areas. Pri
vate agencies have also done it. Work 
is going on. or all sides.

Now, the question is, whether it is 
in the interest of either the Govern
ment or the Opposition to hold elec
tions now. I would say that it is nei
ther in the interest of the ruling party 
nor in the interest of the Opposition 
because some time is required for both 
of them to organise ffeemftiwM ftiUjfl 
It is true that the ruling party lo* 
its portion because ot mm diieontin* 
In mam urban eeofaaa. W* must **»



mocratically elected Government. It 
is true that there were some charges 
of corruption against that Government. 
The Ministers in-charge offered them- 
selves for investigation. In spite of 
-that, there was agitation, both by the 
Opposition and by the people in the 
urban areas. Now, this has resulted 
in overthrow of a popularly establish
ed Government, a democratically elec
ted Government. That democratically 
elected Government had about 140 
Members in a House of some 168 Mem
bers. In other words, it had the fullest 
backing of the legislature. But, the 
unfortunate fact was that some of the 
Members of the Legislature or the 
Government or the Minister were 
found, in the eyes of the people, not 
sufficiently equipped to carry out the 
tasks and they were not considered to 
be men of integrity. This could have 
been remedied either by removing 
those people or alternatively, even by 
changing the Ministry This was a 
possibility, having made a serious 
effort to see that the Government is 
sent out, and having continuously made 
a demand for President’s Rule, once 
the President’s Rule was imposed, 
there is again a demand that elections 
should be held We find it a little di
fficult to co-relate these two Why 
consistency is lacking? It is true that 
we should initiate the democratic pro
cess and we should have democratic 
institutions At least in regard to pan- 
chayats, which are at the root, which 
are at the bottom and which are closer 
to the people, I would urge upon the 
Government that they should hold 
elections to panchayats at the earliest 
date so that the representatives of the 
people are at proper working levels and 
they will be able to attend to the prob
lems of the people on the spot. Sir, 
the question of municipal elections has 
been talked about. I do not know how 
much they are really concerned about 
famine and, to what extent, they will 
be able to help. But, panchayats are 

Athe backbone of our democratic sys
tem. The effect of not having the pan- 
chayat elections is so widespread; it 
wotdd upset the position of our party

also. Therefore, in the best interests 
of the ruling party, it is necessary that 
panchayat elections are held as early 
as possible

With these words, I conclude my 
speech.

17 hrs

SHRI H. N. MUKERJEE (Calcutta— 
North-East). Mr Chairman, I am 
distressed that the Home Minister, 
whom I must credit with some under
standing and political common sense, 
has thought fit to comend, as he put 
it, hwj Resolution for acceptance by 
the House. I do not know on what 
computation we can accept this Reso
lution My fear is that ever this 
Gujarat business Government has been 
showing its cold feet right from the 
very beginning I cannot think any 
tenable reason why in a traditionally 
Congress State with a movement em- 
brachmg a large section of the youth 
aimed at reconstruction of Gujarat and 
the elimination of certain elements like 
a notorious former Chief Minister who 
was pushed out of the picture, how in 
that kind of temper m Gujarat Gov
ernment developed cold feet, and per
haps with a lack of self-assurance and 
with a sense of guitt about things done, 
and undone, they found themselves 
unable to order elections soon after the 
President had taken over and the old 
legislature was sent packing. From 
that period of time, there began a 
whole sequence of incidents which 
shows how Government has no imagi. 
nation how Government is ready and 
willing to have an authoritarian atmos
phere m the country and how in the 
normal bureaucratic way, they would 
ask for extension of a bureaucratic ad
ministration, because whatever the 
virtues of presidential rule, it is 
bureaucratic administration. If Presi
dents rule had brought benefit 
to Gujarat, I hope some marks 
would have been visible and 
Government would not have been in 
the position today to plead the cause
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cognise the fact that there was a de.
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of drought and scarcity as a reason 
why elections cannot take place.

I cannot imagine how in the year 
of grace, 1975, in a country which 
talks,*o much about its devotion to 
democratic processes—and only a 
couple of hours ago the Prune Minis
ter was in her own way trying to be 
eloquent about it—I just cannot ima
gine how you can in 1975 say that be. 
cause of drought and distress condi
tions, we cannot have elections. Good 
government is no substitute for self- 
government. This is what we were 
taught when we were young; we learnt 
it with every aspect of our heart. They 
have not been able to give good gov
ernment. And who is going to expect 
good government from the presidential 
team or whatever there is which func
tions m Gujarat? We would rather 
have bad government from our own 
peers than goo^ govenrment of bureau
crats of a particular description. In 
any case, good government is no subs
titute for self-government, and I do 
not see how Gujarat can go on being 
deprived of the very normal right of 
having as early as possible, when an 
emergent situation has gone, to have 
its own elected legislature.

We are told about famine, scarcity 
and all that. I cannot go into details;
I need not. But the simple point is: 
How is this kind of argument to be 
extended? You know very well that 
at least I and my Party do not happen 
for reasons, which we consider to be 
of national importance, to have an ani
mus against the ruling party on every 
occasion. We do not have that ani
mus, but we have to point out where 
they are going, utterly wrong, and at 
this rate where they will end up. To
day in many parts of the country star
vation conditions continue.

In West Bengal, for example, the 
majority of the districts are starvation 
districts. If parliament sets its seal 
on the argument that economic dis
tress which is being tackled is the 
reason for the postponement of the

electiop, I ponder what 4s going to 
happen? At the Present uumknt per
haps 70 per cent of our people live 
below the poverty line. Perhaps by 
the time the budget has done its ftto, 
the budget) is to be presented to
morrow, 75 per cent of th«, people 
would be living below the poverty 
line. Does that mean to #ay that this 
country will not have any elections 
because 75 per cent of the people live 
below poverty line and economic con
ditions are so distressing and dismal 
that nothing can be done about iV 
elections are a luxury which we can
not afford? I know that elections4 
sometimes become a luxury which we 
cannot afford That is very true. 
But is that the idea of elections that 
animates this country that should 
animat© the Congress party, if it is 
really and truely to be the ruling 
party in this country and If it is to 
be worthy of the trust which people 
have given to that? Are the elections 
to be only money spinning operation? 
Is our envisagement of the elections 
only as something where money U to 
be spent and people have to be 
diverted from the constructive pro
cess of work? Is it not our ex
perience, on the countrary that whea 
elections are in the offing those who 
are in the Government go about pro
mising all kinds of benefits to different 
areas where they are interested for 
their own return to the legislature? 
Do wo not find that if on the eve of 
the elections a concreted effort Is 
made for the economic and other 
development of our country, results 
are more likely to follow? Do we not 
intend to use elections as organisa
tional apparatus for mobilising the 
enthusiasm of our people for rebuild
ing their life and for rescuing them
selves from the misery in which they 
are living today? Or do we think of 
elections only In terms of so much 
money to be collected and spent aoi 
that a chain of corruption is created^ 
Surely that is not our envisagemctot 
of elections. When we go in for elec
tions we me election* «s a mobilising
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process for the advantage and strength 
of our movement. The Communist 
Party enters the election because It 
utilises elections to secure the support 
of the people and to consolidate that 
support into a sustained and organis
ed shape, if politics has any serious
ness I think that elections should have 
that motivation.

What do we And? So many crores, 
not too many crores are being given 
and *6 many lakhs have been collect
ed by the non official agencies, some 
relief work is going on, some people 
have had to change their habitat be. 
cause they perhaps have gone t0 work 
on some relief operations some where 
a little distant from their place of 
living. Is that the reason why elec
tions should be postponed? I think 
on the contrary that elections could 
and should have been utilised es a 
method for mobilising the< enthusiasm 
of the people to solve their own pro
blems. You can give a different shape 
to the elections. If in Gujarat you 
cannot do so wherelse can you’  I do 
not wish to think of the Government 
being in such a dire distress that in 
Gujarat they are afraid of facing the 
elections. May Tje there are* other 
calculations. I cannot read the minds 
of people whose calculations are some
times a little too subtle; in any case 
as it appears from the information 
given, I have got with me this book 
“12 months of President's rule in 
Gujarat**, and it triefc to paint as 
good a picture as it can, there is no 
justification whatever for postpone
ment of the elections, especially 
when his predecessor Mr. Dixit had 
given &n assurance to the House that 
there would be no unnecessary pro
longation of the President's rule there. 
Therefore on principle I am opposed 
to the idea of postponement of the 
ejections fat such a frivolous reaadft 
which the Home Minister has chosen 
to give.

ftz fi  v t
?|rf & 3/TT 1 1 f t  srer
^  t  % Mfarffoifc % foq

f*Rt
$ fatft % titi ^  * t 1

far shot t  11

fw r W* fTFIT : t  t  I

r a m  fag : «n*r *  *r
*m r fir* fa n  t  v *  r
(«u**rsr)

^ % fa em  *t£ m  ft
| I | f% «TRTT

tt irtft |  far qx
3TRT I f̂ RT ^  *f «TR 

p n ft  msft *T ®TTT ft, SffT
tfrr m-rft w  *r* <n:
?ar«r f^fhF *frr r̂Rrr*r
*nf^, «TT |
«ft tftft k  |  fa> wfr ipt&b

w tfa
f  i fnri?r t  far tot # <rtor i f r t  sfpt 
3F̂ r, m arrar i &r ^
stftt srfa ^srt ^t# n̂rf̂ T \ 

% fW^5r % 
o t  % f%nr
f>TT I

?rm*r p w w  W t o ,  
m  f t  i w  t o  qrsp 
vt m*r w  tftr  w ro 1 1 ^  wiH>i 
1 1  f t  t  f% «fft ^  

aPT VT5 fo?ft W m  f w  I

% f̂ RPfr ftr
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[«fr fflf] 

I =3*? PTTTO fam 'fRT ’*TTfftJ ?
*m fSf to jtt  *t 'tnffa wWf 
v t wrror *t *rrs *rtr
**m  t o t  frorr

.... — »-  ̂ - j A —- VtfffiT gpRgr 3fT Rem) MgiM, 9TPTT
%ftx % fsn? <91% to ^ n rm  

tftr ^  f t
t  i *rf ?rt f>rr ‘srrff̂  fa 
arfr sftn- ^rt frsfte t̂ vxnmr
ht ?r ft, f*r w  % wr, f$  ?ft #f?nr 

wi% i Srfar f*rrt star s£t vrt 
*f  f  i

*Er*ft f*rft srtecr, «ft % **fr 
F̂ff fa R̂TOT % ’̂ S ’ 'Btff ft »nt ? I 

wt'ffT % ft&e ^fr | i irft a*
f*nft ? p 5 * T f  I fa^RTOT
fas-e*? 'ffar, *tt 'rto, ^ ft «f w
Tift I  I ftft fatj STT5*r fwf̂ FHR '̂t 53K 
tt̂ t *ro wrf̂ rr <m fa  # r  t> t ;*ft 
ft ^fr k» V* ^  f4w*T !FT*f i
fm t  Jr ^  ̂  ?r^  ?ft % o t t  
^  |, sfft cRq? ttirict % * M  
eft* *r 'St̂ W’T R̂nt % faĉ  f̂̂ t  ̂ i 
*$£ *t T̂cfr *r vrrfopw 
*Tft STTeft I, % TO?2lfa«FW I I

*t«r  fFHT r̂nfo ft *rnt, eft 3fr 
fatfft 3T?̂ t ft Sf%, *Tf stfT̂ PTf
3Tf% i ^ tf ?Tft ^rfrrr | fa  ?ft*r ^ faf^r 

ŝr *r % ?ft% ^  Tf i f*r
^Tf^ | fa  srfai^sr ^ r  ^t ^Rft %
%mt I %fa«T W  5R5T 3fF fPTRT
srnfa *r$f ? i w  % «rf t  eft «ifr wt»ff 
?̂t ^pr?ftf^fr v^r?Fr *t ^ 3 5  «m r 

^rffq ?fk ^  TtJt, *wr*r «ftr 
f?r<t v^ft f̂Nf ffm-ft r̂ffq; 1 ?r»R *rf 
w  50 ^r vt *r f*T5r «rr3r, ?rt *wr  ̂
f#¥*PTtft*r^? f^TO«fftwtfnfrer 

, H ^ a w  TO W»If «PR TOt
iftr i r t  imrtt wr wit, «t # w r *r
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w%? ?^Jppr
#3«ftrfa$n* vt fw   ̂ # 1

f»r jft
t  fa  f*r wrrer w tt o  t t  ^  

f^r f̂Wt ^  ijfTOrm ’iftr ^nr^rmf 
vt Jwrnrr *r«̂ t ?Rf ŝntwr w^t f  *ftr 

% farcr *m rx vsr m  % 1 #fa?r 
w  „ ^ iw r  «p^ % fa^, ? ^ r r  £p$ 
5Rf' % VtT  ̂ % faq fTPTRT *t Ffiî r 
5RT%^t^rart I 

^fay^T ^T f t  trSRT̂ W 
Tprfft ?f t̂]̂ rf I  I *Tf T̂RT snm «T̂ t
I  f a ^  wrf-»r«nf gw vt s  *f̂ % 
^  fa(T i^RT?y *R Tf 1 1 f*r fftm  ^ r
ft *r^ xf | *fh: m̂ r «ft
fir ^sr ^  f  ̂  t  ^  f  1 ^ r̂rf?rr f  fa  
?nsrR % r̂r̂ r **m
vm % ?fh: fafta % m?pt t̂ 
*frr r̂?=rfcT *f?t frnr̂ r ^rt ?r»fa mr 
% t o  «*t *rt q w h  vt
^srf st Tf 1

t  5*T apt «fT̂ Tr f  I

eft anwrw m  afhrft (wr-srî r) : 
* m ? z  *1iP&, fJRr?T ir 
stto  t̂ tftr ® *rgt% ?p f«rcr 

vr 3ft snsrr?r t^t »rcrr *t ^r vr 
fsrrtsr «fR!tr f  1 ^rr «r̂ t | fa  re  ursrfa 
% m  v(  srrorH ^ s t h  *r % 1 
fa ff sfafTT* TO 356 %*rsr
«Rrrmrq faqfer it to*  srrit f t  tffe  % 
| i *f n[M? srrf̂ rrf 1 1 fâ ft
TR*T Jr xff&x w  WR3; faqr ̂ nr?rr
i ,  ’Tft tffaSTTT v  ^WTfir  ̂ TT*r

ĥT’Ti *f5* ft »r*rfft, «rr n̂f̂ t 
*thr«t ^  VR«r fTRrfTV ^wrr ^t 
w tu ft 1

fa?5 \% *r^w % «rf 

vr w w P fv  TOff «rr h w r v  f w r
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% faq IWS W?T ft TOT *T, faff %iJTOf 

■<r̂vffa yww  irarfir w. qfft % faq 

anrtt *t irmwrr <rtft 11  fa# 

*5 5*rcrr forr t ft? wvm
qtffcr *m?r % «rrw  <rc

fftrvtf $srR*rr*f *rt 1 *r$ *rcr tepr 

*ft  %fa* ^ wrsr *pt *mr

$*rr ?■—w’fftr W % <r$% 3ft *rgre
n̂r, # rfr ̂ trt  % ssft *i% « 

m* srm *reft 'prater Jr r̂r̂ rx 

ttr̂ prt vr fwamr *frc % ̂ r fâ Rf 

irrf 1 far 5v=rt ̂vnftfrrv *ret 

fvfti mi fa ffte *rft % vrpst 
*r VRernrr  % faq snftarr *§* 

wfarr | 1

*?t sm fa  ^ fw*mr 

tpr vnh* st* §?rr fr, eft fax ̂i*r 

ft *ft 11 3rnr 5r̂r vr cfk-fr̂ T 
$*rrt  «nr 1 "w «nr wr:, to 

?rst srf̂: 1"  fwr̂rnr  «rr 05 

f̂ rr vRT; ?ft ̂TFT  ®iI?H  t̂+ftM 

ftft, ̂   % sw fam 1 $ sR̂rct,
‘ <PT̂nct *r ̂ pRTrr w if # sprarr 

% ?TT«r «TRT ^  ftr ̂   W fa 

?rft 5j»n% srm 1 ?*fa?Tfa*fr % *t 

—3 f̂r T̂rnxf % fw,  % 
ipr ?t *ft *1$ ?rff  fa  ^  

% ̂rrar *rff ff»h £* ^mx tft *ft 
7H «ft fa tffrrard s*r—srîr— 

*pt st̂bt ĉTT  ̂ f̂ f  t, 

vr fas  «St wtnrsft ̂ nf 

<rr£f % %ctt wfr cftf̂ ̂  tftfasr Jr w»rr 

$*rr 11 *rfe % *ft*r r̂*t *re*r fft,

1 ̂ft urnK  ft ̂n%,  t ̂ r

?npf 1 Wt  ̂f̂r ̂  ̂   fa 

*mw t̂   ̂frr* ?rff   ̂

OTft t ft̂r ,sn%, itt 

«awr %  «nt % «*̂r tp«t ̂

ftpQ[ WTST ’■FT VRVT WcTPTT

l̂w t, %f*p?r ̂ rr f̂ «fr ̂ sff % 

t ̂   r̂ TOT # ̂  ̂ 

SRTT p - I  fa 

jffawf ?CRTO- ®PT 9JITCT <re®

 ̂ ̂ ̂  t «IT ?Tfr % ̂  fir srf̂rfw ? 

r̂ r̂ r̂  srfdPffy  ̂ ŝtrt, 

’ffnff  rRrvfrn? vt ?r»w rftx 

 ̂ «̂t vtfirn «p̂, farerpr t̂»tt %

r̂% ^ % %nto  totr T̂

WR  cTSE f̂TFT %*S ̂T *rfop 

tt̂t ?ftr ̂im*! ̂t *rnr ̂  1 wt ̂r
^TT % T̂RT *FRT T̂T, «TT ^RVRt

nfw Mf  ̂  ̂  % Wft

®̂t fa ?rrr faa% sffe  ̂qf  ̂11 
%   ̂ vrr Wr ift ̂  ̂irr

% 3ft ffte ?n?TT 11 % ft ̂  qr 

TTwn̂r #3»rT ̂  »ft ̂ it ft ̂ tt i 

fa?̂ ?ft̂fsnr  *rft ^ ?rfer

*Ft 3fRft eft WT5T P̂T tile’ll T̂3®

 ̂̂RT ̂R?T I Wf̂ T ̂ TT?

?TfTW SFT ^ gft  ̂ spiTW faPTT 3|T 

T̂T | ̂  eft ̂T% ̂ ?ft%   ̂̂ TT

r̂ft 11 ŝr ?rs0T *frt, t̂îTCi 
?r ̂  fa m\ ̂rr̂t »ft̂t #£t ??fr % 

«ft€t sfa rar ft p-  ^r 1 fr 

*Ti<l̂ *nf ?t i%5Tf5T ĤKci f fa 

6 ̂rft% ?nrr srsm ?fk ̂ 4>h fWr

7T*ft spT |fw ftflT I ̂  5TRt ̂ IftT *ft

¥<r srrror ̂ rr ?ft  r̂ m?

•̂TM “F̂T ? fax TTĤT  T̂

? ̂T5T̂ f̂â T̂̂ »Tft% 

% %̂r wr 1 3thV %nfwt ^ for % 

3ft sr̂r spT  frar* |  ̂ sr̂: 

«iV+fiHI ̂ <.+1 < ’Tfecf ̂>7̂ ®Ft WHW4UI 

r̂falT WTRT «ft fa ̂  3Tt ?R3FR 3RRTT 

*ft% ?rrf  4K+K 3r?tt r̂ fasprw 

«rt ̂ t «ft 1 ̂ rr ?rft fa ̂ arr mft 

WtttX ?Tft r̂ft aftl  ̂ R̂JPTT 

3R3T vr frwn *8ft  «ft 1

vr *n| gvnrr ft?nr J fa ̂prtt
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wrr pUfffflT faff S W R  *Pt f t  T̂ fft WWK 
fagtft *&ft f t  *r% irfer ^  i
ffTfatsTFT 6 JT^- «PT 11 faF§
s n w t  ̂  <r^f v ^  tit v sfo  f ^ c T W  

srra w r f% , * f  wfrRrifa*’ afr
11

xr* w w *
11 1969tW W ^r«RT5lt^FaW IT 
m r  prr, smc ^re s frpw  ^ft aft ^  
jw wt w  fa  §»t ifcs ft, §*r 3t? f t  i 
*pft ? «w1Pf> g r̂vt f*r 3?TT <?rr̂ t i 
^  fv  ^  % 3rre 9 ti^
^ ^ ifa ^ tfte T ir f tg s fft i 1972
5TT3T fat*rft 3T#t ft  *rf I
T ^ r f  m  tit m i f w  i fa ^  itf&x 
s t t  |?rr i *fw* wm £t% f t  wsptfh 
w i w  * t p £ $ t  % ^ F v r  f e u  i 

SPTRT M h cf W*m\ fa r 5R 
f e r  t r t  tit f f f i  t s  *rf crsr srtit f a  

■{H ffjfcT ^ft *FT TfTRFT f£  TOT I %R
^tm^r tir$ mat u *
ff?rr t  jit tts t  t r  ffcrr |—  

<ifiFRr ^|t gfr *nm?t f ,  sptot 
«rtf t o  ^  11 w m  | %  
cfRrfspr W W R qf5?T tit ^  *IT ^Tft I 
u f snrc §̂r% §  i ?ft sqpr
to st 11 | ?t fa ffo rr
t r  »r$ o t t  *w ta  ^  ^  ^
srwsrr f̂ PTT 11 ?rnft aft # fw n r  
|, m  m  $  f*r *r s w  t H W
<spf w r it  i *ft r̂fr ^^t ?n f fa  
ffp w nff t  1 9 6 5  ^  *n*r w  ^ r  %  * f ? t  
f& ft 1 1  n ^ r f c r  3ft *ft%,

w w p rffr tft stbtpt m f  3ft sfcff
«fhc f*rrt: *narar vp &  'ft ^ r  1t*p  ?ft 

m  «p*t ff^ft t  ^ t w  i %ft n̂râ rrsnr 
iflr apw? 1 1  ^  f& ft *r wt?sraT f  i
VF>ft*fcm \  *Tf #f^9TT 3FT *TRT |
fa  ^ R f ^  w f  « iM  r̂ ^  «ftt fir

^rt wk f^ ft  f t  i m ft 
ff f^ t  3ft?T% % w& tit w% w r^ y|  ? 

wfasrR vr ^?wtr m m  m sx *r§ 
fam * m  «ik p 1 «Ft «f!fr r̂nrT |  fa  

*T WKK I TOTyfawr VT 
?r«ff % ?rff ^srar» 

m^arnr ht® r̂r vnrrr frar f  
^a% ^rarr 1 1

t  « i f  w f  ^ r r  ^ fr  f  ? m  
ft i t  t s  *rcft t ,  %m ? ffa , ^ n r r ,  

t f W H ,  Om  ^SRt I IT m ft

jft#t tst, w  i ?r*ft #  trfm ^  
r̂ s r tr t  *pt t f r  «rr i Jlrt sfr 

F * T T s f t * t % ^ f a * n ^ T O 9 W f t ,  
m  tit *f\ ^ r  fa  trt ^r 
q m m ?  5ft ^ sg rn  m  ^rn^r 

®rr5TT w f^ n r  ?rrT ^  w r  tit «rtr

TTcT^t I fa t  clt'ifT t  Jff efcTP7T
*nrr fa ^  ^r f^ f t  «rnr 

?rff i %  ^ r  *r^t 

w ^r ^t w r snrt*r fw , % fa^ 
3 r r T | % i f t 2 r r i r « r R f a % 1

v tr  ^HT ^ P T  'TfTT T O  faRT I ^  
?ft cTfafspr WT «ft ? faff % *rt̂  

* F t « f t ? f a f f ^ ^ f T « I T ?

f t*  t  ^ t f  m& *rt ^ r% , «rt| ?Ft ^  

TOT ??ft  cTTf ?f ^Pr p r r  5 p w  ^  ? ’tff 

W  TOT Tfr I  ? T̂cT w  f t  *£tw  
«TN> ®ftr »B # W ? TOT sm %  ft  
m^ft I, f»TT̂  «rff | ? a m  Jif ?!ft 
t  f a  tit*  s r f w  t e n  1 1  sttoSV ?sr??r 

aRTT TfT If fa SflTTT ^ T*r «PW | 
?rr n r < w  w?n% t ,  4i%

^  5TfTT 1 1  f t f R  ^  ^ r f t  tit
53FRTT ^ ^ R ^ t l . f r w ^ ^ r * ^ '  

•FT ^  f  fa  ^  i|3TWt iftt 5Tff 
fa^ft ^  *ffrf Wffi tit 9ftT  9tVT ^  ^ fT

n f t ,  f T  f j  ?smlt, f t r c r  w t p r n
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3% %T5T aFPftflT | I 
TwftRi ^  ^  sricrr stpt ^  Trf^rf^r

% 5TRTT f  I fatft SZTPW % 3TTt
^  ^ 1 vrRnr

*Ft 2ffT WPT 5̂t «T|*RT fw r
f*rr «rr 1 «rr i r̂%
STWf %^5TT^T «TT I fa?§; 25 *n?ff 
% 5trt »ft yt farere qffi fa  ^  

*rnr *rr%?rr«r^ 11 
VFTTT zr̂  I  fa  VTT 3ft v| 

^ a r v t ^ w ^ f f a R ^  i i m ^ f a

H^STT ^cT fr®5T t> W
t , 1953 ^  srrrr «tt m  m*r 
*rer % errat vsrnft 1 fa r  stpt % 
^rfa^«TB®r s*r*rt^?r*f 
5F? ^  1 1 ars s*t % errsfir 3T3TT*ft 1

cTTSft ^TRff I 5RT W* ^ **T %m ^
fa  3ft r̂arT *r*ftr snrta * r  

faTT«rr, 3̂  & ^  snft ft w , 
3¥ SIN T^Ttrb: #  *n*T
%e!T I STPT *Tf aF ^ ‘ f a  f*T W

•snrar t t  wit g*rr *rr faf̂   ̂ n̂a- *rt 
9ft TT fan, *rsr ârar <r *iv5fa 
^  %, f>TT̂ *Rit*ft srr§ *ft stt t̂t 3f 
m s *fr, 5rtt% 1 %far JT$f, srar 
3?R 3FR "•Wdl I  I 3f T̂*PRT f> 
*Tf f  *T ?1$f 3 ^ , T̂srt̂ t |  iff f̂ T 
^  3TR%, *Tf far ft w  ^  
p- ^  3ifi% 1 *ftr jftrsfrrf^^r^t 

tTcTT vWT % ^R *R 3TT 3R 
falT I 9$ faSTH *r*TT SPT 5T̂ f,
*nrf*ft*foft ^  | ^Kf faErw r̂«rr 
% «nff it i F̂RTT vt <rerr

|  I R̂cTT trPT STfff I  I 3 ft 

T iff w  qrcTT ?rfr 1 1

srtr*rfsNr ysgyqri ^  f  ^  snft 

Trff % t  1

«Rwnr ^ ?n t af^Rt g?nf—  

irfafarfM r irstor 2s%$%,  ^

*PT ^TPT VHM W  ^1 *IT fa  

ÊTT VRT% TT #5T eft ^  ^

^ f t — *TX fJT% *(ff I FT

^  ^ w r  | fa  vhar in ft 25

anf «ft# ^ t |  1 ^ ^ r r r f n ^ ^

2 5 q^r f ^ f t  «ft, ^rnr ^  fw f V  

t  1 ?rnr
^  5RT̂  T̂̂ ft 3TRT ?Tt 25 

aft *ft I %fa»f Wtit 2fff |  I eft 

9 f t ? m i T W 3 M |  s f t w r nr ^  

qrff TT ^  | , SRcTT % W  ^t sfTfr 

»rft 3f*TeTT % ^  ^t ^TT ^ 

< ftw  ^  m  ^ e f s r

I ?  ^farr

% ’«•<< f  ?H sB̂ t ^  ?T WtVeW
t p r r  ? ^  ^ t w  ^ w f iw  f t  r̂PTf

^ T R  ^ T̂fT f t  r̂nr, f̂tcT 3TPT, sqpfeT

If VRSFn: «R7tT I ^ t f  f̂ T

WFTf̂ T ^  | I ^ T  aqfar Wf5fT | 
^tf | T̂ft I TT5T

| ^  1 1 fa?§
m^r^r ^ft^rnr | *, ^ ¥ ir r
sinffR i fw  «PT sc^fTX I  1
ipRTeT ^ i m  ^  T̂t€t t s t  ^  I # T

«T>T % ^  Jr tfr srtTFT ^  ^ ^ef
t o w H % ?crr% ^ t y tfim  ^  < fa 7̂  
iTf # ttX  5ttK t #*«t, f a f a r , ^

ftfftr  H5?TT W T | ? 9TTT WR 5Tt*F
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(«fr xvt afaftj

^nrr *ptt |
eft w f *en% ft» ?Nr tft

$?» * t  1976 1 *t$
^  * fr  ? ^ f t f x w  

f W l v n r ^ r t o r ,
ft? ^rnr $ fn : % srrc frc, f i r  

& * rs % K m fteft*r$ ertsm q, sftr 
ft? ’f n *  #  ^1%  *fk *flr
t *  ^  *r*r*r w%% *r *rft
f *  k f t  * fr , sf r r *  s^r f w  eft ^
fa* ijsrtff ?t *Ffr ftr qf̂ r §
5n«Rrf ^ ?ft% *fr»r 22 ^
27 f t  irqr | tftT  ŝ T ^

% 9 f %ftx «rr*t srr 3rnt*r eft 
~ft» tft ^ Tc r f t  ?rf)f |,
w*?tft | w t ^ r  to?tt t?  

srrftn: ?rnr s«r *ft»ff ^r eft qrtar 
**F sqf̂ FcT % WK | ft , ^ ft sqfpr 
% sttstr qr *rsr ^?rtt | 1 sr* 

3 f «rfter w r *ttt *rt*rr *rt
*Tc!T Jfft | I %m V[f 5PTRTcft W Tfr, 
«ft# $*r *m f eft *rn?fer 1 *rrr v t «ft 
qcrr̂ Tff | f % ^ r ^ r r ^ r | i  sqrr 
fw  3*%| ^,farc*rrar$7; *R^spt 
Tf?f | ft? TOT f t  T fT  | ? eft q f 
v tf oitada v t erfNiT *f̂ t ̂  t jwIhi* 
«prTW # fw R  ̂  snrr smrrc
% *K *lf '*  * f  ffRT |, ftvF§

srrfarerc srrfanprvr
JTf I  I T1WTTW ^  *TT §W-
?rtir srrr % ftan |, Hfvmw srrcr 
^ w > i f t * T $ i
*ft%?iw vfrtp t fterr $ 1
m *  ift w  ^ %  9ftvefer *r>r^

?npf ftUT j  ^ w i  » lf  6 n # * t  

ut^ i^r% vr aft srcrr* *twt t
f  1

it® mvRfir
ifr, t  >W T O  TPT 3ft?ft 3ft Vt 

T f r  «rr ert 55# ^ r r  5nrr f v  wnr? 
âfWr t̂ t c  ft? #  v r  w ui f t  T f r  

|  ?r f*p ?nn r̂ 1 «nr 3t«t 5«rf«t
1 1 t  eft 3nr5rr«r t w  ^ft % ?rfer ^enft 
r̂ftar «r«r«fk  T<arerr «rr %

«rf f^ w r  s to  sft?ret | ,  «rnr 
wpt^t ^ f  w  « r « 5 ^ r  %■ ^rrair 
f t  irq |  ftr ^  ^ r  srfprr % wt ?rr 
«fl7K3ft ^rrf ?Rt ^wrfr?- ^  % f r q  
3*ff%  ^ r r  t o t - o t  Tr^nftf^r r̂r
*TfT «TT 3TfTT ft^TT ft? f a w t  *{£ ^  % 
6 f̂t mwr ?rff «ft 1 ^trrsfl- '*rrf 
^ t  wn Tr$nft^T t  «ft?t *$x f ®  
^ t  *pt 1 1 ^  % srfo W  ^?t t o  
sftT WftcT tit |  ^  »T7r ^  ^  rR55 
kon ^rerr f t  % f a ^ i r t  q r  »rtr
ftvTT *PT?rr f  I vff^T ?rr»r 
^TT ^RTT ffr Ht'ClT ^ft 9TTf ?TT% 
^ r ^ r r % ^ f t % ^ 3 r r T | |  f s n r ^ q r  

^  VV* T9T | ^  W\
ft s r  tsstt |  1 ^  ^ r r  sft? softer 

f^mcf % ̂ r  % sr% T̂3sr *rtr 
«rfter ^  ^  ^ r r »  wpnfhr ? r ^ r  «ft 
w tts t  ^ n | sf.i? ?f 1 ?rf # 
ffvsr g fftr r̂rsp f fw  w?rr f , w f  
ftr ^  w* §  ^*rm ftra n̂r8̂  
t  1 ^rtnrsft %ni f r  i «rf

I  f?p tfm x  w  f t e m 4
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f f c w r c r  % ^  11 Jifrroft
*rrf %fe?r«fo: fa r o  *r r̂ttt % far* 
w t t  £ 1 ifhnrsft
O T  «TT f~T # W  cTT̂  % TORS TT
s t r t f t  f r  ^nr7- *$qvf*r<ri % f r̂rr 
3fT w t  % 7 6  w n  f e n  |  ^  
T *r  t  ^  1 7 6  v f r r  w r r  ^>rr 
^  ?rt f  t o r ^  ^r»Tr i *r rr n r  % 
T O  ® t o  t o I w  t t  t r  f e n  t  
^  tw $ i 13 'TFj m s f*R i fit t r  
f e n  t o t  «n k 20
5TRsp:r T> ft  WT SfipT ^FPT 
% 3R  %  tnp T O  TO RTT T T  W  
'snf^r $*rfarr $r t w  i

srftr^r str  t o  =r̂ r t * ^  f, 
t h t ,  ^  t p t  f«nn ^ t r t  :?rr%^ 1

?nfr ^ fw  w  eft $  t o r ? t  T*£*n 1 
T̂HT 3R ipRTfT *T sR'ft fTFofTV 

?TRT ^W '^ f^ P T  fN H  *TT ?T
5ft  ?re  ̂ t o  f r̂r 1 1 Trtet w tt
Tt3f ^P# fT T T  3fT Tf?T |  I t o  
t o  vrr 1*  irw ft w t T t  t r  f a n  srr 
^ 1  1 * tk  ^  ^+41% *rf *ffc ^fr ^ 
*WT fftjf 3|T% cfH't o fT ST  ̂ *]*i <W 
% 1?JT§TT\T iT^tTOT I  I ^  TOT
* r ! ’f r o  *t t t f t  sft t r H Y R t  t o t  
% ^ ^ T ^ i f t T n R T t ^  % fa r t a  
% *>RT— *Tf? 4>f>U cTT sjf%eT f» I 
T O  * R  * ft  * f lT R  5ft ^ T f  % f%tT 

*r tft  eft 5 r k  T t  ? t t t o  t o
T^st ^  f  #  *roir srerT 

f ,  w fftr % 5TFT Tt W IT  Jr fTO
|  1 T * f t  «ft fircfr »ft% *n; t  

fan%gr<py enct% % i f t ^  i
f C R f r  n i l  <itiit ^  <t 1
sftfax 159#  ifr w t w f^ r  5^ ftr 
% rare «wft % snTw j  inrw 
gf*m 1 vm  wt- . .. •- aw V. *k. ̂  _ft_5fHFT wT n WivCT*
<rf)T ^ W T  ^  TO ?ft ^fT

I  t% sfro R̂r

^ ^ R t  s fk  5^  % JT^R
*P«R ®f>t ÊT VTT8RT % *T|t ?ft!̂ T 1% %
f*P?r w r ^  ^  srtr f%?r ^ft4“«pt«r % 
« r  f r̂qr tk sr̂ rrw str- ^fr «ft 1 ^r% 
t o i  m st^T tt ?r »?jm ^ c ,

rTfl'-snrT? sjTTSfto JT^Tjff J T O H #  
TT W R F  t |  q- j

mgr ststr **&z
^ t % PgT f r o s T t  ?tt ^ r r r  ^  *r 

f  i *t«tt ? rk  f e r R  ?t«ft t t
TR>T ^TT T̂(?̂  I  I 5TTT Tt TO
# r t , ^T^nqf^ ^ft, ^  f % « R  t t  

TteftT'TTr t o  ?rrf«ft,Trwr 
%<twt ^ ^ fr  ^ r  th  y trh t t t  ign \ 
whmfr m f t o  vx s t r  fen  
«fhc JT-fr t t  ^ s r r ^  t t  f e n  1 
%%?T T fJtir  ? F T P r ^ ^T3R  f e n  
ftr •_r % t ^  tr?ft^?R, Hrf%?r Jj^r i?fNr 
?T«n ?T, T O S T  ?TT^ ift ?n^ #5
^ft is, ^ ft ^ -  ^ t  t t  fecrsr f w  «n 1 
^ r  T ^ r « n f r

l^ W R t  t mt w  
srarR w r  ^fr T t  ^ ^ w r t t
W « T  TfhH ^ft ^ r f  eRT TOTST T O  

§ R  eft VTSf Tf^TT •T̂ T tTf3T f T  9^T
T t f  {r t ^ R  ^ t  1 1 ^ t  w*rir
«TfT ’TT =TO8T ^  ^  TOH»T f e n
«n, ^ r  % ^ f t ^ gR t t  fktm
fr ^ T  «n t ^t 'Tr t r  P k Pi^ l
T t  9R9TReT T 7 t  a}f^3»ci W
t o  Tct 1 ^  ^  ira* srM̂ n |  f r  
whax^t »rrf ^  *n Tt TRr«fW
^ t  tt »r N r  1

irhjxsrt «rrf % ^  m et f t  
«ftr t o w c  5ft % ?n[ v m  w m

I  %ftK # « t  m  < M t  « tM f % 
v t ? r t ^ « R ^ r r  ,«n^pc 

n jN r^ t < r » R ^ g f T T
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[«ro ^ m r]
eft if ft%
5s(Tf^ 1 w r  TTFFfhr «rt tfto %mf 

^ r | -^ r  w r  *p rtr^
fatr apftfo TOHT
i t  snrt W R tr  K^rrfj w  *t <rnr 
f f  fartert qrepr r̂r cfr ^ t t  ^rf^r 
%  t e r r  s w  ^ w ? r  «rc 5sr# ^rr, 
^  # ? t  f̂rrfr % ^TRSRt
% f«RT^-fran% TT ST# ®PTt, fiSRT $T 
f% V* ^  SFT STTRT f w  ^T *T%
?r t t o p t  t t  arrsr ^rrf 

3 3  sft spfr t  f y  q r̂rqar %
Tt̂ WTT W " 3TPT, *RT ^sfW ^flFT
^rr%ir *tŝ t | i
*pft% ?ft% % *RTT TT 'TRPT sffr 9FPT %

p t  ^ u n r  f ^ r t  ^  t o t  
«nf& 1 *nr ^ r w  irmrn* swr 
t , ^  rnrftf?r t t  ^  £—

faf t srT ra  <i ̂ < d T * f tw
T̂%TT I

^ r  *r farm  m  ^  f*r 
fa*r*r * r  ?ft $*r *ffr£ T̂ <Tmr ^  
ftar, %f%5T *n| | fa  % ^r swrc
% ^  ^  |  fo r  5* %*ft ^ r w  apT 
ft'OW ft  *TT 3RcTT % ffET %
?ptt *ft#, *P" ^frtt ^  * fr  1 1 
*ift *rre*r I  fa  fSrdsfr m  ws^r
*rft f t  <TT w  I  I SIT* wmr gft 
vxt^t WIT ^fT TTf?T *PTET? % f̂ TTT ^
m i$ t %, w  srre yt <re » t*w t 
"•fj^ ^ f ^ R R i n r r  sV+ *Tjft
f  ( *rr»r fa f t  sfrtt

frdtfr *rr*r 1 1

w w ftr sfr, sptft $*rrt srw rr__ J% A .ft. V t* A -A -----K <N Î
tw  ^ t sarrffi n t^ st w k  w a r  wtr 
*r*f n?t 1 ^  1 1% sff ffgjflr
3r m% fkw c  * m  v r  m b  ft 
1%zfr % Ŵ FTT ^T%5, mft 5fHr 
*%t %*ft *r& w m m t t f ,  rftfktz

tgnft w m  mrrft it 1 
*rt f% afi^  m ^rf^r vm
nft 1

ffr?Tff aFTrTT | fw? 
fprr  ̂ ft*r f*rf?F2T ^ % f̂ rtr
f̂t wrm ^T?mr |, # f^rrft q m  % 

«r?% ^ f t  ^  jpn f̂r m  spt 
r^dHI ^TT, 3RciT ̂ t W Frrtft r̂t f?T 
^7Trft»TT I ^  RTtTRX H ̂ #RH 
f t  m  <ft % R (  Jr, spfwt vrgp^r 
*TT ferRT % YRfVT ^f9T4 T^Ft 
^Tf^r, WTf% sqxTM spt W P - 
% ’TPpTT T̂TTTT SPPTT
% f ^ « r ^ ® t ^ f r  % I

TfT̂TT % HFTf ?TRTTf?r T̂, t  
T̂TT TT T̂TWRt g  fa  ?TTT % 3T>R 

^T JT*R fW  I

SHRI P. G MAVALANKAR ( \h- 
medabad): I am rising to oppose this 
totally unjust, improper and unneces
sary resolution which the Heme 
Minister has had the temerity to 
bring before this august and honoura
ble House

The Deputy Speaker has ruled on 
my point of order, and it is not for 
me to challenge his observations and 
I accept the ruling But 1 want the 
House! to know what the Deputy- 
Speaker said while giving his guid
ance, that although tn terms of tech
nicality the Government were very 
much on the right ground, in terms 
of constitutional conventions and pro* 
priety the Government were behav
ing in a maimer in which they ought 
not to behave.
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Why do i  say that this resolution 
is totally unjust and improper? Be
cause its motivation and foundation 
bring out the outright dishonesty and 
the utter political selfishness of this 
government. The Home Minister is 
on a very feeble, unsure and awkward 
ground. Legally he may be right. 
Indeed, perhaps he is right. Techni
cally he is perhaps right. But demo
cracies do not go by more technicali
ties and correctness in terms of law 
on the paper. Indeed, if there is any 
meaning to detmocracy, about which 
incidently the leaders of our Republic 
tried to preach us yesterday and some 
of them even to-day, then those de
mocracies have meanings only if they 
are foJlowed not only m letter but 
both in letter as we as in spirit. It is 

that lai ravr i ngle and not from 
any partisaonship that I am describing 
this resolution as utterly unjust and 
improper. Therefore, I say that in 
terms of constitutional propriety and 
in terms of noliticai morality, the 
Home Minister and the Government 
of India are absolutely wrong in 
coming before this House with a kind 
of resolution that Shri Brahmananda 
Reddyji has chosen to come here to
day.

What is the Government’s explana
tion, defence and justification for 
continuance of the President’s rulei? 
Indeed, it was amazing and extra* 
ordinary that throughout the entire 
length and breadth of his otherwise 
good statement, for it did mention 
about scarcity, the Home Minister 
gave no reasons for the continuance 
of President's rule in Gujarat, and in 
fact, the statement says very little 
and practically nothing as to why the 
President’s rule needs to be continued 
in Gujarat. What are the obstacles? 

,That is why I ask: did the Election 
Commission say, ‘Don’t have the elec
tions.'? Did the Gujarat administra
tion say, ‘Don't have the elections.*? 

ptd the Governor advise you. 
Don’t have the elections.’? Or did 
the Governor’s adviser tell you, ‘Don’t 
have the elections.’? Did the Chief

Secretary of the Government of Guja
rat and his associates in the Sachiva- 
laya at Gandhinagar advise you? 
Then, who advised you?___

AN HON. MEMBER: Not necessary.

SHRI P. G. MAVALANKAR: There
fore!, the* only people who advised 
them are themselves and the cha Ti
ptons of their own narrow, political, 
selfish and party interests. It is be
cause they want somehow and anyhow 
to continue to be In power not only 
in Gujarat but in all States if they 
can help it and in the whole coun
try and for all times, if they can help 
it. Yet, they want to eo on telling 
us about democracy and giving us 
lessons on the democratic constitu
tion!

Therefore, I want to say that this 
resolution is absolutely foundation- 
less and meaningless because it hits 
at the very basis of the democratic 
temper and democratic practices which 
have bejen so well built into our 
constitution.

I have already said on September 
7 last year when I started my speech 
m Gujarat, and I wish I could do 
that to-day also, I wish all of us 
could speak in our languages or at 
least in those languages which have 
been recognised in the Constitution. 
But, unfortunately, the time is limited 
and the interpretation facilities are 
not also available. Therefore, I am 
constrained to speak in a language 
which may be understood by most of 
my esteemed colleagues of this House. 
I want to tell this and I repeated this 
last time also, that Gujarat contains 
people win aie Gujarati-speaking 
Indians. Not Gujarati speaking Guja
ratis, but Gujarati speaking Indians! 
That does not metan, however, that 
whatever is legitimate and just for 
solving the problems of Gujarat should 
necessarily be delayed in terms of 
various projects in Gujarat. The 
Centre’s attitude towards Gujarat

Continuance of 350
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seems to be one of dogged and deli
berately casual treatment in the mat
ter.

Shri Morarjibhai, an esteemed 
honourable Member of this House and 
one of the leaders of the country, in 
his opening speech said that the Cen
tre wants to teach a lesson to the 
people of Gujarat, that they want to 
punish the people of Gujarat. With 
all respect to Morarjibhai, and I don’t 
think he meant it that way, let me 
say straightaway that it is not for 
them to teach a lesson. Who are they 
to punish or teach us? it is the people 
of Gujarat who have taught a lesson 
in the sense that by their determined 
attack against the corrupt Government 
and against thci discredited AssembJy 
and Administration they saw to it 
that the Government was out and the 
Assembly was dissolved. It was as 
a result of last year’s extraordinary 
popular upsurge. But these lessons 
have not gone home with the estab
lishment. But they will repent for it 
one day. When we said we do not 
want a corrupt Government, we did 
not say we wanted President’s rule. 
We wanted a better Government, a 
less-corrupt Government, and let me 
tell you this. In any democracy, much 
more so, in a democratic country like 
ours, the people have to involve them
selves in the parliamentary practice 
«nd functioning and the elections do 
provide an opportunity for them to 
get educated in democratic function, 
ing and methods. Why don't you do 
that? Under what pretext can you deny 
that opportunity to Gujarat? This is 
the question which I would ask.

I am speaking from my heart which 
feels in anguish for the people of Guja- 
rat, indeed, for the people of Indim; 
I  am sure, those who believe in de
mocracy will readily agree with me 
that this is not the way to function 
In a democracy. Now the Prime 
Minister of India Shrimati Indira 
Gandhi continuously tells us, she has
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nothing against the people of Gujarat. 
And yet in the Presiderft’s Address 
there is absolutely no mention about 
Gujarat. The Prime Minister did liotf 
even think" it necessary to reply in 
her speech today to the points some 
of us made about this exclusion of 
Gujarat from the President’s Address. 
Is that the Prime Minister’s interest 
in Gujarat? Is that her care for the 
people of Gujarat?

Gujarat is not coming under Presi
dent’s rule for the first time. I can 
tell you this that since 1950, since the 
beginning of our Constitution, we have 
had 36 cases of President’s rule being 
promulgated in various States ol the 
country. Gujarat has had this share 
ior a second time now. On June 20, 
1951, Punjab was brought under Presi
dent s rule. Since then 36 cases to 
date arc there of President's rule hav
ing been clamped down and Governors 
and Advisers being brought in. I 
want to ask: Does the Government of 
India want Gujarat to go the same 
way as Kerala and Orissa, that is to 
say, you want to clamp President’s 
rule again and again,—to teach a les
son to the people? Do you want the 
corrupt government? To-day, the 
Prime Minister was saying that she 
was against corruption. The people 
in Gujarat are against corruption. 
Then she should have welcomed that. 
But, then, the Home Minister is also 
shifting his grounds of 6th February, 
this very month and he now tells us 
that the grounds are—scarcity and 
drought. Earlier he had mentioned 
law and order. He has not mentioned 
law and order to-day. Wag it difficult 
or so helpless then? It is indeed not 
difficult. It is quite normal. There
fore, the whole point is this. The 
Congress wants to continue enjoying 
powers. I ask: why? If they want 
to continue enjoying powers, are they 
really going to have that? They have 
got a new ad hoc committee with 
as many as 68 people. Practically 
anybody who* wants to be included is4 
there. But, I am sorry my hem. friend, 
Shri Natwarlal Patel qibo Should 
have been then is not fto* . I am



sorty for it. He is so energetic and 
his name should have been there. (.In
terruption*). I wish he were there. 
You have 68 members in the ad hoc 
icommittee. Anyway, my main point
• and question are: Can free and perio- 
•dic elections, popular rule, people’s 
'rights, constitutional compulsions be
made fend compelled to pay homage

* first to Congress Party’s convenience 
'Sind Calculations?

& is amazing, therefore, that Presi
dent's Rule is being continued. It is 
"of course an occasional medicine, but
♦ it cannot be a daily bread. And that 

is why Dr. Ambedkar provided for 
the President’s Rule as a temporary 
measure. It has to be treated more or 
less as a “dead-letter."

Officialdom is increasing under the 
President’s Rule. That is our com
plaint. I have nothing to say against 
the Governor, his advisers and other 
senior officials. The entire adminis
tration, by and large, have acquitted 
ithemseives very well and efficiently. 
fflC yoo want efficiency but not the 
ipqpular 'government, -then, of course, I 
ihave nothing to say. We want effici- 
tency coupled with ^ popular Govern
ment. As Prof. Mukerjee said, good 
.'government can never be a substitute 
tfor self-government. Officialdom and 
’bureaucracy cannot be allowed to con
tinue for % Ions time. If scarcity and 
•drought are the reasons, then I ask: 
*whv not Government of India give 
•more funds? Why not put off or post
pone the recommendations of the 
Sixth Finance Commission?

I would end with one warning—I 
am not taking more of the time be
cause you, Mr. Chairman, are getting 
impatient—when President’s Rule is 
in Gujarat, is it not in Parliament 
which is a national forum where we 
can voice our complaints and protests? 
Surely, the Chair should have been 
liberal to us, especially, to the Gujarat 
Members. We are not permitted to 
raise the issues which bother us. Be
cause you are ringing the bell. I have 
no time to highlight the difficulties 
which the people of Gujarat are fac
ing. But if we cannot raise here all
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kinds of problems and distresses of 
labourers, workers—>women and child
ren.— adivasis, harijans, workers of 
all kinds, middle class people who are 
extensively in difficulty in Gujarat, 
where should they go? Should they go 
to officials? Will they listen to them? 
They can only go to the popular Gov
ernment and M.L.As. But, that is 
•'ibsent. So. they camc to us, M.Ps, 
And, we must voice their problems. 
This morning I wanted to raise a 
serious question about the dislocation 
of the railway movement between 
Ahmedabad and Bombay, because of a 
serious damage to one railway bridge 
but, the Chair toM me that I cannot 
raise this matter here. I cannot raise 
it in the Committee Then where else 
can we raise such matters when people 
are agitated0 (Interruptions). Why 
are you shouting in a foolish way? 1 
am sorry to say so. I am talking very 
seriously We will continue to face 
the problems in Gujarat with anger 
and feelings. Because the challenge 
has been thrown to us, I am sure that 
the people of Gujarat, men and 
women, young people of Gujarat, who 
believe in democracy, will accept this 
chal’enge and will compel this Govern
ment to have free elections as early 
as possible so tha* Gujarat will have 
yet another spell of popular rule. That 
1* the only way to celebrate the silver 
jubilee of our Constitution, and not 
just by hollow and hypocratic words 
from the leaders!

THE MINISTER OF HOME AF
FAIRS (SHRI K. BRAHMANANDA 
REDDY): Sir. when I began my intro
ductory remarks in moving this Re
solution, some points of order were 
raised and I have said that under Art. 
356, either clause ( 1 ) or clause <2), it 
is not necessary at the time of exten
sion to consult the local administra. 
tion or the Governor and then bring 
the Resolution before this House.

Some of my hon. friends opposite 
must kiv iv and our leader, Shri 
Morarjibhai who has vast experience 
in the State and elsewhere knows fully 
well that when a decision has to be 
taken under Art. 356(1), it is consk
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dered by the Cabinet in a serious way 
and unless they exercise their judge
ment and come to the conclusion that 
a situation has arisen in which the 
Government of the State cannot be 
carried on in accordance with the pro. 
visions of the Constitution, then 
alone, a Proclamation, if it becomes 
necessary, is issued and, in the inte
rests of the people of the State to 
extend the life of the Proclamation by 
either six months or one year, as the 
case may be Certainly, it is not as 
if a political decision is, taken. The 
matter is considered and it is the 
Home Ministry that has to advise the 
President. Naturally, they are in 
touch with the situation in the State 
and, therefore, taking an overall view 
of the matter the Government through 
the Home Ministry comes before both 
the Houses of Parliament to pass the 
Resolutien for continuance in force of 
the Proclamation m respect ot Guja 
rat If anybody thinks these decision* 
are taken in a casual manner or in a 
different manner, it would be very 
wrong and, I suppose, as I have al 
ready said, Shn Morarji who had 
occasions to take decisions in several 
States knows fully well the discussion 
that goes into the matter before a
decision is taken, i only wanted to 
say this because Prof. Mukheriee and 
some others have aiso said that deci
sions are taken as if in a casual man
ner

Another thing which is usually said 
is that the Government is afraid of 
elections and that we are developing 
cold feet. These are, in my opinion, 
very feeble arguments Afterall, in 
a Parliamentary democracy where we 
are going for elections, bye-elections 
and general elections and elections of 
various types it is not as if anybody 
is afraid of elections, whichever party 
may wish to have political life in this 
country. Therefore, I do not want 
to go into it at length and indulge in 
the same kind of feeble and cheap 
arguments that are advanced. After 
all there were occasions even in Guja
rat, as has been pointed out by one of 
my friends, wherein in certain situa-
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tions, when the drought was affecting a 
particular arc£ even the bye-elections 
wert postponed by a year. So, situa
tions do arise. For instance, when ru
mours were being publisihed in sections 
of the Press that there will be a snap 
poll—Of course, Prime Minister had 
said today and yesterday also that she 
never Said that there will be a snap 
poll; and all the same rumours were 
getting afloated everyone of the Oppo
sition parties got perturbed as to why 
election® now. Therefore, my submis
sion to you is: To say that the Cong* 
ress is afraid of facing the people, 1 
mean, would be far from truth and 
would be very wrong. Congress has 
fought elections umpteen times and is 
prepared to light elections in future 
when the time comes. One thing 
with which I disagree from MOralrji is 
when he said that this Government 
wants to punish the people of Gujarat, 
I lake strong exception to that. We 
have the least idea or the least rnten*. 
tion of even offending the people of 
Gujarat We want to help them when 
they are in great distress and when 
millions of people are suffering. Sir, 
it is our duty to reach asistance to the 
people in time and in sufficient mea
sure Sir, in this country, in a parlia
mentary democracy, elections do come 
and go But the drought which has 
attacked Gujarat is a very unpreceden
ted one. Even Shri Morarji Desai and 
others have agreed that this is unprece
dented. In some areas there have been 
successive droughts during the la6t 
three years. Therefore, we should not 
take it as if it is an ordinary case, of 
drought, where a certain area in a 
certain district is under drought. It 
is a Question of practically the whole 
State being under drought. Sixteen 
out of nineteen districts are under the 
grip of famine in the State. So, is it 
not discretionary or wise to .. *.

SHRI K. S. CHAVDA: There is no 
justification for not hording the muni, 
cipal elections.

SHRI K. BRAHMANANDA REDDY: 
Even in regard to municipal or pancha- 
yat elections, it is not a (juestion of 
selective individuals going to vote, It

m m * ?  tm



is a question of the involvement of 
the entire people of Gujarat. Leave 
alone that matter.
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My submission is, whether, in the 
present circumstances when the entire 
administration is geared up to meet the 
drought situation, when everybody in
cluding leaders of all political parties 
should be involved in affording relief to 
the people of Gujarat, to give them as
sistance, to go to them, reach them, talk 
to them and then see how the admi
nistration is functioning and how it is 
reacting to the wishes of the people, 
whether they are meeting the needs 
of the people sufficiently or not, it is 
advisable to involve people in elections 
and in a lot of hullabaloo involved in 
this affair. After all, elections will 
certainly come. Certainly people of 
Gujarat . (Interruptions)

SHRI NOORUL HUDA (Cachar): 
This is a mockery of democracy (In
terruptions).

SHRI K. BRAHMANANDA REDDY: 
I am reminded of a story. When wres
tlers fight everytime one person is de
feated and is brought to the ground, 
the other will say ‘come on’. This kind 
of story goes on. These small opposi
tion parties go on threatening like 
that. They try to irritate. We are a 
fairly mature people. We will not be 
Irritated by these remarks. Some
times we also enjoy what you say in 
a funny way.
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may have to go. Shri Morarji Desai 
himself has said that by May-June this 
year, things will get worse; conditions 
will be more difficult. Even water 
may not available. This is the time 
when not only the entire administra
tion but the leaders of all political 
parties and people at the district taluk, 
block and village levels all of them, 
will have also to involve themselves 
and work unitedly to relieve the suf
ferings of the people. Therefore 
when this is the position, it is natural 
and it is advisable for us to thiilk that 
after all e!ections can be put oft ftit 
some time. Elections come and go. 
But, droughts do not come every year, 
There may be drought in one portion of 
the State, or in one portion of the 
country. This is usual for a big coun
try like ours and we have also seen it 
by experience. But here Is a case 
where practically the whole State is 
under severe drought conditions and 
the entire machinery has to be geared 
to tackle the situation. I need not go 
into details and waste your time.

18 hrs.

I am not claiming that good govern
ment is a substitute for popular gov
ernment. 1 am glad that even in the 
Consultative Committee of MPs for Gu
jarat hon. members, both of the Oppo
sition and of the Congress had a word 
of praise for the way the administration 
bad under difficult conditions tried to 
tackle the situation effectively and effi
ciently. I am glad that Shri Morarji 
Desai had not a harsh word to say.

My submission is, we have to see 
to the interests of the people of Guja
rat at this present juncture. That is 
the main point, it is not a question of 
the election fortunes of this party or 
that party. People will decide in 
future when the elections come, when 
they get a chance. The point is, at 
.this point of time what is the deci
sion that Government should take when 
six and a half lakh people are present
ly involved and when they are at work 
at various places. In fact more people

SHRI MORARJI PESAI: If I did
not say that, it did not mean that I 
have not. This administration cannot 
do it

SHRI K. BRAHMANANDA REDDY: 
You only said that the administration, 
however good it may be will not have 
the necessary urge —

SHftI MORARJ  ̂J>ESAI was
what I was sa f̂bg
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LShri K. Brahma�nda Reddy] SHRI MORARJI DESAI: What ab. 

SHRI K. BRAHMAN ANDA REDDY: 
, ... of a popular government. , I cer
tainly see that. But to say as Shri 
Piloo Mody has done that this adminis
tion cannot take policy decisions is not 
correct. He wants to treat it as if it 
is a caretaker government. It is not 
so. That administration has taken 
vital decisions so far as drought and 
scarcity relief is concerned. I need not 

• go into the detaiis just now. They 
have taken many policy decisions for 
reaching help to the needy in the con
cerned areas either with regard to 
many schemes or others. I have told 
you what they did with regard to the 
scheduled castes and scheduled tribes. 

SHRI K. S. CHA VDA: During Pre
sident's rule the condition has become. 
worse. 

SHRI K. BRA]jMANANDA REDDY: 
Therefore, my submission to the House 
is that you must look at it from that 
point of view. Just now is not the 
time to disturb or dislocate the admi
nistration which is doing good work 
to alleviate the sufferings of the people 

A few points have been raised. It 
is not correct to say, as Shri Piloo 
Mody did, that Rs. 3 are not given. It 
has also not been said by any member 
in the Consulfative· Committee that 
Rs. 3 have not been given. 3ut in 
some places where they do less work 
probably they will get something Jes�. 

I would also submit that some deci. 
sions have been taken. I am glad that 
the Gujarat administration has tak;en 
a decision that from March onwards 
the quantity of 8 kgs. given will be 
improved to 10 kgs. 

SHRI K. S. CHA VDA: Per head 
per week? 

.SHRI K. BRAHMAN ANDA REDDY: 
The 8 kgs. which are being given will 
be improved to 10 kgs_ 

out others9 They are getting less. 
Those who are labourers are getting 8 
kgs., but all others are getting only 2 
kgs. 

SHRI K. BRAHMANANDA REDDY: 
No. In many places, I think other:; arc 
also getting more t�an 4 kgs. 

SHRI MORAR'JI DESAI: No, no. 

SHRI K. BRAHMANANDA REDDY: 
So far as labourers are concerned, who. 
ever is working, the quantity of 8 kgs. 
has been improved to 10 kgs. I cer. 
tain!y congratulate the administration 
and I wish to tell them that these 10 
kgs. should reach the labourers. 

Dr. Mehta raised the question of ac
ceptance of the Sen Committee recom. 
mendations. I wish to submit on this 
occasion that the Gujarat Government 
had appointed a committee under the 
chairmanship of one Shri Desai to look 
into the pay scales etc.' of government 
servants, but this did not include the 
teachers. Shri Sen has given his re. 
port. It is under study by the Gujarat 
Governmemt. 

SHRI P. G. MAVALANKAR: The 
professors and teachers have given an 
u:'.timatum that if nothing happens by 
1st March, they will boycott examina. 
Hons. OnTy two days are left now. 

SHRI K. BR'AHMANANDA REDDY: 
I wish to submit to the House that the 
administration in Gujarat, the Gover. 
nor and his Advisers, have taken a de
cision to announce the acceptance of 
the recommendations of the Sen Com· 
mittee and probably announcement 
will issue in a day or two. Therefore, 
I should earnestly request all shades 
of opinion in this House to view the 
problem in its proper perspective and 
not to be merely carried aV1·ay by poli· 
tical motivations. 
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MR. CHAIRMAN: The question is:

“That this House approves the con
tinuance in force of the Proclama
tion, dated 9lh February, 1974 in res
pect of Gujarat issued under article 
356 of the Constitution by the Presi
dent for a further period of six

months with effect from 11th March, 
1975.”

The motion was adopted.
18.06 hrs.
The Lok Sabha then adjourned till 
Eleven of the Clock on Friday, 
February 28, 1975/Phalguna 9, 1896 
(Saka).
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